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RAJYA SABHA

Wednesday, the 2nd December, 2009/11, Agrahayana 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

HOMAGE TO THE VICTIMS OF BHOPAL GAS TRAGEDY

MR. CHAIRMAN: Hon. Members, on the occasion of the 25th anniversary of the Bhopal gas
tragedy, on behalf of the House and on my own behalf, | express my sympathies for those who lost
their family members or were incapacitated.

The scars of the tragedy still haunt us in the form of incapacitated people and children born
with deformities. It was, indeed, a human tragedy of unparalleled magnitude and shocked the
conscience of the world.

The criminal human folly that caused this tragedy 25 years back has been compounded by
indifferent attitude in subsequent years. It is incumbent on us, morally and legally, to do our utmost
to support the surviving victims in every manner possible. Compensation claims must be settled
expeditiously in a time-bound manner.

As a people, we have to show ourselves, and the world at large, that we are willing and
capable of taking care of the fellow citizens who became victims of that tragedy.

| am sure the whole House will join me in conveying our heartfelt sympathies to the people who
have suffered due to that gruesome incident and appeal to the State and Central Governments to
take expeditious steps to alleviate the sufferings of thousands of people who were affected by that
manmade tragedy.

SARDAR TARLOCHAN SINGH (Haryana): Sir, similar sentiments must be shared for the 1984
incident, when nearly 7000 people died. Twenty-five years have passed. Such sentiments must also
be expressed in the House. ... (Interruptions)...

MR. CHAIRMAN: Please, Sardar Tarlochan Singh. This is not the ... (Interruptions)...
it sraar g FHAGH (SR IR) : W), T 1 Uge... . (FagH)....
SHRI RAJ MOHINDER SINGH MAJITHA (Punjab): He is right, Sir. ... (Interruptions)...

SARDAR TARLOCHAN SINGH: Sir, 25 years have passed. Government has not taken.
...(Interruptions)... Similar sentiments must also be expressed by Members in the House,
Sir...(Interruptions)...

sft TSR 91T (ST : TR, T AT U8l 2 TIR DI I8 G AT ...(FAEH)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please. Question 181; Hon. Member absent.
...(Interruptions ... Question 182.

*181. [The questioner Shri Nand Kumar Sai was absent. For answer vide page 35 /'nfra.]



ORAL ANSWERS TO QUESTIONS
Executing national highway projects

*182. SHRIMATI T. RATNA BAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is executing highway projects covering 15731 kms. in the next

three years;
(b) if so, the details thereof, covering the highway routes of Andhra Pradesh;
(c) the funding from each organization for the construction of such projects; and
(d) the agency areas covered in the highway projects, especially in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) This Ministry is primarily responsible for development and maintenance
of National Highways (NHs). The Government has formulated work plans for National Highway
Sector for 2009-10 for projects aggregating to 15,911 kms. Out of this, 11,947 kms under various
phases of National Highways Development Project (NHDP) are to be implemented through the
National Highways Authority of India (NHAI) at an approximate cost of more than Rs. 1,00,000 crore.
The remaining 3,964 kms under NHDP-Phase-IV A and other projects are to be implemented
through NHAI and the State Governments at an approximate cost of Rs. 9,892 crore. These projects

are to be implemented mainly on Public Private Partnership (PPP) basis in next three years.
The details are enclosed in the statement laid on the Table of the House.
Statement

The projects included in the work plan 2009-10 are to be implemented on Public Private
Partnership (PPP) basis and funding would be mainly from private sector. Government contribution
would be limited to viability gap funding and also expenditure on feasibility studies, Land Acquisition

and other pre construction activities, such as utility shifting, tree cutting etc.

The projects under implementation are being funded through cess funds, external assistance
through World Bank, Asian Development Bank, market borrowings and also through Private Sector

financing.

The State-wise details of the stretches of NHs included in the work plan 2009-10, including
those for the State of Andhra Pradesh, the details of the projects under NHDP under implementation

in the State of Andhra Pradesh (including the sources of funding) are enclosed as Statement-I.



Statement-/

State-wise details of the stretches of National Highways (NHs)

—~

) The State-wise details of the stretches of National Highways (NHs) included in the work plan
2009-10 for award and implementation by NHAI

SI. No. State Name of project NH Estimated Length
No. Cost (Rsin  (km)
Crore)
1 2 3 4 5 6
1 Andhra Pradesh Hyderabad-Yadgiri 202 342.00 36
2 Andhra Pradesh Vijayawada-Machlipatnam 9 618.00 65
3  Andhra Pradesh Nellore-Chilakaluripet 5 1840.00 184
4 Andhra Pradesh Ichapuram-Srikakulam- 5 4360.00 436
Vishakapatnam -Rajahmundri
Sub-Total 7160.00 721
5 Bihar Patna-Hazipur-Muzaffarpur 77 599.00 63
6 Bihar Motihari-Raxaul 28A 235.00 67
7  Bihar Patna - Bakhtiarpur 30 504.00 53
8 Bihar Khagaria-Purena 31 494.00 141
9  Bihar Gopalganaj-Chapra- 19&.85 252.00 72
Haijipur (Pkg.Il)
10 Bihar Gopalganaj-Chapra- 19&.85 294.00 84
Hajipur (Pkg.l)
1 Bihar Patna-Buxar 30&84 438.00 125
12 Bihar Khagaria-Bakhatiarpur 31 420.00 120
13 Bihar Patna - Gaya - Dobhi 83 438.00 125
14 Bihar Forbesganj-Jogwani 57A 46.00 13
15 Bihar Sonbarsa-Muzaffarpur 77 312.00 89
16 Bihar Mokhama-Munger 80 245.00 70
Sub-Total 4277.00 1022
17 Goa Goa/KNT Border-Paniji 4A 618.00 65
18 Goa Maharashtra/Goa border- 17 1169.00 123

Panaji Goa/KNT Border

Sub-Total 1787.00 188




1 2 3 4 5 6
19  Guijarat Ahmedabad-Godhra 59 1121.00 118
20 Guijarat Godhra-Gujarat/MP Border 59 798.00 84
21 Gujarat Kandla- - Mundra Port 8A 684.00 72
22 Gujarat Samakhiyali -Gandhidham 8A 560.00 56
23 Gujarat Jetpur-Somnath 8D 445.00 127
24  Guijarat Ahmedabad-Vadodara 8 950.00 95
Sub-Total 4558.00 562
25 Haryana Rohtak-Panipat 71A 770.00 81
26 Haryana Rohtak - Bawal 71 789.00 83
27 Haryana Panchkula - Barwala - Saha - 73 1026.00 108
Yamuna Nagar up to UP border
28 Haryana Rohtak - Hissar 10 340.00 97
29 Haryana Rohtak-Jind 71 158.00 45
30 Haryana Ambala - Kaithal 65 273.00 78
31 Haryana/ Eastern Peripheral Other PPP 2725.00 135
Uttar Pradesh Expressway Project
32 Haryana/ Delhi - Agra 2 1800.00 180
Uttar Pradesh
Sub-Total 7881.00 807
33 Himachal Pradesh Shimla-Solan 22 570.00 60
34 Himachal Pradesh Parwanoo-Solan 22 380.00 40
Sub-Total 950.00 100
35 Jammu & Kashmir  Srinagar-Banihal (Pkg 1) 1A 1166.00 68
36 Jammu & Kashmir  Quazigund-Banihal (Pkg I) 1A 1987.00 15
37 Jammu & Kashmir  Ramban-Banihal (Pkg IIl) 1A 986.00 36
38 Jammu & Kashmir  Udhampur-Ramban (Pkg IV) 1A 971.00 43
39 Jammu & Kashmir ~ Chenani-Nashri (Pkg V) 1A 2580.00 12
40 Jammu & Kashmir  Jammu-Udhampur (Pkg VI) 1A 1939.00 65
Sub-Total 9629.00 239




1 2 3 4 5 6
41 Jharkhand Hazaribagh-Ranchi 33 675.00 71
42 Jharhand Ranchi-Jamshedpur 33 1558.00 164
43 Jharkhand Barhi-Hazaribagh 33 140.00 40
44 Jharkhand/ Barwa Add - Panagarh 2 1200.00 120
West Bengal

Sub-Total 3573.00 395
45 Karnataka Kundapur-Surthkal & 17 855.00 90

Mangalore-KNT/Kerala

Border
46 Karnataka Bijapur-Hungud 13 922.00 97
47 Karnataka Hungud-Hospet 13 931.00 98
48 Karnataka Tumkur-Chitradurga 4 1140.00 114
49 Karnataka Devihalli- Hassan 48 266.00 76
50 Karnataka Karnataka/AP Border-Mulbagal 4 77.00 22
51 Karnataka Belgaum - Dharwad 4 800.00 80
52 Karnataka Balgaum-Goa/KNT Border 4A 287.00 82
53 Karnataka Km 534.720 to km 556.840 7 680.00 22

of Hyderabad-Bangalore

Section of NH-7

Sub-Total 5958.00 681
54 Kerala Kanoor-Kuttipuram (Pkg-1) 17 789.00 83
55 Kerala Kanoor-Kuttipuram (Pkg-1l) 17 779.00 82
56 Kerala Walayar-Vadankancherry 47 551.00 58
57 Kerala Thiruvanthapuram-Ochira 47 1933.00 86
58 Kerala Cherthalai-Ochira 47 1635.00 84
59 Kerala KNT/Kerala border-Kannur 17 1235.00 130
60 Kerala Kuttipuram-Edapally 17 1064.00 112
61 Kerala Trivendrum-Kerala /TN Border 47 151.00 43

Sub-Total 8037.00 678




1 2 3 4 5 6
62 Madhya Pradesh Indore-Gujarat/MP border 59 1175.00 155
63 Madhya Pradesh Bhopal-Bareily 12&69 392.00 112
64 Madhya Pradesh Baraily-Rajmarg crossing 12 343.00 98
65 Madhya Pradesh Rajmarg crossing- Jabalpur 12 357.00 102
66 Madhya Pradesh Jhansi-Khajuraho 75 620.00 177
67 Madhya Pradesh Bhopal-Sanchi 86 200.00 57
68 Madhya Pradesh Indore - Dewas 3 450.00 45
Sub-Total 35637.00 746
69 Maharashtra MP/MP Border-Nagpur 7 903.00 95
70 Maharashtra Pune - Sholapur (Pkg-Il) 9 1045.00 110
71 Maharashtra Talegaon-Amravati 6 637.00 67
72 Maharashtra Panvel Indapur 17 798.00 84
73 Maharashtra Kalamboli-Mumbra 4 190.00 20
74 Maharashtra Pune-Satara 4 1450.00 145
75 Maharashtra Solapur - Maharashtra / 13 285.00 30
Karnataka Border
76 Maharashtra Nagpur- Wainganga Bridge 6 570.00 60
77 Maharashtra Satara-Kagal 4 1330.00 133
Sub-Total 7208.00 744
78 Meghalaya Jorabat-Shillong 40 217.00 62
79 Meghalaya Shillong Bypass 40 & 44 175.00 50
Sub-Total 392.00 112
80 Orissa Panikoli-Keonjhar- 215 1549.00 163
Rimuli Section
81 Orissa Rimuli-Roxy 215 1007.00 106
Rajamunda Section
82 Orissa Sambalpur-Baragarh- 6 836.00 88
Chhattisgarh/Orissa Border
83 Orissa Bhubaneswar-Puri 203 207.00 59




1 2 3 4 5 6
84 Orissa Chandikhole-Dubari-Talchar 200 1264.00 133
85 Orissa Chandikhol- Jagatpur- 5 700.00 70
Bhubaneswar
86 Orissa/West Dankuni-Baleshwar 6 & 60 2400.00 240
Bengal
Sub-Total 7963.00 859
87 Punjab Amritsar- Pathankot 15 969.00 102
88 Punjab Ludhiana - Talwandi 95 294.00 84
Sub-Total 1263.00 186
89 Rajasthan Deoli - Kota 12 1178.00 124
90 Rajasthan Kota - Jhalawar 12 193.00 55
91 Rajasthan Jaipur-Reengus 1 513.00 54
92 Rajasthan Beawar-Pali 14 1102.00 116
93 Rajasthan Pali-Pindwara 14 1235.00 130
94 Rajasthan Jaipur- Tonk- Deoli 12 1416.00 149
95 Rajasthan Reengus - Sikar 1 399.00 42
96 Rajasthan Udaipur-Ahmedabad 8 2420.00 242
97 Rajasthan Kishangarh-Udaipur 79A, 79&.76 3150.00 315
Sub-Total 11606.00 1227
98 Tamil Nadu Coimbatore-Mettupalayam 67 523.00 55
99  Tamil Nadu Tirupati - Tiruthani -Chennai 205 438.00 125
100 Tamil Nadu Krishnagiri-Walajahpet 4&.46 1480.00 148
101 Tamil Nadu Hosur-Krishanagiri 7 650.00 65
102 Tamil Nadu Tindivanam-Krishnagiri 66 700.00 200
103 Tamil Nadu Kerala/ TN Border 47&47 B 245.00 70
Kanayakumari
104 Tamil Nadu Nagapatnam-Thanjaveur 67 270.00 77
105 Tamil Nadu Trichy-Karaikudi 210 420.00 120
106 Tamil Nadu Karaikudi- Ramanathapuram 210 280.00 80




1 2 3 4 5 6
107  Tamil Nadu Dindigul-Perigulam- 45 & 220 455.00 130
Theni & TJieni-Kumili
108 Tamil Nadu Madurai-Ramnathpuram- 49 651.00 186
Rameshwaram-Dhanuskodi
109 Tamil Nadu Walajpet-Poonamalee 4 920.00 92
110  Tamil Nadu Chengapalli-Walayar 47 523.00 55
(excluding Coimbatore
bypass)
Sub-Total 7555.00 1403
111 Uttar Pradesh Ghaziabad-Aligarh 91 1197.00 126
112 Uttar Pradesh Moradabad-Bareilly 24 1150.00 121
113  Uttar Pradesh Bareilly - Sitapur 24 1454.00 183
114 Uttar Pradesh/ Muzaffarnagar-Haridwar 58 760.00 80
Uttarakhand
115 UttarPradesh/ Varansi - Aurangabad 2 2848.00 190
Bihar
Sub-Total 7409.00 670
116 Uttarakhand Haridwar-Dehradoon 58&72 352.00 37
Sub-Total 352.00 37
117  West Bengal Realignment to Ghoshukur- 31-D 1558.00 164
Salsalabari
118  West Bengal Barasat -Krishnagar 34 798.00 84
119  West Bengal Krishnagar-Bahrampore 34 741.00 78
120  West Bengal Bahrampore -Farakka 34 960.00 101
121 West Bengal Farakka-Raiganj 34 979.00 103
122 West Bengal Raiganj-Dalkhola 34 475.00 50
Sub-Total 5511.00 580
Total 1,06,606.00 11,947




Q)]

The State-wise details of the stretches of National Highways (NHs) included in the work plan
2009-10 for NHDP-IV A and other Public Private Partnership Projects

Sl. No. State Name of Project. NH No. Estimated Length
Cost (Rs. (km)
in Crore)

1 2 3 4 5 6

(A) NHDP-IVA

1 Karnataka Chitradurga-Shimoga 13 278 m

2 Karnataka Shimoga-Mangalore 13 470 188

3 Karnataka Gundlupet-Kollegal 212 378 151

4 Kerala Kollam - Kazhuthurty 208 205 82

5 Kerala Kozhikode-Muthanga 212 295 118

6 Kerala Kozikhode - Palakkad 213 315 126

7 Madhya Pradesh Rewa to Katni 7 258 103

8 Madhya Pradesh Gwalior to MP/UP Border 92 270 108

9 Madhya Pradesh Bamitha-Bela 75 353 141

10 Orissa Kanaktora-Jharsuguda Jn 200 170 68

1 Rajasthan Karauli-Dholpur 11B 180 72

12 Tamil Nadu Thanjavur - Manamadurai 226 305 122

13 Tamil Nadu Tiruchirapalli-Kootu Road 227 & 45C 338 135

14 Tamil Nadu Coimbatore - Karnataka 67 Ext. 258 103

Border

15 Tamil Nadu Viluppuram- Nagapattinam 45A 485 194

16 Uttar Pradesh Kanpur-Kabrai 86 308 123

17 Uttar Pradesh Agra-Aligarh 93 198 79

18 Uttar Pradesh Varanasi-Gorakhpur 29 523 209

19 Uttar Pradesh Raibareilly -Allahabad 24B 298 119

20  Uttar Pradesh Aligarh-Kanpur N 670 268

21  Uttar Pradesh / Sitarganj-Bareilly 74 218 87

Uttarakhand
Sub-Total 6768 2707




1 2 3 4 5 6

(B) Other Public Private Partnership Projects

1 Andhra Pradesh Kattipudi-Digmaru 214 350 140

2 Bihar Biharsharif - Barbigha - 82 130 52

Mokama

3 Chhattisgarh Bilaspur-Urdawal 200 493 197

4 Chhattisgarh Raigarh-Sarangah-Saraipali 216 218 87

5 Chhattisgarh MP Border-Simga 12A 315 126

6 Jharkhand Ranchi - Birmitrapur 23 525 210

7 Jharkhand Ranchi- Nagar Untari 75 650 260

8 Kamataka Hospet - Bellary 63 164 73

9 Madhya Pradesh Mangawa-UP border 27 130 52

10 Orissa Khurda-Nayagarh 224 150 60

Sub-Total 3124 1257
Total 9,892 3,964

() The details of the stretches of NHs under NHDP which are under implementation in the State

of Andhra Pradesh

Sl.  NH Station from to Length Length Estimated Anticipated Sources

No. No. (km.) completed Cost date of of

(km.)  (Rs.Crore)  completion funding

1 2 3 4 5 6 7 8

1 7 Gundla Pochampalli 23.1 16.2 71.57 Dec-2009 Budgetary
to Bowenpalli resources
Shivarampalli to
Thondapalli
(NS-23/AP)

2 7 Islam Nagar to 48 39.505 546.83 Jul-2010 Private
Kadtal Sector
(NS-2/BOT/AP-7)

3 7 Hyderabad Bangalore 45.6 36.5 243.64 Apr-2010 Asian
section (ADB-11/C-15) Development

Bank (ADB)

4 7 Armur to Kadloor 59 0 390.56 Recently Private

Yellareddy (NS-2/AP-1) awarded Sector

(Approved Length 60.25)

10



5 7 Hyderabad 74.65 74.622 592 Nov-2009 Private
Bangalore section Sector
(NS-2/BOT/AP-5)

6 7 Hyderabad Bangalore 40 33.9 194.8 Apr-2010 ADB
section (ADB-11/C- 10)

7 7  Hyderabad Bangalore ~ 42.4 35.8 208.46 Apr-2010 ADB
section (ADB-11/C-11)

8 7  Hyderabad Bangalore ~ 42.6 26.88 239.19 Jun-2010 ADB
section (ADB-11/C-12)

9 7 Hyderabad 40 29.75 243.38 Jun-2010 ADB
Bangalore section
(ADB-11/C-13)

10 7  Hyderabad Bangalore 42 38.75 205.92 Apr-2010 ADB
section (ADB-11/C-14)

M 7 MH/AP border to 55 39.754 360.42 Mar-2010 Private
Islam Nagar Sector
(NS-2/BOT/AP-6)

12 7  Kadal to Armur 31 30.89 271.73 Nov-2009 Private
(NS-2/BOT/AP-8) Sector
13 5  Chilkaluripet - 82.5 0 572.3 Oct-2011 Private
Vijayawada (Six lane) Sector
14 9  Hyderabad- 181.63 0 1740 Recently Private
Vijayawada awarded Sector
15 18  Cuddapah-Mydukur-  188.752 0 1585 Recently Private
Kurnool awarded Sector

SHRIMATI T. RATNA BAI: Sir, is there any plan to include the Rajamundry-Nagpur Road as an
opening to the remote scheduled areas of the long forest belt of the four States of Andhra Pradesh,
Chhattisgarh, Madhya Pradesh and Maharashtra, which would improve the economic condition and
provide higher education to tribals ?

SHRI R.P.N. SINGH: Sir, information about all the roads which are going to be taken up in
Andhra Pradesh has already been laid on the Table of the House. The details which she is asking for
are not included so far. If she gives it to me in writing, we shall look into it to be included in the next
year's work plan.

SHRIMATI T. RATNA BAI: Sir, has the Government of Andhra Pradesh sent any proposal
exclusively for the tribal approach areas in east and west command districts in Andhra Pradesh for
the Eleventh Five Year Plan?

11



SHRI R.P.N. SINGH: Sir, this is not included in the question. If she sends me a note, | will
reply to the question.

37} ISt yarg et : AR, § 59 R W3 ST 1 wEAnT Arg, wife S vy § Se1ETE,
I8 fIER 3 EfRT 1 379 I8 F8 A ¢ [ I8 TRT § 781 8, Afch R I§ [T U2 qX < B
FEHI IR 8, Sl b 72 3T &, SATTY § THeIT & o6 3119 AR Tl BT IR < DT TATH ST” Bl |

HEISY, ST UfshaT TS Sl 8, T TR I Fsd! & IRATd Bl YRT IRPR $ T Aol
ST §, YR GRAR S IR Pl DR BT &, T9 S X197 IRBR b T TSl ST & 3R 595
e T TR YREAT 1N 7, T9 59 AR WRBHR B HAT A 2, T9 B AR TRBR SHD!
TP T 2, 3HF I8 I THR ST T8 Fal 8§ 3R T8 HI & 918 36 BT B I-7 fovan
ST B

F A HA S A I AT g b fIER WRER T a9 2009-2010 H 32 AR BT
UTRBE G B A-SclTs FE § HolT AT 37T B2 ATE i &b 918 Y A7 I U1l &1 iy
3P GRT <1 T8 | ST&T FAT 300 BRIS BT ATSTAIRI BT YTdberd g1 B ATqhT W7 T=T AT, T8
JATI HTH 20 PRI BT UGB I1 PR P S Wi (b1 &1 § I8 S =g o 1579 g 4
A q& 730, fER 7 3™y AddR & A 3mwE 6 o b suRt Wiigd Aroriel @I, g9

ORI IToTTalt BT, T hT STT, SHeET 31 Ted 82

HEIGY, S UPR 391 T%T A T 3iR fawy o o1 & b 7 Arornedi &1 smarebet 2t 7 5
AReTd I SR 81 ST 2, T AfhaTd g8 3R & 918 S9! Sifcm Wi & fog iR & WRa
IRGBR DI AT ST &1 8F T8 ST A b 2008-2009 H 32 ASTHTY, N1 Hdha N8R § 5
IR | SR o1, T8 WRA ARSR BT AT 11, d AT I WIPhd BIPR Ta1 75 51 I 2008-2009
B AISTTE 8T TP §E, 2009-2010 B ASTAE W T8 §s...|

MR. CHAIRMAN: Question, please.

#Y IToig gaT9 WSt - § AR G S F g§ qu g {6 RaR A ol ufsha | 82 5
gRrerd & fog 3 SN IR TRBR F I R A 8 3R 5 IRIerd & MR W F ASHg H
Wipd Bl 8, o fog IR w0 3 $8 AR YR ISR 7 3MaR Fred € iR 3t Jrerm
TG G % o ST &2 AR A STamd <7 Ired?

sft R B.o9. Rz : 7eiey, I8 dara 39 fawy 9 9efdd 781 8, W & 9 99 B 9aqrT
AT ...(TELT)...

ff Yrofia v Wl : oy | GEea 781 82 . (au)... I8 39 vy 9 9efid v 81 87
..(HELT)...

sft st e, g« & W e B 9aT A fF National Highway Development Project @
forert ﬂ@_% %, 3PI proposal National Highway Authority Y& tender BT B SF W

12



U WRGR I tender o B EH Eﬁ's‘ SRd Tl Bl 81 BFR National Highway Development
Project & fo1a Y projects T 7 &, PPP projects § 7 BOT (Annuity) TR @il & 3R BOT (Toll)
o %I ENISAS U9 WHR =Rl W UX, National Highway Development Project LA ﬂ@rﬁﬁ X,
Eﬁ‘cﬁé estimate 781 <<l 21 . (FAYT)...

fY ITohia UMY wS! : W), .. (). .
off R M .74 e : 3R 71 T @I 2009-2010 BT 8, ...(TAETH)...
it AHTIRT : 31T ST 1 G AT .. (). .. TS ..(TFET)...

sff IR AT, RiE - W), S Id @I 2009-2010 BT B, ...(FGHH)... ST [98R & {10 v
1000 5.1, T Wpd @I TS Bl ...(HGGM)...

MR. CHAIRMAN : Mr. Rudy, please. ...(Interruptions)...

i} ol aeTa w1 : 6%, A Farer foran o {5 R arerelt a5 Wit enft aw urea e g8
2 ...(TAH)... S AXE A 3R U Y3 T W&l STa19 81 fAelT, o 3TRaR 89 e J ...(&au™)...

MR. CHAIRMAN : Will you please resume your places? ...(Interruptions)... Mr. Rudy,
please. ...(Interruptions)...

sft <rohta yamT S : 78IS, ... (@aUH)... IRT HET-A1 FATA B ...(ae)... q8ied, § e
I3 IO V8T §l ...(aem ). .

MR. CHAIRMAN: Please, one minute. ...(/m‘errupt/'ons)... Please, one minute.

...(Interruptions)...

i} 15T T WS : Heled, § g9 ATHd 9 I8 AT BRA1 A 6 IE TP Aol HaTe §
..(TALT)... 3R SHHT TIA1d el 8T, o1 & FIfad §U 3 M ) ...(Fae). .

MR. CHAIRMAN: Hon. Members, if it is proposed to convert the Question Hour into an
Argument Hour, then | would call the Rules Committee and put a proposal before it. | am afraid we
cannot conduct ...(Interruptions ... If the answer is unsatisfactory, if the answer is misleading, there
are established procedures for taking up that matter. But we cannot have an argument going with
people talking at each other all the time, and in that case we just will not be able to do any business.

SHRI RAJIV PRATAP RUDY: Sir, ... (Interruptions)...

MR. CHAIRMAN: May | suggest something? Rudyji, you give a notice for discussion. We will

consider it. ...(Interruptions)...
SHRI' RAJIV PRATAP RUDY : We want the discussion on this. ... (Interruptions)...

MR. CHAIRMAN: You give the notice first.
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SHRI R.P.N. SINGH: Mr. Chairman, Sir, the question he is raising does not fall within the
NHAI purview. He is asking regarding the NHO as well as the CRF Fund. For Bihar, the CRF Fund is
allotted which we release every year. For the repair work of National Highway, money is also given to
Bihar. These proposals come from Bihar and whatever money is allocated to the States, our Ministry
gives it to them.

SHRI MATILAL SARKAR: Sir, my supplementary is. ... (Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, the Question is pertaining to Andhra Pradesh. | may be
given a chance to put my supplementary ... (Interruptions)...

MR. CHAIRMAN: | am afraid, any Member agitating will not get a supplementary.
...(Interruptions)...

SHRI MATILAL SARKAR: Sir, my supplementary is this. In the long list furnished by the hon.
Minister, | seldom find projects from the North-East. Only the name of Meghalaya is there. But, there
are eight States. In our State - Tripura - the NH-44 was taken up for four laning and development.
But, nothing has been done during the last three to four years. Will the hon. Minister kindly furnish
the details of what has been done in regard to the NH-447 The road is in a deplorable and pathetic
condition. ... (Interruptions)...

SHRI R.P.N. SINGH: Sir, the supplementary does not arise out of the main Question.

SHRI MATILAL SARKAR: Why not? Why not? Sir, my supplementary is a part of the main
Question. ... (Interruptions)...

SHRI R.P.N. SINGH: Sir, | am only asking the hon. Member to send me in writing and | will
give him all the detalils. ... (Interruptions)...

ofY Se=TRTEOT g1y : 379 37T 7Y 3T B8R 91 § diet <) fob % weH ¥ Gefdd T 8, A pS
I el 8] ... (Fae). .

sft swumafer : gIfdr S, @S ...(@@EF)... You don't make it an issue. ...(Interruptions)...
<Ry, YA ..(Taem)...

SHRI TAPAN KUMAR SEN: Sir, Mr. Sarkar's supplementary is relating to Part (a) of the main
Question. ... (Interruptions)...

MR. CHAIRMAN: Have you been called? ... (Interruptions)...

SHRI PENUMALLI MADHU: Sir, the hon. Minister is misleading us. ...(Interruptions)... You
have to come to our rescue. ...(Interruptions)... If you don't protect us, who else will do?
...(Interruptions)...

SHRI MATILAL SARKAR: Sir, let the hon. Minister reply to my supplementary.
...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD: Sir, | am on a point of order. ... (Interruptions)...

MR. CHAIRMAN: Please, let us hear the point of order ...(Interruptions)... What is your point
of order? ... (Interruptions)...

SHRI PENUMALLI MADHU: When the supplementary is related to the main Question, he has
to reply ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, you, as the Chairman, have to protect us. | only request
you that you kindly take a decision as to whether supplementary relating to the main Question. It
should not be left to the pleasure of the Minister. That is my submission, Sir ... (Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, you have to decide, not the Minister.
MR. CHAIRMAN: Alright. Fine. ... (Interruptions)...

SHRI R.P.N. SINGH: Sir, if the hon. Member goes through the reply, he will know that the
work plan for award of National Highways projects aggregating over 15,000 kms has been formulated
in the country for 2009-10. The details of which are given in the reply laid on the Table of the House, If
hon. Members go through the list, they will know that all the States are covered. As far as the North-
Eastern States are concerned, they are covered under the SADRPNE Special Accelerated
Development Road Programme for North East and Tripura is also included in this. If the hon. Member
is talking about some particular road, request the hon. Member to give me a note. | will respond to
that note and see what has happened to that.

SHRI RAJIV PRATAP RUDY : What is the policy ?

SHRI R.P.N. SINGH: | am telling you the policy. | am telling you that the work plan for 2009-10
has been formulated. ... (Interruptions)...

SHRI'V. HANUMANTHA RAO: Sir, is a very serious issue ...(Interruptions)...
MR. CHAIRMAN: Please. | am afraid. | told you that you will not get supplementary like this.

SHRI V. HANUMANTHA RAO: Sir, this is a serious issue. Sir, between Vijayawada and
Hyderabad. ...(Interruptions)...

MR. CHAIRMAN: | am afraid, you cannot agitate. ...(/nterrupz‘/ons)... Yes, Mr. Narayana
Rao, please go ahead.

DR. DASARI NARAYANA RAO: Sir, every alternative day, the traffic between Hyderabad and
Vijayawada is jammed at a stretch of about 7-8 kms because of non-expansion of that stretch. So,
what happened to six lining of road between Hyderabad and Vijayawada? And, when is the road
going to be completed?

SHRI R.P.N. SINGH: Work on this stretch awarded recently. Sir, the feasibility study is in an
advanced stage and the work for completion of feasibility study is targeted for November, 2009. The
RFQ is to be invited by December, 2009. In 2009 itsen we are going to invite the RFQ for that. As
soon as the qualified proposals come, we will take it up on priority basis.
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Naxalite movement
*183. SHRI RAHUL BAJAJ:tt
SHRI RAJKUMAR DHOQOT :
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the naxalite movement in various parts of the country is a local movement or is
centrally directed; and

(b) the sources of its support, funding and arms supply ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) Incidents of naxalite violence have increased following the merger of Communist
Party of India (Marxist-Leninist) and Maoist Communist Centre in 2004, thus forming the Communist
Party of India (Maoist). CPI (Maoist) is the most potent group in terms of spread, strength and
violence profile, accounting for nearly 90% of all naxal violence.

The CPI (Maoist) has an elaborate pan-indian organization with a Politburo, Central
Committee, Central Military Commission, Regional Bureaus, and State Committees/ Special Area
Committees/ Special Zonal Committees at the state level, and Zonal Committees, Sub-Zonal
Committees and Area Committees under each state level formation.

The CPI (Maoist) mainly raise funds from contractors, businessmen, etc. by imposing levy,
extortion and also by looting banks. The CPI (Maoist) sources its arms and ammunition primarily
from looting Security Forces and from purchases through clandestine means.

SHRI RAHUL BAJAJ: Sir, my first supplementary is this. From reply to the Question it appears
that the words 'Maoist' and 'Naxalite” are synonymous. Of course, 'terrorist' is different specie and, |
presume, it applies to those who come from across the border. So, my supplementary to the hon.
Minister is: Whether a person becomes Naxalite or Maoist or Terrorist because of poverty or ideology

or is it religion or a combination thereof.

SHRI AJAY MAKEN: Sir, primarily the cause is ideology. The modus operandi is that it
continues to persist in terms of spatial spread, intensity of violence, militarisation, and consolidation.
The naxalites operate in the vacuum created by the absence of administrative and political
institutions, espouse the local demands and take the advantage of disenchantment prevailing among
the exploited segment of the population and seek to offer an alternative system of governance that

promises emancipation of these segments from the clutches of exploiters.

Tt The question was actually asked on the floor of the House by Shri Rahul Bajaj.
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SHRI RAHUL BAJAJ: Sir, | am not very clear. The hon. Minister has started by saying
'ideology'. That will not be very easy to handle because you can't change a person's ideology so
easily unless you start from the primary school level. It was 'poverty’ which was mentioned in passing
towards the end when you mentioned, Mr. Minister, 'exploitation'. What are you doing to diagnose
and, then, solve these problems, whatever may be the cause — poverty or ideology or even
religious? As per your answer, it has increased, whether after the merger of the two organizations or
not, from 160 districts to 200 districts. We are all very worried. People go on and do whatever they
like.

MR. CHAIRMAN: Please put the question.

SHRI RAHUL BAJAJ: What is being done to contain all this. Of course, that cannot be done
overnight, but can we, in the next year or two, solve it? Can we take care of this serious problem for

the sake of India's integrity ?

SHRI AJAY MAKEN: Sir, the answer to this problem is this. The strategy that we are adopting
is a multi-pronged strategy. The first and foremost is, of course, the 'development strategy'. And, as
far as the development strategy is concerned, we have various methods to tackle this problem. First
of all, there is a 'focus area approach’ in which we have selected 34 districts of eight States and they
are paying special attention on planning, implementation and monitoring of development work. Out
of these eight States, we have selected four States and, in these four States, eight most affected
districts have been put under integrated security and development action plan. And, this would be
replicated elsewhere also. Under the 'focus area approach', what we have done is that we are trying
to provide road requirement plan in which we are going to construct the National Highways, the State
Highways and the major district roads. The total money allocated for this purpose is Rs. 7,300
crores. Under the Pradhanmantri Gramin Sadak Yojana, a three-years' perspective plan has been
prepared for all such habitations in these areas with 250 and above habitation in tribal areas, which is
much less than the usual normal norms, and 500 and above in plain areas. Thirdly, in the focus area
approach, we are giving 100 per cent Central assistance for Ashram Schools in tribal sub-plan areas.
We are also providing 100 per cent Central assistance for ST boys and girls hostels. Other than this,
we have 'backward district initiative’, in which Rs. 2,475 crores were given to 55 such districts—Rs.
15 crores per annum for three years, that is, Rs. 45 crores which comes to Rs. 2,475 crores. On the
request of the Ministry of Home Affairs, the Ministry of Environment also, now, has allowed for social
and physical infrastructure. Now, one hectare of forest area can be converted for non-forest
purposes, wherein we can have social and physical infrastructure in these areas. Also, the Ministry of

Environment and Forest has allowed us to convert all kuchha village roads into pucca roads.

SHRI RAJKUMAR DHOOT: Has the Government initiated any dialogue with the naxal leaders?
If so, what are their demands to come into the mainstream of the country? Can those demands be

met as per the Constitution of India?
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, there is no dialogue, at
the moment, with any Naxalite group. Earlier, the Government of Andhra Pradesh attempted a
dialogue with the naxalite groups that failed. | have offered talks with the naxalites provided they
abjure violence. If they abjure violence and say we want to talk, | say "we can talk about any subject
-- development, infrastructure, governance institutions; we can talk about any subject provided the

naxalites abjure violence.

SHRI M. RAMA JOIS: Sir, Karnataka was tree from naxalite activities, but, recently, after the
closure of Kudremukh iron ore in the Western Ghat area, the naxal activities have increased. Will the
hon. Minister be pleased to state what is the extent of naxal activities going on therein? Secondly, is

there any Joint Action Plan for all the naxalite-affected States to prevent the naxalite activities ?

SHRI AJAY MAKEN: Sir, in 2008, four police stations out of 805 police stations in Karnataka
reported naxal violence. The same figure, that is, four, was in 2007. But in 2006, it was six police
stations. So, from six police stations in 2006, it came down to four in 2008, out of 805 police stations

in Karnataka.

DR. K. KESHAVA RAO: Sir, the hon. Minister just now said that talks in Andhra Pradesh were
a failure. Let him recall that | was the interlocutor from the Government side. Myself and the chief of
the naxalites held a joint press conference to say that talks were successful. It is another matter why
they reached a stalemate. My question is this. Since you are now interested and for the first time the
Prime Minister and the Home Minister have come and said that we are not asking them to lay down
the arms per se, but we are asking them to abjure violence. If that is the case, the peace initiative
groups, the other groups have come forward to play a mediatory role. Will the Government take
advantage of them and invite them so that we can, again, restart what could not be continued in
Andhra Pradesh.

SHRI P. CHIDAMBARAM: Sir, while some civil society, organisations have, indeed, indicated
that they could facilitate talks between the Government and the naxalites, there has been no
concrete proposal whatsoever. In fact, to a letter received by me from Shri Rabi Ray and others, |
immediately responded to Shri Rabi Ray. There has been no response to that in any concrete
fashion. | repeat that the policy of the Government is, we are willing to hold talks with the naxalite
groups, we are willing to facilitate talks between the State Government concerned and the naxalite
groups operating in that State, but the condition is that they should formally abjure violence. In fact,
in an interview, | had said, "If you abjure violence, | will be able to respond to that statement of yours
within 72 hours, but they have to give up violence. Violence has no place and as long as violence

persists, | do not see any scope for talks. So, they should give up violence first.

SHRI MOINUL HASSAN: Sir, in the first para of the reply given by the hon. Minister, it is
mentioned that incidents of naxalite violence have increased following the merger of different groups
and parties which began this ideology. My question is very specific. It is a fact that some weeks ago,

some Members of the Council of Ministers visited the naxalite-affected areas in West Bengal and
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gave speeches before the Maoists activists and the situation worsened. Has this matter come up

before the Ministry ? This is my simple and pinpointed question.

SHRI P. CHIDAMBARAM: Sir, these are perceptions and | can't really deal with perceptions.
When a group of people in West Midnapore formed an organization purportedly to protest against
Police atrocities, it is true that one or two of my colleagues visited the area. They wanted to visit the
area — and | spoke to the West Bengal Government — in order to talk to that group to find out what
their complaint against the Police was. That has nothing to do with the CPI (Maoists). Once they
found that that organisation formed by the person concerned is only a front organization of the CPI
(I\/Iaoists), | think, my colleagues who visited that area made it abundantly clear that they have never
supported the CPI (Maoists), they will never support the CPI (Maoists) and they are totally opposed
to violence. But despite that statement, there are perceptions among other political parties about
that political party. | can't obviously deal with perceptions. These perceptions have to be debated on

the political platform and the people have to judge, as | believe they are judging.
MR. CHAIRMAN: Question No. 184. ... (Interruptions)...
SHRI SWAPAN SADHAN BOSE: We are speaking about West Bengal ...
MR. CHAIRMAN: Please. ...(Interruptions)...
SHRI SWAPAN SADHAN BOSE: ... and | am representing West Bengal. ... (Interruptions)...

MR. CHAIRMAN: You may be; there are others also who are representing.

...(/nz‘errupz‘/‘ons)... | am sorry. Please, resume your place. Yes, Question No. 184, please.
Talks on Kashmir issue
*184. SHRI GOVINDRAO WAMANRAO ADIK: 1
SHRI SANJAY RAUT:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Prime Minister recently offered to talk on the Kashmir issue, to address both its

external and internal dimensions, with all sections including the separatists; and
(b) if so, the response of the separatist groups thereto ?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) and (b) A Statement is

laid on the Table of the House.
Statement

(a) and (b) In a speech on October 28, 2009, Prime Minister stated that talks could be held
with anyone who has any meaningful ideas for promoting peace and development in Kashmir. He
was also willing to carry all sections of the people in resolving the political and economic problems of

Jammu and Kashmir. Some groups have indicated an interest in holding talks.

T The question was actually asked on the floor of the House by Shri Govindrao Wamanrao Adik.
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SHRI GOVINDRAO WAMANRAO ADIK: Sir, at the outset, | would like to congratulate and
thank the Government of India, particularly, the hon. Prime Minister for trying to hold talks with
Pakistan as well with separate separatist groups to bring about peace in Kashmir area. As a part of it,

he has just recently given an offer to all these concerned ...
MR. CHAIRMAN: Question, please.

SHRI GOVINDRAO WAMANRAO ADIK: Yes; Sir. He has given an offer of having talks with
these people. In reply to my question, the hon. Minister has said that some groups have indicated an
interest in holding talks. | would like to know from the Minister as to who are these groups; what is
their background; and what type of interests they have shown in holding talks with the Government of

India.

SHRI P. CHIDAMBARAM: Sir, both, the Prime Minister and |, on behalf of the Government,
have offered to talk to every shade of political opinion in Jammu & Kashmir. That includes the
registered political parties; that includes other groups; and that also includes groups which fall under
the umbrella of the Hurriyat. When | had an opportunity to explain the scope of the talks, | said that
these will be quiet talks, quiet diplomacy, far away from the glare of the media. We stand by that
statement and | can only tell this House that there are encouraging responses to that statement.
Beyond that, Sir, if at this stage, | am asked to disclose details, then it defeats the very purpose of

holding quiet talks.
MR. CHAIRMAN: Mr. Adik, do you have a second supplementary ?
SHRI GOVINDRAO WAMANRAO ADIK: Yes; Sir.
MR. CHAIRMAN: All right. Go ahead.

SHRI GOVINDRAO WAMANRAO ADIK: Sir, my second supplementary is this. | would like to
know from the hon. Minister as to what is the progress of these offers. It is because we have been
giving these offers not only to separatist groups but to Government of Pakistan also from time to
time. So, what is the present status today and what is the effect of these offers on these concerned

people?

SHRI P. CHIDAMBARAM: Sir, there are no talks with Pakistan. The hon. Prime Minister has
made it very clear that unless Pakistan brings to book the perpetrators of the 26.11.2008 attack and

dismantles the terrorist infrastructure in Pakistan, there is no scope for talks with Pakistan.

SHRI SANJAY RAUT: Sir, our Prime Minister had said that the borders of our country and its
geography cannot be changed. But the separatists have not given up their old demands, which they
call self-determination and hence, if we invite them without any condition, we are indirectly lending
strength to their demands and this factor complicates the issue further. In this situation, where the
separatists have not given up their old demands of self-determination, what is the status of

dialogue?
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SHRI P. CHIDAMBARAM: Sir, a number of groups in Jammu & Kashmir have a number of
demands. And | am not denying that some groups have put forward the demand that they must have
the right of self- determination. Some others have used the phrase, 'self-rule'. These are citizens of
Jammu & Kashmir. There are many shades of political opinion. A lot of water has flowed under the
bridge since 1947. Leaders have come, leaders have gone; a new generation of leaders has taken
over many of these groups. | do not think we should shy away from talking to these groups just
because they have put forward a particular demand or phrased a demand in a particular manner. We
are willing to talk to every shade of political opinion and that is precisely the statement that the Prime
Minister made. We stand by that statement and we will talk to every shade of political opinion in

Jammu & Kashmir.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, the Home Minister has said
publicly and in the House just now that for the present he is going ahead with what he refers to as
quiet diplomacy. Obviously, he says that he is not in a position to disclose the details of what is
happening at this sensitive stage. We appreciate the sensitivity. What is his reaction to the recent
statement of the Chief Minister of Jammu & Kashmir making a public disclosure that the Home
Minister has already had two rounds of talks with the Hurriyat and that he now regards the Kashmir

issue to be an international issue?

SHRI P. CHIDAMBARAM: Sir, | do not think we should take one sentence of a speech or one
statement made here and there and say that is a policy declaration. | do not know the context in
which that question was asked and answer was given, but | have met with Shri Omar Abdullah
several times. | can assure the House and the Leader of the Opposition that we are on the same
page. Quiet talks is the present policy of the Government, and | said that at an appropriate stage we
would certainly share with this House and with the people the contours of a solution that may emerge
from the quiet talks. At the moment, we are pursuing the policy of quiet talks. A statement here or a
statement there or an answer to a question does not, in any way, affect the position that we will try to
find a solution to the issues of Kashmir. But let me assure everyone, | think | know Shri Omar

Abdullah's position, we are on the same page.
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SHRI P. CHIDAMBARAM: Sir, | think the spokesman for the Chinese Government made it very
clear that China has no interest in the matter and this is a matter that should be resolved by the Indian
Government. So, | don't think that we need to make much of a Reference to China in a statement
made by one of the leaders or one of the groups. The point is, there has been a tremendous
improvement in the security situation in Jammu & Kashmir in the last few months. There is also,
according to my reports and my assessment, a very positive response to the Government of India's
offer to hold talks with every shade of political opinion. We must recognise that Kashmir has a unique
history and a unique geography. Therefore, we must make every effort to find a solution. | believe
that a solution will emerge through the process of quiet talks. But | would respectfully urge all my
colleagues not to be swayed or disturbed by a statement here or a statement there. What is
important is: Do | find an encouraging response to the offer of quiet talks? As | said a little while
earlier, the response is very encouraging. Let me pursue the quiet talks and | will report to this House

at an appropriate time.

SHRIMATI JAYA BACHCHAN':: Sir, first of all, | would like to congratulate the hon. Minister. |
think he has been handling this problem very well and the message that is going to the nation is filled
with a lot of confidence which deserves a wonderful congratulation. Sir, there are a lot of security
problems, internal and external, today, that the country is facing. | would like to ask the Minister how

are you going to prioritise them?

SHRI P. CHIDAMBARAM: Sir, we have a debate beginning at 12 o'clock on the internal

security situation. | request the hon. Member to participate in the debate.
Non-fixation of pay by Navyug schools
*185. SHRI RAJNITI PRASAD: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that pay of the teachers and staff of NDMC Navyug Schools has not

been fixed following the implementation of the recommendations of Sixth Pay Commission in 2008;
(b) if so, the reasons therefor;

(c) whether it is also a fact that PGTs and TGTs of these schools are getting grade pay of
Rs. 6600/~ and 4800/ - respectively with a huge gap between two posts; and
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(d) if so, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : (&) to (d) A Statement is

laid on the Table of the House.
Statement

(a) to (d) The Navyug Schools are controlled by the Navyug School Educational Society,
which is fully financed by the New Delhi Municipal Council. The Society follows the pattern of the New
Delhi Municipal Council in the matter of grant of pay scales to the Teachers and staff of the Navyug
Schools. In the New Delhi Municipal Council, pay of all the staff including teachers under the scales
of pay recommended by the Sixth Central Pay Commission has been fixed provisionally, in view of

the impending rationalization of their pay structure.

SHRI RAJNITI PRASAD: Sir, the Sixth Pay Commission g4 BIC-BIC 151 # I HHa1Ral !
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SHRI P. CHIDAMBARAM: Sir, since the answer was given | have been briefed about the
matter. The matter is resolved. The position is as follows: Traditionally the Transco employees had a
pay scale higher than the Pay Commission level and that was embroiled in a bit of litigation. That
litigation has now come to an end and the Board of Delhi Transco has resolved on 27th November,
2009 to settle that matter. Since that is settled, formal orders will be issued. Once formal orders are
issued in the Delhi Transco case, formal orders will be issued in the case of NDMC school teachers in

the next few days. The matter, | am told, as | speak, stands resolved.

SHRI' RAJNITI PRASAD: Sir, | come to my second supplementary. It is part (c) of my
question. There is an infirmity, Sir. 31 A ot €1 f.51.89. iR .53, & da9M
g 7 fadafer &, R LS. 891, 1 6600/ - &1 3R E1LS.E1. T 4800/ - &1 IS ¥ fiyerar 21
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SHRI P. CHIDAMBARAM: Sir, as | said, the matter stands resolved. The Sixth Pay
Commission, in paragraph 3.8.21, recognized the differences between the grades of teachers —
primary school teachers, trained graduate teachers and post graduate teachers, and, made certain
recommendations. The Government considered the report of the Pay Commission and has accepted
its recommendations. In fact, arrears have been paid. They are actually receiving the pay as per the
recommendation of the Sixth Pay Commission except that the de jure, formal orders could not be
issued because of the pending litigation. The matter stands resolved and orders will be issued in the

next couple of days.
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DR. K. MALAISAMY: Sir, | would like to ask the hon. Minister as to which are all the other
institutions which are yet to implement the Sixth Pay Commission. In such a situation, | am told that

the higher level officers have been given very good. ...(Interruptions)...
MR. CHAIRMAN: Please stick to the question.

DR. K. MALAISAMY: Sir, my specific point is that there are umpteen number of institutions

which are yet to implement. ... (Interruptions)...
MR. CHAIRMAN: The question relates to NDMC schools. ... (Interruptions)...

DR. K. MALAISAMY: This is the question, Sir. Sir, | am told that the higher level officers have
been given nice pay-scales, and, on the other hand, the lower level officers have been left out. This

is a very, very heart-burning situation, in which ... (Interruptions)...
MR. CHAIRMAN:: It does not relate to the question, Dr. Malaisamy.
DR. K. MALAISAMY: Sir, the Sixth Pay Commission. ... (Interruptions)...

MR. CHAIRMAN: No, no. This is not about the Sixty Pay Commission. ...(Interruptions)...
This is about. ...(Interruptions)... Please read the question and then put your question.

...(Interruptions)...

DR. K. MALAISAMY': Sir, my question is whether that kind of representation has come to his

notice.

SHRI P. CHIDAMBARAM: Sir, | think, my learned friend continues to believe that | am the

Finance Minister. | am not. This question has to be put to the Finance Minister.

MR. CHAIRMAN: Question No. 186 - hon. Member absent. Question No. 187 hon. Member

absent. Question No. 188- hon. Member absent. Question No. 189
*186. [The questioner Shri Amar Singh was absent. For answer vide page 36 infra]
*187. [The questioner Shri Rajeev Shukla was absent. For answer vide page 38 infra]
*188. [The questioner Shri Ganga Charan was absent. For answer vide page 39 infra]
Rice exported to various countries
*189. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR: 1t
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of rice exported to various countries during the last three years, country-

wise;

T The question was actually asked on the floor of the House by Shri Kamal Akhtar.
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(b) the details of the companies which exported rice to various countries during the last
three years;

(c) whether it is a fact that rice was exported to African countries by some private
companies contrary to Government guidelines; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) A Statement is laid on the Table of the House
(See below).

(c) and (d) While there is a prohibition/restriction on export of Non-Basmati Rice, keeping in
view the request of the Governments of some African countries and on diplomatic considerations, a
quantity of 1,21,500 tonnes of Non-Basmati Rice was exported by the PSUs in relaxation of the
prohibition/ restriction on commercial terms.
Statement
(a) The details of basmati and non-basmaii rice exports to various countries along-with

major destinations/countries for the last three years is as under:

Basmati  (Qty :in 000 Tons)

SI.No. Country 2006-07 2007-08 2008-09 (P)
1. Saudi Arab 499.59 543.53 524.40
2. UAE 105.00 193.10 456.15
3. Kuwait 109.07 113.07 111.55
4. UK 71.41 71.38 62.56
5. USA 34.50 35.74 39.63
6. Yemen Republic 40.69 49.96 31.48
7. Belgium 24.39 13.35 6.90
Germany 11.40 10.80 5.04
9. Qatar 6.21 13.43 10.53
10. Canada 15.87 13.57 17.84
. Netherlands 18.85 17.85 11.15
12. [taly 9.94 10.85 3.28
13. Mauritius 7.15 9.67 .6.53
4. Oman 6.03 9.16 25.12
15. Iran 15.11 4.43 170.95
16. Other countries 70.51 73.47 73.27
TOTAL 1,045.72 1,183,36 1,556.38

Source: DoC-DGCIS
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Non-Basmati (Qty:in 000 Tons)

S.No. Country 2006-07 2007-08 2008-09 (P)
1 Bangladesh PR 512.92 1906.86 610.66
2 Cote D' Ivoire 337.89 624.97 4.43
3 Saudi Arab 133.16 221.76 -
4 South Africa 39.51 271.69 0.01
5 UAE 128.64 312.34 21.37
6 UK 22.85 17.54 5.97
7. Nepal 162.24 231.99 24.23
8. Nigeria 547.63 204.75 22.1
9. Guinea 99.57 207.54 -
10. Sri Lanka 0.87 91.42 17.40
i Benin 111.50 121.25 10.28
12, Somilia 162.50 105.15 0.48
13. Senegal 134.86 132.20 2.52
4. Togo 103.81 127.71 -
15, Cameroon 149.88 104.86 0.45
16. Other countries 702.38 604.05 230.08
TOTAL 3,702.21 5,286.08 949.99

Source: DOC-DGCIS

TOTAL RICE 4,747.93 6,469.44 2,506.37

(b) The details of the major companies exporting Basmati and Non-Basmati Rice to various
countries in last 3 years (based on returns filed with APEDA for 2006-07, 2007-08, 2008-09) is as
under:

Basmati rice

Exporter Name Oty(MT)
1 2
KRBL Ltd. 290480
Mandalia Overseas Corporation 250106
Sunstar Overseas Ltd. 139513
Kohinoor Foods Ltd. (Formerly Satnam Overseas Limited) 130467
Best Food International Pvt. Ltd 75146
Veer Overseas Ltd., 47332
Al Gyas Exports Pvt. Ltd. 35073
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1

Longulf Trading (India) Pvt. Ltd.

H.M. Overseas

D. N. Traders

P.P. Overseas

R.S. Rice Mills

Hindustan Unilever Ltd

Veer Oil & General Mills

Shri Guru Ram Dass Rice Co.
Nav Bharat International Limited
Lekh Raj Narinder Kumar
Jindal Dhan Kutai Udyog

Jas Food Industires

Al-Gyas Rice Sortex Mills Pvt.
Bansal Overseas

Aaha Impex Pvt. Ltd.

G.V. (God Vishnu) Rice Unit
J.J. International

R.R. International

Gayatri Masala Exporter
Aggarwal Rice Mills
Whitefields International (P)
Sudarshan Overseas Ltd.
RKSK Overseas Pvt. Ltd.
J.R. Agrotech Pvt. Ltd.
I.T.C. Ltd.

Zayega Foods Export
Hanuman Exports

P.K. Overseas Pvt. Ltd.
Oman Trade

Sarvpriya Exports Private Ltd.

25561

16943

16830

15500

15168

14265

11183

9517

7215

7174

7109

5251

5068

5025

4930

4706

4700

4200

4038

3994

3755

3517

3501

3255

3183

3050

3002

2034

1970

1924
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1

Arya International

GRM Overseas Limited

Laxmi Agro Industries

Heritage Infracon Pvt. Ltd.
Allan Asons Limited

Namdhari Food International Pvt. Ltd
Non-Basmati Rice

Om Shree International

Sita Trading

Shri Lal Mahal Limited

A.D. Exports

Maruthi

Nav Bharat International Limited
Sri Ramlingeswara Rice and Oil
Sarala Foods Private Limited
Sirius Overseas Private Ltd.

Rice India Exports Pvt.Ltd.

Bishan Saroop Ramkishan Agro Pvt.Ltd.

Kohinoor Foods Ltd. (formerly Satnam Overseas Limited)

Utsav Rice Mill (P) Ltd.
KRBL Ltd.

KLA India Public Ltd.

Satyam Balajee Rice Industries Pvt. Ltd.

Yathiswarnaal Enterprises

L M J International

Olam Exports (India) Limited
Bharath

Shah Nanji Nagsi Exports Pvt L
Panna International

Navyug Enterprises (P) Ltd.

1641

1334

1305

1134

1130

1000

1419698

966406

801887

542980

464021

308520

240523

178630

158763

118905

117204

97050

83032

80289

78699

73267

71390

64900

62240

59626

49187

46696

45711
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1

Arya International

H.M. Overseas

Radha Exim Private Limited
Jayabrata Maulick

IND

Soubhik Exports Private Limited
Jatin & Company

Visnukumar Traders Pvt. Ltd.
Shafali Ghosh

Shri Ganesh Sortex

B.S. International

Bharat Exports & Trading Co.
Exim Rajathi India Private Ltd.
R.R. International

Sri Venkateswara Exports
Subhas Chandra Das

R.P. Basmati Rice Ltd.
Mahendra Rice Industry

Best Food International Pvt. Ltd.
Aishwarya

Adarsha International

Gobinda Chandra Ghosh

Shree Hans Rice & General Mill
Selmax Exports Pvt. Ltd.
Sukdeb Saha Export & Import
S.N. Trading

Daulat Ram Ramesh Kumar & Co
D.K. Sortex

Venkata Nageswara Rao Neti
Whitefields International (P)
Shiv Shakti Rice Mills

J.R. Agrotech Pvt. Ltd.

Tilak Raj Madan Mohan

Navi Bhavi Agro Enterprises PV

43165
41087
40291
35160
32340
30852
29717
23738
23090
22261
21030
20619
20470
20320
19315
19044
18770
18367
18323
16613
15020
14100
13961
13937
13568
12460
12441
12148
10874
10716
10466
10449
10094
10000

Source: APEDA
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3 HATA &R : HEled, AT HAT ST < 379 Sfa/d # qar T & & IR-grwl amad &
Frafd uR 2007 & wifcree o1, AP $© pla] <2 BT AFGII YR W Aad ST Farq fear wam §
Y ATEgH A AT HA S A A8 YO ATE § b I81+ 39 <20 & HUR ga+1 <41 &l 3T,
et R <2 ot T Fafa f6ar 11, S99 U <% Iad & a9 T § SR gEN o A ufd
IRB I RS I AT &1 1 H A1 #3) SH A qo1 =1edl § 9 Sierra Leone H 8191 & foarer i3l
IRT TRHR Bl {5 MR TR 30 03 4 faeeh o o1 ped sfear fafics sk Rame
P MR IR TH.E1.. 3R TH.79.E1.3. ST TRBR] ATV &, & oY A5 HHafiai bl i &1
PR AT E?

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: Sir, very clearly there was a ban placed on the

export of non-Basmati rice as of 15th October 2007. Post that ban, certain Minimum Export Prices

were levied. Starting on 31st October 2007 at 425 dollars per metric ton, on 27th December, at 500
dollars per metric ton, followed by 5th March, at 650 per metric ton and then on the 1st April 2008
again a full ban on the non-Basmati rice. As far as the transactions are concerned, it is very clear that
this was not on the basis of humanitarian aid but was purely on the basis of a commercial
transaction. The Governments of these countries, five in particular, Mauritius, Comoros,
Madagascar, Sierra Leone and Ghana had approached our External Affairs Ministry. On the basis of
a commercial transaction, the EGoM had approved these transactions. They were then forwarded to
us and then the prakriya started of the export of these grains. As far as the point that has been raised
in terms of the parties that had been nominated by these countries, let me be very clear here in my
statement when | say that as far as Government is concerned, on the export of non-Basmati rice
during the ban period, it is very clear that from our point of view if there are any irregularities that have
taken place, an enquiry is already in place. When the result of the enquiry comes, we would be more

than happy to place it on the table of the House.

#} BT IR : TR, HAT ST 7 AR AT BT a9 e o1 AR I S9! g faan § i
I Yo 18 381 A1 ¥ RaveR fafd ot va ufsrar Bkt 2, S ufhan & ded Sex Y Ry o &1
T faer 730 faTa & for v forg a1 § 3R 89N SR$GR 341 A4 SR feandt 8 fh 5=
9T er &, 391 qRY ufshan & =maa Frata ax <<l 81 F w1 w3 St | Rk a8 |qard geen
=T § 1 ad 2000 # srwpiast <wii 1 {6y 0 i & H9e J, Fa1 30 IS Te} SR fhan?
Ife g, A P9 3R 57 SR T T STd? IS T, A1 R ARBR 39 R THR B FFS T
FHRT gRT ST BRI A1 6 ST 25 BRIS PT IS AT 1T &, 98 Fel 81 § I8 7% qol
EIESIE]

A SNfRIfe wreaRTE Rt : W), 9 9w 1 S 9ard Sor 7, § SHdT Hel-Ae
IR AT IR ST =Rl g IS 9ard I8 Soil § {6 25 B9R BRIS BT Hicrel ol B
..(SFLT).... 3T BT P Yo -UUR P AR GR 7 P, § A4 e, 3D AT T2 BT TR
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W, PR GRI 13.49 @ Hifd e o BRI EGoM §RT & 718 off| ST § Fae 10.9 g
Mifgw o1 ot Afefrrem o wiefa & 18 ot 9 10.9 a@ Mfgw e @t 5t Afefhrea 18
off, STH A badd U G 21 89K Hlferd 7 @1 i 39 <91 4 31 il <2 & fog ganm g, a
PRIG-PRIG S e BT Faid I ACTBHT F SMUR IR Bact gaTl gl Sl ANfCH 59 RIIR A
T HIS H AR AT B, S IR H, H A1 A18d] § b S R Aeciwie e $) T 1
10.9 TTRI HIfge T x 25 thousand rupees per Hifed T, AT 25 BOIR AT GTS HRIS BT Gt §
TIPS TR A AT TG [ ST81 T ARBIR DT A & bael Ub g 21 AR Hiferep e
o1 f7afd gom 31 98 it oFR &9 A1 & W1 d & IMYR TR o, S A19dl BT MHIRHE BTl 7, TAR]
TH.3.91. 2 e 91d 89IR T Ufe Mifee <) ... (aaum). .

it FHTE SR : T, H TSR UfHAT & IR | FaA UBT B ...(TIUH). .
it SfoRIfe wreraRTa fafer : & g1 a9 < BT g . (aET). .
sft FUTARy : S99 SR ..(JAYT)... 3T YRT STad G A ...(@GEH)... Please don't

interject. ... (Interruptions)...

3ft HHTE SRR : T, T ATIHT HRETT MY ...(FET)...

SHRI  JYOTIRADIATYA MADHAVRAO SCINDIA : | am not yielding, Sir,

...(Interruptions)...
MR. CHAIRMAN : When the Minister is speaking, please don't interfere. ... (Interruptions)...
il AT SR : AR, TSR RIS IR 3 STaTd 37T AMRY| ..(FFEH)...
ft [TafT : 379 STaTE QRT B SIRTI . (aET).

sft sforfeer Arerarma faf= @ | am not yielding, Sir. ... (Interruptions)... TR 3TTH I
AT patience B, PUIT B ART YR1 STATd TS <f, SASB d1& W1 HIS e 81, A1 § STa/d 3 & fory
TR gl ..(Haem)...

il S/ g=9 - WR, g #A ST Bl patience IsE BT SHIA A8 BRAT AR
...(STAHT)...

A SAfRIfe wreaRT Rl : 931 )1 8@ 2 SR H 3o dR% A IRIY B Fbal gl H
Ry fora 21 99 HU BB U Tes SWIATS (631 7, TAIY H SIgRIY & 8T gl g9ars| g9
T BT TR b AT T R B0 R Hifed o MAaRAT Ugd &1 1ol U v ueref & oy
TR )T Tgdl 81 TR & 916 SR19- 3119 A1¢ IRE TR IR Hifgd 1 SA6T G a9d1 B1 39
W ST FOB @1 HIRCH 8Kl 8, T8 BT $§ B9l AR Hifgd e 8Kil 81 ST e 3R e
FEATHR close to AR 15 F9TR YT URY Mg e g™ Maverar 71 9 9 Fii9 § die faar
1% 25 IR Hifgd <, T R 7 71 < 57o1 WRifh s area o .. (zaem)...

MR. CHAIRMAN : Let him finish. ... (Interruptions)...

sft SRR AreravTa fafdma : S R # o] I8 FE aredl § 6 S8 ®al $ o
P ERT SN PHRTI SO &, SUH 3R BTs Toik! e &Y, d S9 1R fIaR Stex foaar sirdr
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21 8T I 371 IR TSR B 91 §, TP 37 Siotd? § MMTC J H9-09 ...(Q9emH)... § Sar9
g UH? ...(FAIM)... MMTC o HY-WY qRT SO 379 SR R 61 o1l S IR aral
mﬁ’?%\;,Wq?éﬂifﬁwiﬁﬁﬁ?wéﬁmwméw&pre%ion of Interest
P! fore ® 377 PSUs # 9 IRT ToIR &1

o} YehTST STaSHN : GUART T8Iy, A1 421 Teleg IR} il fadR ¥ $e I8 &, -7 $had
3T 21 aTet & fop R ToiRia & Mfimie o1 8, S97at ufshan it &1 91 ¥ 21 ST Sex
& fFar 27 ...(caum). ..

SHRI JYOTIRADITYA MADHAVRAQO SCINDIA : Sir, do you want me to respond to it?
MR. CHAIRMAN: Yes, it is a question to you.

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: Sir, | have already said this. This is not a
humanitarian aid. It is a commercial transaction. There are instances where countries have
nominated agencies on the basis of commercial transaction. However, we have instituted an inquiry.
When the results of the inquiry come to us ...(Interruptions)... In the next 15-20 days, we will place

it. ...(Interruptions)... if so required. ...(Interruptions)...
37} TRT SAASHN : AHIRI HE1Sd, Y31 AR FaTel BT STaTd Te! (e B ...(aem)...

MR. CHAIRMAN: That is an assurance which has been given. ...(Interruptions)... Prof. Ram

Gopal Yadav. ...(Interruptions)...

3 BT AESHY ¢ AN FE YOI T ...(FAF)... IM A0 S, e fiee, e e
..(FAIF)... TR TR, ..(FA)... T T BT Ig SIad el R fF IWBR 7 5 IR
oI Fgeh 1, d foh SR R 17 ... (AET).... I8 A a1 18] 38 6 .. )...

MR. CHAIRMAN: Your turn is over. ...(Interruptions)... Please. ...(Interruptions))... 3 S0
AT U8 < b Bl ...(FA)... TAIST| A1, I3 ATe a1eal

O, I NI ATGT : FATIRT FRIGE, 3RT A 750 St 9 (@agm)... ega |fifthe
e 2 T 5 Ufhan 9 o) B3N € AT 7E] 3Tl &, 3R GaAl & T &1 11 g & A1 I Al H¥a &,
T AT BT & 3R fobet=1 o9 galm 82 S w1l I Repasl 3 & g ooy SR et
PI 3MIR G BT T 319 AT HTIaTE] $% I8 872

Y Saforifec wereRma Rafdrn : g9l weiy, § s9F Sae § g8 weAr awed g S
TFUIE Ufhar @t T8 oft, IHH TR a8 W MMTC, PEC 3R STC S9aied ol I8 He f& ot
oI gRT 5T TR, 8 T § ..(GE). .. 7 9T SR AT BT 1 ST81 I 5 gioraRd &
IR H YET T, H TE FEl ¢ [ I8 HAREd gioee 81 SARR gioeee # f[aoel IRaR 3
ISP Yol Pl AIE PR S fo1Q YRT & & RN $IH HRT TSR P TA1 @l 781 {1 7a17?

MR. CHAIRMAN: Third supplementary. Shrimati Karat.
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SHRIMATI BRINDA KARAT: Just one question and one answer. Was there a tender or not?

That is all want to know. Was there a tender before this transaction? Yes or no?

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: Now let me try and satisfy Ms. Karat as well
again. Very, very clearly, one transaction vis-a-vis Mauritius was done completely by the MMTC.
Regarding other four transactions, | have said it before and | am saying it again. It was not a

humanitarian aid. It was a commercial transaction. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir. ... (Interruptions)...

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: | am not yielding. ...(Interruptions)... Ms.
Karat, | am not yielding. ...(/nterrupz‘/ons)... | am not yielding. Kindly hear my answer before you
start saying again, ...(Interruptions)... | am not yielding. ...(Interruptions)... Please hear my
answer. It is a commercial transaction. On a commercial transaction basis, every country has a right
to nominate its supplier and it did so in these cases. It so happened that all these four suppliers were

also listed with these PSUs in their Expression of Interest that has been tabled. ... (Inerruptions)...
SHRIMATI BRINDA KARAT: Sir, he has not answered my question. ... (Interruptions)...
* 190 [The questioner Shri Kaptan Singh Solanki was absent. For answer vide page 39 infra]
Outsourcing of various jobs by Government departments and PSU

*191 SHRI PRAVEEN RASHTRAPAL: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Central Government Departments and Public Sector Undertakings are resorting

to outsourcing of various jobs, in particular, cleaning and computer related jobs;
(b) if so, the reasons therefor; and

(c) whether his Ministry is aware about exploitation of employees and workers by private

contractors?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) and (b) Ministries/Departments may outsource certain routine services e.g. cleaning,
maintenance, moving papers/dak etc. In the Interest of economy and efficiency under Rule 178 of
General Financial Rules (GFR). These Rules also provide for the Ministry/Departments intending to

outsource services and to prescribe detailed instructions and procedures for this purpose without
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contravening the basic guidelines contained in General Financial Rules. These detailed instructions
and procedures are expected to take into account statutory provisions in regard to outsourcing of
services. Rule 180 (Iv) of GFR stipulates inclusion of the statutory and contractual obligations to be
complied with by the contractor. Further, a Central Ministry/Department/Central Public Sector
Undertaking can engage contract labour In a job unless and until the same (specified establishment
and specific job) are prohibited under provisions of Section 10 of the Contract Labour (Regulation &
Abolition) Act, 1970.

(c) In the Central Sphere, the officers of Chief Labour Commissioner (Central)'s
organisation conduct Inspections regularly under the Contract Labour (Regulation & Abolition) Act,
1970 and take action by filing prosecution cases against the defaulting employers and contractors.
They also conduct regular inspections under Minimum Wages Act. Whenever violation and payment
of less than minimum rates of wages are observed, prosecution/claim cases are launched against

the defaulting employers.

SHRI PRAVEEN RASHTRAPAL : Sir, my question is very specific. The Central Government and
public sector undertakings are model employers and they should not become party to exploitation of
workers. | am of the considered opinion that outsourcing in a very important area of cleaning and
computer-related work etc. will amount to giving away the secrets of the Central Government to the
private agencies because in various Departments, particularly in the Ministry of Finance, even the
computerisation of important work, is given to private agencies. May | know from the hon. Minister
how the secrecy of the Government will be maintained when even in such areas outsourcing is

permitted ?
MR. CHAIRMAN: Thank you.

SHRI MALLIKARJUN KHARGE: Sir, outsourcing is permitted only for cleaning, carrying the
tapals, and taking the papers and other things. For secret things, the outsourcing people are not

employed. This is one thing.

§¥|'\5 I, il outsourcing T T8I 9X provision %, I8 Had lower level TR &1 ST |t permanent
jobs %, D ﬁVI'Q Government 5 outsourcing 21 fpar B qgd @, B I HH 76 notifications @ %Q
WQ%, T8 N 3R permanent job EARCICESET| %\, RIESESASE g UN dRA g’fﬂﬁ)&?@’, @ notification Y
Iga A STEl W By

MR. CHAIRMAN: Thank you. Second supplementary please.

SHRI PRAVEEN RASHTRAPAL: Sir, in my question, | have made it very specific that
computer-related jobs are being outsourced and computer-related jobs are not unimportant. They
are very important. Once again, | object to that because the work of cleaning is a routine work. If the
House is not properly cleaned, no M.P. will enter the House. Parliament Session starts after eight or
ten days of work done by the farash and cleaners. They are washing it. It is a very important work.

So, no work should be underestimated.
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MR. CHAIRMAN : What is the question?

SHRI PRAVEEN RASHTRAPAL: Sir, the cleaning work cannot be outsourced. It should be

given to permanent employees. That is my question.

SHRI MALLIKARJUN KHARGE: Sir, now, a Tripartite Task Force for contract workers' issue
we have constituted, and that is going into it in detail. ST RUIC AT & T1€ &9 Sl $O I H&H
ISTH, I8 WS Bl g1 <3

MR.-CHAIRMAN: Shri Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN: Thank you, Mr. Chairman, Sir. | am not going into the issue of
cleaning. The Central Government and public ; sector undertakings under section 10 of the Contract
Labour (Regulation) Act are supposed to employ contract labour and it is a fact — if wrong, the hon.
Minister may confirm — that even in regular production jobs — | am not talking of cleaning — the
same machine is being handled, in one shift, by the contract worker and, in another shift, by the
regular worker, and this is going on. As on date, the share of contract workers in the productive job
in the public sector is more than that of public sector workers. This is a gross illegality. Whether the
Government prefers to promote and indulge in the illegality in the Central public sector undertakings

years after years and days after days; please confirm.

SHRI MALLIKARJUN KHARGE: Sir, the Tripartite Task Force for contract workers' issues we
have constituted. And the problems faced by the contract workers were deliberated, in detail, as you
know. They are going to submit their report on the 31st December, this month itself. As soon as we
get the Report, we will definitely look into the problems and wherever such problems are there, we

will definitely try to sort them out one by one.
MR. CHAIRMAN : Shrimati Viplove Thakur. We are running after time !

sficht frga oTgeR « Awmafr Sft, # #30 Sit @1 9@ = § P outsourcing BT RET §1 SiT 6
gv_z»'ﬁ%fcleaning 3R S manual W?WW%\, Wﬁgﬂaﬁ@m%%ﬁcontractorm
T@?ﬂ%, I8 Government & pattern YX wages SRRV mﬁ%ﬁﬁwﬁﬁﬁwﬁ%‘, B_*Wﬁ@@
?b‘rﬁﬂ'l:lﬁﬁlﬂﬁ'l%, H%‘TW%‘Qinsurance%Sﬁ?ﬁﬁwaﬁ?%lwmwages ﬁ,ﬁﬁ
Government #?‘I’J‘dﬁ%, WW?W@E‘WWW Eﬁﬁ, Wﬁ"‘»outsourcing R:ASE o)
JHAT A 81, H g8 #3A Sff F ST e g2

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS

New Surrender-Cum-Rehabilitation Policy for Maoists

*181. SHRI NAND KUMAR SAI: Will the Minister of HOME AFFAIRS be pleased to

state:

35



(a) whether Government has prepared any surrender-cum-rehabilitation policy for Maoists;
(b) if so, the details thereof;

(c) the extent to which the new surrender-cum-rehabilitation policy is better than the old

policy of Government in this regard;

(d) whether Government has held discussions with various States/other groups before

finalization of the new policy;
(e) if so, the details thereof; and
(f)  the number of Maoists who have so far surrendered after launch of new policy ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (f) State Governments are implementing their own schemes for surrender and rehabilitation of
naxalltes. Earlier under the guidelines for reimbursement of Security Related Expenditure (SRE) to
naxal affected States, expenditure incurred for the rehabilitation of a hardcore, underground naxalite
cadre and a member of Dalam who surrenders in accordance with the comprehensive surrender and
rehabilitation policy being implemented by the State Government was reimbursable to the extent of
Rs.10,000 for those surrendering without arms and Rs.20,000 for those cadres surrendering with

regular weapons.

The Central Government has modified the relevant guidelines of the SRE Scheme, inter-alia, to

make the following expenditure reimbursable to the State Governments:-

()  Immediate grant of Rs.1.50 lakh to be kept in Fixed Deposit in a bank in the name of the
Surrenderee for 3 years which can be drawn by him after 3 years subject to his good

behaviour.
(ii) Rs.2000 as monthly stipend for a maximum period of 36 months.
(i) Incentives for surrender of weapons depending upon the type of weapon(s) surrendered.
(iv) Training in a trade/vocation.

Draft guidelines were circulated to the States on 22.05.2009 and the suggestions received
were appropriately incorporated in the Guidelines for surrender-cum-rehabilitation of naxalites

announced on 26.08.2009. The Guidelines are placed on the website of Ministry of Home Affairs.

During the current year (upto October 31, 2009) 132 naxalites have surrendered of whom 37

have surrendered after the announcement of the new policy.
Cases of corruption in MCD and Delhi Administration

*186. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether it is a fact that more than 4000 cases related to corruption involving officials of

MCD are pending investigation for nearly 10 years;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that similar corruption cases of officials of Delhi Administration
are also pending investigation;

(d) if so, the details thereof and the reasons therefor;

(e) whether itis also a fact that a large number of officials have retired during this period;

(f)  if so, the details thereof; and

(9) the Government's reaction in regard thereto and by when guilty are likely to be
punished ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The year wise details of the cases of corruption against the officials
of the Municipal Corporation of Delhi (MCD) presently investigated by the Central Bureau of

Investigation and the Anti-Corruption Branch of the Government of NCT of Delhi are as under:

Sl. No. Year Number of cases
1. Before 2001 53
2. 2001 19
3. 2002 17
4. 2003 35
5. 2004 19
6. 2005 29
7. 2006 39
8. 2007 32
9. 2008 30
10. 2009 (as on date) 19
TOTAL 292

Out of these 292 cases, on the basis of the conviction of the officials concerned, departmental
action has been initiated in 8 cases, 56 cases are investigated by the respective investigating
agencies. More than 215 cases are under trial, disposal of which depends on decision in these cases
by the Hon'ble Court.

(c) and (d) The number of cases, presently investigated by the Anti Corruption Branch
against the officials of the Government of NCT of Delhi including corporations/ autonomous bodies/

boards etc. under it, is 64. The year-wise details of these 64 cases are as under:
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SI. No. Year Number of cases

1. Before 2001 1
2. 2001 2
3. 2002 3
4. 2003 7
5. 2004 3
6. 2005 4
7. 2006 13
8. 2007 7
9. 2008 13
10. 2009 (till 17.8.2009) M

TOTAL 64

The major reasons for pendency of cases are re-investigation of the cases by the investigating
agency; delay in receipt of forensic reports, prosecution sanction, etc.; investigation stayed by the

superior courts; voluminous investigation; difficulties in getting old records from various offices; etc.

(e) and (f) The MCD has informed that 62 officials have retired during the pendency of the
corruption cases. As per information available with the Directorate of Vigilance, Government of NCT

of Delhi, in eight cases the officials concerned have retired.

(g9) The Government is interested in early disposal of the pending cases. The efforts taken in
this regard include forming of special teams; getting experts such as valuers, Chartered
Accountants, Auditors, etc.; taking up the matter with the Heads of Departments for early
prosecution sanction; taking up the matter with the Forensic Science Laboratory for expediting

expert report; etc. The officials found guilty are punished as per law.
Keeping vigil on foreign nationals visiting India
*187. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government proposes to launch a massive security exercise which will involve

keeping an eye on all foreign nationals visiting India;

(b) whether the proposed project would link all Indian missions in foreign nations to

immigration check-posts in India; and

(c) ifso, the relevant details in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Modernization and up-gradation of Immigration services in the
country is a Mission Mode Project (MMP) to be undertaken by the Ministry of Home Affairs under the
National e-Governance Plan (NeGP). The MMP is titled "Immigration, Visa and Foreigners
Registration & Tracking (IVFRT)". This Project aims to develop a secure and integrated service
delivery framework to enhance security and facilitation in the Visa issuance process, strengthen the
Immigration function besides fortifying the Foreigners Registration Processes for effective tracking of

foreigners.

The total estimated cost of the project is Rs.1011 crore. The Project is to be implemented in a

planned and phased manner over a period of 40 years f.e. w.e.f. April, 2010 to September, 2014.

With the implementation of this project, all the 169 Indian Missions across the globe, 77
Immigration Check Posts (ICPs), and the Foreigners Regional Registration Offices
(FRROs)/Foreigners Registration Offices (FROs) in the country would be linked with the Central
Foreigners Bureau (CFB).

Plan to make Bundelkhand a State
+%188. SHRI GANGA CHARAN: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether a plan to make Bundelkhand a State is under consideration of Government;
(b) if so, by when Bundelkhand State would be formed by Government; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
No, Sir.

(b) Does not arise.

(c) Government takes decision on such matters after taking into consideration all relevant

factors.
Infiltration in J and K and North Eastern States

1*190. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether itis a fact that incidents of infiltration in Jammu and Kashmir and North-Eastern

States have risen;

(b) if so, the details of infiltration/ attempts of infiltration into Jammu-Kashmir and North-

Eastern States from across the border during the last one year;

(c) the number of terrorists whose succeeded in infiltrating and the number of terrorists

killed or arrested by security forces during this period; and

t Original notice of the question was received in Hindi.
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(d) the details of steps being taken by Government to check infiltration ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Attempts at infiltration from across the LOC which are mainly in Jammu and Kashmir have shown a

marginal increase during the current year, but most of these attempts were foiled.

(b) and (c) The details upto October 2009 are as under:-

Killed Returned Surrendered Apprehended Successful Total

88 230 - 9 106 433

(d) The Government in tandem with the State Government, have adopted a multi-pronged
approach, to contain cross-border infiltration in Jammu and Kashmir, which includes, inter-alia,
strengthening of border management and multi-tiered and multi-modal deployment along
International Border/Line of Control and infiltration routes, construction of border fencing, improved
technology, weapons and equipment for security forces, improved intelligence and operational
coordination, synergizing intelligence flow to check infiltration, and pro-active action against the
terrorists within the State. The counter infiltration efforts are reviewed periodically at various levels in
the State Government and in the Central Government.

Amendment in present patent law

1192. SHRI PRABHAT JHA: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government thinks that the present patent law is a hindrance in the economic
independence of the country;

(b) if so, whether there should be amendment in present patent law; and

(o) if s0, the efforts Government is making to amend the present patent law ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b) and (c) Do not arise.

Amount for modernization of police to states during eleventh plan

1%193. SHRI MOTILAL VORA:

SHRI SATYAVRAT CHATURVEDI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of funds provided to States especially naxal-affected States for
modernization of police during the last five years;

(b) the quantum of Central assistance spent on purchase of sophisticated weapons by the
States; and

(c) the funds targetted to be provided to States by Government for modernization of police

during the Eleventh Five Year Plan?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) During the last five years i.e. from 2004-05 to 2008-09, a total amount of Rs.5455.22 crore
was released to the States under the Scheme for Modernization of State Police Forces (MPF
Scheme - 2000-2010). This amount includes Rs.2580.14 crore released to 09 (nine) naxal affected
States namely Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra,
Orissa, Uttar Pradesh and West Bengal. The year-wise details of release of funds in the last five
years /i.e. 2004-05 to 2008-09 to various States, including naxal affected States is enclosed as a
Statement (See below). The funds released during 2008-09 includes a component for 100% Central
financial support to the naxal affected districts @ Rs.2.00 crore per district for improving the police
related infrastructure like construction of police stations, police out posts, fortification of existing

police stations / police outposts.

Under the MPF Scheme, inter-alia, assistance is being provided for procurement of modern
weaponry. The State Governments, inter-alia, include modern weaponry in their MPF annual action
plans as per their assessed requirements and the weapons are either procured through Ordnance
Factory Board or through imports directly by the States. An amount of Rs.470.75 crore, including
Rs.247.06 crore to naxal affected States, was released under the MPF Scheme to Ordnance Factory

Board during the period 2004-05 to 2008-09 for the supply of weapons to various States.

Presently funds for modernization of State police forces are being provided under a Non-plan

for Scheme for Modernization of State Police Forces and not under any Eleventh Five Year Plan

Scheme.
Statement
The year-wise details of release of funds to various States,
including naxal affected States
(Rs. in crore)
Name of States Funds released during
2004-05 2005-06 2006-07 2007-08 2008-09
1 2 3 4 5 6
Andhra Pradesh 79.93 101.41 88.12 87.34 83.83
Arunachal Pradesh 9.13 7.00 11.53 10.70 14.72
Assam 41.37 56.68 52.18 87.82 68.11
Bihar 45.25 39.87 51.62 16.24 41.57
Chhattisgarh 32.72 40.74 57.06 41.72 26.54
Goa 0.28 1.06 1.00 2.00 4.00
Gujarat 39.54 39.85 45.52 51.90 48.02
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Haryana 22.13 14.95 19.69 35.75 27.51
Himachal Pradesh 2.57 6.78 3.92 10.27 9.99
Jammu & Kashmir 110.89 109.22 88.13 115.34 109.65
Jharkhand 22.33 40.74 47.00 50.95 69.85
Karnataka 58.87 65.85 64.15 78.13 69.61
Kerala 26.55 18.84 24.53 40.01 22.90
Madhya Pradesh 42.27 31.65 43.24 57.68 40.37
Maharashtra 71.00 88.78 105.10 78.87 75.86
Manipur 15.24 16.97 14.09 32.07 39.23
Meghalaya 7.58 6.57 8.59 15.44 10.81
Mizoram 7.45 6.00 10.48 11.00 12.69
Nagaland 13.09 17.52 22.68 30.72 38.42
Orissa 27.76 35.08 38.00 45.80 42.54
Punjab 21.79 20.31 15.00 34.94 21.56
Rajasthan 42.67 34.81 40.47 49.60 49.10
Sikkim 5.90 2.43 3.46 4.42 6.12
Tamil Nadu 56.78 65.51 61.65 75.74 50.10
Tripura 11.17 11.83 11.34 13.13 20.66
Uttar Pradesh 108.55 98.12 94.28 115.44 102.31
Uttarakhand 7.99 16.76 5.28 9.89 19.39
West Bengal 29.20 29.67 37.1 44.45 32.18
TOTAL 960.00 1025.00 1065.22 1247.36 1157.64

Sole counter-terrorism authority

*194. SHRI JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has decided to designate his Ministry as the sole counter-
terrorism authority and Finance Minister has instructed the Revenue Department to hand over the job

of tracking terror funding to his Ministry;
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(b) if so, to what extent his Ministry has strengthened and has a separate wing to handle

cases of terror funding with the existing establishment;

(c) to what extent this move has helped in tracking misuse of funds for terrorist activities;

and

(d) whether his Ministry is likely to approach international credit and debit card companies

for access to details of large scale money transfers to India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
The Ministry of Home Affairs has concurred with the proposal of the Ministry of Finance to amend the
Allocation of Business Rules, so that the subject of Combating Financing of Terrorism is allocated as
a subject matter to the Ministry of Home Affairs. The formal amendment to the Allocation of Business

Rules is yet to be carried out.

(b) and (c) The Ministry of Home Affairs deals with the subject matter of Terrorism. The
aspect of financing of terrorism is monitored by the Security Agencies within the Ministry of Home
Affairs and concerns regarding the vulnerabilities/channels of terrorist financing have been
enunciated from time to time. As a result of such concerns, the Prevention of Money Laundering Act
(PI\/ILA) was amended in 2009 and money transfer services, which were hitherto not covered as a
reporting entity of the PMLA, were brought within its ambit. Action has also been taken to freeze
funds associated with terrorist outfits, invoking Section 51 (a) of the Unlawful Activities (Prevention)
Act, 1967.

(d) International credit and debit cards, using their Visa and MasterCard and American
express platforms, have been made reporting entities under PMLA. The Director, Financing
Intelligence Unit (FIU-IND) is empowered to seek specific information in respect of transactions

utilizing international credit and debit cards.
Maoist activities not linked to political and ideological moorings

*195. SHRI SHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware that the activities of Maoists in India are not linked with
any political and ideological moorings;

(b) if so, whether Government has contemplated to take multi-pronged steps, such as
developmental works, in Maoist affected regions and combined combing operation in the States
simultaneously;

(c) if so, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) Maoist's aim is to capture political power through a protracted armed struggle against the
State.

43



Government continues to pursue a policy to deal with the naxalite activities in a holistic manner
in the areas of security and development. State Governments deal with the various issues related to
naxaiite activities in the States. The Central Government supplements their efforts in several ways.
These include modernization and upgradation of the State Police forces under various schemes;
sharing of intelligence and facilitating inter-State coordination; and assistance for integrated

development of naxal affected areas through a range of schemes.

A high-level Task Force under Cabinet Secretary has been formed for promoting coordinated
efforts across a range of development and security measures. Ministries such as Rural Development,
Panchayati Raj, Tribal Affairs, Power, Drinking water Supply, Road Transport & Highways and

Planning Commission are represented in the Task Force.

34 most affected districts in eight States have been taken up for special attention on planning,
implementation and monitoring of security related measures and development schemes so that a
comprehensive approach to deal effectively with the naxal problem, with monitorable targets and

deliverables, is formulated and implemented.
Toxic Chinese toys being sold in stores

*196. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether Government is aware that a huge number of Chinese toys, which are made up
of toxic contents with dangerous health effects among children, are being sold in all toy stores and

even in well-known retail stores; and
(b) if so, whether Government has taken any strong action against those toy stores?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) and (b) As
per Notification No. 113/ (RE-2008)/2004-2009, dated 16th June, 2009 all imported toys into India
are mandated to conform to the International Standards prescribed in ASTM F963 or EN 71; or

standards prescribed in ISO 8124 (Parts I-lIl) or IS 9873 (Parts I-1Il).

Toys not meeting the above specifications and which are not accompanied by certificates of
conformity with aforementioned standards and testing, are prohibited for import into India, with effect

from 16th June, 2009.
World Bank loan for road projects in A.P.

*197. SHRI MOHD. ALI KHAN. Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the World Bank has sanctioned crores of rupees as loan for the road projects in

Andhra Pradesh;
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(b) if so, the road projects undertaken so far in Andhra Pradesh during the last five years;
(c) the amount spent so far on each road project;

(d) the criteria adopted to use such loan; and

(e) Dby when all the roads will be completed?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (e)
This Ministry is primarily responsible for development and maintenance of National Highways and
roads other than National highways are the responsibility of the State Governments. No National
Highway works have been undertaken with funding from World Bank in the State of Andhra Pradesh.
However, some World Bank loan has been arranged for state sector road project in Andhra Pradesh

the details of which are enclosed as Statement.
Statement
Details of World Bank loan for State sector road projects in Andhra Pradesh

The Board of Directors of the World Bank on 15th October 2009 has approved an IBRD loan of
US$320 million for Andhra Pradesh Road Sector Project. The objective of the project is to improve
the institutional capacity of the Andhra Pradesh Government in the road sector to provide better
quality, capacity and safe roads to users in a sustainable manner. The total cost of the project is
estimated at US$720.5 million with World Bank assistance of US$320 million. The balance amount of
US$400.50 million would be met by the State Government. The components of the project are as

under:

(1) Road improvement component (up-gradation and improvement of 429 kms

of roads)
(2) PPP Enabling Support Component
(3) Institutional Strengthening Component
(4) Road Safety component
The Road project under this loan is likely to be completed by 2015.
Impact of FTAs on domestic spice producers
*198. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Spice Board considered the impact of the recent Free Trade Agreements

(FTAs) on the domestic spice producers;
(b) if so, what was its conclusion;

(c) whether Government took into account Board's opinion before agreeing on the FTAs;

and
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(d) in what manner the issues raised by the Spice Board were accommodated in the FTAs?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (d) Yes,
Sir. While negotiating Free Trade Agreements (FTAs) Government takes a number of steps to
protect the interest of domestic as well as export oriented industry and farmers. These include
keeping the items to which the domestic industry and farmers are sensitive, in the Negative List. On
such items limited or no tariff concession are granted to the trading partner. Such list are prepared
after consulting all stake holders which include the Boards as well as the Apex Chamber of
Commerce and Industry, Industry Association, etc. In so far as India-ASEAN Trade in Goods
Agreement is concerned inputs were obtained from the Spices Board and considered while finalizing
the Agreement. Most of the spices are included in India's exclusion List(Negative List). The Cabinet
while approving the Trade in Goods Agreement has set up a Group of Minister(Gol\/I) to recommend
appropriate measures including structural reforms in vulnerable areas including Tea, Coffee, Spices

etc.
Road safety funds
*199. DR. ABHISHEK MANU SINGHVI:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) the items on which "Road Safety" funds accruing from "Excess in target traffic” from

Build, Operate and Transfer (BOT) Toll roads are spent;
(b) what was the total corpus of "Road Safety" Fund, State-wise;

(C) whether any part specifically is being allocated towards giving immediate monetary relief

to serious accident victims or dependants of fatal victims on highways; and

(d) if so, how many such victims or their dependants were so compensated during 2007
and 20087

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) In
respect of projects where the Concession agreement for Build, Operate on Transfer (BOT) Toll road
projects have the provision for revenue sharing in the event of traffic exceeding the target traffic, such
revenue is utilized inter alia, for meeting the cost and expenses on works and services not covered in
the scope of the concession agreement but which arise out of safety requirements based on safety
audits of the project highway carried out by the Safety Consultants appointed by National Highways
Authority of India (NHALI).

(b) No fund has been generated in NHAI.

(c) and (d) Does not arise in view of (a) and (b) above.
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deals;

Widening of export and import deals between India and South Africa
*200.DR. (SHRII\/IATI) NAJMA A. HEPTULLA:
SHRI'N. K. SINGH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether India and South Africa have recently agreed to widen the export and import

(b) if so, the details of discussions held with the Minister of International Relations and

Cooperation of South Africa recently;

and

(c) whether the imports from South Africa are five time more than exports to that country;

(d) ifso, the steps taken by Government to enhance exports to South Africa?
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) Yes, Sir.

(b) During the meeting between the Commerce & Industry Minister and the Minister of

International Relations and Cooperation of South Africa in New Delhi on 13th November, 2009, level

of bilateral trade was reviewed and it was stressed that the trade basket is required to be expanded

to tap existing potential. Details of discussion are as follows:

M

@

©)

Both the Ministers agreed that early conclusion of India-SACU Preferential Trade Agreement
(PTA) and Bilateral Investment Promotion and Protection Agreement (BIPPA) will provide
further impetus to trade in goods and investments. It was also agreed that the CEO Forum

should be reconstituted at the earliest.

Both the Ministers expressed satisfaction at the level of bilateral trade which has touched US $
7,406.51 million during 2008-09. India's imports from South Africa were US $ 5,440.36 million
during this period and India's exports to South Africa was US $ 1966.15 million.

Both Ministers discussed the two way investments, and noted that Indian investments were
about US $ 3 Billion with many projects still under implementation. There is interest shown by

South African companies to invest in India also and present inflows are about US $ 100 million.

(c) and (d) No, Sir. Imports from South Africa were about 2.77 times the Indian exports to

South Africa in 2008-09.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
SEZs approved
1367. SHRI AMAR SINGH:
SHRI N.R. GOVINDARAJAR:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
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(a) how many SEZs have been approved by the Ministry during the last two years;
(b) the details of the land and the names of the developers in each case; and
(c) whether there is any penalty clause on the delayed projects?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In addition to seven Central Government SEZs
and 12 State/Private Sector SEZs set up prior to the enactment of SEZ Act, 2005, formal approval
has been accorded to 570 proposals out of which 346 SEZs have been notified. A State-wise list of

notified SEZ with details of land is enclosed as a Statement (See below).

(c) Interms of Rule 6 of the SEZ Rules, validity of approval is for a period of three years
within which time effective steps are to be taken by the developer to implement the approved
proposal. On a request received from the developer, the Board of Approval can extend the validity

period upto two years.
Statement

List of area of land of Notified SEZs

S.No. State Total area of land in hectares *
1 2 3

1 Andhra Pradesh 10253.9781
2 Chandigarh 58.4566
3 Dadar & Nagar 23.11
4 Goa 249.475
5 Gujarat 12616.954
6 Haryana 1351.4241
7 Jharkhand 36.4218
8 Karnataka 2012.3431
9 Kerala 618.3172
10 MP 265.327
n Maharashtra 8165.54
12 Nagaland 50.7
13 Orissa 683.9263
14 Punjab 46.124
15 Rajasthan 556.2584
16 Tamil Nadu 3627.8032

48



1 2 3

17 Uttarakhand 28.1426
18 up 235.5661
19 West Bengal 210.44429

TOTAL 41090.3118

# This also includes the land already in the possession of Government agencies including State

Industrial Development Authorities.
Sectors registered growth during global recession
1368. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOQOT :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) which are the sectors of our economy whose exports have grown during the current

global downturn;
(b) what can we learn from them; and
(c) the steps taken to transfer this learning to other sectors?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) As per the quick estimates of the exports by DGCI&S
for the period April to October, 2009, there has been growth, as pompared to period April-October
08, in the following sectors (in USD):

1. Man made yarn/ fabrics/madeups 1.2%
2. Fruits and vegetables 5.7%
3. Tobacco 20.5%

(b) and (c) Each Sector is differently impacted by the global downturn, depending on

international demand, supply and price situation.
Removal of licence requirements for power distribution in SEZs
1369. DR. T. SUBBARAMI REDDY:
SHRI TARIQ ANWAR:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether in move to ease procedural hassles, Commerce Ministry is pushing for removal
of licensing requirements needed to distribute power to factories, business outsourcing units, and

social infrastructure like hospitals and malls located inside SEZ;

(b) whether Power and Commerce Ministers are in advanced stages of interdepartmental
talks that would lead to doing away with requirement for obtaining licences of distributing power
inside SEZs;
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(c) whether an empowered Group of Ministers had banned compulsory acquisition of land
by State Governments for SEZs in April, 2007; and

(d) ifso, the new set up of guidelines released on August 18, 20097

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. Detailed guidelines have been issued
by the Department of Commerce on 27th February, 2009 for power generation, transmission and

distribution in Special Economic Zones.

(c) and (d) Land is a State subject and for Special Economic Zones (SEZs) is procured as
per the policy and procedure of the respective State Governments. Further, pursuant to the decision
of Empowered Group of Ministers (EGOM) in its meeting held on 5th April, 2007, the State
Governments have been informed on 15th June, 2007 that the Board of Approval will not approve any
SEZs where the State Governments have carried out or propose to Carry out compulsory acquisition
of land for such SEZs after 5th April, 2007. The set of guidelines released on August 18, 2009 reiterate

the position.
New foreign trade policy
1370. PROF. ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) whether Government has recently unveiled the new foreign trade policy;

(b) if so, the salient features of the policy and whether the exporters or importers who were

hit hard by global slowdown have got any relief from the new foreign trade policy;
(c) if so, the details thereof; and

(d) the details of representations received by Government on the new foreign trade policy

and action contemplated by Government thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The Government released the Foreign Trade
Policy (FTF’), 2009-14 on 27.8.09 wherein significant support was provided for market diversification,
incentivizing exports and providing additional support particularly for those sectors which have been
hit badly by recession in developed world. FTP, 2009-14 included a mix of policy measures including
fiscal incentives, procedural rationalization, enhanced market access across the world and
diversification of export markets. FTP, 2009-14 has been laid before Parliament and is also available
in public domain on website http://dgft.gov.in. Representations received from Trade and Industry
Associations, pertaining to various aspects of FTP, are examined from time to time and need based

measures are taken, keeping in view, the financial implications.
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Anti-dumping cases by China

1371. SHRI N.K. SINGH: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether in view of spate of antidumping cases by China, Government has initiated

action against goods from China;
(b) if so, the details thereof;

(c) whether the trade between both the countries have fallen in the past few months due to

anti-dumping investigations; and

(d) if so, the further steps Government proposes to take to remove trade barriers between

both the countries ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Anti-dumping cases by a country, including

China, does not form the basis for initiating actions against goods from that country.

(c) and (d) As per the trade statistics of DGCI&S our exports to China during the year 2008-
09 were USD 9.275 billion and imports from China were USD 32.09 billion. As compared to the year
2007-08, our exports to China in the year 2008-09 decreased by 14.39% where as imports from
China increased by 18.36%. The purpose of anti-dumping measures is not to create trade barriers
but to counteract trade distortion caused by dumping and the consequential injury to the domestic

industry.
Zero duty on imports of raw sugar

1372. SHRIMATI T. RATNA BAI: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:
(a) whether Government has allowed zero duty imports of raw sugar for delivery;
(b) if so, the complete details thereof; and

(c) how the Government is going to reduce the sugar prices in market especially at the

affordable rate to the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. The Government has allowed import
of Raw Sugar at Zero duty under Open General License up to 31.08.2009. This has been since
extended up to 31.03.2010.

(c) Inorder to make the imported white/refined sugar & Raw sugar available at reasonable
prices to the consumers, the Central Government has foregone revenue from imports of sugar by
permitting the imports of white/refined and Raw Sugar at zero percent import duty. Besides this, the

Union Government has also requested State/ UT Governments for waiving VAT/Sales Tax and any
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other special tax on sugar. Furthermore, import of raw sugar & white/refined sugar has been
opened to private traders in addition to existing designated agencies and the levy obligation has been
removed in respect of imported sugar. The future trade of sugar has been suspended up to Dec 2009

in order to keep speculative activities in check.
Development of Haryana SEZ
1373. SHRI AMAR SINGH:
SHRI JAI PRAKASH NARAYAN SINGH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) whether it is a fact that the Haryana SEZ is being developed by a private developer;
(b) the quantum of land acquired by the contractor for the project up till now;
(c) the time-frame by when the project is intended to kick start;
(d) whether there is any delay in the project; and
(e) if so, the details of the penalty clause to be imposed on the contractor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In terms of SEZ Act, 2005, Special Economic
Zones(SEZs) may be established either jointly or severely by the Central Government, State
Government or any person. The quantum of land required for setting up of SEZ depends on the
sector for which SEZ is being established. So far as the state of Haryana is concerned, 31 SEZs have

been naotified involving 1351.42 hectares of land.

(c) to (e) In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three years
within which time effective steps are to be taken by the developer to implement the approved
proposal. On a request received from the developer, the Board of Approval can extend the validity

period upto two years.
Effect of GM rice on exports

1374. SHRI THOMAS SANGMA: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:
(a) the magnitude of rice exports from India in volume and in value;

(b) what impact would genetically modified rice trials and production have on such an

export;

(c) whether India has a ban on genetically modified rice trials in the Basmati belt of the

country for protecting our exports from genetically modified contamination; and

(d) if so, why is the same ban not being extended to other rice belts since exports of non-

basmati rice is higher in volume and value?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The details of export of rice, both in quantity and

value, for the last three years are as under:

(Quantity in lakh MTs, Value in Rs. Crore)

Particular 2006-07 2007-08 2008-09
Quantity Value Quantity Value Quantity Value

Basmati Rice 10.45 2793 11.83 4344 156.56 9477

Non-Basmati Rice  37.02 4243 52.86 7410 9.49 1691

(b) to (d) Yes, Sir, The Government has not allowed GM trials, in the areas of proximity to
Basmati growing areas as there is a need to preserve its Intellectual Property Rights (IPR). There is

no Commercial production of GM Rice in India.
Relaxation of minimum area stipulation for SEZs in Kerala

1375. PROF. P. J. KURIEN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether the Government of Kerala has requested for relaxation in the minimum area

stipulation for Special Economic Zones in the State of Kerala;
(b) if so, the details thereof; and
(c) Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) A request has since received from
Government of Kerala to include Kerala in the list of Special Status States that are eligible for relaxed

area requirements for setting up Special Economic Zones.
(c)  No decision in the matter has since been taken.
NID in Himachal Pradesh

1376. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:
(a) the number of National Institute of Design (NID) in the country;

(b) whether Government proposes to set up more such institutes in the country particularly

in Himachal Pradesh during Eleventh Five Year Plan;
(c) if so, the details thereof; and
(d) by when the new NIDs are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) At present there is only one National Institute of Design
(NID) functioning from three campuses at Anmedabad and Gandhinagar in Gujarat and at Bengaluru

in Karnataka.
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(b) to (d) The National Design Policy announced on 8th February 2007 envisages raising of
Indian design education to global standards of excellence. The Action Plan for implementation of the
Policy involves, inter alia, setting up of four more National Institutes of Design on the pattern of NID,
Ahmedabad during the 11th Five Year Plan. There is so far no proposal to set up a National Institute
of Design (NID) in Himachal Pradesh.

Stockpiling of carpets with manufacturers
1377. SHRIMATI JAYA BACHCHAN: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that there is a stockpile of carpets with carpet manufacturers in

Bhadohi near Varanasi;

(b) whether it is also a fact that low demand is due to absence of western buyers, absence

of clear tax regime, non availability of special incentives, bank credit etc.; and
(c) the steps taken by Government to help the industry on these counts?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes Sir. The Carpet Export Promotion Council, New Delhi has brought to
the knowledge of Government that some of its member exporters have reported that there is a
stockpile of carpets with various carpet manufacturers in India including Carpet Manufacturer in

Bhadohi near Varanasi due to lack of demand from importing countries due to world-wide recession.

(c) The steps being taken to help the Carpet Industry include: participation in
Fairs/Exhibitions abroad; organizing Carpet Expo at New Delhi and Varanasi annually, organizing
Thematic exhibition, development of innovative value added products through Product Development
Programmes, Organizing programmes for packaging and export procedure, organization of buyer-
sellers meet and brand image promotion of Indian Carpets abroad etc.

External borrowings to SEZs

1378. SHRI R.C. SINGH: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is a fact that Government has notified its policy on external borrowings for
SEZs; and

(b) ifso, the details of the notification?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) According to revised guidelines issued by the
Reserve Bank of India, SEZ developers can also avail of External Commercial Borrowing (ECB)
under the Approval route for providing infrastructure facilities as defined in the ECB policy, within the
SEZ.

Steps to protect Indian exporters from world recession

1379. SHRI PARIMAL NATHWANI: Wil the Minister of COMMERCE AND INDUSTRY be

pleased to state:
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(a) whether the global slowdown has affected India's exports;

(b) if so, the details thereof;

(c) the details of targets set and achievements made during the last five years; and
(d) the steps taken by Government to protect Indian exporters from world recession?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir, As per quick estimates of DGCI&S,
as export during to April-October, 2009 have declined by 26% as compared to April - October 2008.

(c) The details of actual exports made vis-a-vis the Export targets set during the last 5

years are given in the enclosed Statement-I (See below).

(d) Government provided packages, including the announcements made in the Budget
2009-10 and are given in the enclosed Statement-Il (See below). Further measures were announced
in Foreign Trade Policy 2009-2014, the details of which have been laid before Parliament and are also

available in public domain on website: http://dgft.gov.in.
Statement-/
Details of actual exports made vis-a-vis export target set during last five years

(Values in US $ Billion)

Year Export Target Actual Export % Growth
2004-05 75 83.53% 30.8
2005-06 100 103.09* 23.4
2006-07 125 126.26* 22.5
2007-08 160 162.90* 29.0
2008-09 175 185.29 13.6

Date Source: DGCI&S, Kolkata
* Excludes figures of majority of SEZs.
Statement-1/

Steps taken by Government to address the concerns arising out

of present global economic slow down
(A) Measures taken by the Government:

(1) Interest subvention of 2% provided till 30.09.2009, has been extended upto 31.3.2010, to the

following labour intensive sectors for exports:-

Textiles (including Handlooms), Handicrafts, Leather, Gems & Jewellery, Marine Products
and SMEs;

(2) Additional funds of Rs 350 crore provided (in December 2008) for Handicraft items etc. in
Vishesh Krishi and Gram Udyog Yojana (YKGUY);
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(13)
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(16)
(7)

Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and Motor
Cycles, Apparels and Clothing accessories, Auto Components etc.for exports from 1.4.09 to
30.09.09;

Rs 1100 crore provided to ensure full refund of pending claims of CST / Terminal Excise duty

/Duty drawback on deemed exports;

Exporter friendly and the popular Duty Neutralisation Scheme /.e., Duty Entitlement Passbook
(DEPB) Scheme extended upto 31st December, 2009;

DEPB rates for all items where they were reduced in November, 2008, restored to higher rates

from retrospective effect;

Duty Drawback rates on certain items, restored to higher rates effective from 1st September,
2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial requirement of
Bank Realisation Certificate (BRC);

Export Obligation period under Advance authorization Scheme enhanced from 24 months to

36 months without payment of composition fee;

Back-up guarantee made available to ECGC to the extent of Rs 350 crore to enable it to
provide guarantees for exports to difficult markets/ products. ECGC is now been able to widen

its coverage;

Additional funds of Rs 1400 crore provided to the Ministry of Textiles to clear the backlog
claims of textile units under Technology Upgradation Fund (TUF);

MDA Scheme allocation increased to Rs.124 crores (increased by 148%);

Additional items allowed within the existing duty free imports entitlement for the following

employment oriented sectors:

(i)  5additional items for sports goods sector;

(i)  Additional items for leather garments and footwear and textile items.
Fringe Benefit Tax (FBT) abolished;

Section 10A and 10B related to Sunset clauses for STPI and EOUs schemes respectively
extended for the financial year 2010-2011. Anomaly removed in Section 10AA related to

taxation, benefit of 'unit vis-a-vis assesses';

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;

Some pending issues relating to Service Tax refund on exports - resolved. Some of these are:
(i)  Exemption from Service tax on services linked to exports:

(a) On service related to transport of export goods by road form any CFS or ICD to
the port or Airport and on service related to transport of export goods by road

directly from their place of removal, to an ICD, a CFS, a port or airport;
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(22)

(23)

(24)
(20)
(26)
27)
(28)

(b) Services provided by Foreign Agent Commission service.

(i) Procedure for refund of service tax simplified by allowing refund on self certification in
case refund claim does not exceed 0.25% of FOB value of exports; and certification by

Chartered Accountant in case of others;

(i) Time period for filing refund claim increased to 1 year from the date of export (as against

half-yearly).

For Fast Track Resolution of a number of procedural issues thereby reducing delays for the
exporters, a Committee constituted under the Chairmanship of Finance Secretary including
Secretaries of Department of Revenue and Commerce; A number of issues sorted out

accordingly;

Excise duty reduced across the board by 4 per cent, for all products except petroleum
products and those products where current rate was less than 4%. Excise Duty was further

reduced by another 2% in certain products like Leather etc.;

The guarantee cover under Credit Guarantee Scheme for Micro and Small Enterprises on loans
doubled to Rs 1 crore, with a guarantee cover of 50%. The guarantee cover extended by
Credit Guarantee Fund Trust increases to 85% for credit facility upto Rs. 5 lakh. The lock-in

period for such collateral-free loans reduced.

An Adjustment Assistance Scheme initiated in December '08 to provide enhanced ECGC cover
at 95% to the badly hit sectors, continued till March, 2010;

To protect the domestic manufacturing industry from dumped/cheap imports, in particular,
from China, import restrictions have been imposed on HR coil, Carbon Black, Polyester
Filament Yarn (PFY) and Radial Tyres (Bus & Trucks);

Mega Handloom clusters in West Bengal and Tamil Nadu and Powerloom cluster in Rajasthan

and New Mega clusters for carpets in Srinagar and Mirzapur approved;
Basic customs duty of 5% on Rough / Unworked corals abolished;
Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structurals and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;
Regular monitoring mechanism:-

(a) The situation is being regularly monitored at the highest level of Government, so that
immediate further corrective measures, can be taken as may be required. In this regard,
the Government has constituted the following two High Level Committees which have

been deliberating the issue on regular basis;
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(i) An Apex Group chaired by Prime Minister with Finance Minister, Commerce
Minister, Deputy Chairman (Planning Commission), RBI Governor;

(i)  Committee of officers Chaired by Cabinet Secretary, including Finance Secretary,
Commerce Secretary, Secretary (DIPP), Secretary (Planning Commission) to
meet regularly to look into the suggestions made by Trade and Industry and the
respective Administrative Ministries in respect of the current global economic and
financial crisis and to recommend action to the Apex Group.

Department of MSME and Department of Financial Services to jointly monitor on the
progress of the meetings of Monthly meeting of State level Bankers' Committee for
resolution of credit issues of MSME.

Measures taken by RBI:

Increase in Liquidity to the banks for improving credit flow, by:

®

0)

(i)

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from Oct '08, CRR reduced
from 9% to 5%, SLR reduced from 256% to 24% (now restored to 25% in Oct '09).
Repo Rate reduced from 7.5 % to 4.75%, and Reverse Repo Rate reduced from 6%
t03.25%).

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for providing pre-
shipment and post-shipment credit in Rs. or dollars;

A special re-finance facility has been put in place for banks for the purpose of extending
finance to exports, micro and small enterprises, mutual funds and NBFCs. Provisioning
requirements have been lowered. Export Credit Refinance facility for commercial banks
increased to 50% of the outstanding Rupee Export Credit.

Increase in FOREX Liquidity:

®

@

RBIs assurance for continued selling of foreign exchange (US $) through banks, to
augment supply in the domestic foreign exchange market;

To enable banks to profitably lend to exporters in Foreign Exchange, Ceiling rates on
export credit in foreign currency has been raised to LIBOR + 350 basis points, subject
to the condition that the banks will not levy any other charges, /.e., service charge,
management charge, etc. except for recovery towards out of pocket expenses

incurred.

Easing of Credit Terms:

®

@

(i)

The period of pre-shipment and post-shipment Rupee Export Credit enhanced by 90
days each;

Time period of export realization for non-status holder exporters increased to 12
months, at par with the Status, holders. This facility which was available upto 03.06.09

has been extended for one more year.

PSU Banks, consequent to measures announced by RBI, reduced the margin money on
Guarantees for export units.
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Broad policy on FTAs

1380. SHRI SANTOSH BAGRODIA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government has formulated a broad policy on the FTAs;

(b) if so, the details thereof;

(c) the details of the FTAs signed during the last five years; and

(d) the annual details of the balance of trade with the partner countries/trading blocs during
this period?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. India gives primacy to engagements
in multilateral negotiations at the World Trade Organization, Free Trade Agreements, in India's view,
should be the 'building blocks' towards achieving the overall objective of trade liberalization and
should thus complement the multilateral trading system. Underlining India's engagement with its

trading partners is the desire to expand and deepen export markets and attract investments.

(c) Details of the FTAs signed during the last five years:

S.No. Name of the Agreement Date of Signing Partner countries

of the Agreement

1 Agreement on SAFTA 4th January, 2004 Pakistan, Nepal, Sri Lanka,
Bangladesh, Bhutan and
the Maldives

2 India-Singapore 29th June, 2005 Singapore

Comprehensive Economic

Cooperation Agreement

3 India-Nepal Treaty of Renewed on 6th Nepal
Trade March, 2007
4 India-Bhutan Agreement on Renewed on Bhutan
Trade Commerce and 28th July, 2006
Transit
5 ASEAN-India Free Trade Aug. 13, 2009 Brunei, Cambodia,
Agreement in Goods Indonesia, Laos, Malaysia,

Myanmar, Philippines,
Singapore, Thailand and

Vietnam

6 India-S. Korea Aug. 7, 2009 S. Korea
Comprehensive
Economic Partnership

Agreement
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(d) Annual details of the balance of trade with the partner countries/trading bloes during

this periods:

Trade balance with FTA partner countries/trading blocs - Rs. Crores

Country 2004-05 2005-06 2006-07 2007-08 2008-09
Sri Lanka 4649 6406 8077 8833 7806
Bhutan 61 46 -380 -434 =171
Nepal 1785 2126 2817 3536 3537
Singapore 6062 9171 2622 -3020 3280
SAFTA 16216 18304 22453 30219 23664
S. Korea™ -11085 -12116 -10368 -12826 -17486
ASEAN* -3095 -2091 -24842 -25313 -28905

*ASEAN - India Free Trade Agreement in goods and India-S. Korea Comprehensive Economic

Partnership Agreements have been signed but not operationalised yet.
Implementation of proposals for industrialisation of A.P.
1381. SHRI SYED AZEEZ PASHA:
SHRI NANDI YELLAIAH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether any proposals for industrialisation, trade promotion and setting up of industries
for the economic development of Andhra Pradesh are pending with the Union Government;

(b) if so, the details thereof; and

(c) by when these proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) A list of Industrial License applications from
Andhra Pradesh received by Department of Industrial Policy and Promotion is enclosed as Statement
(See below).

(c) The issue of Industrial Licenses is a continuous process. Cases are disposed off by the

Licensing Committee after receipt of comments from the Administrative Ministries/Departments

concerned.
Statement
List of pending industrial license applications of Andhra Pradesh
SI. No Location Name of the Company Item of manufacture
1 2 3 4
176/1L/07 Hyderabad, A.P M/s Ananth Defence equipment
dt 05.11.07 Technologies Ltd.
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1

3

4

201/1L/07
dt.19.12.07

79/1L/08
dt 22.9.08

80/IL/08
dt. 25.9.08

82/1L/08
dt. 01.10.08

86/1L/08
dt. 11.11.08

3/1L/2009
dt. 17.3.09

18/1L/2009
dt.1.6.09

19/1L/2009
dt.1.6.09

20/1L/2009
dt.1.6.09

24/1L/2009
dt.3.7.09

27/1L/2009
dt.30.7.09

34/1L/2009
dt.28.08.09

38/1L/2009
dt. 29.9.2009

Hyderabad, A.P

Hyderabad, A.P

Nalgonda, A.P

Nalgonda, A.P

Rangareddy, A.P

Nalgonda, A.P

Rangareddy, A.P

Rangareddy, A.P

Rangareddy, A.P

Nalgonda, A.P

Nalgonda, A.P

Rangareddy, A.P

Mahaboobnagar,
A.P.

M/s Speck systems Ltd.

M/s FLIC Microwaves
Pvt. Ltd.

M/s A.P. Explochem Pvt.
Ltd.

M/s Vijaya Explosives
Pvt. Ltd.

M/s Salvo Explosives &
Chemicals Pvt. Ltd

M/s Travancore
Components Pvt. Ltd.

M/s Nova Integrated
Systems Ltd.

M/s Nova Integrated
Systems Ltd.

M/s Nova Integrated
Systems Ltd.

M/s Sri Vishnu
Explosives Ltd.

M/s Sri Vishnu Explosives
Pvt. Ltd.

M/s HBL Power
Systems Ltd.

M/s Explofab Metals
India Pvt. Ltd

Opto electronic systems,
software and GIS, mobile
systems, shelters etc.

Apparatus for radio
broad casting television
transmission, radar
apparatus & radio -
remote control apparatus

PETN, Industrial
Explosives etc.

Detonators of all types,
industrial explosives,
cast boosters, cladex
powder etc.

Slurry explosives,
Bulk explosives etc.

Semi combustible
cartridge cases

Missiles systems,
sub systems and
accessories

Unmanned aerial vehicle
systems, sub systems
and accessories etc.

Radars systems, sub
systems & accessories

Water Gel Slurry

Explosives

Site mixed explosives,
detonators, detonating
cord etc.

Hand Grenades

Nitro compound
explosives Boosters &
metal cladding powder
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1 2 3 4

40/1L./2009 Karimnagar, A.P M/s Singareni Collieries Site Mixed Industrial

dt. 7.10.09 Co. Ltd. explosives including
slurries, emulsion and
heavy anfo

41/1L/2009 Karimnagar, A.P M/s Singareni Collieries Site Mixed Industrial

dt. 7.10.09 Co. Ltd. explosives including
slurries, emulsion and
Heavy anfo

50/1L/2009 Ranga Reddy, M/s HBL Power System Anti Tank influence

dt. 16.11.09 (A.P) Ltd. Mines and parts there on

Augmenting FDI inflow

11382. SHRI KAPTAN SINGH SOLANKI: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the details of Foreign Direct Investment since 2004;
(b)  whether the inflow of Foreign Direct Investment (FDI) has declined;

(c) if so, the details thereof and concrete steps decided to be taken by Government to
augment the flow of Foreign Direct Investment;

(d) whether changes in guidelines regarding FDI are also reasons behind low investment
apart from recession; and

(e) ifso, the details of steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The details of Foreign Direct Investment equity inflows
during April, 2004 to September, 2009, financial year-wise, are as under:

(Amount in million)

SI.No.  Year (Apr-Mar) FDI (in Rs.) FDI (inUS$)

1 2004-05 146,527.25 3,218.69

2 2005-06 245,843.72 5,539.72

3 2006-07 563,902.20 12,491.77

4 2007-08 986,420.89 24,575.43

5 2008-09 1,230,248.80 27,330.82

6 2009-10 (April to September) 741,827.83 15,272.04
GRAND TOTAL 3,914,770.69 88.428.46

T Original notice of the question was received in Hindi.
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(b) No, Sir. The FDI inflows have shown an increasing trend on year to year basis since the
financial year 2004-05 until the financial year 2008-09. However, the FDI inflows during April to
September in the Financial Year 2008-09 were Rs. 731,105.60 million (US$ 17,211.17 miIIion), as
against Rs. 741,827.83 million (US$ 15,272.04 million) for the corresponding period in the current
Financial Year (2009-10).

(c) The Government of India regularly undertakes investment promotion activities through
organisation of Destination India and Invest India events in various countries with FDI potential to
create awareness about the investment climate and opportunities in India, as well as to provide
support to potential investors. The Government of India also continues to make efforts to increase
economic cooperation with the developing as well as developed countries through different fora such
as Joint Commissions/Joint Committees, other bilateral channels like interaction with the delegations
visiting the country and organizing visits abroad for discussions on issues of mutual interest and
business/ investment meets between Indian and foreign entrepreneurs to stimulate foreign
investment into India. The Department of Industrial Policy and Promotion also participates in
discussions covering industrial cooperation organized by other Ministries and Departments of
Government of India. The Government of India, in partnership with various State Government and

Business Associations, is making concerted efforts to make regulations conducive for business.

(d) and (e) No, Sir. Under the liberalized economic environment, investment, decisions of
investors are based on the macro-economic policy framework, the investment climate in the host

country, investment policies of trans-national corporations and other commercial considerations.

In February, 2009, the Government notified Press Note 2 (2009 Series) containing guidelines
for calculation of total foreign investment /j.e. direct and indirect foreign investment in Indian
companies and Press Note 4 (2009 Series) on the policy for downstream investment by Investing

Indian Companies. The benefits expected from adoption of these guidelines are:

(i) The guidelines would ensure application of simple, homogenous and uniform norms for
calculation of direct and indirect foreign investment across sectors excepting those where it is

governed specifically under any statutes or rules there under.

(i)  The guidelines clarify that only Investing companies, as well as companies which are
neither investing nor operating companies, require prior Government/FIPB approval for infusion of
foreign investment. Operating companies, as well as operating-cum-investing companies, only need
to comply with relevant sectoral conditions on entry route, conditionalities and sectoral caps. This
clarification would result in clarity on the need for Government/FIPB approval for Indian companies

that are making downstream investments.

These guidelines are expected to facilitate greater foreign capital inflows and send a positive

signal in the present economic scenario.
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Releasing WPI data on weekly basis

11383. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government is going to release the inflation data based on wholesale price

index on monthly basis instead of weekly basis;
(b) if so, the reasons for this change;

(c) whether it is a fact that these data do not reflect the true picture of the inflation as they

are based on producer price;

(d) the category along with the total weightage to be given to them in totalling these data;

and
(e) thedifficulty in releasing the inflation data based on retail price to the Government ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The Wholesale Price Index (WPI) switched
over to a monthly release from October, 2009 and first Press Release based on monthly frequency
covering WPI for the month of October, 2009 was issued on November 14, 2009. A weekly release of
WPI for primary articles and commodities in the broad group "fuel, power, light and lubricants" is,
however, maintained. Besides being a widely followed practice, monthly release of WPI is expected
to improve response and its monitoring. Further, most of the countries are presently following the

system of monthly release of the price data.

(c) and (d) WPI has a wider commodity basket consisting of consumer goods, intermediates,
basic goods and capital goods. With its unique system of weights which are assigned on the basis of
turnover, WPI is an economy wide measure of price changes. The current series of WPI with base
year 1993-94 is based on 1918 quotations covering 435 commodities. The details of commodities and
their weights in the Wholesale Price Index (WPI) [Baset 1993-94 = 100] is given below:

Description Weight (%)
1 2
All Commodities 100.00
. Primary articles 22.02
Food Articles 15.40
Non- Food Articles 6.14
Minerals 0.48
Il.  Fuel, Power, Light & Lubricants 14.23
Coking Coal 1.75
Mineral Qils 6.99
Electricity 5.48

T Original notice of the question was received in Hindi.
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1 2

lll. Manufactured Products 63.75
Food Products 11.54
Beverages, Tobacco & Tobacco Products 1.34
Textiles 9.80
Wood & Wood Products 0.17
Paper & Paper Products 2.04
Leather & Leather Products 1.02
Rubber & Plastic products 2.39
Chemicals & Chemical Products 11.93
Non-metallic Mineral Products 2.52
Basic Metals, Alloys & Metal Products 8.34
Machinery & Machine Tools 8.36
Transport, Equipment & Parts 4.29

(e) Presently, retail prices are taken into account in the Consumer group specific consumer
price indices for industrial Workers, Agricultural and Rural Labourers and Urban Non-Manual
Employees to provide a measure of inflation.

Rehabilitation of people relocated from SEZs

1384. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the status of people who have been relocated from designated or proposed Special
Economic Zones (SEZs) in the country during the last three years till date;

(b) the number of people relocated during the above period and the number of people
proposed to be relocated from such SEZs in near future, State-wise;

(o) the details of standard rehabilitation policy of Government for such people; and

(d) the money allocated, spent or proposed to be spent on the job by the Union
Government and the respective State Governments, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (d) Land is a State subject. Land for SEZs is
procured as per the policy and procedures of the respective State Governments. As per the current
policy, the Board of Approval does not approve any SEZs, where the State Governments have
carried out or propose to carry out compulsory acquisition of land for such SEZs after 8th April, 2007.

Insofar as relief and rehabilitation package for any affected person is concerned, these vary
from State to State depending upon the provisions of the State policies. The Ministry of Rural
Development has come out with the revised National Rehabilitation and Resettlement Policy, 07.
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Safeguarding Indian small and medium scale enterprises from Chinese goods

1385. SHRI TARIQ ANWAR: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is fact that Chinese items are adversely affecting our industry specially small

enterprises;
(b) if so, the details thereof; and

(c) the steps Government is taking to safeguard the Indian small and medium scale

enterprises ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Imports from China during last 3 years is given

in the table below:

Table: Imports from China

Year Imports (Rs. Crore)
2006-07 79,008
2007-08 109,116
2008-09 147,605

No data is maintained separately for the Small and Medium Enterprises (SI\/IES).

(c) Trade defence measures are available to the domestic industry to counter unfair trade
practices followed by exporters of goods from other countries. In case a product is imported into the
country at less than its normal value, and it causes injury to the domestic industry, the domestic
industry can make an application to Directorate General of Anti-Dumping and Allied duties (DGAD)
in the Department of Commerce for imposition of anti-dumping duty. Similarly, an application for
imposition of safeguard duty can be made by the domestic industry to the Directorate General of
Safeguards under the Ministry of Finance, in case there is serious injury/market disruption, or threat
of series injury/threat of market disruption to the domestic industry, as a consequence of increased
imports of an article into India. During 2008-09 and 2009-10 (upto November 2009) anti-dumping
duty was imposed in 22 cases (final duty in 12 cases and provisional duty in 10 cases) and final

Safeguard duty was imposed in 4 cases.

Under Section 3(2) of Foreign Trade (Development and Regulation) Act, 1992, the Central
Government has an inherent power to impose restrictions on import of goods. The Customs Tariff
Act, 1975 presently includes provisions for providing relief to the domestic producers against injury
caused to them by imports, in accordance with the Agreement on Anti-Dumping (7.e. the Agreement
on the implementation of Article VI of GATT, 1995), the Agreement on Subsidies and Countervailing
Measures, and the Agreement on Safeguards. These provisions are aimed at offsetting the adverse

effects of 'dumped’ imports, 'subsidized" imports or 'increased' imports.
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Anti-dumping measures to protect domestic industries

1386. SHRI GIREESH KUMAR SANGHI: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) the number of petitions received from various domestic industries with prima facie
evidence of dumping of industrial and other products in the country by other countries thereby
adversely affecting the domestic industries;

(b) the year-wise and industry-wise details thereof for the last three years, and countries
against whom dumping charges were made; and

(c) in how many cases anti-dumping measures were initiated during the said period with
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) The number of petitions received during each of
the last three years with prima-facie evidence of dumping, injury to domestic industry and causal link

between the dumped goods and injury and anti-dumping cases investigations initiated are given in

the following table:-

Year  Number Industries Countries
1 2 3 4
2006-07 M Chemicals & petrochemicals (08), China PR (07), Singapore (03),
Steel and other metal products (02), South Africa (01), Hong Kong
and Consumer goods(01) (01), Taiwan (06), Malaysia (02),
Thailand (01), Indonesia (02),
Japan (02), Korea RP (04), USA
(03), Bulgaria (01), European
Union (01), Russia (01)
2007-08 13 Chemicals & petrochemicals (05), China PR (11), Hong Kong (2),
Pharmaceuticals (02), Fibres/yamns, Japan (1), Korea RP (5),
Steel and other metal products (01) European Union (01), Indonesia
and Consumer goods (05) (01), Turkey (0I), Thailand (04),
Russia (01), USA (01), Sri
Lanka (01), Vietnam (02), Iran
(01), Malaysia (03),UAE (01),
Taiwan (02)
2008-09 21 Chemicals & petrochemicals (06), China PR (16), Thailand (06),

Pharmaceuticals (01), Fibres/
yarns (04), Steel and other metal
products (06) and Consumer
goods (04)
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Vietnam (1), Malaysia (3), New
Zealand (01), Sri Lanka (01),
Belarus (01), Indonesia (03),
Iran (02), Japan (02),



1 2 3 4

Kazakhstan (01), Malaysia (02),
Phillipines (0I), Romania (01),
Russia (02), South Africa (02),
Saudi Arabia (02) S. Korea RP
(03), Turkey (01), Ukraine (01),
Taiwan (01)

USA (01), EU (02), Australia
(01), Oman (01), Singapore (01)

2009-10 M Chemicals & petrochemicals China PR (8), Israel (1),

till (07), Pharmaceuticals (01), Malaysia (2), Thailand (4),

29.11.09) Steel and other metal products (02) Vietnam (1), Mexico (01), Japan
and Consumer goods (01) (04), Korea RP (01), Taiwan

(01), Russia (01)

Export of sea products

11387. SHRI AMIR ALAM KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) the details of special export incentives being given to the exporters of sea products by
Government;

(b) the quantity of export of sea products during the last three years alongwith its value;

(c) the quantity and value of sea products exported to the South-East Asian countries
during the said period; and

(d) the names of these importer countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Following schemes/incentives, are available to the
exporter of sea producer:-

(i)  Fisheries sector has been exempted from maintenance of average EO under EPCG Scheme,
subject to the condition that Fishing Trawlers, boats, ships and other similar items shall not be
allowed to be imported under this provision.

(i)  Duty free import of specified specialized inputs / chemicals and flavouring oils is allowed to the
extent of 1% of FOB value of preceding financial year's export.

(i) Import of monofilament longline system for tuna fishing at a concessional rate of duty and Bait
Fish for tuna fishing at zero duty.

(iv) Marine products has been included for VKGUY scheme.

(v)  Incentive of 10% of FOB value of exports of ornamental fish exported from India to countries
other than South East Asian countries.

tOriginal notice of the question was received in Hindi.
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(vi) Financial assistance under "Sea Freight Assistance Scheme" for import of raw material for

value addition and re-export of specified value added products.
(b) Quantity of seafood exports during the last 3 years with its value.

Overall export of seafoods from India

Details 2006-07 2007-08 2008-09
Quantity - Ton 612641 541701 602835
Value - Rs. Crore 8363.53 7620.92 8607.94

(c) Quantity and value of seafood products exported to SE Asian countries.

Seafood export to the South East Asian countries

Details 2006-07 2007-08 2008-09
Quantity - Ton 67650 63818 88953
Value - Rs. crore 616.70 573.97 873.09

(d) The above mentioned seafood are exported to the following South East Asian
countries:- Taiwan, Indonesia, South Korea, Malaysia, Philippines, Singapore, Thailand, Vietnam,

Brunei and Hong Kong.
Mini-ministerial WTO meeting

1388. SHRI RAJKUMAR DHOOT : Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether it is a fact that WTO mini-ministerial met to pave the way for holding a senior
official level meeting in Geneva on 14th September, 09 for pushing forward the stalled Doha global

trade negotiations was held in New Delhi on 4th September, 2009; and
(b) ifso, the details thereof and the outcome of Geneva meeting and its impact on India?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Following the impasse at the July 2008 WTO
mini-Ministerial meeting, members endorsed the need for an early resumption of talks. Based on
subsequent discussions, the Chairs of the Agriculture and Non-Agricultural Market Access (NAMA)
Negotiating Groups brought out revised draft modalities in December 2008. To re-energize the on-
going discussions, India took the initiative by holding an informal Ministerial Meeting during 3-4
September 2009. The meeting emphasised the development dimension of the Doha Round. The
meeting signalled considerable political enthusiasm for an early conclusion of the Doha Round.
Consequently, multilateral process was resumed in Geneva on 14th September 09. Multi-lateral

discussions at the Senior Officials level have since resumed in WTO with effect from September 2009.
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Protection list in ASEAN agreement

1389. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether there is any protection list in ASEAN agreement which was approved by all

member countries; and
(b) if so, which items are included in this list?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) India and the ASEAN member countries, except

Singapore, have Exclusion (Negative) Lists of products on which no tariff concession is offered.

(b) Complete lists of India and ASEAN member countries' offers indicating the details of
items included in the Exclusion (Negative) Lists are available at http://commerce.gov.in/

trade/international__ta__indasean.asp
FTA with EU

1390. SHRI O.T. LEPCHA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is a fact that FTA with European Union could not be finalized even after seven

rounds of talks;
(b) if so, the reasons therefor; and
(c) if so, the efforts made to finalize the FTA at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir. The Government of India is negotiating a

bilateral Broad - based Trade and Investment Agreement with the European Union (EU).

The negotiations commenced in June 2007 covering areas of Trade in Goods, Trade in
Services, Investment, Sanitary and Phytosanitary measures, Technical Barriers to Trade, Trade
Remedies, Customs Cooperation & Trade Facilitation, Dispute Settlement, Competition and
Intellectual Property Rights. So far, seven rounds of negotiations have been held. The Seventh
Round of Negotiations was held in July, 2009. Legal texts of the proposed agreement in all these
areas have been exchanged and are being discussed. Tariff liberalisation offers have also been

exchanged on trade in goods.

(b) and (c) EU has 27 Member countries having varying trade interests and has to consult all
member countries before moving ahead on different issues. India also undertakes consultations with
the stake holders to assess the impact of various offers and requests made by the EU for the FTA

negotiations to protect the interests of Indian agricultural, industrial and other sectors. So far, seven
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rounds of negotiations have been held and progress has been made by both sides. The next round of
negotiations is scheduled to be held in January 2010. We are committed for an early, balanced and

successful conclusion of the negotiations.
Fate of Doha round WTO discussion

1391. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:
(a) the fate of Doha round discussion of WTO; and
(b) whether USA and European Union have agreed to reduce their agriculture subsidy ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Following the impasse in the Doha Round
WTO talks at the mini-ministerial meeting held in July 2008, the general opinion among members has
been that there should be early resumption of the talks. Similar views were expressed by Ministers,
Heads of Government and Governments at various multi-lateral fora held during the past two years.
India, thereupon took the initiative to host an informal ministerial meeting in September 2009 to re-

energise Doha.

Multilateral discussions have since begun in the WTO on the basis of the draft modalities text
proposed by the Chair of the Negotiating Group on Agriculture on December 6, 2008. As per the draft
modalities text brought out by the Chair of the Negotiating Group on Agriculture on 6 December
2008, the US would take a 70% cut in their Overall Trade-distorting Domestic Support (OTDS)
which would reduce their ceiling level of OTDS from the current US$ 48.2 billion to US$ 14.5 billion.
The EC is to cut OTDS from €110.3 bn to € 22.6 bn. India as a member of the G-20 coalition is

seeking reduction in subsidies in developed countries. Multilateral discussions are underway.
MEP of Basmati rice

1392. SHRI PENUMALLI MADHU: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that the Director General of Foreign Trade (DGFT) has not so far

notified the Minimum Export Price of Basmati which may result dent in our export of Basmati;

(b) whether it is also a fact that the Empowered Group of Ministers has recommended

lowering of Minimum Export Price (MEP) from US $1100 a tonne to US $800 per tonne; and

(c) if so, the details thereof and the reasons for delay in notifying the MEP?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) No, Sir. The Empowered Group of Minister
(EGoM) in its meeting held on 17th August, 2009 decided to reduce the Minimum Export Price
(MEP) on Basmati Rice from US$ 1100 per tonne to US $ 900 per tonne. On formal conveyance of
the decision, a Notification lowering MEP on basmati rice was issued from the office of Director
General of Foreign Trade (DGFT) on 07th September, 2009.

Incentives to exporters

11393. DR. RAM PRAKASH: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is a fact that export is being adversely affected due to rupee becoming steady

against the dollar;
(b) if so, the details thereof;

(c) whether Government has formulated any plan to provide incentive to the export

companies to tackle the situation; and
(d) ifso, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The Rupee exchange rate being steady

provides stability to Indian exports, and does not adversely affect the exporters.

(c) and (d) Government is closely monitoring the trend in exports growth and export
potential, and is reviewing the progress on a continuous basis. Accordingly, need based appropriate

measures are taken, keeping in view the financial implications.
Proposal for extending NH in Burdwan district of West Bengal

1394. SHRI R.C. SINGH: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:

(a) when the proposal for extending the National Highway in Burdwan district of West

Bengal had been taken up; and
(b) theinitial estimated cost of the above project;
(c) whether it is a fact that the project is running far behind the schedule;
(d) if so, the reasons therefor;
(e) the details of cost and time-overrun due to delay in the above project; and

(f)  the action taken by Government against the officials and contractors for the above

delay?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) The highway from Burdwan to Bolpur was declared as National Highway No.
2B during January 2006, which was further extended up to Mollarpur in November 2008.

tOriginal notice of the question was received in Hindi.
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(b) to (&) As the road has not been entrusted to the Public Works Department yet following

no-objection from the State Government, the cost estimate etc. are yet to be framed.
(f) Do not arise.
Joint war games by Indian and US armies
1395. SHRI NAND KUMAR SAI: Will the Minister of DEFENCE be pleased to state:
(a) whether the Indian and US armies have joint war games in the recent past in India;
(b) if so, the details thereof;
(c) the details of the expenditure incurred thereon; and
(d) the extent to which the Indian army has been benefited by such joint war games?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Exercise Yudh Abhyas 09, a
joint exercise between Indian and US Armies was held at Babina, India from 12-29 October, 2009. It
involved 01 Mechanized Battalion from the Indian Army side and Combat team involving 325

personnel from the US side.
(c) The expenditure incurred for the above exercise is Rs. 64 lakhs.

(d) Such exercises are found to benefit the Indian Army by gaining insights into the psyche,
combat readiness, training standards, procedures, and technological capabilities of the US Army

besides sharing of experience in the fields of Peace-keeping operations and disaster management.
Diversion of military land to private individuals
1396. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of DEFENCE be pleased to state:

(a) whether an army land scam involving diversion of military land to private individuals and

entities has lately come to light;
(b) if so, the details thereof; and
(c) the steps taken by Government to redeem the land and to punish the guilty ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) No, Sir. However, a Court of Inquiry
is in progress to investigate the circumstances under which No Objection Certificate was given and a

Memorandum of Understanding signed for State land in Chumta Tea Estate in Sukna, Darjeeling.

(b) and (c) Do not arise.
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Defence deal with Israel
1397. SHRI SHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN:
Will the Minister of DEFENCE be pleased to state:
(a) the total amount of arms deal of our country with Israel in the last five years;
(b) what types of arms have been bought from Israel;
(c) are there any conditions imposed by Israel in this regard; and
(d) whether Pakistan have also bought the same arms from Israel ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Procurement of defence
items is made from various indigenous as well as foreign sources including Israel in accordance with
the defence procurement procedure. This is a continuous process undertaken for the modernization
of the Armed Forces to keep them in a state of readiness to meet any eventuality. A number of
contracts were concluded with Israel during the last five years for acquisition of various types of

defence equipment. Contractual obligations are required to be met by both the sides.

(d) In the absence of specific inputs, it is difficult to comment whether Pakistan is having

the same arms from Israel.
Delay in building scorpion range submarines at MDL
1398. SHRI PRABHAT JHA:
SHRI PRAKASH JAVADEKAR:
Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that a mammoth Rs. 18,798 crore project for building six Scorpion

range submarine at Mazagon Docks Ltd. Is running much behind the schedule;
(b) if so, the reasons therefor; and

(c) what will be the implications for the Indian Navy and on the cost factor because of the
inordinate delay ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) As per the contract signed
with Mazagaon Docks Limited, first submarine is schedule to be delivered in December 2012 and
thereafter, one each every year till December 2017. On account of some teething problems, time
taken in absorption of technology and delays in augmentation of industrial infrastructure and
procurement of MDL purchased materials (MPM), slippage in the delivery schedule in expected.
Delay in scheduled delivery of submarine is likely to have an impact on the envisaged submarine force

levels. Loss on account of the delayed delivery is difficult to quantify at this stage.
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Discrimination between GREF and Army personnel
1399. SHRI NANDAMURI HARIKRISHNA:
SHRI M.V. MYSURA REDDY:
Will the Minister of DEFENCE be pleased to state:

(a) whether General Reserve Engineer Force (GREF) Engineers working in Border Roads

Organisation (BRO) are subjected to Army Act for all purposes, including disciplinary proceedings;

(b) whether it is a fact that they are not considered at par with Army and pay and other

allowances sanction to them by 5th Pay Commission have not been extended to them;
(c) if so, the details thereof;

(d) whether it is also a fact that there is a lot of difference between GREF personnel and
Army with regard to entitlement of leave as Army gets 60 days of annual leave and 30 days of CL

whereas GREF personnel get 30 days of EL, 20 days of HPL and 12 days of CL; and
(e) if so, the reasons of discrimination?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) GREF Engineers are not governed
by Army Act and Rules for all purposes. Certain provisions of Army Act 1950 and Army Rules 1954

have been made applicable to GREF personnel for disciplinary purpose.

(b) GREF personnel are governed by Central Civil Service Rules and their pay and
allowances are regulated pursuant to these rules at par with other Central Government employees.
However, GREF personnel are entitled to free ration, free clothing, single living accommodation, CSD
canteen facilities, free remittance of money which otherwise are not entitled to other civilian
employees of the Central Government. Benefits recommended by Central Pay Commissions have

been extended to GREF personnel.

(c) GREF personnel and Army are provided facilities like single living accommodation, HRA,
free clothing, free ration and CSD. However, Army personnel are entitled to Military Service Pay,
Field Area Allowance, Counter Insurgency Operation Allowance when they are posted to Army Units,
Instructional Allowance, Compensation in lieu of quarter, Medical leave/sick leave, transport from
unit line to rail head on leave, free conveyance when proceeding on medical leave, school bus
facility, concession vouchers to which GREF personnel are not entitled. On the other hand, GREF
personnel are entitled to Special Duty Allowance in North-East & Leh-Ladakh Region, one
additional LTC for one side journey and certain North-East Concessions to which Army personnel are

not entitled.
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@
©

Yes, Sir.

The service conditions of both the services are different. The parameters of enrolment,

recruitment and training are entirely different for these two streams. Personnel of GREF are governed

under CCS (Leave) Rules whereas Army personnel are covered under separate set of rules and

hence the difference.

Setting up coast guard stations

1400. SHRIM.V. MYSURA REDDY:

SHRI NANDAMURI HARIKRISHNA:

SHRI PENUMALLI MADHU

Will the Minister of DEFENCE be pleased to state:

@

in view of the serious lapses in the country's coastal security system, whether it is a fact

that his Ministry has decided to set up 9 Coast Guard Stations in the country;

®)
©

Pradesh;

@

radar; and

©

if so, the details of the proposal;

the details of Coast Guard Stations proposed to set up along the coast of Andhra

whether the Ministry can also consider for covering the entire coast of the country with

if s0, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) The Government has

approved setting up of twelve (12) additional Coast Guard Stations in the country including two

stations at Nizampatnam and Krishnapatnam in Andhra Pradesh. Appropriate steps have been taken

for strengthening coastal surveillance and security, including installation of radars.

Joint military exercises with other countries

11401. DR. RAM PRAKASH:

SHRI RANJITSINH VIJAYSINH MOHITE PATIL:

Will the Minister of DEFENCE be pleased to state:

@
®)
©

whether India has recently conducted joint naval exercises with different countries;
if so, the amount spent thereon;

whether any proposal regarding joint military exercises of the armed forces in the near

future is under consideration of Government; and

@

if s0, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Constructive engagement
with foreign navies is one of the activities during the peace time. For this purpose exercises are
conducted from time to time on regular basis. These are planned along with the routine deployment
of ships and aircraft within the budgetary allocation of the Navy for the said purpose. In the same

manner, joint exercises are also conducted by the Army and the Air Force.
Steps to check rising accidents of MIG planes
1402. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of DEFENCE be pleased to state:

(a) whether a large number of MIG fighter planes have crashed since the last few decades

causing loss of lives and properties as a result thereof;
(b) ifso, the details thereof?

(c) whether Government had constituted various committees to ascertain the exact causes

of MIG crashes and also to suggest recommendations to improve the record in that respect;
(d) if so, the details of reports submitted by such committees; and
(e) the steps taken by Government to check rising accidents of MIG planes in the country?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) In the last two decades
(since April 1989 and up to 26th November, 2009) 265 MiG fighter aircraft of the Indian Air Force have

crashed. A total of 96 service personnel and 44 civilians were killed in these cases.

(c) to (e) Each aircraft accident in the Indian Air Force (IAF) is investigated through a Court of
Inquiry and remedial measures are undertaken accordingly to check their recurrence in future.
Besides, continuous and multi-faceted efforts are always underway in the IAF to enhance and
upgrade flight safety. These include measures to enhance the quality of training to improve the skill
levels, ability to exercise sound judgement and situational awareness, of pilots and constant
interaction with Original Equipment Manufactures (OEMs) to overcome technical defects of aircraft.

Anti-bird measures are also undertaken.

Cross border infiltration
1403. SHRIT. K. RANGARAJAN: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether itis a fact that the cross border infiltration has been on the rise;

(b) if so, the number of such cases noticed and the areas through which the infiltrations

taken place;
(c) thereasons for the same; and

(d) the action taken to prevent cross border infiltration?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Available information about apprehension of infiltrators indicates a
decline in cross border infiltration on Indo-Bangladesh and Indo-Pakistan international borders.
There are no significant incidences of infiltration on the other borders. The details of apprehension of
infiltrators made by Border Security force on Indo-Bangladesh and Indo-Pakistan international

borders during the last three years and the current year are as under:

Year Indo-Bangladesh Indo-Pakistan Total
border border

2006 5785 133 5918

2007 4553 130 4683

2008 3175 136 331

2009 (till October) 2098 60 2158

The Government have adopted a multi-pronged approach to contain cross-border infiltration
which, inter-alia, includes round the clock surveillance & patrolling on the borders and
establishment of observation posts; construction of border fencing and flood lighting ; introduction of
modern and hi-tech surveillance equipment; upgradation of intelligence set up and coordination with

the State Governments and concerned intelligence agencies.
Indigenisation of defence production
1404. SHRI MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to state:
(a) the details of the indigenous production of defence during the last five years;

(b) the year-wise details of the foreign defence technology undertaken during the last five

years; and

(c) the steps being taken to get the defence production in the current five year plan

indigenously ?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)

to (c¢) Information is being collected and will be laid on the Table of the House.
Supply of sub-standard equipments for 'Corvett'
11405. SHRI PRABHAT JHA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that sub-standard equipments have been supplied for the Navy
project regarding indigenous manufacturing of high speed small warship (corvett) to prevent the

submarine attack and whether navy has denied to accept the manufactured ships;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) the action going to be taken by Government against the guilty for supplying

sub-standard equipments; and

(d) the loss of Government revenue due to the scam and whether Government will be able

to complete the project on time?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) None of the Indian Navy
corvettes have been refused for induction into service due to supply of sub-standard equipment.
Further, the corvettes being constructed indigenously are planned to be inducted in the Navy from
2012 in a phased manner. Equipment so far supplied for these ships meet naval specifications and

quality requirements.
(c) and (d) Do not arise.
Augmenting IAF strength to meet challenges from China
1406. SHRI KALRAJ MISHRA: Will the Minister of DEFENCE be pleased to state:

(a) whether as reportedly stated by the Air Force Chief the IAF strength falls far short of

requirement to face the onslaught from China;

(b) ifso, how the strength compares with that of China's Air Force indicating the strength of

IAF cadres at the different levels and the extent it is proposed to be augmented; and

(c) the steps taken and being taken to augment IAF strength to meet the challenge and to

augment its strength ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The present strength of
Indian Air Force is as per our current requirements and is being augmented keeping in view the threat
perceptions and future challenges. The Government constantly review the security environment and
accordingly decide to induct appropriate equipment and to make other arrangements including
strengthening of IAF cadres for adequate defence preparedness to face the possible challenges and

to augment its strength both in terms of quality and quantity.
Intensifying coastal security of Gujarat Coast
11407. SHRI PRAKASH JAVADEKAR: Will the Minister of DEFENCE be pleased to state:

(a) whether itis a fact that security agencies have expressed apprehension about infiltration

of terrorists into the coastal area of Gujarat;

(b) if so, the details of effective measures being taken by Government to counter this

situation;

tOriginal notice of the question was received in Hindi.
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(c) whether some Pakistanis, have been arrested from the coastal areas of Gujarat;
(d) if so, whether they belonged to any terrorist outfit; and

(e) the details of the steps taken by Government for intensifying the security of the coastal

areas of Gujarat?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) Intelligence agencies keep
sending us advisories on Coastal Security which are acted upon by Navy and Coast Guard
expeditiously. In view of the sensitivity of coastal security of this region, an integrated approach has
been put in place to strengthen the coastal security. The coastal surveillance and patrolling has been
enhanced. Joint and operational exercises are taking place on regular basis between Navy, Coast
Guard, Coastal Police, Customs and others to check the effectiveness of the new systems. During
the current year, a total of 14 Pakistani fishing boats with 109 Pakistani crew have been apprehended
by Coast Guard whilst fishing in Indian waters for violation under MZI Act 1981. The apprehended

fishing boats along with crew had been handed over to local police at designated port 'Okha’'.
Extension of TUFS
1408. SHRI NANDI YELLAIAH: Will the Minister of TEXTILES be pleased to state:

(a) the status of the request of Andhra Pradesh Government to his Ministry to direct the
Minister of Finance to extend the Technology Upgradation Fund Scheme benefits up to the year 2011;

and
(b) the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Technology Upgradation Fund Scheme has been extended over the entire
11th Plan period /.e. upto 31.3.2012.

Acquisition of sophisticated weapons for defence of Indian coast line
1409. SHRI DHARAM PAL SABHWARWAL : Will the Minister of DEFENCE be pleased lo state:

(a) whether Government has undertaken comprehensive review and measures to shore up

maritime security especially after Mumbai terror attacks last year;
(b) if so, the details in this regard;

(c) whether Government is considering acquisitions of sophisticated equipment to bolster

defences of the 7,500 km. long coast line; and
(d) if so, the details in this regard ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Government has accorded
top priority for beefing up coastal security. After careful review of the same, an integrated approach

has been put in place. The intelligence-sharing mechanism has been streamlined through the
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creation of Joint Operation Centres and multi agency coordination mechanism. The coastal
surveillance and patrolling has been enhanced. Joint and operational exercises are taking place on
regular basis between Navy. Coast Guard. Coastal Police and Customs in order to check the
effectiveness of the new systems. The increase of manpower, assets and other infrastructure
required for strengthening the coastal security and meeting the security threats is an ongoing

process.
Firms blacklisted in consultation with CVC
1410. SHRI DHARAMPAL SABHARWAL : Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government has blacklisted some firms after consultations with
the Central Vigilance Commission (CVC);

(b) if so, the details thereof and names of such firms;

(c) whether Government is aware that in number of tenders floated by Government, there

exist middle-man; and

(d) if so, the steps Government has taken to make it mandatory to deal directly with

vendors through competitive international biddings ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The following decisions
have been taken after consultations with the Central Vigilance Commission (CVC) in respect of
seven firms/companies/suppliers/vendors, supplying defence equipment to the armed forces during
the last 2 years and the current year i.e. M/s Israeli Military Industries, Israel; M/s Singapore
Technology, Singapore; M/s HYT Engg; M/s T.S. Kishan and Co. Pvt. Ltd., New Delhi; M/s R.K.
Machine Tools; M/s BBT, Poland; M/s Media Architects Pte, Ltd., Singapore:-

(i)  Where contracts have been concluded and also executed, action should be taken against the

companies, as per the provisions of the contract, on completion of the CBI investigation.

(i)  Inregard to the tender cases of procurement/execution, where the tender process has already
been started and where the companies mentioned in the FIR are figuring, each case should be
dealt as per the tender conditions, keeping in view the FIR in question. No tender should be
awarded to the companies mentioned in the FIR unless the CBI investigation clears them
totally.

(i) The tender cases of procurement/execution, where the tender process has not yet started,
there should be no dealing with the companies mentioned in the FIR, till the finalization of

investigation.

(iv) Contracts that have been entered into and are being executed or pending execution, shall
remain on hold. In these cases, further action will be taken as per the contractual provisions on

receipt of the investigation report of the CBI.
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(c) and (d) Defence Procurement Procedure (DPP) 2008 provides for direct dealing with
Original Equipment Manufacturers(OEMs) or Authorised Vendors or Government sponsored Export
Agencies (applicable in case of countries where domestic laws do not permit direct export by
OEMs). Further, the procedure, inter-alia, incorporate provisions for penalties being imposed if any
seller engages any individual or firm, whether Indian or foreign whatsoever, to intercede, facilitate or
in any way recommend to the Government of India or any of its functionaries, whether officially or

unofficially, to the award of the Contract to the Seller.
Replacement of ageing cheetah helicopters
1411. SHRI B.K. HARIPRASAD : Will the Minister of DEFENCE be pleased to state:

(a) whether Government is still in the process of replacing almost 190 ageing Cheetah

helicopters, many of which are at the fag end of their life-span;
(b) whether validation trials relating to on-going procurement bids have been conducted;

(c) whether the post-validation trials, the procurement manual stipulates a round of winter

trials before a final decision is taken have been conducted; and
(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) The request for proposal
(RFP) for replacing the Cheetah helicopters has been issued. Further action as per the existing

procedures including the Defence Procurement Procedure 2008 is underway .
Detention of Korean merchant ship by Indian Navy
11412. SHRI Y. P. TRIVEDI: Will the Minister of DEFENCE be pleased to state:

(a) whether the Indian Navy had detained Korean Merchant Ship going to Karachi from

Colombo in Kerala in October, 2009;
(b)  whether the ship had entered Indian territorial waters without permission; and

(c) whether search has been undertaken in the ship and the details of the items recovered

therefrom?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) A North Korean ship, MV
Hyang Ro Bong proceeding from Colombo to Bin Qasim, Pakistan was located anchored in the
Indian territorial waters on 2nd Oct 2009 to carry out emergency repairs. A Joint investigation team of
officers of Indian Coast Guard, Indian Navy, Customs and State Police investigated the reasons for
its anchoring without information to Indian authorities. No suspicious activities or items were

observed onboard and the ship was allowed to continue its passage.

tOriginal notice of the question was received in Hindi.
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Crash of helicopter manufactured by HAL
1413. SHRI N.R. GOVINDARAJAR: Will the Minister of DEFENCE be pleased to state:

(a) whether itis a fact that a Advance Light Helicopter (Dhruv) sold to Ecuadorian Air Force

by HAL crashed in Quito during a military parade injuring two of its pilots recently;
(b) if so, the details thereof; and

(c) the steps taken by HAL to rectify the major setback as it will affect India's efforts to

market its indigenous helicopter in overseas market ?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
and (b) Yes, Sir. Ecuadorian Air Force have successfully carried out several missions on Dhruv
Helicopters in their difficult terrains. As per the reported statements, it appears that the Helicopter
may have been maneuvered excessively. The built-in safety features ensured that both the Pilots

walked away without any major injuries after crash landing.

(c) HAL has assured the Ecuadorian Government that HAL will meet all the contractual
obligations and are committed to provide full support required by Ecuadorian Air Force. There have
been no indications that existing potential customers have viewed this accident as a set-back on

Dhruv Helicopters' capabilities.
Effect of offset policy on import of defence equipments
1414. SHRI TAPAN KUMAR SEN: Will the Minister of DEFENCE be pleased to state:
(a) the percentage of defence equipments imported during the last three years;

(b) whether there has been any reduction in import content after the introduction of the off

set policy;
(c) if so, details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) On an average, the
expenditure on import of capital equipment for the armed forces has been about 30% during the last

three years.

The offset clause is applicable for procurement proposals where indicative cost is Rs.300 crore
or more and the schemes are categorized as 'Buy (Global)" involving outright purchase from
foreign/Indian vendors and 'Buy and Make with Transfer of Technology' /.e. purchase from foreign
vendor followed by Licensed Production. The offset policy has been incorporated in the Defence

Procurement Procedure since 2005 and its effects would be known in due course.
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Procurement of defence equipment is made by the Government from various indigenous as
well as foreign sources to meet the requirements of the Armed Forces. The import option is exercised
when it is necessary to procure the items within a definite timeframe on operational grounds to bridge
the capability gaps and normally when such equipment cannot be sourced indigenously within a

specified timeframe.
Compensation for next of kin of soldiers killed
1415. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of DEFENCE be pleased to state:
(a) the number of soldiers killed during the last five years;

(b) whether Government has given full compensation to the next of kin of those killed during

the said period; and
(c) ifso, the detalils thereof alongwith the list?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) A number of soldiers of the
Indian army have made the supreme sacrifice of laying down their lives for the cause of the nation, in
the last 5 years. The next of kin of all such battle casualties (fatal) are granted full entitled

compensation except in cases where legal cases are filed or necessary formalities are incomplete.
Use of army to tackle naxalism
11416. SHRI KAPTAN SINGH SOLANKI: Will the Minister of DEFENCE be pleased to state:

(a) whether Army will be used to tackle the biggest internal problem 'Naxalism' in the

country;
(b) if so, the details thereof;

(c) whether any high-powered co-ordination committee has been constituted between

Ministry of Defence and Ministry of Home Affairs to deal with naxalism; and
(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) There is no proposal under

consideration to commit Army in anti-naxalite operations.
(c) and (d) No, Sir.
Indigenous technology for Arjun tank and Tejas aircraft
11417. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of DEFENCE be pleased to state:
(a) whether the engine, gear and arm system used in Indian made Arjun Tank is imported;

(b) if so, the countries from where imported;

tOriginal notice of the question was received in Hindi.
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(c) whether engine and aviation system of Tejas aircraft is indigenous;

(d) if not, the name of the country from where it is imported;

(e) the bottlenecks in developing the indigenous technology for this;

(f) whether there is any proposal to develop indigenous technology for this; and
(g) the steps being taken for the development of indigenous technology ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) In Main Battle Tank, Arjun,
the powerpack consisting of engine and transmission is imported from Germany, whereas the

armament system, has been indigenously developed.

(c) and (d) The engine used in Tejas Aircraft is imported from United States of America
(USA), whereas 70% of avionic systems integrated on Tejas is indigenous and 30% has been
imported from Israel, France, Italy, United Kingdom (UK) and USA. Parallel efforts are being made

for indigenizing remaining 30% of the avionic systems.

(e) Only few countries in the world are currently capable of design and development of
engines for aircraft and tank. These are exceptionally complex technologies and involve many
disciplines and vast industrial base and capabilities. Hence development of these technologies take

longer time.

(f) and (g) Yes, Sir. Indigenous Kaveri engine development programme is already under
progress. To cater to the additional thrust requirement within the same engine envelope, co-

development with an established and reputed international engine house is being contemplated.

A project has also been proposed to develop indigenous engine and transmission on joint
venture basis partnering with potential Indian Industries for Arjun Tank. DRDO has already

commenced pre-project activities associated with this new development.
Activities of defence beyond purview of RTI Act
11418. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of DEFENCE be pleased to state:

(a) the activities of the Ministry of Defence which are beyond the purview of the Right to

Information Act currently;

(b) whether it is a fact that due to this cover of secrecy and exemption from responsibility to

answer, corruption, fear and uncertainty is pervaded in entire mechanism; and

(c) whether all activities except preparation of services, their movement and number of
equipment and capacity would be brought under the purview of Right to Information to bring

transparency ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Under the Ministry of Defence, only
Defence Research and Development Organization, and Border Road Development Board are
exempted from the purview of the Right to Information Act 2005. However, information pertaining to

the allegations of corruption and human rights violations are not exempted.
(b) and (c) Do not arise.
CAG report on inflated figure of sales by BEML
1419. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the C&AG in his recent report on the working of BEML (Bharat
Earth Movers Ltd.) has stated that the company has inflated its sales by Rs. 894 crore; and

(b) if so, the reaction of Government in the matter and the action taken/proposed to be

taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
Yes, Sir.

(b) BEML has been advised to ensure that sales are booked appropriately and also have a

re-look at its sale accounting policy.
Shortfall in intake of officers in armed forces
1420. SHRI GIREESH KUMAR SANGH]I: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that there have been shortfall in the intake of officers in the armed

forces of the country;
(b) if so, the details thereof;
(c) whether Government has studied the reasons for this shortfall in the intake of officers;
(d) if so, the findings thereof; and

(e) the steps taken by Government to attract the talented youth in the armed forces of the

nation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) There have been shortfalls in
the intake of officers in the Armed Forces for a variety of reasons which include availability of
employment opportunities in other sectors, tough selection procedures, difficult service conditions

coupled with perceived high degree of risk involved in service career.

A number of steps have been taken to attract the talented youth to join the Armed Forces. All
officers including those in Short Service Commission (SSC) are now eligible to hold substantive rank

of Captain , Major and Lieutenant Colonel after 2, 6 and 13 years of reckonable service respectively.
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The tenure of Short Service Commission (SSC) Officers has been increased from 10 years to 14
years. A total number of 750 posts of Lt. Colonel have been upgraded to Colonel towards
implementation of AV Singh Committee Report (Phase-1). Further, 1896 additional posts in the ranks
of Colonel, Brigadier, Major General and Lieutenant General and their equivalent in the other two
Services have been upgraded towards implementation of AV Singh Committee Report (Phase-ll).
The implementation of recommendations of the VI Central Pay Commission with substantial
improvements in the pay structure of officers of Armed Forces, will also go a long way in making the

Services more attractive.

The Armed Forces have also undertaken sustained image projection and publicity campaign to
create awareness among the youth on the advantages of taking up a challenging and satisfying
career. Awareness campaigns, participation in career fairs and exhibitions, advertisements in print
and electronic media, motivational lectures in school, colleges are also some of the other measures

in this direction.
Sell of personal weapons in the gray market by Army personnel
1421. DR. GYAN PRAKASH PILANIA: Will the Minister of DEFENCE be pleased to state:

(a) whether Indian Army officers have been selling their personal weapons (non-service
pattern) illegally in the gray market with help of a cartel of ammunition dealers in two border districts

of Rajasthan. Bikaner and Sriganganagar;

(b) whether district administration has identified 30 army officers, including two Major

General and 2 Brigadiers, allegedly connected with this trade;
(c) if so, the details thereof; and
(d) the action taken against those found guilty ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) A Court of Inquiry was held to
enquire into the circumstances under which some serving/retired army personnel had

sold/purchased/disposed off firearms and ammunition of various calibers.

(b) and (c) The District Collector, Sriganganagar had provided a list of officers who sold their
non-service pattern (NSP) weapons which included two Major Generals and two Brigadiers. The

Court of Inquiry however did not find them involved/blameworthy in the matter.
(d) Following actions have been taken against the persons found blameworthy;

(i) 25 officers who were in possession of more rounds of ammunition than authorised for

their NSP weapons have been censured;

(i)  Administrative action/disciplinary action has been initiated against 41 army officers, one
junior commissioned officer and 04 retired officers for selling NSP weapons in violation of the extant

provisions along with notices for depositing their weapons back with COD Jabalpur.
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Violation of Indian Air-space
1422. SHRI O.T. LEPCHA: Will the Minister of DEFENCE be pleased to state:

(a) on how many occasions the Indian air space was violated by foreign aircraft during the

last one year, country-wise details of aircraft with dates;

(b) the reasons putforth by the crew in each case and the action taken by the Government

in each case; and
(o) the efforts undertaken by Government to prevent the violation of Indian air space ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The Indian air space was violated by

foreign aircraft on 11 occasions during the last one year, the details of which are the follows:-

No.  Country Date No. & Type of Aircraft

1. Pakistan 27.12.08 1 Unmanned Aerial Vehicle (UAV)
2. -do- 12/13.01.09 1UAV

3. -do- 02.02.09 TUAV

4. -do- 15.03.09 TUAV

5. -do- 05.08.09 1 Fixed wing medium sized aircraft
6. -do- 23.09.09 1TUAV

7. China 13.05.09 1 slow moving aircraft

8. -do- 21.06.09 2 helicopters

9. -do- 24.06.09 2 helicopters

10. USA 19.06.09 1 transport aircraft

11. -do- 18.10.09 1 cargo aircraft

(b) and (c) All such cases are taken up with the concerned country through diplomatic

channels, as per established procedure.
Report of ASSOCHAM on the domestic defence market
1423. SHRI NAND KUMAR SAI: Will the Minister of DEFENCE be pleased to state:

(a) whether the Association Chambers of Commerce and Industry (ASSOCHAM) has

submitted any report of Government on the domestic defence market;
(b) if so, the details in this regard;

(c) whether ASSOCHAM has requested Government to allow India inc. to participate in

defence deals and also increase FDI limit in the defence sector;
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(d) if so, the details thereof;
(e) whether Government has examined the request of the ASSOCHAM in this regard; and
(f)  if so, the details thereof and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
to (f) The fact about submission of report by ASSOCHAM on domestic defence market to

Government and details of the report are being ascertained from ASSOCHAM.
Health problems of paramilitary forces
1424. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether a news published in Daily News Analysis of 13 July, 2009 stating, about 25 per

cent of the paramilitary personnel have hypertension, diabetes and skin disease;

(b) whether health problems are on the rise and effecting the performance and morale of

the forces;

(c) whether in a force of 5,00,000, 1,22,700 paramilitary men are ailing and out of them
52,000 have skin disease, 27,000 hypertension and 7,000 diabetes, 6200 cardiac ailments, 1300
cases of HIV/AIDS, has attracted notice of the Ministry; and

(d) ifso, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

The stated news published in Daily News Analysis of 13 July, 2009 is factually incorrect.

(b) Health problems are not on the rise and are not affecting the performance and morale of

the Forces in general.

(c) and (d) The figures mentioned are on the higher side. The figures in CPMFs pertaining to
any such ailments are not high compared to the national average. Government is taking
precautionary and remedial healthcare measures. Awareness medical camps regarding
hypertension, diabetes, skin disease and HIV/AIDS are being conducted regularly. Health

infrastructure for CPMFs is being strengthened, modernized and augmented continuously.
Increasing naxal menace
1425. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether Naxal violence has shot up during the last three years, and current year,

resulting an increase in incidents, security forces killed, civilians killed and decrease in Naxals killed;
(b) if so, the State-wise statistics;
(c) whether Naxal menace is increasing;
(d) the total number of States and districts and police stations affected;
(e) which are worst affected three States;

(f)  the names of States included in the Security Related Expenditure Scheme of the

Ministry; and

(9) whether Naxalism is a law-and-order problem or socio-economic malaise or a grave

threat to the unity, integrity and security of the nation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (e) Details of naxal violence during last 3 years are given in enclosed Statement-l (See below).
Total number of 19 states, 160 districts and 807 Police Stations are affected by naxal violence in the
country. The worst Maoist affected states in terms of the number of incidents in the current year are
Jharkhand, Chhattisgarh and Orissa.

(f) The States of Andhra Pradesh, Bihar Chhattisgarh, Jharkhand, Madhya Pradesh,
Maharashtra, Orissa, Uttar Pradesh and West Bengal are included in SRE States. List of the districts

included under the SRE scheme is given in the enclosed Statement-Il (See below).

(g) As the professed aim of the naxalites is to capture political power through a protracted
people's war, they exploit the real or perceived grievances of the people and gradually militaries them

and thus constitute a threat to internal security.
Statement-|

State-wise extent of naxalite violence during 2006 to 2009 (as on 23.11.09)

States 2006 2007 2008 2009 upto
23.11.2009

Incidents  Deaths Incidents Deaths Incidents Deaths Incidents Deaths

1 2 3 4 5 6 7 8 9
Andhra 183 47 138 45 92 46 51 16
Pradesh

Bihar 107 45 135 67 164 73 197 63
Chhattisgarh 715 388 582 369 620 242 456 262
Jharkhand 310 124 482 157 484 207 622 182
M.P. 6 1 9 2 7 - 1 -
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1 2 6 7 8 9
Maharashtra 98 42 94 25 68 22 145 89
Orissa 44 9 67 17 103 101 235 65
Uttar Pradesh 1 5 9 3 4 - 7 1
West Bengal 23 17 32 6 35 26 201 112
Kerala 2 - 8 - 2 - - -
Karnataka 10 - 7 5 8 4 4 -
Haryana - - 1 - 2 - 1 -
Tamil Nadu - - 1 - 2 - - -
Total 1509 678 1565 696 1591 721 1920 790
Statement-I/

List of 83 districts included under the SRE Scheme

Andhra Pradesh
1. Anantapur
2. Adilabad

3. East Godavari

4. Guntur

5. Karimnagar
6. Khammam
7. Kurnool

8. Medak

9. Mehboobnagar
10.  Nalgonda

11.  Prakasam

12.  Srikakulam

13.  Visakhapatnam
14.  Vizianagaram

15.  Warangal

16.  Nizamabad Bihar
17.  Arwal

18.  Aurangabad
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19.  Bhojpur

20. East Champaran
21.  Gaya

22, Jamui

23.  Jehanabad

24.  Kaimur

25. Munger

26. Nalanda

27.  Nawada

28. Patna

29. Rohtas

30.  Sitamarhi

31.  West Champaran
Chhattisgarh

32. Bastar

33.  Bijapur

34. Dantewada

35.  Jashpur

36.  Kanker



61.  Gadchiroli

37.  Korea (Baikunthpur)

38.  Narayanpur 62. Gondia

39. Rajnandgaon Orissa

40. Sarguja 63. Gajapati
Jharkhand 64. Ganjam

41.  Bokaro 65.  Keonjhar
42. Chatra 66.  Koraput
43. Dhanbad 67.  Malkangiri
44. East Singhbhum 68.  Mayurbhanj
45.  Garhwa 69.  Navrangpur
46.  Giridih 70.  Rayagada
47. Gumla 71.  Sambhalpur
48. Hazaribagh 72.  Sundargarh
49. Koderma 73. Nayagarh
50. Latehar 74. Kondhamal
51.  Lohardagga 75.  Deogarh
52. Palamu 76.  Jajpur

53. Ranchi 77.  Dhenkanal
54. Simdega Uttar Pradesh

55.  Saraikela-Kharaswan 78.  Chandauli
56.  West Singhbhum 79.  Mirzapur
57.  Khunti 80. Sonebhadra
58. Ramgarh West Bengal
Madhya Pradesh 81. Bankura
59.  Balaghat 82. Midnapore
Maharashtra 83. Purdlia

60. Chandrapur

Action to check recurrence of naxalite attacks
1426. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) the details and number of naxalite attacks occurred in the country during last one year

till date, State-wise;

(b) the details of people and police/army personnel killed/injured during the said period,

State-wise;
(c) whether any ex-gratia payments were made to kins of deceased/injured;
(d) if so, the details thereof, State-wise; and
(e) what concrete action Government proposes to check recurrence of such activities ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

and (b) Details are given in the enclosed Statement (See below).

(c) and (d) Central Government under the Security Related Expenditure Scheme grants ex-
gratia payment of Rs. 1 lakh to the family of civilian killed and Rs. 3 lakh to the family of Security
personnel killed due to naxal attacks. Besides this State Governments have their own rehabilitation
policy for payment of ex-gratia to the families of civilians and security personnel killed in naxal

attacks. State-wise details are not centrally maintained.

(e) The Central Government assists efforts of the State Governments to deal with naxalites
in the States. These include deployment of Central paramilitary forces (CPMFs); sanction of India
Reserve (IR) battalions, modernization and upgradation of the State Police and their intelligence
apparatus under the Scheme for Modernization of State Police Forces (MPF scheme); re-
imbursement of security Related Expenditure under the Security Related Expenditure (SRE)
Scheme; assistance in training of State Police through Ministry of Defence, Central Police
Organisations and Bureau of Police Research and Development; sharing of intelligence and

assistance in development works through a range of schemes of different Central Ministries.
Statement

Details of incidents of deaths and civilians killed and SF killed

States January 01to Nov. 23, 2009

Incidents (Deaths) Civilians SF

Including Civilians/SF Killed Killed

1 2 3 4
Andhra Pradesh 51 (16) 16 0
Bihar 197 (63) 38 25
Chhattisgarh 456 (262) 138 124
Haryana 1(-) 0 0
Jharkhand 622 (182) 127 55
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1 2 3 4

Karnataka 40-) 0 0
Madhya Pradesh 1(-) 0 0
Maharashtra 145 (89) 37 52
Orissa 235 (65) 35 30
Uttar Pradesh 7(1) 1 0
West Bengal 201(112) 101 1
Punjab - 0 0
Kerala - 0 0
Tamil Nadu - 0 0
Delhi - 0 0
ToTAL 1920 (790) 493 297

India worst affected by disaster
1427. DR. (SHRIMATI) NAJMA A. HEPTULLA:
SHRI MAHENDRA MOHAN

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware that India is the worst-affected by disaster in the South
Asian region with drought, floods, earthquake and cyclones devastating the country with grim

regularity ;
(b) if so, what mechanism is in place in the eventuality at various places;

(c) what plan has been put in place for marginalized people living in Jhuggi Jhoparies in

urban areas who become prone to fire and other disaster; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir. The Indian sub-continent by virtue of its unique geographical

configuration associated climatic regime is most vulnerable to natural disaster.

(b) Government has adopted a pro-active and holistic approach for management of
disasters. To facilitate effective management of disasters, the Disaster Management Act, 2005 was
enacted by Parliament which inter-alia provides for institutional mechanism at the national, State and
district levels. At the National level, these include National Disaster Management Authority (NDMA)
with the responsibility of laying down the policies, plans and guidelines for disaster management;
National Executive Committee (NEC) with the responsibility for implementing the policies and plans

of the NDMA and ensuring the compliance of directions issued by the Central Government for the
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purpose of disaster management in the country. In addition, the Government has also established
specialized institutions like the National Institute of Disaster Management (NIDM) for human resource
development, training & capacity building and the National Disaster Response Force (NDRF) for
specialized intervention in the aftermath of disasters. Government is also strengthening the Civil
Defence setup and Fire & Emergency Services in the country for enhancing their capacity for

responding to disaster situations effectively.

(c) and (d) NDMA has issued guidelines related to different Ministries of Government of India
and States/Union Territories Administration to prepare their respective plan to tackle disasters after

undertaking vulnerability assessment and risk analysis of the State and updated regularly.

Disaster Management Plans at various levels address to the special needs of the vulnerable

section of society including slum dwellers in urban areas.
Fencing borders
11428. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the borders in the country where the decision of fencing has been taken and when such

decision was taken;
(b) to what extent the work of fencing out of it has been completed so far;

(o) the places where work of fencing the border is still pending and the reasons therefor;

and

(d) whether Government is aware that smuggling activities are still going on through certain

borders of the country even after fencing?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c¢) The Government of India have undertaken construction of fencing
along the international borders with Pakistan since 1980s. 1915 km of fencing has been completed
against the total sanction of 2043 km. Along Indo-Bangladesh border, construction of fencing started
in 1986. Out of 3436 km of sanctioned fencing, so far, 2677 km have been completed. Along Indo-
Pakistan border the work of construction of fencing in remaining areas in Gujarat Sector is still going
on. Construction of fencing in the remaining stretches on Indo-Bangaldesh border in the States of
West Bengal, Assam, Meghalaya, Tripura and Mizoram is also in progress. Because of riverine and
low-lying areas, need for statutory wild life and forest clearances, problem of fencing within 150 yards

and land acquisition etc., some of the works are still pending.

(d) Incidences of trans-border crimes, including smuggling are reported from time to time.
Effective measures are taken to curb them. The Government has adopted a multi-pronged approach

to contain cross-border crimes, which inter-alia, includes round the clock surveillance and patrolling

tOriginal notice of the question was received in Hindi.
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on the borders and establishment of observation posts; construction of border fencing and flood
lighting; introduction of modern and hi-tech surveillance equipments; upgradation of intelligence set
up; establishment of additional Border Out Posts along borders to reduce inter-se distance and co-

ordination with the State Governments and the concerned intelligence agencies.
Strength of finger Print and forensic service in Delhi Police
1429. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
SHRI SANTOSH BAGRODIA:
DR. E.M. SUDARSANA NATCHIAPPAN:
Will the Minister of HOME AFFAIRS be pleased to state:
(a) the strength of the fingerprint and forensic service in Delhi Police;

(b) whether it is a fact that the service conditions of this cadre are different from the

mainstream Delhi Police force;
(c) if so, the details thereof;

(d) whether it is also a fact that the office and staff of the fingerprint service of the Delhi

Police have been facing career stagnation; and
(e) if so, what steps have been taken to allow this cadre career progression?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No forensic science expert is posted in Delhi Police, however,

sanctioned/present strength of Finger Print Bureau in Delhi Police is as under:-

ACsP Insprs. Sls ASls
Sanctioned Strength 01 02 15 53
Present Strength 01 02 15 37

(b) and (c) Yes, Sir. The service conditions of Finger Print cadre are different as compared to
other cadres of Delhi Police. It is a technical service within Delhi Police and recruitment/promotion of

personnel in Finger Print Bureau is governed by Delhi Police Recruitment & Promotion Rules, 1980.

(d) and (&) No, Sir. Officers and staff of the Finger Print Service of the Delhi Police are not
facing the career stagnation. However, the Government has introduced financial upgradation under

the modified Assured Career Progression Scheme in order to improve their career prospects.
Vacancies in police force
1430. SHRI D. RAJA:
SHRIM.P. ACHUTHAN:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether it is a fact that there are more than 1.5 lakh vacancies in police force all over the

country;
(b) if so, the details thereof; and

(c) what measures are being taken to fill up the vacancies and modernize police force in the

country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. A statement Indicating vacancy position State-wise as on
1.1.2008 is enclosed (See below).

(c) "Police" is a State subject as per VI schedule to the Constitution of India. As such the
responsibility to fill up the vacancies in police rest with the respective State Governments. The State
Governments have been advised from time to time in various forums in the Ministry to fill up the

existing vacancies in police forces.

The Ministry of Home Affairs has been supplementing the resources of the State Governments
for upgradation and modernization of their police forces (MPF Scheme). Under the Scheme,
assistance is being provided, to the States for procurement of modern weaponry, construction of
residential and non-residential buildings, mobility communication/security/forensic  science
equipments, strengthening of intelligence branches, training infrastructure and facilities, etc. Under
the MPF Scheme, the State Governments formulate their specific requirements and include them in
their annual action plan which are considered and approved by Ministry of Home Affairs and funds
are released to States accordingly. During the last five years /.e. 2004-05 to 2008-09 a total amount

of Rs. 5456.56 crore was released under the MPF Scheme to various States
Statement

State-wise details of sanctioned and actual police strength and
vacancies their off As on 01.01.2008

Sl.No. States/UTs Total Strength of State Police (Civil & Armed)
Sanctioned Actual Vacancies

" @ ® @ ®)
1. Andhra Pradesh 108,075 88,807 19,268
2. Arunachal Pradesh 6,018 5,723 295
3. Assam 62,920 51,499 11,421
4. Bihar * 74,188 52,075 22,113
5. Chhattisgarh 42,236 27,369 14,867
6. Goa 5,055 4,670 385
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7. Gujarat 74,868 72,838 2,030
8. Haryana 52,136 49,443 2,693
9. Himachal Pradesh 14,369 11,845 2,524
10.  Jammu & Kashmir 94,763 58,003 36,760
. Jharkhand 54,277 51,828 2,449
12.  Karnataka 88,679 71,226 17,453
13. Kerala 43,909 39,137 4,772
14.  Madhya Pradesh 76,826 69,844 6,982
15.  Maharashtra 201,251 151,999 49,252
16. Manipur 19,064 15,414 3,650
17. Meghalaya 11,293 9,248 2,045
18.  Mizoram 9,115 8,328 787
19. Nagaland 33,487 33,487 -
20.  Orissa 47,216 38,492 8,724
21. Punjab 71,869 67,645 4,224
22.  Rajasthan 72,626 66,020 6,606
23.  Sikkim 3,886 3,604 282
24.  Tamil Nadu 102,421 87,973 14,448
25.  Tripura 25,918 21,159 4,759
26.  Uttar Pradesh 166,152 143,885 22,267
27.  Uttarakhand 21,389 17,443 3,946
28.  West Bengal 88,377 70,370 13,007
29.  A&Nlslands 2,902 2,647 255
30.  Chandigarh 4,628 4,308 320
31. D&N Haveli 204 179 25
32.  Daman & Diu 246 217 29
33.  Delhi 67,420 79,450 12,030
34. Lakshadweep 349 295 54
35.  Puducherry 3,083 2,418 665

All India 1,746,215 1,478,888 267,327

*As on 01.01.2007
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Countries supporting naxalites
t431. SHRI SHIVANAND TIWAR]I:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the incidents of naxalite violence are constantly increasing in the
country since the year 2006;

(b) if so, the reaction of Government thereto;

(c) whether it is also a fact that these naxalite violence elements are getting assistance of

armament from across the border; and

(d) if so, the details thereof and the countries from whom naxalites are getting armament
assistance?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN): (a) and (b) The incidents of naxal violence in the country since 2006 are

given below:

Year No of incidents
2006 1509
2007 1565
2008 1591
2009 (till Nov. 20) 1905

Government has adopted an integrated approach in dealing with LWE activities in the arenas
of security, development and public perception. State Governments deal with the various issues
related to naxalite activities in the States. The Central Government supplements their efforts in
several ways. These include deployment of Central paramilitary forces (CPMFs) and Commando
Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions, setting up of
Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and upgradation of the State
Police and; their Intelligence apparatus under the Scheme for Modernization of State Police Force
(I\/IPF soheme); re-imbursement of security-related expenditure under the Security Related
Expenditure (SRE) Scheme; filling up critical infrastructure gaps under the scheme for Special
Infrastructure in Leftwing Extremism affected States; assistance in training of State Police through
Ministry of Defence, Central Police Organization and Bureau of Police Research and Development;
sharing of Intelligence; facilitating inter-State coordination; launching special intra-State and inter-
State coordinated joint operations, assistance in community policing and civic actions and assistance

in development works through a range of schemes of different Central Ministries.

(c) and (d) There is no evidence to indicate that CPI (Maoist) are in receipt of armament

assistance from abroad.

tOriginal notice of the question was received in Hindi.
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Proposal on the Kashmir issue
t432. SHRI SHREEGOPAL VYAS:
SHRI BALAVANT AL/AS BAL APTE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether any proposal has been given to Government after the all-party meeting held on
7th November, 2009 on the issue of Kashmir;

(b) if so, the details thereof; and
(c) the reaction of Government to these efforts and proposals ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

Government is not aware of any all-party meeting held on November 7, 2009.
(b) and (c) Do not arise.
Talks with naxalites
t433. SHRI SHREEGOPAL VYAS:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether any talk is under consideration with naxalites;
(b) if so, the conditions and the level of talks;
(c) whether there is information regarding their authorized chief person;
(d) if so, the name of the State and the authorized person; and
(e) whether any proposal have been received from them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (e) State Government have, from time to time, appealed to the Left Wing Extremists to abjure
violence and hold talks with the Government on any issues that are of concern to them. The Central
Government does not have any information whether any State Government is not engaged in any
talks with the Left Wing Extremists. As far as the Central Government is concerned, it will welcome
such talks between State Governments and Left Wing Extremists provided Left Wing Extremists
abjure violence and give up their so-called "armed struggle". There is no proposal for the Central
Government to told talks directly with the Left Wing Extremists.

People affected due to natural disaster
11434. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of HOME AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that every year 211 million people got affected by natural disasters in

the world;

(b) if so, whether Government has ascertained the number of people affected due to this in

India;
(c) if so, the number thereof; and
(d) theincidents which are considered as natural disaster in India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) As per document released by United Nations Organization (UNO)
on World Humanitarian Day, the total number of people affected by the natural disasters has risen
sharply over the past decade. An average of 211 million people are directly affected each year, nearly
five times the number affected by conflict. Women and children in particular are those already

struggling with poverty, insecurity, hunger, poor health and environmental decline.

The average (for the years 1953-2008) annual population affected by heavy rains/floods works

out to about 32 million in India.

The present list of notified natural calamities, which is based on the Award of 12th Finance
Commission operative during the years 2005-06 to 2009-10, consists of cyclone, drought,

earthquake/tsunami, fire, flood, hailstorm, landslide, avalanche, cloud burst and pest attack.
Prime Minister's visit to Chandigarh causing loss of innocent life
1435. SHRI MANGALA KISAN:
SHRIMATI RENUBALA PRADHAN:
Will the Minister of HOME AFFAIRS be pleased to state:
(a)  whether Prime Minister's recent visit to Chandigarh has claimed an innocent life;

(b) the number of instances in the last two years in which the VIP visits have caused

avoidable delay in traffic management;
(c) if so, what the traffic police in Delhi plans to do, in such a case; and
(d) how Government is going to compensate the irreparable loss to that family ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Information is being collected and will be laid on the Table of the

House.
Political parties disrupting communal harmony
1436. SHRI MAHENDRA MOHAN::
SHRI N.K. SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether the Union Government is aware that some regional political parties/ groups in

the country are attempting to disrupt communal harmony on the grounds of language;
(b) if so, the details thereof;

(c) whether the Union Government proposes to take any concrete steps against such
regional political parties/groups who are trying to disrupt communal harmony on the grounds of

language; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) There have been media reports appearing from time to time regarding certain regional
parties/groups indulging in provocative posturing/violence on the grounds of language. Supporters
of these groups have been inter-alia seeking preference for sons-of-the-soil in jobs and admission to
educational institutions. However, 'Police’ and 'Public Order' being State subjects under the
Constitution of India, the primary responsibility of registration, investigation and prosecution of crime
rests with the State Governments. Further, to maintain communal harmony in the country, the
Central Government assists the State Governments/Union Territory Administrations in a variety of
ways like sharing of intelligence, sending alert messages, sending Central para-military Forces to the
concerned State Govern-ments on specific request including the Rapid Action Force which has been
created specially to deal with communal situations, and in the modernization of State Police Forces.
In addition, the Union Government sends advisories in this regard from time to time. The Central
Government has also circulated revised Guidelines to promote communal harmony, to the States and

Union Territories in the month of June, 2008.
Deportation of illegal Bangladeshi immigrants
1437. SHRI MAHENDRA MOHAN:
SHRI NARESH GUJRAL:
DR. JANARDHAN WAGHMARE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in view of recent report that perpetrators of several recent terror attacks have
links with Bangladesh, Government has launched an intensive drive to detect and deport illegal

immigrants from the neighbouring countries living in the country;
(b) if so, the details thereof;

(c) whether Government has since taken any concrete steps to deport such illegal

Bangladeshi immigrants in various parts of the country; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Central Government is vested with the powers to deport a foreign
national under section 3(2) (c) of the Foreigners Act, 1946. These powers to identify and deport
ilegally staying foreign nationals have also been delegated to the State Govemments/UT
Administrations. The procedure for the detection and deportation of illegal Bangladeshi immigrants
has also been set out and circulated to State Governments/UT administrations who are implementing

the same on a continuous basis.
Jail reforms
1438. SHRIMATI SHOBHANA BHARTIA:
DR. JANARDHAN WAGHMARE
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the proposal of Government to modernize and reform overcrowded jails in the

country has been turned down;
(b) if so, the reasons and justification thereof;
(c) whether the facilities in various jails are pathetic and poorly maintained; and

(d) if so, the details thereof and further steps Government proposes to take to bring jail

reforms in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) In order to improve the condition of prisons, prisoners and the prison staff, the Central
Government launched a non plan scheme namely "Modernization of Prisons" in 2002-03 in 27 States
with an outlay of Rs.1800 crore on a cost sharing basis in the ratio of 75:25 between the Central and

State Governments respectively. The main components of the scheme was:
(i)  Construction of new prison and additional barracks.
(i)  Expansion, repair and renovation of existing prisons.
(i) Construction of staff quarters for prison persons.
(iv)  Improvement in sanitation and water supply.
The scheme now ceases to exist from 31.3.2009.

However, keeping in view the demands of various States/UTs to modernize the jails and to
construct more jails to reduce overcrowding, a proposal for second phase of scheme of
modernisation of prisons was formulated by Ministry of Home Affairs. The proposal was examined by
the Committee of Non-Plan Expenditure (CNE) in the Ministry of Finance. As outcome of CNE
meeting it was decided not to go ahead with the second phase of scheme of modernisation of
prisons for the time being owing to heavy commitment of Government of India on other important

sectors.
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(c) and (d) As per data compiled by the National Crime Record Bureau (NCRB), the
overcrowding in Indian prisons exists to the extent of 135.7%b, This does put an extra burden on the

available facilities in the jails.

'Prison' is a State subject under list Il to the Seventh schedule of the Constitution. The
responsibility of the prison administration and its management, therefore, primarily lies with the
respective State Governments. However, under the scheme of modernization of prisons being
implemented in all the States since 2002-03 with a total outlay of Rs 1800 crore on cost sharing basis
of 75:25 between the Central and States, the Government of India has provided fund for the
construction of new prisons and repairs and renovation of existing prisons which include construction

and repair & renovation of hospitals in the prison. This scheme has ended on 31.3.2009.

Though the decision has been taken not to go ahead with second phase of the scheme of
modernisation of prisons, it has, however, been decided that the Government of India will support
the proposals of the State Government seeking more funds for modernisations of the prisons as and

when it is submitted to the Planning Commission.

The Government of India has also issued a comprehensive advisory to all the States/ UTs on

17th July 2009 covering all aspects of prison administration.
Areas affected by natural calamities
1439. SHRIT. K. RANGARAJAN: Will the Minister of HOME AFFAIRS be pleased to state:
(a) the details of the areas affected by natural calamities during 2008-09;
(b) the State-wise details of human casualties and loss of live stock;
(c) the State-wise details of extent of damage caused to agriculture in those areas:
(d) whether the affected States demanded relief assistance from the Union Government;
(e) if so, the details of the amount sought by the States; and
(f)  the amount sanctioned and released to each State?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (f) As per the information received from the State Governments/ Union
Territory Administrations, based on their preliminary assessment, 3,405 human lives lost, 53,833
livestock perished, 35.56 lakh ha. cropped area and 16,46,905 houses fully partially reported to have
been damaged due to cyclonic storms/ heavy rains/ floods/ landslide during the year 2008-09. The
State-wise detalils of loss of human lives & livestock and damage to crop area as well as houses due

to these calamities during the year 2008-09 is enclosed as Statement-1 (See below).
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The State Governments of Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, Himachal
Pradesh, Karnataka, Orissa, Uttar Pradesh and UT of Puducherry, submitted requests/ memoranda
seeking additional Central assistance from NCCF for relief operations in the areas affected by the
floods, cyclonic storms, landslides etc, during Southwest Monsoon, and post Monsoon 2008. The
High Level Committee (HLC) in its meetings held on 5th February and 19th April 2009, after taking
into consideration the memoranda, reports of the Central Teams, recommendations of the Inter-
Ministerial Group and the norms and guidelines for expenditure from Calamity Relief Fund (CRF)/
National Calamity Contingency Fund (NCCF) approved the assistance eligible against their
memoranda. The State-wise assistance approved by the HLC is enclosed as Statement-Il (See

below).

The State Governments are primarily responsible for undertaking relief measures at ground
level in the wake of natural calamities. The Government of India supplements the efforts of the State
Governments by providing logistic and financial support. The allocation & release of Central Share of

CRF and funds released from NCCF during the year 2008-09 is enclosed as Statement-Il.
Statement-/

State-wise details of cropped area affected due to cyclonic storms/ flash
floods/ floods/ landslide etc. during the year 2008-09

(As on February 2009)

SI. No. State/UT lives Cattle Houses Cropped
lost (No.) lost (No.)  damaged (No.) area
affected (in
lakh ha.)
1 2 3 4 5 6
1 Andhra Pradesh 148 6692 47239 4.26
2 Arunachal Pradesh 57 3510 17100 1.74
3 Assam 40 8004 91367 3.14
4 Bihar 527 19323 236621 3.68
5 Chhattisgarh 2 2 5752 0.016
6 Gujarat 94 240 907 -
7 Goa 10 2 218 -
8 Haryana 15 29 390 0.53
9 Himachal Pradesh 146 3625 16838 1.55
10 Jharkhand 1 1 141 neg.
n Karnataka 167 568 17665 1.59
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2 3 4 5 6

12 Kerala 76 8 9754 0.06
13 Madhya Pradesh 16 1138 10039 -
14 Maharashtra 98 178 6314 0.14
15 Orissa 110 1366 245211 4.45
16 Punjab 38 90 13170 2.07
17 Rajasthan 68 18 4129 -
18 Tamil Nadu 186 3942 158808 5.97
19 Uttar Pradesh 1210 769 191718 4.98
20 Uttarakhand 104 - 850
21 West Bengal 288 3924 439982 1.25
22 Puducherry 4 404 131422 0.137
TOTAL 3,405 53,833 16,46,905 35.56

Neg. - Negligible.

0}

(iD)

(iii)

Statement-1/

The State-wise assistance approved by the HLC for relief operations in the
areas affected by the floods, cyclonic storms, landslides etc. during

Southwest Monsoon, and post monsoon 2008
Andhra Pradesh:-

Rs. 64.90 crore for floods/ cyclonic storm management from National Calamity Contingency
Fund (NCCF) subject to the adjustment of 75 % balance available in the CRF account of the
State for the instant calamities.

Rs. 3.54 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

Himachal Pradesh:-

Rs. 93.42 crore for instant floods/ landslide during southwest monsoon and post monsoon
2008, subject to adjustment of 75% of balances available in the CRF account for instant

calamities.

Rs. 6.00 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

Karnataka:-

Rs. 51.63 crore for flood management from National Calamity Contingency Fund (NCCF)
subject to the adjustment of 75 % balance available in the CRF account of the State for the

instant calamity.
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Rs. 2.25 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

(iv)  Tamil Nadu:-

- Rs. 570.17 crore for cyclonic storm/ flood management from National Calamity Contingency
Fund (NCCF) subject to the adjustment of 75 % of balance available in the CRF account of
the State for the instant calamity.

(v)  Arunachal Pradesh:-

- Rs. 52.88 crore for floods/ landslides management from National Calamity Contingency Fund
(NGCF) subject to the adjustment of 75 % balance available in the CRF account of the State
for the instant calamities.

- Rs. 2.82 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

- Payment of Air bills for airdropping of essential supplies, based on actuals.

(vi) Assam:-

- Rs. 206.40 crore for floods/ cyclonic storm management from National Calamity Contingency
Fund (NCCF) subject to the adjustment of 75 % balance available in the CRF account of the
State for the instant calamities.

- Rs. 2.35 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

(vii) Bihar:-

- Rs. 497.35 crore for floods management from National Calamity Contingency Fund (NCCF)
subject to the adjustment of 75 % balance available in the CRF account of the State for the
instant calamities.

- Payment of Air bills for airdropping of essential supplies, based on actuals.
In addition, an amount of Rs. 117.21 crore has been approved as additional requirement over
and above the extant norms for providing assistance to the families in dire need of immediate
sustenance and operation of relief camps in the wake of Kosi floods due to breach in
embankments during 2008.

(viii) Orissa:-

Rs. 389.29 crore for floods management from National Calamity Contingency Fund (NCCF)
subject to the adjustment of 75 % balance available in the CRP account of the State for the

instant calamities.

Rs. 7.67 crore from Special Component of the Accelerated Rural Water Supply Programme
(ARWSP).

Payment of Air bills for airdropping of essential supplies, based on actuals.
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(ix)

()

Uttar Pradesh:-

Rs. 71.63 crore for floods management from National Calamity Contingency Fund (NCCF)

subject to the adjustment of 75 % balance available in the CRF account of the State for the

instant calamities.

Rs. 1.02 crore from Special Component of the Accelerated Rural Water Supply Programme

(ARWSP).

Puducherry:-

Rs. 27.73 crore for flood management under the UT budget of MHA.

Statement-IIl

Allocation and Release of Funds from CRF/ NCCF during 2008-2009

(As on 31.03. 2009)

(Rs. in crore)

Sl. No. Name of the State

Allocation of CRF

Releases from CRF

Central State Total st 2nd Releases
Share Share Instal- Instal- from
ment ment NCCF
1 2 3 4 5 6 7 8
1. Andhra Pradesh 298.73 99.58 398.31 149.365 149.365 29.82
2. Arunachal Pradesh 23.15 7.72 30.87 11.575 11.575 26.40
3. Assam 157.97 52.66 210.63 78.99 78.99 300.00#
4. Bihar 121.86 40.62 162.48 60.93 60.93 1000.00#
5. Chhattisgarh 91.43 30.48 121.91 45.715 @ -
6. Goa 1.83 0.61 2,44 0.915 0.915 -
7. Gujarat 213.58 71.19 284.77  208.495 *  106.79 -
8. Haryana 107.99 36.00 143.99 53.99 @ -
9. Himachal Pradesh 82.40 27.47 109.87 41.20 41.20 + 40.33
21.2275%  (9.84 +
28.77# +
1.715)
10. Jammu & Kashmir 70.75 23.58 94.33 35.375 @ -
1. Jharkhand 103.16 34.39 137.55 51.58 @ -
12. Karnataka 99.55 33.18 132.73 49.775 49.775 189.1
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1 2 3 4 5 6 7 8

13. Kerala 74.23 24.75  98.98 37.115 37.115 9.476
14. Madhya Pradesh 208.04  69.35  277.39 104.02 104.02 -
15. Maharashtra 193.53  64.51  258.04 @ @ -
16. Manipur 4.54 1.51 6.05 4.48 * @ 5.445
17. Meghalaya 9.23 3.08 12.31 4.615 4.615 -
18. Mizoram 5.39 1.80 7.19 @ 1 49.60
19. Nagaland 3.12 1.04 4.16 1.56 1.56 -
20.  Orissa 246.73  82.24  328.97  123.365 123.365+ 98.869 #
77.766 $
21. Punjab 126.78  42.26  169.04 63.39 63.39 -
22. Rajasthan 360.87  120.29  481.16  180.435  180.435 -
23. Sikkim 14.35 4.78 19.13 7.175 7.175 8.36
24.  Tamil Nadu 181.52 60.51  242.03 90.76  90.76+  522.51
47.656%  (72.46+
2.49+
61.59# +
385.97)
25.  Tripura 10.52 3.51 14.03 10.365%* @ -
26. Uttar Pradesh 24215 80.72  322.87  121.075  121.075 -
27. Uttarakhand 75.50 25.37  100.67  74.715* 37.75 -
28.  West Bengal 192.07  64.02  256.09  96.035 96.035 -

@ Installment(s) of Centre's share of CRF for the year of 2008-09 has not been released for want of

information relating to crediting of earlier released funds and submission of utilization certificate.
* Includes arrears of previous year.
# Released 'on account' basis for flood-08.
$ About 25% Central share released, in advance, during 2008-09 for the year 2009-10.
Militancy in J and K
1440. SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether militancy in Jammu and Kashmir continues to take its toll; and

(b) if so, the number of citizens killed during the current year 2009 so far and the

comparative figures for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

and (b) The details of Civilians and Security Forces killed during last 3 years is as under:-
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Year Civilians Security Forces

2006 389 151
2007 158 110
2008 91 75
2008 (till Oct.) 86 69
2009 (till Oct.) 71 52

Bangladeshi nationals identified and deported

1441. SHRI VARINDER SINGH BAJWA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of Bangladeshi nationals identified this year living illegally in the country,

State/Union Territory-wise;
(b)  the number out of them deported; and

(c) the number of such persons deported during the last three years before 2009,

State/Union Territory-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As entry of illegal Bangladeshi immigrants into the country is
clandestine and surreptitious, it is not possible to estimate the total number of such illegal
Bangladeshi immigrants living in the country. Central Government is vested with the powers to deport
a foreign national under section 3(2) (c) of the Foreigners Act, 1946. These powers to identify and
deport illegally staying foreign nationals have also been delegated to the State Governments/UT

Administrations. Deportation of illegally staying foreign nationals is a continuous process.

(c) As per available information, details of Bangladeshi nationals who came on valid travel

documents, overstayed and have been deported during 2006, 2007 and 2008 are given below:-

State/Union Territory 2006 2007 2008
1 2 3 4
Andaman & Nicobar - 289 22
Andhra Pradesh - - 4
Arunachal Pradesh 9 9 -
Assam 2221 144 106
Bihar 12 14 -
Chhattisgarh 1358 - -
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1 2 3 4

Delhi 4824 4045 3815
Guijarat 18 21 26
Haryana 21 88 214
Himachal Pradesh - 2 -
Karnataka - 1 -
Kerala - 1 2
Madhya Pradesh - 1 -
Maharashtra 686 277 1600
Manipur - - 3
Meghalaya 136 92 72
Mizoram - 19 27
Orissa 22 22 22
Punjab 93 70 37
Rajasthan 91 51 291
Tamil Nadu - - 5
Tripura 1806 1727 560
Uttar Pradesh 122 66 48
Uttarakhand - 9 46
West Bengal 2273 5187 5725
TOTAL 13692 12135 12625

Posts in central secretariat official language service

1442. SHRI VARINDER SINGH BAJWA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of sanctioned and actual posts as on 1st November, 2009 in the Central

Secretariat Official Language Service, category-wise;
(b) the levels at which direct recruitment is made into the service and the mode thereof;

(c) whether there is any proposal to make provision for the promotion of Directors in the

service, their number being 18 according to the Ministry's annual report of 2008-09; and

(d)  the number of Directors in the service who have put in more than three years of service

in the grade, as on 1st November, 20097
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
The number of sanctioned and actual posts as on 1st November, 2009 in the Central Secretariat

Official Language Service are as under:-

SI.No. Name of post Sanctioned Posts Actual posts
filled as on 1.11.2009

1. Director (OL) 18 15
2. Joint Director (OL) 20 15
3. Deputy Director (OL) 33 31
4. Asstt. Director (OL) 154 150
5. Senior Hindi Translator 194 189
6. Junior Hindi Translator 423 331

(b) The direct recruitment is made into the service at Junior Hindi Translator and Assistant

Director (OL) level through Staff Selection Commission and Union Public Service Commission

respectively.
(c) No, Sir.
(d) Six (06)

Measures for internal security
11443. SHRIMATI MAYA SINGH : Will the Minister of HOME AFFAIRS be pleased to state:

(a) out of naxalism and terrorism which problem is more dangerous for the internal security

of the country;

(b) the steps taken by Government during the last three years to check the spread of

problems such as naxalism and terrorism for internal security;

(c) whether India is lagging behind in comparison to other countries in taking safety

measures to check terrorist activities; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) As per available information, details of the number of civilians, security personnel and
terrorist/extremist/naxalite killed in the State of Jammu & Kashmir, North-Eastern States and naxal

affected States are enclosed as Statement (See below).

The Government has been, on a continuing basis, reviewing the security arrangements in the
light of the emerging challenges, including terrorist incidents, and a number of significant steps have
been taken to enhance the level of preparedness to counter terrorist incidents, strengthen the

intelligence and security apparatus, as well as the legislative and investigative provisions to counter

T Original notice of the question was received in Hindi
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terrorism. Further, the Government is pursuing a multipronged strategy to deal with the challenges
posed by the activities of terrorists/insurgents/extremists in various parts of the country, including
measures on the political, security and development fronts. The various measures taken on the
security front, inter-alia, include establishment of NSG hubs at Chennai, Kolkata, Hyderabad and
Mumbai; empowering DG, NSG to requisition aircraft for movement of NSG personnel in the event of
any emergency; vigilance and patrolling on the borders to check infiltration and illegal cross-border
activities; deployment of Central forces to aid the State Police Forces in areas prone to terrorist
violence; heightened vigil and security arrangements and around vital installations; strengthening of
intelligence gathering and sharing capabilities, particularly at the cutting edge level; upgradation and
modernization of Central and State Police Forces; assistance for raising India Reserve Battalions; re-
imbursement of various types of Security Related Expenditure (SRE) to the State Governments;
various initiatives at the bilateral and multi-lateral cooperation to deal with the global imperatives of
terrorism. Besides, there exists a well established mechanism for effective sharing of intelligence
between Central and the State security/intelligence agencies, as a result of which many terrorist

attacks have been averted and many terrorist modules have been bused.
Statement

Details of the number of civilians, security personnal and terrorist/extremists and naxalite killed in
J&K, North Eastern States and Naxal affected States

Year Jammu & Kashmir North-Eastern States Naxal affected States
No. No. No. No. No. No. No. No. No.
of. of of of. of of of. of of
Inci- Civilian  Terro- Inci- Civilian Extre- Inci- Civilian Extre-
dents & SFs rists dents & SFs mist dents & SFs mist
killed Killed killed Killed killed Killed
2007 1092 268 472 1489 577 514 1565 696 141
2008 708 166 339 1561 512 640 1591 721 199
2009 436 123 212 1129 261 497 1817 742 170
(upto
October 31, 2009)

Genuine freedom fighters deprived of pension
1444. SHRI A. ELAVARASAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the total number of freedom fighters, their widows and other eligible dependents who

are receiving freedom fighters pension in the country as on date, State-wise;
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(b) whether it is a fact that there are many who are getting pensions but were not really
freedom fighters and some genuine freedom fighters are still deprived of pension and other benefits

from Government;
(c) if so, the details thereof; and
(d) the steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Since the inception of the Freedom Fighters Pension Scheme in 1972,
pension has been sanctioned to about 1.71 lakh freedom fighters and their eligible dependents till
31.10.2009. A statement indicating the State-wise details is enclosed (See below) Data relating to
the exact number of freedom fighters and their eligible dependents presently living and drawing
pension is not centrally maintained since disbursement of pension is decentralized through
Banks/Treasuries.

(b) to (d) The Central Samman Pension is sanctioned only to those freedom fighters who
fulfill the eligibility criteria and produce evidentiary requirements in support of their claims duly

recommended by the State Governments/ Union Territories Administrations.

Complaints containing allegation of bogus/fraudulent claims for freedom fighter's pension are
received from time to time. All such complaints are examined with reference to the applicable
provisions of the pension scheme in consultation with the State Governments. In such cases where
the allegations are sustained, the claims are rejected and if the pension has been sanctioned, the

same is suspended/cancelled and recovery of pension ordered after following the prescribed

procedure.
Statement
State-wise details of freedom fighters/their eligible dependents who

have been sanctioned freedom fighter's pension

S.No. Name of State/ Union Territory Number of freedom fighters/their
eligible dependents who have been sanctioned
pension (as on 31.10.2009)

1 2 3
1. Andhra Pradesh 14,667
2. Arunachal Pradesh 0
3. Assam 4,438
4. Bihar 24,878
5. Jharkhand
6. Goa 1,498
7. Guijarat 3,598
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1 2 3

8. Haryana 1,688
9. Himachal Pradesh 624
10 Jammu & Kashmir 1,807
1. Karnataka 10,090
12. Kerala 3,303
13. Madhya Pradesh 3,473

14. Chhattisgarh

15. Maharashtra 17,907
16. Manipur 62
17. Meghalaya 86
18. Mizoram 04
19. Nagaland 03
20. Orissa 4,190
21. Punjab 7,020
22. Rajasthan 812
23. Sikkim 0
24. Tamil Nadu 4,110
25. Tripura 888
26. Uttar Pradesh 17,993

27. Uttarakhand

28. West Bengal 22,488
29.  Andaman & Nicobar Islands 03
30. Chandigarh 91
31. Dadra & Nagar Haveli 83
32. Daman & Diu 33
33. Lakshadweep 0
34. NCT of Delhi 2,046
35. Pondicherry 317

Indian National Army (INA) 22,468

TOTAL 1,70,668

Rehabilitation of families of Jawans killed in Naxal attacks

11445. SHRI OM PRAKASH MATHUR: Will the Minister of HOME AFFAIRS be pleased to
state:

t Original notice of the question was received in Hindi
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(a) whether Government has information on the number of troops of police and paramilitary

force that had to lose their lives in naxalite attacks during the last six months;

(b) the necessary steps taken by Government to rehabilitate the families of the Jawans who

lost their lives in these attacks; and

(c) the manner in which Government is going to strengthen the security forces to tackle the

naxailtes ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

According to available information, the number of Security Forces killed is as below :-

States Policemen killed (15th May to 23rd Nov. 2009)
Bihar 7

Chhattisgarh 74

Jharkhand 32

Maharashtra 34

Orissa 20

West Bengal -

TOTAL 176

(b) Central, Government under the Security Related Expenditure Scheme provides ex-

gratia payment of Rs. 3 lakhs to the family of security personnel killed during naxallte attack.

(c) The Central Government assists efforts of the State Governments to deal with naxalites
in the States. These include deployment of Central paramilitary forces (CPMFs); sanction of India
Reserve (IR) battalions, modernization and uprgadation of the State Police and their intelligence
apparatus under the Scheme for Modernization of State Police Forces (I\/IPF Scheme); re-
imbursement of security Related Expenditure under the Security Related Expenditure (SRE)
Scheme; assistance in training of State Police through Ministry of Defence, Central Police
Organizations and Bureau of Police Research and Development; sharing of intelligence and

assistance in development works through a range of schemes of different Central Ministries.
Development of naxal affected areas
1446. SHRI'Y. P. TRIVEDI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government provides funds to Naxal affected States for modernization of police

force so as to make the force deployed at effected areas capable of facing Naxalites;
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(b) if so, the funds demanded by the State of Maharashtra under this head and the
allocation made by the Central Government under different heads for the modernization of police;

and

(c) the details of Government's plan for development of Naxal affected areas and allocation

made for Maharashtra under the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Yes, Sir. During the year 2000-01 to 2007-08, funds amounting to Rs.7699.19 crore have
been provided to the State Governments under the scheme for Modernization of State Police Forces
(MPF). During 2008-09 an amount of Rs.75.86 crore was released to Maharashtra under the MPF
scheme. It included an amount of Rs. 4.00 crore released to the State as 100% Central assistance
under MPF scheme for 2 naxal affected Districts of Gadchiroli and Gondia for construction of Police
Stations/outposts and fortification of police stations/outposts. For 2009-10 proposal seeking funds
amounting to Rs. 178.26 crore was received from the State Government and was considered in the
meeting of high powered committee. The allocation for 2009-10 to Maharashtra under MPF scheme
is Rs.84.05 crore. It includes Rs.2.00 crore allocated to naxal affected Chandrapur District of
Maharashtra under MPF scheme as 100% Central assistance for construction of police

stations/outposts and their fortification.

(c) This Government has adopted an integrated approach in dealing with Left Wing
Extremist activities in the arenas of security, development and public perception. State Governments
deal with the various issues related to Naxalite activities in the States. The Central government
supplements their efforts in several ways. These include deployment of Central Para Military Forces
(CPMFs) and Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR)
battalions; setting up Counter Insurgency and Anti-Terrorism (CIAT) schools; modernization and
upgradation of the State Police forces (MPF Scheme); reimbursement of security-related
expenditure under the Security Related Expenditure(SRE) scheme; filing up critical infrastructure
gaps under the Scheme for Special Infrastructure in Left Wing Extremism affected States; assistance
in training of State Police through Ministry of Defence, Central Police Organizations and Bureau of
Police Research & Development; sharing of intelligence; facilitating inter State coordination;
launching special intra-State and inter-State coordinated joint operations, assistance in community
policing and civic actions and assistance in development works through a range of schemes of

different Central Ministries.
lllegal migrants from Bangladesh
1447. SHRI N.R. GOVINDARAJAR: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that illegal migrants from Bangladesh now comprise at least two per

cent Indian population according to very conservative estimates of the State Governments;
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(b) whether the total number of Bangladeshi citizens residing in India without proper

documents or permits are estimated to be two crores;
(c) if so, the details thereof;

(d) whether just only 600 Bangladeshi migrants had been deported to their country in the
last one year; and

(e) if so, the details thereof and the steps taken by Government to deal with the migrant
population?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) As entry of such illegal Bangladeshi immigrants into the country is
clandestine and surreptitious, it is not possible to estimate the total number of such illegal

Bangladeshi immigrants in the country.

(d) and (&) As per information available, during the year 2008, 12,625 Bangladeshi nationals
were deported to Bangladesh. Central Government is vested with the powers to deport a foreign
national under section 3(2) (c) of the Foreigners Act, 1946. These powers to identify and deport
ilegally staying foreign nationals have also been delegated to the State Governments/UT
Administrations. The procedure for the detection and deportation of illegal Bangladeshi immigrants
has also been set out and circulated to State Governments/UT Administrations who are

implementing the same on a continuous basis.
Implementation of Assam Accord

1448. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the clause-wise time frame agreed for implementation of the Assam

Accord and action taken so far on each of the clauses till October, 2009;

(b) whether the process of updating the National Register of Citizen (NRC) in Assam has

started;
(c) if so, the details of achievement made thereof; and
(d) if not, the reasons therefor and target set to complete the process?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Action has been completed on various clauses of the Assam Accord.
Certain clauses of the Accord viz economic development of Assam, measures to prevent infiltration
are of continuous nature and need to be monitored continuously. Clause wise implementation status

of Accord is enclosed as Statement (See below).

(b) to (d) The Government of Assam has initiated steps for updating of the National Register
of Citizens (NRC) 1951 on the basis of the relevant records. The Central Government has also
provided a sum of Rs. 3.02 crore to the Government of Assam for computerization of the relevant

records. A notification amending the Citizenship (Registration of Citizens and issue of National
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identity cards) Rules, 2003 has been issued on 9th November, 2009 for preparation of National

Register of Citizens (NRC), 1951 in Assam. This would enable taking up the process of updating
NRC in Assam.

Statement

Clause-wise implementation status of the Assam Accord

Clause 5 - Foreigners issue:

0)

(i)

(i)

(V)

The Citizenship Act, 1955, Citizenship Rules, 1956 and the Foreigners Tribunals Order, 1964,

were amended.

Special Registration Officers have been appointed for registration of persons detected as

foreigners who entered Assam between 1.1.1966 to 24.3.71.

A total of 31583 including 1280 additional posts, sanctioned under Prevention of Infiltration of
Foreigners (Pl F) scheme to assist State Government and Border Security Force (BSF) in

detection and deportation of foreigners/illegal migrants and act as a second line of defence.

Thirty-two Foreigners Tribunals have been constituted in the State of Assam under the
provisions of Foreigners Act, 1946 for detection of illegal migrants/foreigners. Additional 4

Foreigners Tribunals have been set up in the State of Assam.

Clause 6 & 7 - Safeguards and Economic Development:

0)
(i)

(i)

(V)

(vi)

(vii)
(viii)

A Cultural Centre called the Srimanta Sankaradeva Kalashetra Complex has been established.

Sri Jyoti Chitraban (Film) Studio at Guwahati has beam modernized. Additional Rs. 10 crore
has been sanctioned for further expansion/modernization of the Institute in the financial year
2006-07.

The Government of Assam has constituted a Committee of Ministers in October 2006 to
examine all issues relating to the implementation of Clause 6 of the Assam Accord. The

Committee is yet to submit its report.

Numaligarh Refinery was set up at a cost of nearly Rs.2,500 crores.

Two Central Universities, one at Tejpur, and the other at Silchar, have been set up.
An IIT has been set up at Guwahati.

Kathalguri Power Project (60 MW) has been commissioned.

Work for implementation of Assam Gas Cracker Project and Bogibeel rail-cum road project

have started.
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Clause 8 to 14 - Other issues:
(i) The power to issue citizenship certificates now vests only with the Central Government.

(i)  As on 30.6.2009 out of 3286.87 KM fencing sanctioned along Indo-Bangladesh border, 2655
KM of border fence has been completed. In Assam sector, out of 223 KM (Phase | & 1) of
sanctioned fencing along Indo-Bangladesh border, 219 KM has been completed. Since the
fencing erected under Phase-1 had outlived its life, therefore, it is being replaced with a

composite type fencing.
(i)  Ex-gratia payment was made to the next of kin of persons killed in the course of the agitation.
(iv) Disciplinary cases against employees in connection with the agitation were reviewed.

(v) In the matter of recruitment, orders were issued by the Central Government for relaxation in
upper age limit upto a maximum of six years in the case of candidates who had ordinarily
resided in the State of Assam during the period 1.1.1980 to 15.8.1985.

(vi) NSA detenues detained in connection with agitation were released.
Relaxation in Visa Rules

1449. DR. E. M. SUDARSANA NATCHIAPPAN: Wil the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is contemplating relaxations in Visa for industrial/business venture

or employment;

(b) if so, the details of number of Visas annually issued in these categories for different

nationals at present; and

(C) the policy to regulate the unskilled people from China, Nepal, Bangladesh, Myanmar,

Pakistan, Maldives, Sri Lanka and other countries entering into Indian market?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Sir.

(b) The information regarding number of business and employment visas issued annually is

not centrally maintained.

(c) The matter has been reviewed by the Government and it has been decided that,
henceforth Business Visa will be issued only to bonafide businessmen who want to visit India to
establish an industrial/business venture or to explore possibilities to set up industrial business
venture in India or who want to purchase/sell industrial products or commercial products or

consumer durable etc. It has also been decided that Employment Visa will be granted only to skilled
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and qualified professional appointed at senior level, skilled position etc and will not be granted for
jobs for which a large number of qualified Indians are available. Suitable instructions/guidelines have
been issued to the Indian Missions abroad to effectively regulate Employment and Business Visa

regimes and ensure that these are issued strictly as per prescribed norms.
Citizens from various countries living as refugees in India

1450. DR. E. M. SUDARSANA NATCHIAPPAN: Wil the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is having the data of citizens entering from various countries and

living in India as refugees;

(b) how many people in every State living as United Nations High Commissioner for
Refugees (UNHCR) monitored persons and how many are not covered under the UNHCR and the

reasons for the same; and

(c) how many of them have applied for citizenship in India and the policy of Government in

this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Details of citizens from other countries living in India as refugees

and those covered/not covered under UNHCR are not centrally maintained.

(c) Requests received for grant of Indian citizenship are considered by the Government in
terms of the provisions of the Citizenship Act, 1955. As per Rule 11 to 13 of the Citizenship Rules
2009, the application for grant of Indian citizenship are received and processed at different stages by
the State and Central Governments. No centralized data of such applications received for Indian

citizenship is maintained.
Migrant population not able to apply for various facilities
1451. SHRIMATI JAYA BACHCHAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that a large number of people living in urban as well as rural areas of
the country of frequently migrating from rural to urban areas and without their own roof over their
heads are not able to apply for various facilities such as opening an account in bank or post office,

LPG connection etc., for want of ID proof; and

(b) if so, the steps Government proposes to take to address the problem of this segment of

population?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

and (b) No Sir. This office conducts decennial population census wherein data on various socio=
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economic and demographic parameters are collected. This includes data on houseless population
and those who migrate from rural to urban areas. The last census was conducted in the year 2001.
State/UT-wise and Sex-wise Houseless Population in rural, urban and all areas as per Census 2001
is enclosed as Statement-1 (See below). Statement-Il giving total migrants from rural to urban areas

as per Census 2001 is enclosed (See below).

As regards the ID proof, it is submitted that the Government have approved a project to create
a National Population Register (NPR). Once created, the NPR will be a secure identity database

accessible only within the Government for security purposes.
Statement-|

State/UT-wise and Sex-wise houseless population as per census 2001

India/ State/ Union Total/Rural/ Houseless Population
Territory# Urban Persons Males Females
1 2 3 4 5
India Total 1,943,766 1,136,496 807,270
Rural 1,165,167 634,152 531,015
Urban 778,599 502,344 276,255
Jammu & Kashmir Total 12,751 7,206 5,545
Rural 10,129 5,598 4,531
Urban 2,622 1,608 1,014
Himachal Pradesh Total 8,364 5,580 2,784
Rural 7,047 4,736 2,31
Urban 1,317 844 473
Punjab Total 46,958 28,251 18,707
Rural 23,549 13,733 9,816
Urban 23,409 14,518 8,891
Chandigarh * Total 2,722 2,588 134
Rural 11 38 3
Urban 2,681 2,550 131
Uttaranchal Total 14,703 10,496 4,207
Rural 10,768 7,762 3,006
Urban 3,935 2,734 1,201
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1 2 3 4 5
Haryana Total 59,360 34,751 24,609
Rural 35,384 20,724 14,660
Urban 23,976 14,027 9,949
Delhi* Total 24,966 21.247 3,719
Rural 1,063 684 379
Urban 23,903 20,563 3,340
Rajasthan Total 143,497 80,283 63,214
Rural 87,866 47,975 39,891
Urban 55,631 32,308 23,323
Uttar Pradesh Total 201,029 128,278 72,751
Rural 104,387 57,880 46,507
Urban 96,642 70,398 26,244
Bihar Total 42,498 27,895 14,603
Rural 29,768 19,951 9,817
Urban 12,730 7,944 4,786
Sikkim Total 286 173 113
Rural 228 130 98
Urban 58 43 15
Arunachal Pradesh Total 442 251 191
Rural 360 208 152
Urban 82 43 39
Nagaland Total 2,002 1,165 837
Rural 1,254 712 542
Urban 748 453 295
Manipur Total 2,897 1,486 1,411
Rural 2,525 1,269 1,256
Urban 372 217 155
Mizoram Total 336 182 154
Rural 73 44 29
Urban 263 138 125
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1 2 3 4 5
Tripura Total 857 483 374
Rural 670 377 293
Urban 187 106 81
Meghalaya Total 1,827 946 881
Rural 1,644 850 794
Urban 183 96 87
Assam Total 13,355 7,325 6,030
Rural 10,989 5,728 5,261
Urban 2,366 1,597 769
West Bengal Total 110,535 73,105 32,430
Rural 19,726 10,506 9,220
Urban 90,809 67,599 23,210
Jharkhand Total 10,887 6,009 4,878
Rural 6,998 3,650 3,348
Urban 3,889 2,359 1,530
Orissa Total 42,871 25,343 17,528
Rural 31,039 16,609 14,430
Urban 11,832 8,734 3,098
Chhattisgarh Total 28,772 15,761 13,01
Rural 22,558 12,141 10,417
Urban 6,214 3,620 2,594
Madhya Pradesh Total 231,246 123,903 107,343
Rural 169,376 88,581 80,795
Urban 61,870 35,322 26,548
Gujarat Total 220,786 123,181 97,605
Rural 148,691 79,241 69,450
Urban 72,095 43,940 28,155
Daman & Diu* Total 1,071 682 389
Rural 659 433 226
Urban 412 249 163
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1 2 3 4 5
Dadra & Nagar Haveli * Total 1,471 797 674
Rural 1,261 665 596
Urban 210 132 78
Maharashtra Total 340,924 197,088 143,836
Rural 236,412 127,406 109,006
Urban 104,512 69,682 34,830
Andhra Pradesh Total 163,938 87,279 76,659
Rural 97,101 49,791 47,310
Urban 66,837 37,488 29,349
Karnataka Total 102,226 57,959 44,267
Rural 61,898 33,962 27,936
Urban 40,328 23,997 16,331
Goa Total 5,280 3,466 1,814
Rural 2,991 1,844 1,147
Urban 2,289 1,622 667
Lakshadweep * Total - - -
Rural - - -
Urban - - -
Kerala Total 16,533 10,089 6,444
Rural 9,096 5,279 3,817
Urban 7,437 4.810 2,627
Tamil Nadu Total 86,472 47,057 39,415
Rural 29,344 15,454 13,890
Urban 57,128 31,603 25,525
Pondicherry* Total 1,662 956 706
Rural 194 118 76
Urban 1,468 838 630
A & N lIslands* Total 242 235 7
Rural 78 73 5
Urban 164 162 2
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Statement-1/

Migrants from rural to urban by place of last residence (all durations), 2001 Census

India/States/UTs# Total migrants
Persons Males Females

1 2 3 4
India 51,686,356 24,505,949 27,180,407
Jammu & Kashmir 265,834 123,800 142,034
Himachal Pradesh 216,539 115,636 100,903
Punjab 1,530,982 718,568 812,414
Chandigarh * # 266,368 167,245 109,123
Uttaranchal 494,562 251,834 242,728
Haryana 1,642,048 734,893 807,155
Delhi *# 3,263,748 1,922,753 1,340,995
Rajasthan 1,960,516 773,881 1,186,635
Uttar Pradesh 4,014,946 1,425,208 2,589,738
Bihar 1,471,701 473,835 997,866
Sikkim 16,892 9,428 7,464
Arunachal Pradesh 83,935 46,658 37,277
Nagaland 63,621 37,433 26,188
Manipur 29,594 8,772 20,822
Mizoram 95,929 49,637 46,292
Tripura 89,489 37,712 51,777
Meghalaya 45,825 24,661 21,164
Assam 674,172 356,713 317,459
West Bengal 3,405,729 1,607,218 1,798,511
Jharkhand 1,338,986 638,840 700,146
Orissa 1,491,608 707,310 784,298
Chhattisgarh 1,099,646 501,936 597,710
Madhya Pradesh 2,905,536 1,201,899 1,703,637
Gujarat 4,535,522 2,303,596 2,231,926
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1 2 3 4

Daman & Diu# 6,652 3,696 2,956
Dadra & Nagar Haveli # 18,781 11,936 6,845
Maharashtra 10,527,021 5,642,583 4,884,438
Andhra Pradesh 3,222,032 1,638,532 1,683,500
Karnataka 2,824,217 1,318,016 1,506,201
Goa 182,834 84,953 97,881
Lakshadweep * # 4,093 2,478 1,615
Kerala 1,353,651 483,348 870,303
Tamil Nadu 2,492,134 1,119,842 1,372,292
Pondicherry# 113,653 49,269 64,384
Andaman & Nicobar Islands # 37,560 21,830 15,730

Source: Table D2, Census of India 2001
Nodal team on circulation of fake currency

11452. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the action taken by the Ministry of Home Affairs to check the circulation of fake currency

notes;
(b) whether nodal team has been formed in this regard;
(o) if so, the number of its members alongwith the names thereof;
(d) the name of the nodal agency investigating it; and

(e) the State-wise details of number of fake currency notes seized till date and the number

of cases registered?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (e) To address the multi-dimensional aspects of the FICN menace, several agencies such as the
RBI, the Ministry of Finance, the Ministry of Home Affairs, the Intelligence Agencies of the Centre, the
Central Bureau of Investigation (CBI), etc. are working in tandem to thwart the nefarious activity
related to FICNs. The activities of these agencies are also periodically reviewed in a nodal group set
up for this purpose. In this context, at the functional level, the CBI has been-declared as the nodal
agency for coordination with the States; the Directorate General of Revenue Intelligence has been

nominated as the Lead Intelligence Agency for this purpose. Apart from the above, the State

t Original notice of the question was received in Hindi
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Governments have been asked to set up dedicated and well-equipped Cell under senior level
supervision to comprehensively monitor and deal with organized crimes including FICN, and also
specifically designate a nodal officer to coordinate activities relating to FICNs. The States have also
been asked to set up a Committee headed by the DGP of the State with GM/DGM of RBI, Senior
Officers of SIB, Intelligence Branch of State Police, CID of State Police, etc. as members. Further,
the offences under IPC, relating to counterfeit currency have been included in the schedule to the
National Investigation Agency Act, thereby empowering the National Investigation Agency to

investigate and prosecute such offences.

Further, the issue has also been taken up consistently with the neighbouring countries in the

bilateral fora.

'Police’ and 'Public Order' are State subjects under the Constitution of India. Accordingly,
investigations in most of the cases of Counterfeit Currency are initiated by the State Police. There are
some case, which were investigated by Central Bureau of Investigation which are at various stages of
trial. Further, the National Investigation Agency have also investigated one case of FICN and charge
sheet has been filed in the case. The State-wise details of number of fake currency notes seized and
recovered by the Police/law enforcement agencies and banks respectively and the number of FIRs
registered State-wise and year-wise for the period 1.1.2006 to 30.9.2009 is given at Annexure [See

Appendix 218 Annexure No.5]
Assistance to states for naxalism and terrorism

11453. SHR1 RAGHUNANDAN SHARMA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether the Central Government provides financial assistance to the States relating to

the issue of security from terrorism and naxalism;

(b) the names of the States which have been provided financial assistance and the amount

thereof; and
(c) the details of the stringent steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) Government is pursuing a multi-pronged strategy to deal with the challenges posed by the
activities of terrorists/ insurgents / naxalites in various parts of the country, including measures on
the security and development fronts. The various measures taken on the security front, inter-alia,
include establishment of NSG hubs at Chennai, Kolkata, Hyderabad and Mumbai; empowering DG,
NSG to requisition aircraft for movement of NSG personnel in the event of any emergency; vigilance
and patrolling on the borders to check infiltration and illegal cross-border activities; deployment of

Central forces to aid the State Police Forces in areas prone to terrorist / naxal violence; heightened

t Original notice of the question was received in Hindli
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vigil and security arrangements and around vital installations; strengthening of intelligence gathering
and sharing capabilities, particularly at the cutting edge level; upgradation and modernization of
Central and State Police Forces; assistance for raising India Reserve Battalions; re-imbursement of
various types of Security Related Expenditure (SRE) to the State Governments; assistance under
Special Infrastructure Scheme (SIS), assistance in training of State Police through Ministry of
Defence, Central Police Organisations and Bureau of Police Research and Development; sharing of
intelligence and assistance in development works through a range of schemes of different Central

Ministries.
State-wise financial assistance provided to naxal affected States is enclosed as Statement.
Statement
State -wise financial assistance provided to naxal affected States
Release of funds

(Rs. in crore)

Modernisation of State Security Related Special
Police Forces Expenditure Infra-
structure
Scheme™*
2002- 2007- 2008- 2009- 2002- 2007- 2008-  2009- 2008-
03 to 08 09 10 03 to 08 09 10 09
2006-07 2006-07
Andhra Pradesh 420.24 87.34 83.84 66.58 26.47 10.79 5.83 1.98 5.89
Bihar 148.67 16.24 41.57 7.77 7.23 2.30 5.22 2.77 16.05
Chhattisgarh 164.68  41.72 26.54 2.25 < 26.37 10.45 20.12 4.0 27.50
Jharkhand 131.30  50.95 69.86 3.63 25.71 17.24 23.50 4.99 23.80
Madhya Pradesh 216.52  57.68 40.37 26.47  6.05 1.70 4.00 0.1 2.93
Maharashtra 395.66 78.87 75.86 22.19 10.05 4.62 4.72 0.67 3.40
Orissa 138.80  45.80 42.54 16.53 12.92 12.16  13.09 3.71 1.77
UttarPradesh 426.36  115.44 02.32 19.12 2.25 0.80 0.80 0.51 8.66
West Bengal 98.47  44.45 32.18 8.92 3.78 2.88 1.68 0.66
TOTAL 2140.7 538.49 415.08 173.46 120.83 62.94 78.96 20.00 100.00

* The scheme was introduced in 2008-09.

Smuggling of cows to Bangladesh

1454. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:
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(a) whether it is a fact that several thousands of cows are being sent to Bangladesh for

slaughter illegally;

(b) whether it is also a fact that smuggling is taking place deep inside the Sunderban

jungles in connivance with BSF personnel;
(c) if so, the details in this regard; and
(d) the action taken to curb the anti-Indian activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) There have been reports of clandestine smuggling of cattle through
porous and riverine border of Indo-Bangladesh. There are institutional mechanisms to take
cognizance and legal action against criminals and anti-social elements on borders who are found
involved in such activities. The Government has taken many preventive measures to stop the trans-
border criminal activities including smuggling which, inter-alia, includes round the clock surveillance
and patrolling on the borders and establishment of observation posts; construction of border fencing
and flood lighting; introduction of modern and hi-tech surveillance equipments; up-gradation of
intelligence set up; establishment of additional Border Out Posts along borders to reduce inter-se
distance and co-ordination with the State Governments and the concerned intelligence agencies.

Effective measures are taken to stop such activities.
Naxalites preparing for a war with Government
11455. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware of the fact that the naxalites are preparing for a war with
Government and Government system in the jungles of Jharkhand, Maharashtra, West Bengal and

Madhya Pradesh which was disclosed in a media report on 13 November;
(b) if so, action details thereof; and
(c) the action being taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) Some inputs indicate about the plans of the naxalites to launch offensive against the State's

security apparatus.

State Government take appropriate action against the naxal activities. The Central
Government assists efforts of the State Governments to deal with naxalites in the States. These
include deployment of Central paramilitary forces (CPMFs); sanction of India Reserve (IR)
battalions, modernization and upgradation of the State Police and their intelligence apparatus under
the Scheme for Modernization of State Police Forces (MPF scheme); re-imbursement of security-
related expenditure under the Security Related Expenditure (SRE) Scheme; assistance under
Special Infrastructure Scheme (SIS), assistance in training of State Police through Ministry of
Defence, Central Police organizations and Bureau of Police Research and Development; sharing of
intelligence and assistance in development works through a range of schemes of different Central
Ministries.

T Original notice of the question was received in Hindi
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Policy of zero tolerance towards terrorism
1456. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be pleased to state:
(a) the details of the policy of zero tolerance toward terrorism;

(b) whether it is a fact that there are some insurgency groups which are in cease-fire in

Assam and North Eastern Region;
(c) the details of Government policy in this regard;

(d) whether Government proposes to take initiative to start the peace process with ULFA,
NDFD etc.; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The Government is strongly against all use of any means of violence by any
organization/outfit in the country. The Government is supplementing the efforts of the State
Government in undertaking sustained counter insurgency operations against elements who indulge in
violence and anti-national activities. At the same time, Government has always been willing to talk to
any outfit provided it is willing to abjure violence, willing to lay down arms and comes forward for talks

within the framework of the Indian Constitution.

(b) and (c) The Government has entered into Ceasefire arrangements in Nagaland with
National Socialist Council of Nagaland (Isac/Muivah) [NSCN/IM] and National Socialist Council of
Nagaland (Khaplang) [NSCN/K]. Dialogue with NSCN(IM) on their charter of demands is
continuing at the level of Group of Ministers (GoM). NSCN(K) has not submitted their charter of
demands. Among other North Eastern States, the Government has entered into Suspension of
operations (So0) arrangement with United People's Democratic Solidarity (UPDS), Dima Halam
Daogah (DHD) and pro-talk faction of National Democratic Front of Boroland (NDFB) in Assam;
Kuki National Organization and United People's Front and its constituents in Manipur; and Achik
National Volunteer Council (ANVC) in Meghalaya. DHD (J), a banned ouitfit, has recently laid down
its arms prior to talks with that group. The Government has appointed a Representative to negotiate
with UPDS, DHD, & DHD(J), NDFB (pro-talk faction) and ANVC.

(d) and (e) ULFA and NDFB (anti-talk faction) have not yet come forward for talks.
However, two Coys of 28 Battalion of ULFA have declared unilateral ceasefire and have given their

charter of demands to the State Government.
Rehabilitation of flood affected people in Assam
1457. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has any plan for the rehabilitation of the flood affected people,

those who are living on the road side, or on the embankment since a long period in Assam;

(b) if so, the details thereof;

131



(c) how many flood affected people in Assam are rehabilitated, provided Indira Awas

Yojana (IAY) house, land etc. during the last five years;
(d) the details of loss due to floods during last five years in Assam; and
(e) the total expenditure due to floods during last five years in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) The rehabilitation of people who are rendered homeless due to
floods etc. is required to be undertaken by the concerned State Government from its own resources/

Plan funds.

As per the Scheme of financing the assistance for relief expenditure, the State Governments
concerned are primarily responsible for undertaking necessary relief measures in the wake of notified
natural disasters which include flood. Distribution of relief on ground is the responsibility of the State
Government concerned. The Government of India supplements the efforts of the State Governments

by providing logistic and financial support, where necessary.

Financial assistance, under the present Schemes of Calamity Relief Fund (CRF)/ National
Calamity Contingency Fund (NCCF) in the wake of natural calamities, is provided towards immediate
relief. Objective of these relief Schemes is to reduce the level of suffering of the affected people by

providing gratuitous assistance as an immediate help.

Details of allocation and release of Central share of Calamity Relief Fund (CRF) and additional

funds released from National Calamity Contingency Fund (NCCF), are as under:-

(Rs. in crore)

Year Allocation Central Center's share of Released from
under CRF share CRF released NCCF

2005-06 193.06 144.79 144.79 0.00

2006-07 198.62 148.97 148.97 0.00

2007-08 204.48 163.36 163.36 0.00

2008-09 210.63 1567.97 157.97 300.00*

2009-10 217.07 162.80 81.40 0.00

(till date)

TOTAL 1023.86 767.89 686.49 300.0*

* Released an 'on account' basis from NCCF.

As per information received from the State Government, detailed of loss due to floods/ flash

floods/ landslides etc. during the years 2005-06 to 2009-10, are as under:-

132



(Provisional as on November 2009)

Year No. of human No. of cattle No. of Cropped area
lives lost heads lost houses affected (lakh
damaged hectares)
2005-06 27 - 735 0.33
2006-07 7 20 2367 0.1
2007-08 142 1660 414444 6.75
2008-09 40 8004 91367 3.14
2009-10 8 12 240 0.298
(till date)

There is no provision for rehabilitating, providing Indira Awas Yojana (IAY) houses, land etc in
the existing Schemes of CRF and NCCF in areas affected by natural calamities, including floods.
However, the assistance from CRF/ NCCF is provided as per approved items and norms, which /nter
alia include assistance for damage to houses, damage to crops, gratuitous relief, medical aid,
provision for utensils/ clothing, loss of animals, assistance for feed & fodder to animals and ex-

gratia payment to families of deceased persons.
Maoists killings
1458. SHRI MOINUL HASSAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a) in view of increasing Maoists killings of police personnel, innocent people, blasting
railway stations, uprooting railway tracks, destroying roads and communications, what prevented

Government from taking combing operations in all Maoists affected States simultaneously;

(b) the sources of Maoists' sophisticated arms, ammunition, mines and what steps have

been taken to cut-off those sources;
(c) how many of them have been arrested so far;
(d) the total number of people the Maoists killed so far, State-wise; and
(e) the total number of Maoists killed and apprehended in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
The State Governments take appropriate action against the naxalites. The Central Government
supplements their efforts to deal with naxalites in the States inter-alia by providing Central

paramilitary forces (CPMFs) depending upon their availability .

(b) Maoists obtain most of their arms & ammunition by looting from the Security Forces.
Most of the explosives are clandestinely obtained from the explosive, dumps of mining companies.

They also manufacture country made weapons locally.

(c) to (e) Details are given in the enclosed Statement.
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Statement

State -wise details of incidents of deaths, civilian killed, SF killed,
Naxals killed and Naxal arrested

States January 01to Nov. 23, 2009

Incidents Civilians SF Naxals Naxals

(Deaths) Killed Killed Killed Arrested

Including

Civilians/SF
Andhra Pradesh 51 (16) 16 0 14 321
Bihar 197 (63) 38 25 1 280
Chhattisgarh 456 (262) 138 124 121 355
Haryana 1(-) 0 0 0 31
Jharkhand 622 (182) 127 55 31 349
Karnataka 4(-) 0 0 0 25
Madhya Pradesh 1(-) 0 0 0 1
Maharashtra 145 (89) 37 52 4 39
Orissa 235 (65) 35 30 1 144
Uttar Pradesh 7(1) 1 0 1 30
West Bengal 201 (112) 101 1 7 132
Punjab - 0 0 0 3
Kerala - 0 0 0 1
Tamil Nadu - 0 0 0 14
Delhi - 0 0 0 1
TOTAL 1920 (790) 493 297 190 1736

Schemes under Prime Minister's reconstruction plan for J&K
1459. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the schemes/projects under the Prime Minister's Reconstruction Plan for J and
K (2004) are being monitored by the Ministry as well as the Planning Commission;

(b) if so, the present status of the projects/schemes;
(c) whether any targets have been set for completion of these projects/schemes; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
The State Government and respective Central Ministries/Departments are reviewing the progress and
implementation of various schemes from time to time. The overall review and monitoring is done by
Ministry of Home Affairs.

(b) to (d) Information is given in the enclosed Statement.
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Announced in 2004-05

Statement
Details of PM's Reconstruction Plan, 2004

(Rs. in crore)

Name of the Project Cost Time frame Amount Present Status
for completion utilized
1 2 3 4 5

Expanding Economic Infrastructure

Power

A thousand micro hydro-electric projects 20.00 - 20.00 The Army has completed

throughout the state construction of 1000 micro-hydel
projects. Joint inspection is being
carried out which is expected to be
completed in December, 2009.

Completing ongoing NHPC power projects in

the Central sector (Dulhasti, Sewa-ll &

Baglihar) on schedule to add power generation

capacity of 1.302MW)

Dulhasti 4913.00 - 5095.22 Dulhasti Project has been
commissioned. Commercial operation
started w.e.f. 07.04.2007.

Sewa-ll 905.88 2009-10 874.82 The project is expected to be
completed by January, 2010.

Baglihar (Additional Central Assistance) 630.00 - 630.00 Baglihar Project has been

commissioned. Commercial operation
started w.e.f. 10.10.2008
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1 2 3 4 5

Electrification of all villages across the 636.00 March, 240.95 Trunkey contracts for 8 districts (out

state by 2007, and electrification for all (Revised) 2012 of 14 districts) awarded. Work

households desiring a connection by 2009 awards of remaining districts are
under process.

Strengthening Power transmission & 1350.00 2009-10 568.70 30 grid stations/sub-stations and 43

distribution network transmission lines are under

construction.

(i) Construction of access road to Sawalkot 119.00 2009-10 66.66 Out of 18.5 Kms, 10.74 Kms road

hydro-electric power project (600 MW) opened up. Remaining works are
under progress.

(i) Ramban-Dhamkund section (first 22 kms) 94.53 March, 2011 10.08 Physical progress is 12.60%.

Pakal Dul project (1,000 MW), subject to 5088.88 - 97.07 Wildlife clearance given for 386 hac.

environmental clearance and for another 310 hac. forest
clearance is awaited. Once approved
the project is expected to be
completed in 4 years.

Bursar (multi-purpose project, including 4378.00 - 62.12 The survey and investigation

1,020 MW power generation), subject pending due to lack of security

to environmental clearance cover. Once survey and investigation
is complete the DPR would be
prepared by NHPC.

Uri-Il hydro-electric power project (240 MW) 1724.79 February, 201 935.65 Work in progress.

Kishanganga hydro-electric power 3642.04 January, 2016 189.03 Work has restarted after settlement

project (330 MW)
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Srinagar-Leh 220 KV transmission line

Nimo-Bazgo
Cuhtak
Roads

Construction of Mughal Road to connect
Poonch region with Jammu

Widening of Domel-Katra Road

Advancing the schedule for completing
the double-ianing of Batote-Kishtwar
Road (NH 1B) from the end of 2013 to
the end of 2010.

Upgrading Srinagar-Uri-LOC road
Construction of Khanabal-Pahalgam Road

Construction of Narbal-Tangmarg Road

Double-laning of Srinagar-Leh Road via Kargil

634.00

621.00
611.00

692.00

35.00

539.26

353.38

110.00

116.00

834.79

Deffered

Dec., 2010
February, 2011

March, 2012

March, 2010

March, 2011

2010-1

2009-10

December, 2009

March, 2012

363.76
307.83

270.00

33.66

330.00

300.69

10134

91.57

246.92

The project was kept on hold.
However recently it has been
decided that State Govt. will send a
proposal to Planning Commission.

Work is on schedule.

Work is on progress.

1/3 works completed and remaining
are under progress.

Road completed except one minor
bridge.

Remaining works are under progress.
Physical progress is 46.52%.

Physical progress is 84.61%.
Remaining works are under progress.

Physical progress is 91.00%.
Remaining works are under progress.

Physical progress is 88.00%.
Remaining works are under progress.

Physical progress is 33.38%.
Remaining works are under progress.
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1 2 3 4 5
Construction of Nimoo - Padam - Darcha Road 302.04 March, 2011 106.09 Physical progress is 32.32%.
Remaining works are under progress.

Conducting a feasibility study for the 30.60 - - Contract awarded on 29.04.09. Work

construction of a 12 km tunnel to bypass is on schedule.

the Zojila Pass.

Examining the feasibility of opening of - - - Border Road Organization (BRO) has

Kibar-Korzok road via Parangla Pass to found that part of the road (from

connect Leh with Shimla Thaktote to Kibar) is very difficult to
construct being glacier prone and
lack of oxygen.

Assistance for external borrowings for infrastructure

Counterpart funding of state share (30%) 1777.09 30.6.11 & 31.10.12 788.93 Out of counter part funding of Rs.

for external infrastructure loan 486.00 crore, Rs. 330 crore released
and Rs. 177.54 crore utilized upto
October, 2009.

Expanding provision of basic services

Education

Extending the Total Literacy Campaign to the 1.00 - 1.15 Completed.

remaining 3 districts (Kargil, Poonch & Doda)

Full salary support for over 8,000 teachers 54.00 - 54.00 Full amount has been spent and

(till the end of the Tenth Plan period) for the
State Government's initiative of teaching English
in primary schools across the state from pre-
school stage
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Training to enhance skills of youth for the
IT/BPO sector at Jammu & Srinagar.

Starting 14 new degree colleges

Setting up of 9 new Women's (ITls)

Health

Anganwadis in every habitation

(approx. 6,817 anganwadi centres), opening
employment opportunities for around

14,000 women

Covering the state under a new Central
initiative on the anvil for states needing

better healthcare

Construction of health center buildings
across the state through external assistance

Upgrading health facilities at the Jammu
Medical College to the level of AIIMS.

71.60

33.19

20.00

465.00

208.88

120.00

March, 2011

2005-12
(under NRHM)

December, 2009

2.32

60.37

27.34

20.00

254.38

55.90

35.21

Project completed. 2582 students
completed the training and 625
students got placement till
December, 2008.

All 14 Colleges are functional. 11
colleges have shifted to permanent
buildings. Buildings of 3 Colleges are
under progress.

All the ITls are functional in rented
buildings. Construction of 1 building
completed. Works are in progress of 8
buildings.

6650 anganwadis are operational. 167
are likely to be functional shortly.

A project implementation plan under
NRHM has been prepared. The
programmes are at various stages of
implementation.

Construction of 17 district/sub-district
hospitals have been taken up. The
project is in progress.

76% of the civil works completed and
remaining under progress.
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1 2 3 4 5

Physical infrastructure for civic amenities

Development of one model village in each 142.80 - 134.15 Substantially completed.

block in the State with adequate rural

infrastructure and civic amenities

Sewerage & drainage for Greater Jammu 262.15 December, 2009 17.69 Works are under progress

and Srinagar

Augmentation and Improvement of Water 396.50 - - Planning Commission has approved

Supply for Greater Jammu allocation of additional Rs. 125
crore. Revised project report under
finalization by State Govt.

Untied grants-in-aid to the Autonomous 80.00 - 80.00 Project completed.

Hill Development Councils for Leh & Kargil.

Thrust to employment & income generation

Tourism

Setting up of 50 tourist villages across the state 31.50 - 8.97 Projects for infrastructure
development of 18 villages have been
sanctioned. Works at 6 villages
completed.

Financial support for 12 Tourism 112.75 - 57.31 Works are under progress.

Development Authorities.

Establishing a new tourist circuit covering 21.79 - 17.41 Works are under progress

Lakhanpur-Basoli-Bani-Bhaderwah-Kishtwar-
Sinthan-Srinagar
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Conservation of Manser Lake under the
National Wetlands Conservation Plan
Conservation of Dal Lake under the National
Lake Conservation Plan

Assistance to travel agents for marketing

in the form of support for sales-cum-study
tours and participation in fairs/ exhibitions
abroad, printing of brochures, organizing
seminars/presentations abroad, participation
in trade fairs etc., and joint advertising under
existing Central Sector schemes
Conservation of Wullar Lake (Baramulla
district) under the National Wetlands
Conservation Plan

Training to tourism industry personnel

for building their capacities through

the Institute of Hotel Management &
Catering, Srinagar

Developing skills of youth for employment/
self-employment in tourism industry through
one-year courses imparted by the Institute of
Hotel Management, Srinagar

298.76

1.21

2013-14

March, 2012

0.43

140.75

4.07

0.33

1.06

1.21

Works are under progress.

Physical progress is 48.50%. Works
are under progress. State Government
has rehabilitated Dal dwellers in 8
colonies with the basic facilities. State
Govt. has submitted another proposal
costing Rs. 356 crore is for approval

of Planning Commission.

Project completed.

Additional sources of funding to be
identified by MoEF for various
schemes operated by different
Ministries/Departments.

Project completed.

Project completed.
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Conservation of Tsomoriri under the 4.20 2013-14 0.27 Work is on schedule.

National Wetlands Conservation Plan

Agriculture & Food Processing

Rehabilitation of horticulture industry. 100.00 - 104.64 Project completed.

Assistance to agriculture graduates under 1.35 - 1.35 Project completed.

the agri-clinic scheme for self-employment.

Construction of food storage facilities As required - - Ministry of Food Processing

at Leh and Kargil. Industries has awarded the works
relating to preparation of project
report to M/s Yes Bank Ltd. which is
expected by end of December, 2009.

50% subsidy support from ongoing scheme As required - - Ministry of Food Processing

for setting up of solar driers. Industries has awarded the works
relating to preparation of project
report to M/s Yes Bank Ltd. which is
expected by end of December, 2009.

Other industrial promotion related measures

Compensation to industries whose 2.82 - 2.82 Full amount released to State Govt.

units have been used for security forces
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An expert group to be set up to go into
issues relating to shahtoosh.

Creation of moderns passenger handling,
flight infrastructure and security facilities
at Srinagar airport and upgradation to
international airport.

Other employment measures

Removal of Government of India restrictions

on recruitment by the State Government.
Provision of self-employment opportunities

for urban unemployed persons under programmes
of the Ministry of Urban Employment &

Poverty Alleviation.

Raising 5 more India Reserve (IR) battalions

for the state police affording employment
opportunities for about 5,000 youth, and raising
several CRPF and other security force battalions,
opening employment opportunities for

several thousand more youth.

Relief & Rehabilitation for the dislocated & assistance to the dislocated & the families of the victims of militancy
December, 2009

Construction of temporary shelters, rebuilding
of village infrastructure, and repair &
restoration of damaged houses for people on
the international border/ LOC affected by
cross-border shelling in the Jammu region.

0.00

78.00

0.00

9.44

150.00

59.18

0.00

86.97

0.00

9.63

104.09

58.99

Report of the Expert Group has since
been finalized and submitted to PMO.
Project completed.

Project completed.

Restrictions have since been
removed. Action completed.

Project completed.

Most of the recruitment for 5 IR
battalions has been completed.

Project substantially completed.
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5

2-room tenements for Kashmiri migrants to

be provided for all Kashmiri migrant families
residing in the camps in the Jammu region
and at Delhi; inter-ministerial team to prepare
plan for rehabilitating the Kashmiri migrants
after discussion with them and taking into
account, among others, means of livelihood,
education, health and the security of women
Measures to be taken to facilitate rehabilitation
of persons coming from Pakistan and Pakistan
Occupied Kashmir, who resettled in the State
in 1947.

Enhanced outlay for Rehabilitation Council

345.00

6.17

3.00

April, 2010

169.00

4.23

3.00

Out of 5242, constructions of 1024
flats have been completed.
Remaining flats are under progress.

State Govt. has disbursed an amount
of Rs. 4.23 crore to the 1870 families.

Project Completed.
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Funds for Gadhuli-Santalpur road in Gujarat
1460. SHRI KANJIBHAI PATEL : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the funds for the construction/improvement of Gadhuli-Santalpur road in

Guijarat has been considered/approved by the Central Government;
(b) if so, by when the sanctioned amount will be released to Gujarat;
(c) ifnot, the present status; and
(d) the time by when the proposal of Gujarat Government will be finally considered ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (&) to (d) A proposal for the construction / improvement of the Gadhuli-
Santalpur road in Gujarat has been received. The technical scrutiny of the proposal has been done.

The matter is under consideration with other strategic border roads.
Revamping procedure for grant of arms license

1461. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government is considering in consultation with State Governments, revamping
the existing procedure fair grant of arms licenses to prevent sale of arms licenses to criminals and

terrorists;
(b) if so, the progress made in the matter so far; and
(c) the steps Government has taken/proposes to take to standardize this procedure?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) As per the existing standard procedure for issue of arms licences,
police verification of antecedents of the applicant is a pre-requisite before the grant of arms license is
considered. Police verification is done to ensure that arms licences are not granted to undesirable

elements.
Unmanned aerial surveillance to track naxalites
1462. SHRI TARIQ ANWAR: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government is planning to acquire unmanned aerial surveillance

equipment to track naxalites in the country;
(b) if so, the details thereof; and

(c) how much time it will take to acquire and what will be the role of the State Government

in this operation?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) There is no specific proposal for provisioning of procurement or unmanned aerial surveillance

equipment.
Naxal attack

11463. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the State-wise, district-wise and year-wise details of naxal attacks during the last three

years;

(b) the State-wise, district-wise and year-wise details of the number of persons killed and

injured; and

(c) the State-wise, district-wise and year-wise details of the amount of compensation

provided so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

and (b) The details are given in the enclosed Statement (See below).

(c) Central Government under the Security Related Expenditure Scheme grants ex-gratia
payment of Rs 1 lakh to the family of civilian killed and Rs 3 lakhs to the family of Security personnel
killed due to naxal attacks. Besides this State Government have their own rehabilitation policy for
payment of ex-gratia to the families of civilians and security personnel killed in naxal attacks. State

wise and district wise details are not centrally maintained.
Statement

State-wise extent of naxalite violence during 2005 to 2009 (upto
November 20, 2009)

State 2006 2007 2008 2009
(upto Nov., 20)

Inci-  Deaths Inci- Deaths Inci- Deaths Inci- Deaths

dents dents dents dents
1 2 3 4 5 6 7 8 9
Andhra Pradesh 183 47 138 45 92 46 50 16
Bihar 107 45 135 67 164 73 196 63
Chhattisgarh 715 388 582 369 620 242 455 261
Jharkhand 310 124 482 157 484 207 615 179
M.P 6 1 9 2 7 - 1 -
Maharashtra 98 42 94 25 68 22 143 88

t Original notice of the question was received in Hindli
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1 2 3 4 5 6 7 8 9

Orissa 44 9 67 17 103 101 234 65
Uttar Pradesh n 5 9 3 4 - 7 1
West Bengal 23 17 32 6 35 26 200 112
Kerala 2 - 8 - 2 - - -
Karnataka 10 - 7 5 8 4 4 -
Haryana - - 1 - 2 - 1 -
Tamil Nadu - - 1 - 2 - - -
TOTAL 1509 678 1565 696 1591 721 1906 785

Maoists having link with foreign countries

1464. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government agrees with the fact that the Maoists have links with China, Nepal,

Bangladesh and Myanmar;
(b) whether they are procuring arms from these countries; and
(c) if so, whether the issue has been taken on the diplomatic level?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
CPI (Maoist) is maintaining fraternal relations with Maoist groups operating in other countries,
especially Nepal, Bhutan & Bangladesh. There is, however, no input to indicate that the outfit is

maintaining link with China.

(b) and (c) There is no input to indicate that the CPI (Maoist) is procuring arms from China,

Nepal, Bangladesh and Myanmar.
Grave menaces threatening India
1465. DR. K. MALATSAMY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of grave menaces that are threatening India such as terrorism, extremism,
naxalism, Maoism, insurgency, etc. and their area of influence, State-wise and district-wise and

period of their existence in such places;

(b) out of the above said menaces, which of them are considered to be dangerous and

serious warranting priority and list them in the order of priority; and

(c) Dbesides the measures already taken to control and counter them, what are the

measures yet to be employed ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

As per available information, the State of Jammu and Kashmir and some States in hinter land such as
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Maharashtra, Uttar Pradesh, Rajasthan, Karnataka, Gujarat, Andhra Pradesh and Delhi have
witnessed terrorist incidents. Insurgency/terrorist related incidents in the North East region have
mainly been reported from States of Manipur, Assam and Nagaland. Naxal related incidents have
mainly been reported from the States of Jharkhand, Chhattisgarh, Orissa, Bihar, West Bengal,
Maharashtra and Andhra Pradesh.

(b) and (c) The Government views all threats to internal security in a comprehensive and
serious manner, and calibrates its strategy and measures accordingly. The Government has been,
on a continuing basis, reviewing the security arrangements in the light of the emerging challenges,
including terrorist, insurgency and naxalite activities and a number of important decisions and
measures have been taken. These measures, inter-alia, include augmenting the strength of Central
Para-Military Forces, amendment of the CISF Act to enable deployment of CISF in joint venture or
private Industrial undertakings; establishment of NSG hubs at Chennai, Kolkata, Hyderabad and
Mumbai; empowernment of DG, NSG to requisition aircraft for movement of NSG personnel in the
event of any emergency; strengthening and re-organizing of Multi-Agency Centre to enable it to
function on 24x7 basis for real time collation and sharing of intelligence with other intelligence and
security agencies; and development of online and secure connectivity between Multi-Agency Centre,
Subsidiary Multi-Agency Centers and State Special Branches. The Central Government also
supplements the efforts of the State Governments by providing assistance for security and
development which, inter-alia include deployment of CPMFs; re-imbursement of security-related
expenditure under the Security Related Expenditure (SRE) Scheme; sanction of India Reserve (IR)
battalions; provision of funds for modernization of weapons and for other socio-economic and
developmental works. Apart from the above, the Government has also, inter-alia, adopted an
integrated approach in dealing with LWE activities, by way of setting up Counter Insurgency and
Anti-Terrorism (CIAT) Schools; deployment of Commando Battalions for Resolute Action (CoBRA);
filling up critical infrastructure gaps under the scheme for Special Infrastructure in Leftwing Extremism
affected States; assistance in training of State Police through Ministry of Defence, Central Police
Organisations and Bureau of Police Research and Development; sharing of Intelligence; facilitating
inter-State coordination; launching special intra-State and inter-state coordinated joint operations;
assistance in community policing and civic actions and assistance in development works through a
range of schemes of different Central Ministries. Further, initiatives of the Government include tighter
immigration control, effective border management through border fencing, flood lighting, deployment
of surveillance equipment, coastal security scheme, dedicated initiative for mega city policing, desert
policing, and the Unlawful Activities (Prevention) Act, 1967 has been amended and notified in 2008
to strengthen the punitive measures to combat terrorism. The National Investigation Agency has
been constituted under the National Investigation Agency Act, 2008 to investigate and prosecute

offences under the Acts specified in the Schedule.
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Assistance of professional for implementation of MNIC
11466. SHRI BALAVANT ALIAS BALAPTE:
SHRI SHREEGOPAL VYAS:
SHRI ANIL MADHAV DAVE:
Will the Minister of HOME AFFAIRS be pleased to states

(a) whether Government proposes to launch a project to issue multi-purpose identity card

to all the citizens of the country;
(b) if so, the details thereof;

(c) whether Government proposes to seek assistance from professionals of public and

private sectors for expertise functions of the project for proper implementation of the scheme; and

(d) if so, the details thereof and by when all the citizens of the country will be issued such

identity cards in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) The Government has decided to create a National Population Register (NPR) in the country
by collecting information on specific characteristics of each individual alongwith Census 2011. The
NPR Schedule would be canvassed during the Houselisting and Housing Census during April-
September, 2010. Later, photographs and finger prints of all those who are 15 years of age and

above will be captured.

As one of the measures to strengthen coastal security, creation of NPR, for the coastal villages
in all the 9 Maritime States, namely, Gujarat, Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu,
Andhra Pradesh, Orissa and West Bengal and 4 Union Territories (UTs), namely, Daman & Diu,
Lakshadweep, Andaman & Nicobar Islands and Pudducherry has been undertaken. The work of
direct data collection to map a population of over 1.2 crore in the coastal villages is under progress.
An expert group in the National Informatics Centre (NIC) is advising the Government on the setting
up of IT Hardware required for this purpose. Consortium of Central Public Sector Undertakings
(CPSUs) has been engaged for the work. So far, personal details of more than 38 lakh people and

photographs / fingerprints of around 7 lakh persons of age 15 and above have been collected.
Police officials allowed by US to question Mr. Headley
1467. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the police officials from our country have been allowed by the Federal Bureau of
investigations, USA to question Mr. Headley;

(b) whether there is any agreement between two Governments to question the alleged
person who committed crime in India; and

t Original notice of the question was received in Hindi
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(c) whether Government had allowed on previous occasions the FBI or CIA to question any

accused person who committed the crime in our country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
As per available information, no police official has been deputed yet to visit USA to question David

Coleman Headley.

(b) and (c) There exists a Mutual Legal Assistance Treaty in criminal matters between India
and the USA. Cooperation is extended in terms of the provisions of this Treaty, on a case to case
basis.

NGOs in North East

1468. SHRI O. T. LEPCHA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Non-Governmental Organisations (NGOs) operating in small
States particularly in North-East could reap the benefits generally available to NGO in view of the lack

of awareness in them about the procedure;

(b) if so, the benefits of grants, if any, made available to the NGOs operating in North-

Eastern region particularly in Sikkim during the last three years; and

(c) how does the benefits or grants availed by these States fare with the grants/benefits

availed by big States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPALLY
RAMACHANDRAN): (a) to (c) Information is being collected and will be laid on the table of the

House.
Report of central team on Andhra Pradesh floods
1469. SHRI PENUMALLI MADHU : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the central Team which was to visit the flood and drought affected districts of

Andhra Pradesh had visited the State;
(b) if so, the details of report submitted by the Team for relief and rehabilitation in the State;
(c) the amount of assistance recommended by the Team; and
(d)  the details of action that has been contemplated or proposed to be taken in the State?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Upon receipt of a memorandum from the Government of Andhra
Pradesh, seeking financial assistance for floods of Sept.-October 2009, an Inter-Ministerial Central

Team visited the affected areas for an on-the-spot assessment on 26th - 29th October, 2009. The
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report of the Central Team has been considered by the Inter-Ministerial Group (IMG) on 26th
November 2009 and thereafter, is to be placed before High Level Committee (HCL) for approval of

assistance from National Calamity Contingency Fund (NCCF).

With regard to drought 2009, an Inter-Ministerial Central Team visited the affected areas for an
on-the-spot assessment on 3rd -6th November, 2009. IMG will consider the report of the Inter-
Ministerial Central Team shortly, and thereafter, it will be placed before High Level Committee (HLC)

for approval of assistance from NCCF.
Provident card number

1470. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that the decision of Labour Standing Committee and Indian Labour
Conference for giving one provident card number to each beneficiaries could not be implemented;

and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) The Employees' Provident Fund Organisation (EPFO) earlier planned
the allotment of a unique Provident Fund number called the Social Security Number (SSN) for

members/subscribers of EPFO.

The project under which the Social Security Number was initially planned has since been
reviewed and a revised project implementation plan has been developed in collaboration with
National Informatics Centre (NIC). It is currently being implemented since April, 2008. Under, the
revised strategy a de-centralised approach has been adopted with member-databases and
application with each office of EPFO and hence Provident Fund Card number /.e. SSN is not
mandatory for getting services from EPFO and existing numbers itself will be sufficient for obtaining
the services. However, after computerisation of all the offices of EPFO in this first phase of
modernisation project, the provision of unique Provident Fund number will be restored in the second

phase of the project.
Implementation of RSBY in A.P.
1471. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Andhra Pradesh has not initiated the process of implementation
of Rashtriya Swasthya Bima Yojana (RSBY) for families of unorganized sector workers under BPL

category;

(b) whether it is also a fact that not even a single Smart Card has been issued to any BPL

family in Andhra Pradesh;
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(c) if so, the reasons behind (a) and (b) above; and

(d) the efforts his Ministry is making to persuade the State Government to immediately

implement the scheme in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (c) As the State Government is implementing its own health insurance
scheme, namely Rajiv Gandhi Arogysri Community Health Insurance Scheme, the State Government
has not yet implemented the Rashtriya Swasthya Bima Yojana. Therefore, no smart card has been

issued to any BPL family in Andhra Pradesh.

(d) The benefits of the scheme have been explained to all State Governments including

Andhra Pradesh. However, it is for the State Government to take a decision in this regard.
Violation of labour laws by cement plants
11472. SHRI BALAVANT AL/AS BAL APTE:
SHRI ANIL MADHAV DAVE:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the complaints have been received against management and contractors of
cement production plants for violation of labour laws during each of the last three years and current

year;
(b) if so, the details thereof; and

(c) the action taken by Government against the said contractors for the protection of

interest of labourers ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) The Central Government has delegated powers under Section 39 of
the Industrial Disputes Act, 1947 to the State Governments in respect of the Cement Plants, and as
such no complaint in the form of Industrial Dispute is received by the Central Government. However,
complaints are received from alleged violation of the provisions of the Contract Labour (Regulation
& Abolition) Act, 1970. The details of complaints received against the management and contractors

in last three years are as under:-

2006-07 29
2007-08 31
2008-09 26

(c) To protect the interest of contract labour in central sphere, the officers of Chief Labour

Commissioner (Central) conduct regular inspections and action is taken against the defaulter

t Original notice of the question was received in Hindli
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employers in form of prosecutions. The details of prosecutions filed against the defaulting contractors

under Contract Labour (Regulation & Abolition) Act, 1970 during the last three years are as under:-

Year No. of Inspections No. of prosecutions No. of covictions
launched

2005-06 5759 2991 1017

2006-07 5365 2648 887

2007-08 6843 3675 1228

Job loss in various industries
11473. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether itis a fact that the large number of employees engaged in the industries relating
to metal, jewellary, transport, |.T., BOP, Auto, Textiles etc. in the country have lost their
employment from October, 2008 to December, 2008;

(b) if so, the estimated numbers of such employees;

(c) whether it is also a fact that the appointments of contract labourers have increased in

place of regular labourers in the above said industries from January, 2009 to September, 2009; and
(d) if so, the number of labourers appointed on contract basis in each industry ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) In a sample survey conducted during January, 2009 by Labour
Bureau covering 2581 units in 20 centres across 11 States/UT relating to important sectors like
mining, textiles, metals, gems & jewellery, automobile, transport and IT/BPO, it was observed that

about half a million workers have lost their jobs during the quarter October-December, 2008.

(c) and (d) Labour Bureau had also conducted second, third and fourth quarterly survey for
the period January-March, 2009, April-June, 2009 and July-September, 2009 respectively. During
the first two surveys for the period October-December, 2008 and January-March, 2009 the
information on sector-wise changes in employment of direct and contract workers was not complied
separately. However, based on the last two quarterly surveys for the period April-June, 2009 and
July-September, 2009, the sector-wise changes in the estimated employment of direct and contract

category of workers, Industry-wise, is enclosed as Statement.

t Original notice of the question was received in Hindli
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Statement

Sector-wise change in estimated employment of direct and contract

category or workers during April to September, 2009

SlI. No. Industry/Group Estimated Job/loss gain in lakh
Jun, 09 over Mar, 09 Sep, 09 over Jun, 09
Direct Contract Direct Contract
1 Textiles -1.52 -0.02 2.59 0.59
2 Leather 0.04 0.02 0.00 -0.08
3 Metals -0.26 0.25 0.31 0.34
4 Automobiles 0.06 0.17 0.1 0.13
5 Gems & jewellery -0.21 0.01 0.52 0.06
6 Transport -0.02 0.01 0.00 0.00
7 IT/BPO -0.38 0.04 0.25 0.00
8 Handloom/Powerloom 0.57 -0.08 0.14 0.01
Overall : -1.71 0.40 3.92 1.05

Opening of ITls in rural areas
1474. SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
(a) whether it is a fact that Government is considering to open 10,000 ITls in the country;

(b) whether Government will consider setting up these ITls in rural areas to train into

agricultural and non-agricultural vocations; and

(c) whether Government also considers starting certain short term courses in these [Tls for

the candidates eligible for rural employment schemes and NREGA?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) As per announcement made by the Prime Minister, 1500 new Industrial
Training Institutes (ITIs) are proposed to be set up in Public Private Partnership (PPP).

(b) The Government proposes to set up these 1500 new [Tls, preferably, in unserviced
blocks (blocks where no ITIs/ITCs exist) and are expected to impart training in demand driven

trades including agricultural and non-agricultural vocations.

(c) Since the proposed ITls would be set up in PPP mode, the private partner would be free

to provide all types of training as per demand including short term modular courses.
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Posts increased/decreased in different sectors
1475. SHRI PRASANTA CHATTERJEE:
SHRI TARINI KANTA ROY:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state the percentage of posts
increased/decreased during 2005-2008 in different sector, such as banking, insurance, gems and
jewellery industry, readymade garment industry, construction industry, cement, plywood and steel
industry?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): In order to assess the impact of the economic slowdown on employment, Labour
Bureau, Ministry of Labour and Employment conducted four quarterly surveys covering sectors like
textiles, handloom/ powerloom, metals, gems & jewellery, automobile, transport, IT/BPO, leather
etc. for the period October-December, 2008; January- March, 2009; April-June, 2009 and July-
September, 2009.

A statement indicating average monthly percentage change in employment during the four

quarterly survey periods, industry-wise, is enclosed.
Statement

Average monthly percentage change in employment based on

various quarterly survey results

(figures in percentage)

Sl. Industry/Group Changes in employment based on
No. various quarterly results
Dec, 08 Mar, 09 Jun, 09 Sep, 09
over over over over
Sep,08 Dec,08 Mar,09 June,09
1 Mining -0.33 NC NC NC
2 Textiles including Apparels -0.91 0.96 -0.63 1.26
3 Leather NC -2.76 0.62 -0.70
4 Metals -1.91 -0.56 -0.03 1.22
5 Automobiles -2.42 0.10 1.24 1.21
6 Gems & Jewellery -8.58 3.08 -1.65 5.07
7 Transport -4.03 -0.36 -0.09 0.03
8 IT/BPO 0.55 0.83 -0.34 0.25
9 Handloom / Powerloom NC 0.28 2.29 0.66
Overall : -1.01 0.60 -0.29 1.03

NC- Not covered.
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Housing for workers of unorganized sector

11476. SHRIMATI MAYA SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) whether any programme has been implemented by the Central Government during the

last five years with regard to housing for workers of unorganized sector in the country;

(b) whether Government of Madhya Pradesh has sent any proposal for housing scheme for

beedi workers; and

(c) if so, the details of the districts to which such beedi workers belong and for whom this

proposal has been formulated and the action taken thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (c) Yes, Sir. The Government is implementing various housing schemes
for Beedi workers and non-coal mine workers under the Revised Integrated Housing Scheme (RIHS)
and Type-l and Type-Il Housing Schemes for providing financial assistance to mine managements for
construction of houses for mine workers. The district wise detail of houses sanctioned to the Madhya

Pradesh Government under the aforesaid scheme is enclosed as a Statement.
Statement

District-wise details of houses sanctioned under economically weaker
section component of Revised Integrated Housing Scheme (RIHS)

to Madhya Pradesh Government

SI.No.  Name of District No. of Houses Amount of
sanctioned subsidy released
(Rs. in Lakh)

1. Sagar 500 100.00

2. Satna 500 100.00

3. Jabalpur 1000 200.00

4. Narsinghpur 160 32.00

5. Gadwara 215 43.00

6. Samnapur 25 5.00
GRAND TOTAL 2400 480.00

Opening of new ITls

1477. SHRI PRAKASH JAVADEKAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether it is a fact that Government is planning to open ten thousand new Industrial
Training Institutes (ITIs) in the country;

T Original notice of the question was received in Hindi
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(b) if s0, the details of prescribed budget and time-limit set by Government in this regard;
(o) whether Government has selected only rural areas to open these new ITls; and
(d) ifso, the reasons therefor and the details of these areas?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) As per announcement made by the Prime Minister, 1500 new Industrial
Training Institutes (ITIs) are being set up in Public Private Partnership (PPP).

(b) Since ITls would be set up under PPP mode, cost would vary from location to location
and trades to be selected by the Private Partner. The indicative cost of setting up one ITI with a
seating capacity of about 200 trainees in a single shift is approximately rupees six crore.
Establishment of such institutes Involves three partners (i) Private Training Provider playing the lead
role (i) State Government providing free of cost land and basic infrastructure support and (i)
Central Government providing Viability Gap Funding (VGF), which may be upto a maximum of 40%

of the estimated project cost. It is expected to roll out the scheme towards the middle of next year.

(c) and (d) These ITls are proposed to be set up, preferably in unserviced blocks (blocks
where no ITIs/ITCs exist) so that persons from those areas could also access the skill development
infrastructure. State Governments have been requested to identify appropriate locations where free

of cost land with basic infrastructure such as power, water, road, etc. is available.
Violation in Child Labour (Prohibition and Regulation) Act

1478. SHRI N.R. GOVINDARAJAR : Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that there are 17 million Child labourers in the country as per the

survey conducted by the Child Rights and You (CRY);

(b) whether it is also a fact that despite registering around 2,277 violations in 2008-09 of

Child Labour (Prohibition and Regulation) Act not a single & conviction has been achieved so far;
(e) if so, the details thereof;

(d) whether the Labour Department officials are unable to check Child Labour or the law

itself is having many loopholes and it is not enforced properly; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Census conducted by the Registrar General of India is the only authentic
source of information on the number of working children. As per census 2001, the number of working

children in the country is 1.26 crore.
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(b) and (c) As per records available with the Government around 27166 violations have been
detected in 2007-08 and 7636 prosecution cases have been launched and 751 convictions have been

obtained. Convictions/acquittals are a result of prosecutions launched in the Court of Law.

(d) and (&) No, Sir. The provisions of the Child Labour (Prohibition & Regulation) Act are

being enforced and implemented through out the country by the respective Governments properly.
Losses of jobs in the unorganized sector

1479. SHRIMATI T. RATNA BAI: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) whether Government has done anything for the unorganized sector that has witnessed

considerable job losses; and

(b) if so, the steps being taken for the growth of jobs in the unorganized sector, category-

wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) Recognizing the serious problem of unemployment, the National
Rural Employment Guarantee Act, 2005 was enacted. The Act provides for the enhancement of
livelihood security of the households in rural areas of the country by providing at least 100 days of
guaranteed wage employment in every financial year to every household. A significant feature of this
Act is that if a worker who has applied for work under NREGA is not provided employment within 15
days from the date on which work is requested, an unemployment allowance is payable by the State
Government at the rate prescribed in the Act. In addition to this, Government is implementing a
number of employment generation schemes, such as Swarnjayanti Gram Swarojgar Yojana (SGSY),
Swarn Jayanti Shahari Rojgar Yojana (SJSRY) and Prime Minister's Employment Generation
Programme (PMEGP). The PMEGP has been launched in August, 2008 for implementation from
2008-09 to 2012-13 with an estimated expenditure of Rs.4735 crore towards margin money and Rs.
250 crore towards backward forward linkages with the target for generation of 37.37 lakh additional

employment opportunities.
Construction workers in metropolis cities

1480. DR. (SHRIMATI) NAJMA A. HEPTULLA: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware that there are lakhs of workers engaged in construction

work throughout India;

(b) if so, the estimated number of construction workers in the metropolis cities;
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(c) whether all the workers engaged by various agencies including Govemment/PSUs are

registered under the Construction Workers Act;
(d) if not, the reasons therefor; and
(e) the schemes for the welfare of these workers and their children?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) Yes, Sir. The number of construction workers in Delhi. Mumbai,

Kolkata and Chennai, as per Census 2001 is given in the enclosed Statement (See below).

(c) and (d) The Building and Other Construction Workers (Regulation of Employment and
Conditions of Servioe) Act, 1996 provides for registration of construction workers with the State
Building and Other Construction Workers Welfare Board. All the construction workers are not
registered with the State Welfare Boards as the States are at different stages of implementation of the
Act.

(e) The welfare schemes are to be formulated by State Welfare Boards. The Schemes
consist of immediate assistance in case of workers accident, pension after age of 60 years, loans for
the purpose of construction of house, the premium for group insurance scheme, assistance for
education of children of beneficiaries, medical expenses, maternity benefits to female, etc.

Statement

Number of construction workers in metropolis cities in the

country as per Census, 2001

Sl. No. Name of the Number of
Metropolis city construction workers

1. Delhi 351249

2. Mumbai* 98746

3. Kolkata ™ * 73194

4. Chennai™ * 122838

* |nformation relates to Navi Mumbal, Kalyan, Dombivili, Ulhasnagar and Thane (Municipal

Corporation)
** |nformation relates to Municipal Corporation only.
Investment of EPF deposit
1481. SHRI MOINUL HASSAN:
SHRI D. RAJA:
SHRI R.C. SINGH:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government has proposed to invest 5-6 per cent of the total deposit of

Employees Provident Fund (EPF) amounting to more than Rs. 13 thousand crore in share market;
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(b) if so, the details thereof and the reasons therefor; and
(o) the new investment pattern accepted by EPFO for its accumulated funds?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (c) Central Board of Trustees, Employees' Provident Fund has not taken
any decision on investment of fund under Provident Fund in share market so far. Under the existing
pattern of investment as notified by the Government on 09-07-2003 Provident Fund accumulations
can be invested in Government Securities, Government Guaranteed Securities, Bonds/Securities of
Public Financial Institutions, short duration Term Deposit Receipt of Public Sector Banks and

Collateral Borrowing and Lending Obligation subject to the terms and conditions mentioned therein.
Ban on retired supervisors to be elected as an office bearer of a union

1482. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether there is any bar for "retired supervisor of an industrial unit' to be elected as

office bearer of a recognised union and negotiate with the management; and
(b) ifso, the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) There is no bar for 'retired supervisor of an industrial unit' to be elected as an
office bearer of a recognized union and negotiate with the management under the provisions of
Section 22 of the Trade Unions Act, 1926 and if constitution bye-laws of the Trade Union, approved

by the Registrar of Trade Union, provides for the same.
(b) Does not arise.
Minimum wages to contract and casual workers

1483. SHRI SYED AZEEZ PASHA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the number of non-muster-roll and casual workers appointed in the Central
Government, Public Sector Undertakings during each of the last three years and the current year,

separately, State-wise;
(b) the details of minimum wages paid to them;

(c) the mechanism put in place to ensure payment of minimum wages to the contract and

casual workers through the labour contractors or outsourcing agencies;

(d) whether Government has formulated any policy for regularisation of above workers

including contract workers; and

160



(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (e) The information is being collected and will be laid on the Table of the

House.
Setting up of ITIs through public private partnership route

1484. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) where Government propose to set up Industrial Training Institutes (ITls) in the country

through Public-Private Partnership mode;
(b) if so, the details thereof;
(c) the number of such institutes set up/proposed to be set up in Tamil Nadu;

(d)  whether private partners have come forward for the purpose in the State and other parts

of the country; and

(e) if not, in what manner Government proposes to set up in Tamil Nadu and rest of the

country ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) Yes, Sir. As per announcement made by the Prime Minister, 1500
new Industrial Training Institutes (ITIs) are being set up in Public Private Partnership (PPP). These
ITls are proposed to be set up preferably in unserviced blocks (blocks where no ITIs/ITCs exist). The
purpose of setting up these institutions is to provide access to youth of skill development

infrastructure in these areas.
(c) The Government of Tamil Nadu has identified 24 locations for setting up of ITls.

(d) and (e) Bids for setting up of ITls in PPP mode are required to be invited after Detailed
Project Report is prepared. So far a Transaction Adviser (TA) has been identified to prepare
feasibility report and undertake project development activities. Government expects a good response
from Private Partners. However, in areas where there is no response, State Govt. may be advised to

set up these institutes.
Increase in labour manpower

1485. SHRI TARIQ ANWAR: Will the Minister of LABOUR AND EMPLOYMENT be pleased to

state:
(a) whether the labour manpower in the country has increased over the years;

(b) if so, whether Government has any plan to provide basic facilities such as health and

education to the family members of the labourers in the country; and
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(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Reliable estimates of employment and unemployment are obtained through
quinquennial labour force surveys conducted by National Sample Survey Organization. Last such
survey was conducted during 2004-05. As per last two quinquennial rounds of surveys on
employment and unemployment, labour force on usual status basis has increased from 406.06
million in 1999-2000 to 469.94 million in 2004-05 registering an average growth rate of 2.97 percent

per annum.

(b) and (c) The Central Government through Ministry of Labour & Employment operates five
welfare funds to provide health care, education, housing and recreational facilities to the beedi, cine
and certain non-coal mine workers in the unorganised sector. The Employees Provident Fund &
Miscellaneous Provision Act, 1952, and the Employees State Insurance Act, 1948, are applicable to
workers In the organised sector subject to certain conditions. Under these Acts, health as well as old
age benefits are available to the workers who are covered under the Act. The Rashtriya Swasthya
Bima Yojana was launched on 1st October, 2007 to provide smart card based cashless health
Insurance cover of Rs. 30,000/ per annum on family floater basis to BPL families (a unit of five) in
the unorganised sector. Other benefits include all ailments and pre-existing diseases, hospitalization
expenses, taking care of must of the illnesses including maternity benefit and transportation cost of

Rs. 100 per visit with an overall limit of Rs. 1,000 per annumn.
Need to amend Labour laws

1486. DR. JANARDHAN WAGHMARE: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government is aware that the Labour Laws have become ineffective in dealing

with the problems of the labour;

(b) if so, whether amendments are being proposed to make them effective in the changed

situation created by liberalization, privatization and globalization (LPG); and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (c) The labour laws in India have been enacted for catering to different
aspects of labour, namely, social security, occupational safety and health, industrial relations etc.
These laws continue to be beneficial to workers as their implementation is secured through
respective implementation machineries. Review/updation of labour laws is a continuous process in
order to bring them in tune with the emerging needs of the economy. The Bills to amend the Labour
Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain Establishments)
Act, 1988, the Plantations Labour Act, 1951, the Industrial Disputes Act, 1947 and the Employees’

State Insurance Act, 1948 have been introduced in the Parliament.
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Health protection to retired PSU employees under ESI scheme

1487. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be pleased to

state:

(a) whether there is any plans by Government in include the retired Public Sector

employees in the ESI scheme;

(b) whether Government has received any proposal from the State Governments in this

regard; and

(c) whether Government has any other plans to ensure the health Protection of the retired

employees as existing in many of the Government departments ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) No, Sir.

(b) No such proposal has been received by ESI Corporation.

(c) Insured persons covered under ESI scheme who retire after attaining the age of
superannuation are provided medical care for self and spouse on payment of Rs. 120/~ per annum

subject to five years of insurable employment or more before retirement.
Non-utilisation of funds allocated for RSBY

1488. SHRI NAND KUMAR SAI: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) whether Government has not been able to utilise funds allocated for the Rashtriya
Swasthya Bima Yojana (RSBY) during 2008-09 and 2009-10;

(b) ifso, the details thereof and the reasons therefor;

(c) the States in which the said scheme has not been implemented during the said period

along with the reasons for non implementation of the scheme in such States;

(d) whether Government proposes to cover all the BPL families under the said scheme in

the country;
(e) if so, the details thereof; and

(f)  the steps taken by Government to implement the said scheme in remaining States

particularly those who have not implemented the scheme so far?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) During the year 2008-09, an amount of Rs. 250/- crore was
allocated for implementation of Rashtriya Swasthya Bima Yojana (RSBY). Out of this, Rs. 101.65

crore was utilized. The scheme being Information Technology driven, it took time to stabilize the
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software to actually roll out the scheme in the field. Hence, funds could not be fully utilized. During
the year, 2009-10, an amount of Rs. 350/~ crore has been allocated. Efforts are being made to utilize

the entire allocation by the end of financial year /.e. 31.03.2010.

(C) The RSBY is being implemented in 20 States/Union Territories, namely, Assam, Bihar,
Chhattisgarh, Delhi, Goa, Gujarat, Haryana, Himachal Pradesh, Jharkhand, Kerala, Maharashtra,
Nagaland, Orissa, Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand, West Bengal, and
Chandigarh Administration. However, the Government of Rajasthan has discontinued the scheme.
Remaining States except Andhra Pradesh and Madhya Pradesh have initiated action for
implementation of the scheme. The benefits of the scheme have been explained to all State
Governments, including Andhra Pradesh and Madhya Pradesh. However, it is for the State

Government to take a decision in this regard.

(d) and (e) By the end of the year, 2009-10, 1.2 crore BPL families ( a unit of five) are
expected to be covered and all the estimated 6 crore BPL families are proposed to be covered in the

next four years.
FDI in roads and highways sector
1489. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
SHRI PENUMALLI MADHU:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that his Ministry estimated that it would get about US $10 billion

Foreign Direct Investment (FDI) in the next two years in the roads and highways sector;

(b) whether it is also a fact that FDI is not flowing as expected in view of some of the issues

in the concession agreement documents; and

(c) if so, the details thereof and how the Ministry plans to remove the impediments so as to

attract more and more FDI in the roads and highways sector?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) The Eleventh Five Year Plan envisages an investment of US $ 128.25
billion in infrastructure sector including about US $41.05 billion in the roads and highways sector by
the Private sector which would also include Foreign Direct Investment (FDI). The FDI in the past
three years and upto September, 2009 in current year had been US $ 1,132.02 million in Roads and
Highways Sector. With a view to remove the impediments so as to attract more FDI in the roads and
highways sector, the Government have approved all the recommendations of the B.K. Chaturvedi
Committee for revised strategy for implementation of National Highway Development Project (NHDP)
which include modifications to the model documents like Request for Qualification (RFQ), Request
for Proposal (RFP) and Model Concession Agreement (MCA) as also the procedures for modes of

delivery of Highways as per the details enclosed as Statement.
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(i)

(i)

(V)

Statement

Government has approved the following recommendations of
the B.K. Chaturvedi Committee

Modifications to the existing MCA, RFQ, and RFP documents for the road sector, as per

details given below -

Termination Provisions in Road Concession Agreements (Para 5.1.1).
Exit Policy for (Developer) Concessionaire in MCA. (Para 5.1.2).
Issue of Security to Lenders in MCA (Para 5.1.3).

RFP Provisions - Forfeiture of bid security of bidders on account of non-responsiveness (Para
5.1.4).

Eligibility of applicants/conflict of interest as per RFQ provisions-common shareholding levels
(Para 5.1.5).

Eligibility of applicants /conflict of interest as per RFQ provisions -Continuation of conflict of
interest (Para 5.1.6).

Associate - definition in RFQ thereof (Para 5.1.7).

"o

"Threshold technical capability” "Eligible projects” (TTC) in latest RFQ (Para 5.1.8).

Increase in Equity Grant (VGF) to 40% by merging 20% equity and 20% O&M Grant into
Equity Grant (Para 5.1.9).

RFQ process - project wise pre-qualification be substituted with annual/periodic pre-

qualification (Para 5.1.10).
Premium provisions under RFP /MCA (Para 5.1.11).

Issuance of the RFQ and RFP for the road sector projects after incorporating the
recommendations made by the Committee in the Model RFQ and RFP documents issued by

the Ministry of Finance, as referred to at clause 1 (i) above.

Further amendments to RFQ and RFP provisions, where necessary, will be carried out by the
Ministry of Road Transport and Highways (MoRTH) on the basis of recommendations of the
NHAI Board.

Setting up of an Inter-Ministerial Group (IMG) under the Chairmanship of Secretary, MORTH
with representatives of DEA, Department of Expenditure, Planning Commission and Ministry of
Law and Justice to consider issues relating to MCA. Where there is unanimity in the decision,
the same will be then put up to the Minister, Road Transport & Highways for approval. Where

there is no unanimity in the decision, the matter will be placed before the Empowered Group of
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)

(V)

(vii)

(viit)

()

Ministers (EGOM) comprising the Finance Minister, Minister of Road Transport & Highways
and Deputy Chairman, Planning Commission. The EGoM will also consider and take decision
on all issues where there is no unanimity in committees at the level of officers and which do not

require approval of the Cabinet/CCl.

Continuance of endeavour to award projects within the available overall budgetary ceilings, as
per the detailed Work Plan for the current year (2009-10) for 12,652 Km presented by the
NHAI to the Committee.

Recommendations made by the Committee as regards the 'Modes of Delivery' and the
'Financing Plan" approved with the proviso that the financing plan for 2010-11 onward would be
considered by the Empowered Group of Ministers for further action, including such changes to

the work plan as may become necessary.

Carrying out implementation of road projects on all the three modes of delivery viz. BOX (Toll),
BOT (Annuity) and EPC (Item Rate Contract) concurrently rather than sequentially. Roads
below a certain threshold in terms of traffic do not merit testing on BOT (Toll) as the process
only leads to delays in implementation and award. Hence, a road not found prima facie
suitable for BOT (Toll) can be implemented directly on BOT (Annuity) subject to the overall
cap as envisaged in the Work Plan. The decision of shifting a project from BOT (Toll) to BOT
(Annuity) would be taken by the IMG chaired by Secretary, MORTH and approved by
Minister, Road Transport & Highways.

Before implementing a project on EPC basis, it will be compulsorily tested for BOT (Annuity)
and only if unacceptable bids are received then only the project will be awarded on EPC basis.
Normally, an Annuity bid working out to an Equity IRR of up to 18% will be acceptable as per
these norms. However, in the event of bids exceeding the Equity IRR of 18 %, the same will
be bid out on EPC. In case of difficult areas having law & order problems, security,
inhospitable terrain etc, a bid working out to an Equity IRR of up to 21% will be acceptable
considering the risk premium of 3 %, on case to case basis. PPPAC will be empowered to
give approval for projects to be moved from Annuity to EPC where acceptable bids have not

been received.

In case of projects under NHDP Phase IV, if the traffic is less than 5,000 PCUs, the project will
directly be taken up on EPC. For the specific EPC km lengths recommended in the Work Plan,
specific EPC packages will be presented before the existing EFC in the MORTH for approval.

Based on the feasibility report, the projects would be tried first on BOT (Toll) and in case of
non-viability/poor response, the same would be shifted to BOT (Annuity) failing which on
EPC. For the projects where NHAI is not able to get bids, the process of preparation of
detailed project report may be initiated immediately to save time in case such projects are

required to be taken up on EPC.
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i)

(xii)

(xiii)

(xiv)

Empowering the Board of NHAI to accept single bids after examining the reasonableness of

the same.

Raising of overall VGF cap of 5% to 10% for the entire six-laning programme, and
consideration of individual projects in low traffic GQ stretches with VGF up to 20% within an

overall cap of 500 Km out of the 5080 Km of the Phase-V programme yet to be awarded.

Funding of the NHDP Projects under SARDP-NE and in Jammu & Kashmir with Additional
Budgetary Support (ABS) over and above the cess that the Government provides to NHAI on

a yearly basis.

'In Principle' approval of the Government Support to the NHAI for:-

a. Issuance of Tax exempted bonds
b. Guarantee cover to the Borrowing Plan of NHAI.
c. Out of the borrowing approval of Rs.30,000 crores earlier provided to

Indian Infrastructure Finance Company Limited (IIFCL), Rs. 10,000 crores
under the fiscal stimulus package will be transferred to NHAI, as per the

its borrowing requirement.

d. Assistance in negotiating  non-sovereign  multilateral loans  from  World
Bank, ADB, JBIC etc. by providing back to back support, if necessary.

e. Providing a Letter of Comfort from Ministry of Finance confirming the
availablity of Cess at least till 2030-31.

Review of bidding procedure
1490. SHRI JABIR HUSAIN:
DR. T. SUBBARAMI REDDY:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:
(a) whether Government has finally cut red tape that kept the road sector tied down;

(b) whether he has decided on bidding procedure and made changes to bid documents

effectively keeping Planning Commission out of the entire process;

(c) whether private sector virtually lost interest in road projects over the last two years after

Planning Commission advised and introduced string of tricky clauses in bid documents;

(d) if so, whether Planning Commission recommended that his Ministry be given a free hand

in making changes to request for qualification etc; and

(e) if so, to what extent this position has helped in completing road projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI

R.P.N.SINGH) : (a) to (e) With a view to resolve the procedural impediments, Government has
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approved the recommendations made by Shri B. K. Chaturvedi Committee as per the summarised
details given in the Statement. [Refer to Statement appended to the answer USQ No. 1489 Part (a)

to (c)]

It has been decided by the Government that henceforth all changes in the RFQ/ RFP will be
carried out by the Ministry of Road Transport & Highways (MoRT&H) on the basis of
recommendation of NHAI Board. MCA related issues would be referred to an Inter-Ministerial Group
(IMG) under the Chairmanship of Secretary, MoRT &H with representatives of DEA, Department of
Expenditure, Planning Commission and Ministry of Law and Justice. Where there is unanimity in the
decision, the same will be then put up to the Minister, Road Transport & Highways for approval.
Where there is no unanimity in the decision, the matter will be placed before the Empowered Group
of Ministers (EGOM) comprising the Finance Minister, Minister of Road Transport & Highways and
Deputy Chairman, Planning Commission. The recommendations of the Committee headed by Shri B.
K. Chaturvedi have been approved recently and many of the concerns of the bidders have been

adequately addressed with a view to facilitate their participation in road projects with greater interest.
Arbitration cases of road projects
1491. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government is aware that nearly 9000 crore is locked in arbitration cases

related to road projects in the country;
(b) if so, the facts and details thereof;

(c) whether the World Bank has asked Government to set up a road appellate tribunal and
mainstream pre-construction and post-construction clearances in order to build a better roads

network; and

(d) if so, the reaction of Government on the views of the World Bank and the steps taken by

Government to clear the arbitration cases expeditiously ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) There are 163 Arbitration cases comprising approximately 1000 number
of disputes amounting to Rs. 8508.77 crores relating to highway projects under National Highway
Development Project (NHDP). 85 cases of already published Arbitral Award are pending before

different Courts comprising 380 numbers of disputes amounting to Rs. 593.73 crores.

(c) and (d) No formal reference has been received from the World Bank. However, World
Bank in its study report of November, 2008 has suggested for setting up a road appellate tribunal for
dispute resolution and specialized pre-construction units for environmental, forest and other
clearances including land acquisition. Government is seized of the matter relating to expediting

dispute resolution process.
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Non-completion of service road along Delhi with Gurgaon carriageway
1492. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that pending works, after provisional commercial date of "operation
permission” was granted in respect of 27.7 km expressway linking Delhi with Gurgaon, were not

completed within the stipulated time of 180 days; and

(b) if so, why National Highway Authority of India (NHAI) did not get the work done to
construct a service road along Gurgaon-Delhi carriageway, which forced two-wheelers and three-

wheelers to come on to the main carriageway, thereby making this stretch more accident-prone?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes Sir. Provisional Completion certificate duly appended with Punch
List (outstanding works) was issued by Independent Consultant (M/s. RITES-Sheladia JV) on
23.01.2008 and toll collection had started from 25.01.2008. The punch list is to be completed within
120 days of the date of issue of provisional certificate as per Concession Agreement. The concession
agreement further entitles the concessionaire a further period of up to 180 days for completion of
punch list items subject to payment of damages equal to Rs. 200,000 per week or part thereof on
account of any delay beyond the aforesaid period of 120 days. Certain items like cement paint on
structures, landscaping in increased area between RTR-Palam junction included in the punch list
was disputed by the concessionaire on the pretext of being not covered under original Scope of
Work, which was de-linked from the punch list for examination of change of scope of works by the
Independent Consultant. The service road on Right hand side between Kapashera and Palam was to
be completed as a change of scope of work but due to non availability of land from the Airport
Authority of India since 2006, the work could not be completed by the Concessionaire. The matter
has been taken up many times with Airport Authority of India but the land has not yet been made

available so far.
Construction of Kollam bypass
1493. SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the construction of Kollam bypass starting from Altharamoodu and joining at

Mevaram is taken up by NHAI;
(b) if so, the details of the projects and the progress made so far;

(c) whether it is a fact that the fund allotted to the project is not sufficient to complete the

projects on time; and
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(d) if so, whether Government will sanction additional fund for the project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Four lane Kollam bypass starting from Altharamoodu and ending at
Mevaram on NH-47 has been included under National Highways Development Project Phase Il to be

implemented by National Highways Authority of India for which bids have been received.
(c) No, Sir.
(d) Does not arise.
Construction of Alappuzha Bypass
1494. SHRI M.P. ACHUTHAN:
SHRIK.E. ISMAIL:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the NHAI has taken up the construction of Alappuzha bypass starting from
Kommady (NH-47);

(b) whether it is a fact that the traffic through the bypass could not be started due to the

non-completion of two ROB's on this bypass; and

(c) if so, the steps being taken to sanction additional funds for the construction of these

ROB's so that the traffic on this bypass is started at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Four lane Alappuzha bypass starting from Kommady and ending at Kalarcode
on NH-47 has been included under National Highways Development Project Phase Il to be

implemented by National Highways Authority of India for which bids have been received.
(b) Yes,Sir.

(c) The two ROBs are forming part of the project referred to in reply to part (a) of the

question.
Changes to the bidding and execution process for NHs
1495. SHRI NARESH GUJRAL:
SHRIN.K. SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has recently decided to bring further changes to the bidding and

execution process for development of National Highways in the country;
(b) if so, the details thereof;

(c) whether the domestic and foreign players have raised various objections on the bidding

and execution processes; and
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(d) if so, the details thereof and the steps taken by Government to ease the processes and

to complete the development of NHs in a time bound period ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) Yes, Sir. With a view to resolve the procedural impediments to the
implementation of National Highways Development Project (NHDP), Government have accepted the
recommendations of the B K Chaturvedi Committee with regard to the changes in RFP/RFQ and
MCA documents, as well as the mode of execution of projects under NHDP. The summarized details
are given in the Statement. [Refer to the Statement appended to the answer to USQ No. 1489 Part

(a)to (¢)].
Changes in the model concession agreement
1496. SHRIMAT1 SHOBHANA BHARTIA:
SHRIMATI MOHSINA KIDWAI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether his Ministry is looking at further changes in the Model Concession Agreement

(MCA), the standard bidding document for roads in order to make it more investor friendly;
(b) if so, the details thereof;
(c) whether changes in the MCA have been done in consultation with stakeholders; and

(d) if so, the extent to which the changes in the MCA are likely to speed up the process of

awarding projects for express highways in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The Government has approved the recommendations of the B.K.
Chaturvedi Committee Report made after consultation with various stakeholders which include
modifications to the existing Model Concession Agreement (MCA) and Model (Standard) bidding
documents viz Request for Qualification (RFQ) and Request for Proposal (RFP) with a view to
resolve procedural impediments to the implementation of National Highways Development Project
and thereby expedite the process of awarding highways projects and the details are given in the

enclosed Statement.
Statement
Details of the recommendations of the B.K. Chaturvedi Committee report

1. The details of modifications to the existing MCA, RFQ, and RFP documents for the road

sector, are as given below:-
a.  Termination Provisions in Road Concession Agreements (Para 5.1.1).

b.  Exit Policy for (Developer) Concessionaire in MCA. (Para 5.1.2).
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0)

(i)

Issue of Security to Lenders in MCA (Para 5.1.3).

RFP Provisions - Forfeiture of bid security of bidders on account of non-responsiveness (Para
5.1.4).

Eligibility of applicants/conflict of interest as per RFQ provisions-common shareholding levels
(Para 5.1.5).

Eligibility of applicants /conflict of interest as per RFQ provisions -Continuation of conflict of
interest (Para 5.1.6).

Associate - definition in RFQ thereof (Para 5.1.7).

"Threshold technical capability” "Eligible projects” (TTC) in latest RFQ (Para 5.1.8).

Increase in Equity Grant (VGF) to 40% by merging 20% equity and 20% O&M Grant into
Equity Grant (Para 5.1.9).

RFQ process - project wise pre-qualification be substituted with annual/periodic pre-

qualification (Para 56.1.10).
Premium provisions under RFP /MCA (Para 5.1.11).
The Government has also approved the following:-

Further amendments to RFQ and RFP provisions, where necessary, will be carried out by the
Ministry of Road Transport and Highways (MoRTH) on the basis of recommendations of the
NHAI Board.

Setting up of an Inter-Ministerial Group (IMG) under the Chairmanship of Secretary, MORTH
with representatives of DEA, Department of Expenditure, Planning Commission and Ministry of
Law and Justice to consider issues relating to MCA, Where there is unanimity in the decision,
the same will be then put up to the Minister, Road Transport & Highways for approval. Where
there is no unanimity in the decision, the matter will be placed before the Empowered Group of
Ministers (EGoM) comprising the Finance Minister, Minister of Road Transport & Highways

and Deputy Chairman, Planning Commission.
Tender for Beawar-Pali-Sirohi-Pindwara stretch of NH-14

11497. DR. PRABHA THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the Detailed Project Report (DPR) of Kishangarh-Ajmer-Beawar stretch of

NH-8 has been constructed by the National Highways Authority of India and tender has been invited

for Beawar-Pali-Sirohi-Pindwara stretch of NH-14 and if not, by when this tender will be invited; and

(b) by when the construction work on this road will be completed and the details thereof?

t Original notice of the question was received in Hindli
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Detailed Project Report (DPR) for six-laning of Kishangarh-Ajmer-
Beawar stretch of NH-8 has been completed by NHAI The work has been awarded and the project is

scheduled for completion by May, 2012.

The Beawar-Pali-Sirohi-Pindwara section of NH-14 (246 km), have been identified for four
laning by Government of India under NHDP Phase Ill on BOT toll basis being implemented by
National Highways Authority of India (NHAI). The project is likely to be awarded during the year
2009-10, after the same is approved by Public Private Partnership Appraisal Committee (PPPAC).
The work of four-laning of the said National Highway is likely to be completed within 36 months after

award of the project.
Widening and four-laning of NH-14

11498. SHRI OM PRAKASH MATHUR: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that Government of Rajasthan has sent a proposal to the

Government of India, for widening and four-laning of NH-14 (Beawar -Pali-Sirohi Road Stretch); and

(b) if so, by when the work of four-laning of the said National Highway is likely to be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Beawar-Pali-Sirohi-Pindwara section of NH-14 (246 km) have been
identified for four laning by Government of India under NHDP Phase Il on BOT toll basis being
implemented by National Highway Authority of India (NHAI). The project is likely to be awarded
during the year 2009-10, after the same is approved by Public Private Partnership Appraisal
Committee (PPPAC). The work of four-laning of the said National Highway is likely to be completed

within 36 months after award of the project.
Expansion of NH-24 to 6 lane from UP border to Vijay Nagar

1499. SHRI KAMAL AKHTAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is aware that NH-24 always remain clogged and jammed packed

from UP border to Vijay Nagar and during peak hours problem gets further aggravated;

(b)  the merging of traffic from 6 lane from Delhi to 2 lane on one side from UP border and
number of colony cuts/crossings on the highway near Khoda colony are the main reasons for traffic

nightmare;

t Original notice of the question was received in Hindi
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(o) if so, whether Government propose to expand the NH-24 to 6 lane from UP border to

Vijay Nagar and close the cuts; and
(d) ifso, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir.

(c) and (d) Delhi/UP border to Vilay Nagar section of NH-24 is part of proposed 6-lane
access controlled Delhi-Meerut Expressway identified for development under National Highway
Development Project (NHDP) Phase-VI on Build Operate & Transfer (BOT) basis. The feasibility

study is in progress and targeted for completion by March, 2010.
Opening of trauma centre for road victims in Himachal Pradesh

1500. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether Government is aware that emergency patients who are in life-threatening
situation after accidents or other causes, have to be taken to PGl, Chandigarh as there is no trauma

centre in Himachal Pradesh and many of them succumb to their injuries in the long way to hospital;
(b) if so, the details thereof;
(o) whether Government proposes to open up trauma centres in Himachal Pradesh;

(d) if so, the location-wise details thereof and the time by when these trauma centres are

likely to start their functioning; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): (a) to (e) Health being a state subject, the information is not
maintained centrally. However, Ministry of Health and Family Welfare has been implementing a
project for "Upgradation and Strengthening of Emergency Facilities of State Government Hospital
located at National Highway" under the scheme "Assistance for Capacity Building™, with a view to
provide immediate treatment to the victims of road traffic injuries. Under this scheme, financial
assistance was provided upto a maximum of Rs. 150.00 lakh per hospital or actual requirement of the
hospital whichever was less. The scheme was operational during IXth & Xth five year plan period.
The following three hospitals in Himachal Pradesh had been provided with financial assistance as per

the above mentioned scheme:

Name of the Organization/ Institution Year Amount sanctioned
(Rs. in lakh)
Indira Gandhi Medical College and Hospital 2002-03 147.00

Shimla, Himachal Pradesh
Regional Hospital, Kullu 2006-07 150.00

Zonal Hospital, Bilaspur 2006-07 150.00
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After evaluation of the scheme of "Upgradation and Strengthening of Emergency Facilities of
State Government Hospital located at National Highway ", a revised Scheme has been started during
the 11th Plan, for establishment of Trauma Care Centers along the Golden Quadrilateral, North-South
and East-West Corridors of the National Highways at a total outlay of Rs. 732.75 crore. Since
Himachal Pradesh is not covered in any of these corridors, there is no proposal to provide financial
assistance to any of the hospitals located in Himachal Pradesh.

Show implementation of projects under NHDP Phase-Il and Il
for 4/6 laning of NH-17 and NH-47
1501. SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that NH-17 and NH-47 are included under NHDP Phase-Il and Ill for
4/6 laning through NHAI;

(b) the detail of projects in various stretches being taken up for implementation and the
present stage of the implementation;

(c) whether it is also a fact that the progress of implementation is very slow; and

(d) if so, the steps being taken to speed up the completion of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes Sir. The details of projects under implementation of NH-17 and

NH-47 are enclosed as Statement (See below).

(c) and (d) Some ongoing projects are delayed due to delay in land acquisition and no
response from the prospective bidders. Additional land acquisition units are opened and State
Governments are requested to expedite the land acquisition. Projects have been restructured to
increase the viability to attract more bidders.

Statement

Details of projects under NHDP of NH-17 and NH-47

SI.  Stretch NH Length Total Present Status
No. No. Project
Cost (Rs.
in crores)
1 2 3 4 5 6
1 Maharashtra Goa 17 122.87 1872 Bids invited
Border-Panaji -Goa
KNT Border
2 Kundapur - Surathkal 17 90.08 671 LOA issued on
(Km. 283,300-Km. 04.11.2009.
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1 2 3 4 5 6
358.00) and Nantoor
Junction-Talapady
(Kerala border)

(Km. 375.300 - Km.
376.700 and Km.
3.700 -Km. 17.200)

3 Karnataka/Kerala 17 132 - RFQ invited
Border-Kannur Section

4 Kannur-Kuttipuram 17 83.2 1366 LOA issued on
Section (Package 1) 20.07.2008 for both

packages,Concession

5 Kannur-Kuttipuram 17 81.5 1312 Agreement is to be
Section ( Package 1) signed.

6 Kuttipuram-Edappally 17 121 890 RFP to be issued.
Section

7 Kerala/Tamil Nadu 47 56 NA RFQ received
Border - Kanyakumari

8 Cochin Port km 47 10 80.71 Under Implementation
348.382 to km 358.75

9 Four lanning of 47 58 606 RFQ invited
Walayar - Vadakkancherry
section

10 Thrissur to Angamali 47 40 312.5 Under Implementation
(KL-1)

1 Salem to Kerala Border 47 53.525 469.8 Under Implementation
Section (TN-6)

12 Km 100 of Salem - 47 82 852 for Bids invited for Walayar-
Coimbatore to Kerala Walayar- Chengapalli stretch
Border Section * Chengapalli

13 Charthalai -Oochira - 47 180 3468 Bids invited
Thiruvananthapuram
(2 packages)

14 Trivendrum -Kerala/ 47 29 519 Bids invited
TN Border

15 Six lanning of 47 30 617 Under Implementation

Vadakkancherry-
Thrissuresection

* includes 30 kms of Coimbature bypass

RFQ = Request For Qualification

RFP = Request For Proposal
LOA = Letter Of Award
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Rail-cum-road bridge at Saraighat under NHDP

1502. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government of Assam has represented for converting the proposed road
bridge at Saraighat under National Highways Development Project (NHDP) to a rail cum road bridge;

and
(b) ifso, the details thereof and target set with total annual allocation?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Government of Assam had sent a request in December, 2006 for
conversion of bridge at Saraighat from road bridge to rail cum road bridge. The work of construction
of road bridge at Saraighat was already awarded in May, 2006. Since the work had already been
awarded, any change at that stage may have resulted in contractual difficulties and subsequent

litigations and hence, it was not possible to accede to the request of Government of Assam.
Missing of completion dates of projects funded by WB and ADB

1503. SHRI B.K. HARIPRASAD: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether 11 road projects funded by World Bank (WB) and the Asian Development Bank
(ADB) involving a total project outlay of Rs. 23,566 crores have missed their completion targets, with

time over runs in 1 project stretching beyond 64 months;

(b) the status of the WB funded Fathepur-Khaga highway and the ADB funded Orai-Jhansi
highway which are slated for completion by 2010;

(c) whether the funding agencies have taken up the matter with Government expressing

concern over abnormal delay in completion of road projects by NHAI; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir. 35 road projects funded by World Bank (WB) and the Asian
Development Bank (ADB) involving a total project outlay of Rs. 9630.16 crores have missed their

completion targets; with time over runs in 1 project of about 62 months.

(b) Physical progress of Fathepur-Khaga highway and Orai-Jhansi highway are about 94.4
% and 60.21 % respectively by November 2009.

(c) and (d) The World Bank has raised the matter of delay with the Government in respect of
Lucknow Muzaffarpur National Highway Project (LMNHP). A proposal to delink four projects of
LMNHP from Loan No-4764-IN due to poor performance of the contractors has been sent to World
Bank.
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Allocation of funds for maintenance, repair and widening of NHs

1504. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be please to state:

(a) the details of the funds allocated for maintenance, repair, widening and other

miscellaneous construction of National Highways to the States for the year 2009-10;
(b) the work in progress in all the States and the details of completion of the work; and
(c) thefunds used by each State for the proposed work?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) During 2009-10, the allocation available for the States/Union Territories for
development and maintenance of National Highways (NHs) is Rs. 3432.55 crore and Rs. 1036.44

crore respectively.

(b) Various types of development works on NHs, such as widening to 2-lanes/4 lanes/6
lanes, strengthening of existing weak pavements, construction of missing links, improvement of
riding quality, construction of bypasses, construction/rehabilitation/reconstruction of bridges on
NHs, etc. and various types of maintenance and repair works, such as Periodical Renewal, Special
Repairs, Flood Damage Repairs and Ordinary Repair works have been taken up in all the States.
These works are generally targeted for completion in phases varying from a few months to about

three years.

(c) The State-wise details of expenditure incurred on development and maintenance of NHs

during the year 2009-10 (up 31-10-2009) is given in enclosed Statement.
Statement

The State-wise expenditure made on maintenance & repair and development of National Highways
during the year 2009-10 (Upto 31/10/2009).

(Rs. in crore)

SI.No. State / Union Territory Maintenance & Repairs Development
1 2 3 4

1 Andhra Pradesh 21.17 140.84

2 Assam 12.58 91.66

3 Bihar 15.14 119.67

4 Chandigarh 0.03 0.88

5 Chhattisgarh 9.32 47.45
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6 Delhi 0.00 9.65
7 Goa 1.92 6.21
8 Gujarat 12.91 66.55
9 Haryana 6.20 65.36
10 Himachal Pradesh 8.38 33.61
M Jharkhand 6.61 39.72
12 Karnataka 18.08 118.55
13 Kerala 13.20 94.38
14 Madhya Pradesh 11.81 65.08
15 Maharashtra 17.09 163.36
16 Manipur 0.00 3.85
17 Meghalaya 0.03 6.00
18 Mizoram 0.72 4.42
19 Nagaland 1.45 12.36
20 Orissa 11.30 123.58
21 Puducherry 0 5.95
22 Punjab 12.31 97.21
23 Rajasthan 17.71 87.00
24 Tamil Nadu 15.14 114.18
25 Uttar Pradesh 30.63 229.31
26 Uttarakhand 8.01 80.54
27 West Bengal 7.16 74.56

Bad shape of National Highways

11505. SHRI RUDRA NARAYAN PANY: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is aware that the National Highways are in very bad shape all

across the country;
(b) if so, the steps being taken by Government to improve the situation;

(c) whether it is a fact that the National Highways running through Orissa are in worst

shape;

T Original notice of the question was received in Hindi
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(d) if so, the authorities responsible for this, whether the funds being provided to the State
for the maintenance of these National Highways are not being utilized properly; and

(e) if so, the funds provided to the State so far and the details of the amount for which
Centre has received appropriation certificate ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The development and maintenance of National Highways (NHs) is a
continuous process and the NHs in the country are being kept in traffic worthy condition within the
available resources, depending upon traffic density and inter-se priority of works. Some of the
stretches of the NHs in the country, including those in the State of Orissa, have been damaged due
to floods, excessive rainfalls, etc. Actions for restoration of the stretches of NHs damaged in various
states due to floods, rains, etc., are accordingly taken up from time to time to keep such stretches in
traffic worthy conditions from the allocations made for Flood Damage Repair (FDR) works under
Maintenance and Repair (M&R) of NHs. The permanent restoration works on these damaged
sections of NHs are generally taken up under Annual Plan of works. However, for those stretches of
NHs where 4/6 laning works are under implementation by the National Highways Authority of India
(NHAI), the maintenance of existing roads is being carried out by the Contractor/ Concessionaire as
part of their obligations under contract/concession agreement. In case of sections entrusted to NHAI
where 4/6 laning have not yet started, the maintenance of existing roads is being carried out by NHAI
directly or through State Public Works Departments (PWDs) with funds provided directly by NHAI.
Completed sections of NHAI funded projects are being maintained through Operation and
Maintenance contracts and the sections being developed under Built Operate Transfer (BOT) basis
are being maintained by the concessionaire.

(e) Anallocation of Rs. 59.20 crore has been made for M&R of NHs for the State of Orissa
during 2009-10. As against this, the total expenditure incurred upto the month ending October, 2009
was Rs. 11.30 crore.

Deployment of ambulances of NHs

11506. SHRI SAMAN PATHAK: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government have decided to deploy ambulances on all National Highways;
(b) ifso, the State-wise details thereof;

(c) whether Government is aware that a large number of accidents occur on National
Highways 31, 31A and 55, destining to Darjeeling, Kalempong Sikkim and Douvers and passing
through bank of the Tista river and hilly areas;

(d) if so, whether Government is planning to deploy ambulances at National Highways 31,
31A and 55; and

(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA) : (a) and (b) Ministry of Health and Family Welfare is implementing a

t Original notice of the question was received in Hindi
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Scheme namely " Project for establishment of trauma care facilities along National Highways" during
the 11th Five Year Plan, at a total outlay of Rs. 732.75 crore to develop a network of Trauma Centers
along the Golden Quadrilateral, North-South and East West Corridors of the National Highways to
help the accident victims. The project comprises of well equipped life support ambulances at every
50 Kilometer of the completed stretches of the National Highways equipped with life support
equipments and trained staff, to be provided by National Highways Authority of India (NHAI).
Presently, NHAI has provided 147 ambulances on the National Highways entrusted to it. Details of
these ambulances are given in the enclosed Statement-| (See below).

In addition to above, the Ministry of Road Transport and Highways, under the scheme
"National Highways Accident Relief Service Scheme (NHARSS)" has provided 437 ambulances to
States/ UTs/NGOs for relief and rescue measures on National Highways in the aftermath of
accidents by way of evacuating road accident victim to nearest medical aid centre. Details of these
ambulances are given in the enclosed Statement-Il (See below). Further, the Ministry of Road
Transport & Highways is to provide 140 advanced life support ambulances to the 140 identified

hospitals under the Scheme of Ministry of Health and Family Welfare.

(c) Road accident data is compiled in the Ministry in a format developed as per the Asia
Pacific Road Accident Database (APRAD) project of United Nations Economic and Social
Commission for Asia Pacific (UNESCAP). In this format, specific NH-wise data of road accidents is

not compiled.

(d) and (&) NH-31A and 55 have not been entrusted to NHAI. NHAI has already deployed

three ambulances on NH-31 at Km. 420, 459 and 538 on Purnea-Gayakota section.
Statement-/

Details of deployment of ambulances on National Highways

S. Stretch NH No. PIU/ Ambulancelocation

No. CMU

1 2 3 4 5 6

Delhi-Mumbai

1 Kishangarh - Kanwalias - 79A CMU- 4 Km 35 of NH -79A
Jojro ka Kheda (Chittorgarh) & Bhilwada and Km 63.00, Km
0.0to 35 & 15.00 to 79 113, Km 164 of NH -
163.90 Rajasthan 79

2 Chittorgarh-Udaipur 76,8 PIU- 4 Km 166-2 Nos on
220-113.830 Udaipur- Udaipur NH- 76, Km 311.100,
Ratanpur 278.00 to Km 348.450 on NH-8

388.18 Rajasthan

3  Ratanpur-Chiloda 8 PIU - 2 Km 416, Km 472
388.18 to 495.00 Gujarat Chiloda
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4 Chiloda-Naroda 495.0- 8 PIU- 1 Km 501
515 Ahmedabad Bypass Chiloda
515-522 & 0-6.4 Guijarat

5 Ahemdabad-Vadodara 8 PIU- 2 Km. 60.00,
6.400-108.00 Gujarat Ahemdabad Km.91.50
Sub-Total : 13

Delhi-Kolkata

1 Delhi-Agra 18.80-198 2 CMU-Mathura 3 Km 164, Km 75,
Har./U.P. Km 27

2 Dehri-on-Sone- 2 PIU-Varanasi 1 Km 146.00 (Reliance
Aurangabad (km 140-180) Petrol Pump)

3 Barwa-Adda-Panagarh 2 PIU-Durgapur 2 Km 455.00, Km
398.750-515.615 502.00
Jharkhand/WB

4 Khaga-Kokhraj 100.0 2 PIU-Allahabad 1 Km 120.00 Kotaghan
to 158.0 UP Toll Plaza

5 Handia-Raj atalab 2 PIU-AHahabad 1 Km. 279.120
245.00 to 371. 389 ' UP

6  Sikandra - Bhaunti 2 PIU - Kanpur 1 Km 431
Km 396. 177 to Km 457.377

7 Bhaunti - Fatehpur Border 2 PIU - Kanpur 1 Km. 488
Km 457.377 to Km 508.877

8  Etawah - Rajpur 2 PIU - Agra 1 Km 351
(Km 321. 100 to Km 393) U.P.

9  Makhanpur - Etawah 2 PIU -Agra 2 Km. 268 (2 nos)
(Km 250.500 to Km 321.100)

U.p.

10 Agra-Makhanpur 2 PIU - Agra 1 Km 225
(km 199.660 to km 250.500)

11 Varanasi - Mohaniya 2 PIU-Varanasi 1 Km 12 of VRM
(Km 317 to Km 319) Bypass
(Km 0 to Km 30)VRM
(Km21to Km 46)

12 Mohaniya - Sasaram 2 PlU-Varanasi 1 Km 93

(Km 65 to Km 110)
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13 Sasaram - Dehri - On - 2 PIU-Varanasi 1 Km 111
Sone (Km 110 to Km 140)

14 Aurangabad - Gorhar 2 PIU-Dhanbad 2 Km 200.100 and Km
(Km 180 - Km 320) 279.400
Sub-Total : 19

Mumbai-Chennai

1 Pune-Satara 4 PIU- Pune 4 Km 748.600
725. 00 to 835.57 (Anewadi Toll), Km
(Except 773.00 to 782.400 (Khandela),
781.00) (Westerly Km 819.240 (Khed
Diversion and Katraj- Shivapur Toll), Km
Sarol 0.0 to 30.0 and Westerly Diversion
835.00 to 797.00) Km 22.500 (O & M
(Maharashtra) Center)

2 Hosur-Krishnagiri 7 PIU-Krishnagiri 1 Km 88.3 Krishnagiri
33.015 to 94.00 Toll Plaza
Krishnagiri-Vaniyambadi 46 1 Km 46.800
0.00to 0.112 Vaniyamadi Toll Plaza

3  Vaniyambadi-Palikonda 46 CMU-Vellore 1 Km 98.520 Palikonda
50.112 to 100.872 Toll Plaza

4  Palikonda-Ranipet
100.872 to 148.201 1 Km 116.930

5  Walajahapet- Kanchipuram 4 CMU-Vellore 1 Km 104.990 Chorra
107.2 to 70.2 Tamil Nadu Toll Plaza

6 Kanchipuram-Chennai 4 CMU-Vellore 1 Km 37.880 Nemili -
70.2 to 13.8 Tamil Nadu Pennalur

7 Belgaum-Dharwad 4 PIU-Dharwad 2 Km 498.00, Km 450
(Km 433. 100 to Km 475)

(Km 475 to Km 515)
Karnataka

8  Haveri-Hubli 4 PIU-Dharwad 1 Km 386
(Km 340 to Km 404)

9 Tumkur-Sira including 4 PIU-Chitradurga 1 Km 104.53

Sira bypass (Km 72.00 to
Km 132.00) Karnataka
(Stretch - 1

(Karjeevan Halli )
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10  Sira-Chitradurga 4 PIU- Km 172.762 (Guilalu)
(Km 132.00 to Km 189.00) Chitradurga
(Stretch-1I)

Sub-Total : 15

Chennai-Kolkata

1 Chennai Bypass Tamilnadu 5 PIU- Chennai 1 Km 16.635

2 Nellore-Chilkaluripet 5 CMU-Ongole 3 Km 1220
section Km.1366.547 to Medarametla, Km
Km 1183.027 A.P. 1259 10C

(Surareddypalam) Km
1339 10C (Near
Thippa)

3  Vijaywada -Gundugolanu 5 CMU-Vijaywada 2 Km 1050.800, Km
including Eluru Bypass 1076.00
1022.494-1101.694 A.P.

4 Divancheruvu- 5 PIU- 2 Km 943. 600,
Gundugolanu 1022.494- Rajahmundry Km 1003
901.753 AP

5  Srikakulam-Champavati- 5 PIU- 3 Km 632, Km.
Ankapali-Vishakhapatnam Vishakhapatnam 679.40 and Km.
Section 606.204-741.256 729.000
Andhra Pradesh

6 Ichapuram-Nandigam 5 PIU-Srikakulam 1 Km 513 Koreaigate
470.415 to 543.204 Orissa

7 Srikakulam-Nandigam 5 PIU-Srikakulam 1 Km 566.4
Section 543.204.00-606. Kotabommali
204 Andhra Pradesh

8  Bhubaneswar-Cuttak- 5 PIU- 2 Km 241.00, Km.
Jagatpur-Chndikhole Bhubneshwar 265.00
285.338-219.138 Orissa

9  Kharagpur-Laxmannath 60 PIU- 1 Km 103 (Rampura)
53.410 to 119.275 Kharagpur
West Bengal/Orissa

10 Kharagpur - Kolaghat 6 PIU Kolkata 1 Km 112 Debra Toll

Section 72.00- 136.00
West Bengal

Plaza
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11 Kolaghat- Dankuni 6 PIU- Kolkata 1 Km 35
72.00 to 18.50
West Bengal

12 Chandikole - Bhadrak 5 PIU- 1 Km 191.698
(Km 143.635 to Km 219.135) Bhubneshwar

13 Laxmannath - Balasore 60 PIU-Kharagpur 1 Km 35
(Km 0 to Km 53.41)

14 Bhubnashwar - Sunakhala 5 PIU- 1 Km 302
(Km 285.338 to Km 363.464) Bhubneshwar
Sub-Total : 21

North-South

1 Agra- Gwalior 8.0-103.00 3 PIU- Gwalior 2 Km 34 Baretha, Km
excluding 51.00-61.00 UP/MP 84 Choundha

2 Nagpur - Hyderabad 7 PIU - Nagpur Km 19
(Km9.2to Km 36)

3 Jalandhar-Bhogpur 1A PIU- 1 Km. 10
(Km. 4.23 to Km.26.00) Jalandhar

4 Bhogpur-Pathankot 1A PIU-Jalandhar 1 Km.75
(Km. 26.00 to Km. [17.00)
Sub-Total : 5

East-West

1 Palanpur- Deesa Section 14 PIU-Palanpur 1 Km 345.00
of NH-14 340.0 to 372.700
Gujarat

2  Deesa- Radhanpur Section 14 PIU-Palanpur 1 Km. 403
of NH-14 372.700 to 458.00
Gujarat

3  Radhanpur- Gagodar 15 PIU-Palanpur 1 Km. 160
Section of NH-15 138.800
to 245.000 Gujarat

4 Lucknow-Kanpur 25 PIU-Lucknow 1 Km 26.000
11.38 t0 59.19

5 Purnea - Gayakota Section 31 PIU - Siliguri 3 Km 420, 459 and 538

(Km 410.700 to Km 420.300)
(Km 447 to Km 470. 15)
(Km 476.15 to Km 498.970)
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6  Porbandhar - Bhiladi NH-8B PIU - Rajkot 1 Km 31
(Km 2.00 to Km 53.038)
7  Chittorgarh - Kota 76 PIU-3 3 Km. 237.629,
(Km 199.929 to Km 360.429) Chittorgarh Km. 294.469,
(Ew) Km. 340.979
Sub-Total : 1"
Other Projects
1 Ghaziabad Hapur & 24 PIU-Ghaziabad 1 Km 29.00 on NH - 24
Hapur Bypass 8.638 (Toll)
& bypass of Uttar
Pradesh
2 Samakhiyali Gandhidham 8A PIU-Palanpur 1 Km 324.200
306.00-362.16 Gujarat
3 Amravati Bypass Maharashtra 6 PIU-Amravati 1 Km 1.30 (Toll)
JNPT Package-| 4and 4B PIU- Panvel 1 Km 13.050 of NH-4B
with contact no
9870771002
Sub-Total : 4
BOT / Annuity
1 AV Expressway NE-1 PIU- 2 Km 2.8 at Toll Plaza
(Km 0.00 to Km 93.3) Ahmedabad and Km 86.00
Vadodara Toll
Plaza
2 Moradabad Bypass 24 PIU-Moradabad 1 Km 156.00
from Km 148.43 to
Km 166.65
3  Tambaram - Tindivanam; 45 PIU-Chennai 8 Km 32.00, Km.36.000
Km 28 to Km 121) with 108 services,
Tamil Nadu Km. 40.000, Km.
45.000, Km., 64.500,
Km. 95.00,
Km. 103.00 and
Km. 122.000
4 Rajamundry - 5 PIU- 1 Km 865.546
Dharmavaram Rajamundry
(Km 901.753 to
Km 848.743)
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5  Dharmavaram - Tuni 5 PIU- Km 824.396
(Km 848.753 to Km 799.998) Rajamundry
6 Tada - Nellore 5 PIU - Nellore Km 86, Km 125, Km
(Km 52.80 to Km 163.500) 156
7 Hyderabad - Vijayawada 9 PIU-Vijayawada Km 231.900
(Km 221. 140 to Km 270.340)
8  Jaipur - Kishangarh 8 PIU - Jaipur Km 286, Km 360
(Km 273.500 to Km 363.885)
9  Dausa - Mauha 1 PIU - Dausa Km 157
(Km 175 -Km 120)
10 Mahua - Bharatpur 1 PIU - Dausa Km. 65
(Km 120 -Km 63)
11 Bharatpur - Agra 1 PIU - Dausa Km. 31
(Km 63 -Km 18)
12 Delhi - Gurgaon 8 PIU-Gurgaon At IGI being
Expressway (Km 13.7 monitored through
to Km 42) WalkyTalky,  Km 24,
Km 42
13 Namakkal - Karur 7 PIU - Karur Km 272.950
(Km 248.625 to Ambulance has been
Km 292.600) provided by the
State Govt.
14 Karur - Dindigul 7 PIU - Karur Km 330, Km 351.
(Km 292.600 to Ambulances have
Km 373.725) been provided by
the State Govt.
15  Guna Bypass 3 PIU-Indore Km. 331.500
(Km. 319.700 to
Km.332.100)
16 Panagarh-Palsit 2 PIU-Durgapur Km. 517, Km.572.300
(Km. 517-Km.581.457)
17 Palsit - Dankuni 2 PIU-Durgapur Km. 617, Km. 632.400
(Km. 581.457-Km. 645.6)
18 Vadodara - Bharuch - 8 PlU-Vadodara Km. 135 km.157.75

Surat Km 108.700
to Km 263.000 Gujarat

km. 210 Km. 228
km.236 km.249 km.260

187



1 2 3 4 5 6

19  Gurgaon- Jaipur 8 PIU - Jaipur 6 Km 61, Km 116, Km
Section of NH - 8 150, Km 190, Km 211,
42.8-273.5 Haryana/ Km 242
Rajasthan

20 Chalthan- Dahisar 8 CMU-Manor 4 Km 297.36, Km
263.4-502 356.20, Km
Gujarat/Maharashtra 421.00, Km 470.00

21 Chennai -Tada11.00- 5 PIU-Chennai 1 Km 21.460
54.383 Tamil Nadu

22 Panipat - Jalandhar 1 CMU-Ambala 3 Km 146, Km 212.00,
Bypass 96-387.1 Km 328.00
Haryana/ Punjab

23 Chilakaluripet Vijaywada 5 CMU-Vijaywada 1 Km 417
Section 355.00-434.15 A.P.

24 Belgaum- Maharashtra 4 PIU-Dharwad 1 Km. 543
Border 515-592.240 Karnataka

25 Ambala- Zirakhpur 22 PIU-Chandigarh 1 Km. 22
5.739-39.950 Haryana

26 Swaroopganj- Palanpur 14 PIU-Palanpur 2 Km. 271, Km. 339
264.00-340.000 Gujarat
SuB-TOTAL * 59
GRAND TOTAL * 147

Statement-I/
State-wise number of ambulance made available

State Number of ambulances made available.

1 2

Andhra Pradesh 7

Arunachal Pradesh 3

Assam 14

Bihar 5

Chhatisgarh 10

Goa 4

Gujarat 17

Haryana 33
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Himachal Pradesh 15
Jammu & Kashmir 12
Jharkhand 14
Karnataka 22
Kerala 16
Madhya Pradesh 26
Maharashtra 27
Manipur 6
Meghalaya 8
Mizoram 10
Nagaland 4
Orissa 23
Punjab 19
Rajasthan 1"
Sikkim 9
Tamil Nadu 16
Tripura 15
Uttarakhand 20
Uttar Pradesh 51
West Bengal 1"
A & N lslands -
Chandigarh 3

Dadar & Nagar Havelli -

Daman and Diu -

Delhi 6
Lakshadweep -
Pondicherry -
TOTAL 437

Reconstruction of bridge over Tista river on NH 31

11507. SHRI SAMAN PATHAK: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

t Original notice of the question was received in Hindi
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(a) whether Government propose to reconstruct the bridge (Bagh bridge) over the Tista

river on the National Highway 31;
(b) if so, the details thereof; and

(c) Dby when the concept of Government to construct a bridge at Sevak Bazar (alternative

bridge of the old Bagh Bridge) is likely to come in force?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) There is no proposal for reconstruction of the existing Bagh Bridge over
river Tista on NH-31. However, a proposal for construction of a new bridge in addition to the existing
Bagh Bridge costing
Rs. 98.55 crore has been forwarded by the Government of West Bengal. As the work does not find a
place in the Annual Plan 2009-10 and the State has sufficient ongoing works in hand for completion
within allocated funds, there is no likelihood of the sanction being accorded to this work during 2009~
10.

Upgradation of state Highways to National Highways

1508. SHRI KANJIBHAI PATEL: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government of Gujarat has submitted a proposal to the Government of India for
the upgradation of State Highways to National Highways keeping in view that Gujarat has 25 per cent

of country's coast line with many ports which need to be upgraded to National Highway; and
(b) if so, the reaction of Government and the present status of the proposal ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Yes, Sir. Expansion of NH network is a continuous process and
declaration of new NH is taken up from time to time depending upon requirement of connectivity,

inter-se priority and availability of funds.
Vadodara-Mumbai express highway

1509. SHRI KANJIBHAI PATEL: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to refer to answer to Unstarred Question 730 given in the Rajya Sabha on 23rd October, 2008

and state:
(a) whether the Request for Qualification has been invited by Government;
(b) if so, whether the work on the said express way has been started;
(c) ifnot, the reasons therefor;

(d) whether it is a fact that Government of Gujarat has frozen land in 300 m width along the

proposed alignment of Vadodara-Mumbai Express Highways as back as 1991;
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(e) if so, by when the land acquisition will start; and

(f)  whether time frame has been fixed by the Government of India to start the Vadodara-

Mumbai Express Highway ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) No, Sir.

(b) Does not arise.

(o) As the feasibility study has not been completed so far, the request for qualification has

not been invited.
(d) YesSir.

(e) and (f) The process of land acquisition would be started after completion of the feasibility
study and it may take about two years to complete. The work is likely to be awarded by March, 2011

and targeted to be completed by 2015.
Progress of NH projects under the flagship NHDP

1510. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the current progress of the National Highway projects under the flagship National

Highways Development Programme (NHDP);

(b) whether Government has constituted a committee to speed up completion of these

projects: and
(c) if so, the recommendations of the committee and the action proposed thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Details of the overall present status of the National Highway projects under

National Highways Development Pcoject (NHDP) are enclosed as Statement (See below).

(b) and (c) Yes, Sir. Government has constituted a committee under the chairmanship of B.
K. Chaturvedi. Member, Planning Commission to ramping up of NHDP. The committee has given
wide ranging recommendations including modes of delivery of contracts, program financing,
borrowings, support required from the Government, modifications in Model Concession Agreement
(MCA), Request For Qualification (RFQ) and Request For Proposal (RFP). The Government has

accepted the recommendations of the committee and initiated actions to implement the same.
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Details of Overall status of National Highway projects under NHDP, as on 31 October, 2009

Statement

NHDP Phases Total Date of Approved Length Length To be Likely date of
Length Approval Cost Completed under awarded Completion
in km (Expenditure in km Imp.
till 31.10.2009)

in Rs Crore
| 7,498 12.12.2000 30,300 (36009.16) 7240 252 6 99% of GQ will be
GQ, EW-NS corridors, Port completed by Mar -10
connectivity & others
Il 6,647 18.12.2003 34,339 (34080.83) 3764 2227 657 Dec -2010
4/6-laning North South-East
West Corridor, Others
A 4,815 05.03.2005, 33,069 1045 2605 1165
Upgradation, 4/6-laning 27.10.2006 & 12.4.2007 Dec-2013
B
Upgradation, 4/6-Ianing 7,294 12.4.2007 47,557 - - 7294 Dec-2013
Total phase IIl (phase IIl A + 1IIB) 12,109 - 80,626 1045 2605 8459 Dec. 2013

(11051.97)
\% 20,000 July -2008 for 27,800 - - - Dec. 20 15 (as per
2 - laning with paved shoulders * 5000 km financing plan)
V
6-laning of GQ and High 6,500 05.10.2006 41,210 148 882 5470 Dec -2012
density corridor (1725.86)
\
Expressways 1000 02.11.2006 16,680 (NIL) NIL NIL 1000 Dec -2015
VI
Ring Roads, Bypasses and flyovers 700 km of 06.12.2007 16,680(NIL) 19 681 Dec-2014
and other structures ring roads/

bypass +
flyovers

192



Prevention of road accidents

1511. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government is aware that thirteen persons die every hour in road accidents in

the country and that more people suffer fatal injuries thereby; and
(b) if so, what precautions Government will take to prevent the accidents?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): (a) Yes, Sir.

(b) The safety of road users is primarily the responsibility of the concerned State
Government. However, this Ministry has taken several steps to improve road safety for road users

which are as under:

(i) Road safety is an integral part of road design at the planning stage for National

Highways/Expressways.

(i) Various steps to enhance road safety such as road furniture, road markings/road signs,
introduction of Highway Traffic Management System using Intelligent Transport System,
enhancement of discipline among contractors during construction, road safety audit on selected

stretches, have been undertaken by National Highways Authority of India.

(i) Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being

implemented by the Ministry since 1997-98 under plan activities.

(iv) Involvement of NGOs for road safety activities by Ministry of Road Transport and

Highways and National Highways Authority of India.
(v) Setting up of Driving Training School in the country.

(vi) Publicity campaign on road safety awareness both through the audio-visual and print

media.

(vii) Institution of National Award for voluntary organizations/individual for outstanding work

in the field of road safety.
(viii) Tightening of safety standards of vehicles.

(ix) Providing cranes and ambulances to various State Governments/NGOs under National
Highway Accident Relief Service Scheme. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches of National Highways under

its Operation and Maintenance contracts.
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(x)  Widening and improvements of National Highways from 2 lanes to 4 lanes and 4 lanes to

6 lanes etc.
Increase in vehicular traffic on Indian roads

15612. DR. K. MALAISAMY: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that the number of vehicles on Indian roads is increasing rapidly

particularly when about 12 lakh vehicles per year are produced and brought to use in India;
(b) if so, whether the existing roads can afford to absorb this heavy vehicular traffic; and

(c) whether this serious threat and problem has been taken cognizance after making a
thorough study of the problem at present and in future, if so, the long term and short term measures

taken with particular reference to major Metro Cities ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADV S. KHANDELA): (a) As per the latest information available, the number of registered
vehicles as on 31.3.2006 was around 896.18 lakh. On an average, the number of registered vehicles

has been growing at the rate of 10% per annum during the last few years.

(b) and (c) This Ministry is only responsible for development and maintenance of National
Highways. Some sections of National Highways suffer congestion due to high volume of traffic and
inadequate carriage way width. Upgradation in terms of capacity augmentation of National Highways
is a continuous process and sections of National Highways are considered for such augmentation
depending upon the traffic volume as well as the future growth of traffic. As regards other roads, the
State Governments are responsible for upgradation and maintenance of the same. The State
Governments are also responsible for taking measures to meet the growing demand of road space

specifically with respect to the roads within the urban areas.
Construction of road from Belgaum to Goa

1513. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the tender and other process with respect to construction of road from

Belgaum to Goa has been completed;
(b) the length of the proposed road;
(c) the estimated/tendered cost; and

(d) by when the project is proposed to be completed and details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The tenders for development of NH-4A from Belgaum to Goa have been

invited under two packages. The details of the same are as under:

Stretch Length Total Project Current Status

(in Km). Cost (Rs. in crores)
Belgaum- Goa/ 82 359 Request for Qualification
Karnataka border to be received in

December, 2009

Goa/ Karnataka 65 471 Request for Proposal
Border-Panaji bids received and are

under evaluation.

The construction period for the Goa/Karnataka Border-Panaji stretch is 910 days from the

appointed date.
Construction of 4 and 6 lane roads on NHS in AP

1514. SHRI PENUMALLI MADHU: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) the details of the companies engaged in the construction of 6 and 4 lane roads on the

National Highways in Andhra Pradesh, under North-South and Golden Quadrilateral Projects;
(b) the details of targets set for each company;

(c) whether it is a fact that the companies have not been able to adhere to the targets and

projects run into cost and time-overrun;
(d) if so, the details of such projects and the companies involved behind this; and
(e) the reasons for giving extension of time for completing the projects ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (e) Details of the companies engaged in the construction of 6 and 4 lane
roads on the National Highways in Andhra Pradesh under Golden Quadrilateral Projects and North-
South corridor including details of time-overrun are given in enclosed Statement-I and Il respectively
(See below). Some projects were delayed due to delays in land acquisition, shifting of utilities,
relocation of religious structures, delay in obtaining permission for quarrying, unseasonal rains etc.

and hence extensions were given.
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Statement-/

List of Golden Quadrilateral Projects in the State of Andhra Pradesh Status as on 31.10.2009

Sl.No. Stretch NH. Total Completed Present Date of Date of Total Time Contractor or
No. Length length in status Start completion  project over Concessionnaire
in km in km as per costin runin
contract  Rs. crore months
1 2 3 4 5 6 7 8 9 10 "
1 Ankapalli - Tuni 5 58.95 58.95 4laned May-02 Jan-05 283.2 2 GMR - Tuni - Ankapalli
Express Ltd.
2 Vijayawada - Chilkaluripet 5 23.78 23.78 4 Laned Mar-99 Jan-03 68 10 IUM-Gayatri
Package IlI
3 Vijayawada - Chilkaluripet 5 2.88 2.88 4Laned May-99 May-02 58 0 UP State Bridge
Package IV Corporation Ltd.
4 Bridges Section (AP-19) 5 2.45 2.45 4laned  Aug-01 Mar-05 136.45 13 Larsen & Toubro Ltd.
5 Bridges Section (AP-20) 5 0 0 4Laned  Aug-01 May-05 131.33 15 Larsen & Toubro Ltd.
6 Korlam - Palasa (AP-4A) 5 29 29 4laned  Sep-01 Aug-05 135.11 19 Skanska Cementation
India Ltd.
7 Icchapuram - Korlam (AP-4B) 5 33 33 4 laned  Sep-01 Dec-05 143.05 23 Skanska Cementation
India Ltd.
8 Palasa- Srikakulam (AP-2) 5 74 74 4laned  Jun-01 Jun-05 324 7 SPCL- IVRCL
9 Srikakulam-Champawati (AP-1) 5 48 48 4laned Dec-05 May-07 171.97 5 SEW Construction
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20

21

22

Champawati- Vishakhapatnam
(AP-3)

Bridges section (AP-6)
Vijayawada - Chilkaluripet
Package Il

Vishakhapatanam - Ankapalli
Vishakhapatanam - Ankapaili
Nellore - Tada (AP-7)

Tuni Dharmavaram

(AP-16)

Dharmavaram - Rajahmundry
(AP-15)

Divancheru (near
Rajahmundry) - Gowthami
Gowthami - Gundugolanu
(AP-18)

Vijayawada - Rajamundry
Section (near Eluru)

Eluru-Vijayawada Package V

Vijayawada - Chilkaluripet
Package 1

46.2

32

21.71
24.98
110.52

47

53

34.95

81.08

72

25

46.2

32

21.71
24.98
110.52

47

53

34.95

81.08

72

25

4 Laned

4 Laned

4 Laned

4 Laned
4 Laned
4 Laned

4 Laned

4 Laned

4 Laned

4 Laned

4 Laned

4 Laned

4 Laned

Jun-01

Sep-01
Mar-99

Apr-91
Aug-93
Aug-01

May-02

May-02

Jun-01

Aug-01

Jun-00

Dec-97

Mar-99

Feb-05

Jul-05

Jan-03

Mar-95
Jan-97
Dec-03

Aug-05

Mar-05

Mar-05

Feb-04

Mar-02

Jan-02

Jan-03

200

79.14

80

45.88
52.47
621.35

231.9

206

130.8

323.35

19

134

60

12

15

Unitech-Nagarjuna
Construction Co. Ltd. (J.V.)

Navyug Engg. Co. Ltd.

IJM-Gayatri

KMC Construction
Atlanta Construction
CIDBI Malaysia

Andhra Expressway
Limited

Rajahmundry Expressway
Ltd. - Gammon (JV)

Punj Lloyd Ltd.

LIMAK - SOMA (JV)
Madhucon Projects Ltd.
Madhucon Projects Ltd.-

Binapuri (JV)
IJM-Gayatri
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1 2 3 4 5 6 7 8 10 1
23 Chilkaluripet - Ongole 5 66 66 4 Laned Jun-01 Mar-06 319.21 27 IUM-Gayatri
(AP-13)
24 Ongole - Kavali (AP-12) 5 72 72 4 Laned Aug-01 Sep-05 321.41 17 HO - HUP - Simplex (JV)
25 Kavali - Nellore (AP-11) 5 43.8 43.8 4 Laned May-01  May-05 181 15 Patel - KNR (JV)
26 Nellore Bypass 5 17.17 17.17 4 Laned Oct-02 Sep-04 143.2 -1 Consortium of Soma
Enterprises & Navayuga
Engg. Co. Ltd.
27 Bridges section (AP-5) 5 0 0 4 Laned Aug-01  Sep-03 Al -5 Prasad & SEW (JV)
Statement-1/

List of NS Projects in the state of Andhra Pradesh: Status as on 31.10.2009
SI.No. Stretch NH. No. Total Completed  Present Date of Date of Date of Total Time Contractor or

Length length in status Start comple- comple-  project over Concessionaire

inkm Km tion tion/ cost run in

as per date of months
contract  anticipated
completion
1 2 3 4 5 6 7 8 9 10 " 12
NHDP Phase 1
1 Thondapalli to 7 12.5 12.5 4 Laned Dec-99 Jun-01 Jan-03 27.63 19 Maharia surfacing
Farukhanagar
(NS/9)
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Kalkallu village to
Gundla Pochampali
(NS-8)

Gundla Pochampalli
to Bowenpalli

Shivarampalli

NHDP Phase I

4

Islam Nagar to
Kadtal (NS-2/BOT/
AP-7)

Hyderabad Bangalore

section (ADB-11/C-13)

Hyderabad Bangalore

section (ADB-11/C-14)

Hyderabad
Bangalore section
(ADB-11/C-I5)

MH/AP border to

Islam Nagar (NS-2/BOT/

AP-6)
Kadal to Armur
(NS-2/BOT/AP-8)

17

48

40

42

45.6

55

31

17

16.2

39.51

29.75

38.75

36.5

39.75

30.89

4 Laned

Under

Implementation

Under

Implementation

Under

Implementation

Under

Implementation

Under

Implementation

Under

Implementation

Under

Implementation

Dec-99

Dec-05

Mar-07

Mar-07

Mar-07

Mar-07

May-07

May-07

Dec-01

Dec-06

Mar-10

Sep-09

Aug-09

Aug-09

Nov-09

Nov-09

Apr-02

Dec-09

Jul-10

Jun-10

Apr-10

Apr-10

Mar-10

Nov-09

40.83

71.57

546.83

243.38

205.92

243.64

360.42

271.73

36

A. L. Sudershan &
Co.

M B Patil

Constrtuction Ltd.

Patel - KNR (JV)

Continental Engg.

Corporation
CGGC - SOMA

Q)

CGGC - SOMA
W)
SOMA-Avinash

Consortium

HCC Ltd.
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1 2 3 4 5 6 7 8 9 10 1 12

10 Hyderabad Bangalore 7 42.6 26.88 Under Mar-07 Sep-09 Jun-10 239.19 9 Continental Engg.
section (ADB-11/C-12) Implementation Corporation

1 Farukhanagar to 7 55.74 55.74 4 Laned Aug-06 Feb-09 Mar-09 302 1 Larsen & Toubro
Kotakatta (NS-2/AP-4) Ltd. (L & T)

Western Andhra

12 Armur to Kadloor 7 59 0 Under - - - 390.56 - M/s Navyouga
Yellareddy (NS-2/AP-I) Implementation KPCL Consortium

13 Kadloor Yellareddy 7 85.74 85.74 4 Laned Sep-06 Mar-09 Mar-09 490 0 GMR Infrastructure
to Gundla Pochampalli Ltd.
(NS--2/BOT/AP-2) GMR Energy Ltd.

Consortium

14 Hyderabad Bangalore 7 74.65 74.62 Under Sep-06 Mar-09 Nov-09 592 8 IL & FS CTNL

section (NS-2/BOT/ Implementation Consortium
AP-5) (Andhra Pradesh)

15 Hyderabad Bangalore 7 40 33.9 Under Mar-07 Aug-09 Apr-10 194.8 8 CGGC - SOMA (JV)
section (ADB-11/C-10) Implementation

16 Hyderabad Bangalore 7 42.4 35.8 Under Mar-07 Aug-09 Apr-10 208.46 8 CGGC - SOMA (JV)
section (ADB-11/C-11) Implementation

17 Farukhanagar to
Kolakatta (NS-2/AP-3) 7 46.16 46.16 4 Laned Aug-06 Feb-09 Feb-09 255 0 GMR Energy Ltd.

& GMR Infr-

astruture Ltd.

200



Jute mills on the verge of collapse
1616. PROF. ALKA BALRAM KSHATRIYA:
SHRI MAHENDRA MOHAN:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of TEXTILES be pleased to state:
(a) whether Government is aware that several Jute mills in the country are on the verge of
collapse;
(b) if so, the details thereof;
(c) whether the Indian Jute Mills Association has urged Government to provide funds for the
modernisation of the Jute mills; and
(d) ifso, the reaction of Government thereto?
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) No,Sir.

(c) and (d) The Government is aware of the technology obsolescence affecting the growth
and development of jute textiles industry, and have taken steps to modernize the Jute Industry in
consultation with various stakeholders, including the Indian Jute Mills Association (IJMA). This
includes continuation of the Technology Upgradation Fund Scheme (TUFS), and implementation of
Acquisition of Machinery and Plant (Subsidy Component) under the Mini Mission-IV of the Jute
Technology Mission (JTM) during the Xith Five Year Plan period.

Quantity of handloom clothes supplied by ACASH
1516. SHRI ALI ANWAR ANSARI: Will the Minister of TEXTILES be pleased to state:
(a) whether it is a fact that Association of Corporation and Apex Societies for Handlooms

(ACASH) is authorised to supply handlooms clothing in different ~Government

Departments/Ministries;
(b) if so, the details of orders given to ACASH in between March, 2004 to October, 2009,

month-wise; and

(c) the details of quantity and amount of handlooms clothing supplied by ACASH between
March, 2004 and October, 20097

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) Yes, Sir, The Association of Corporations and Apex Societies of Handlooms
(ACASH) is authorised as the nodal agency for the supply of handloom goods by the Ministries/
Departments/ Agencies of Government of India on Single Tender System basis.

(b) and (c) Month-wise details of orders received & executed is not maintained. However,

the year-wise details are enclosed in the Statement.
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Statement
Details of item-wise orders received and executed from March, 2004 to October, 2009

(A) ltemwise orders received from March 2004 to October 2009

March-04 2004-05 (April 2005-06 (April 2006-07 (April 2007-08 (April 2008-09 (April 2009-2010 (April
2004 to March 2005 to March 2006 to March 2007 to March 2008 to March 2009 to October
2005) 2006) 2007) 2008) 2009) 2009)

S.No. ltem Quantity Value  Quantity  Value Quantity Value Quantity  Value Quantity Value Quantity Value Quantity Value
(nos. (Rs.in (nos.  (Rs.in (nos.  (Rs.in  (nos. (Rs.in (nos. (Rs.in (nos. (Rs.in (nos. (Rs.in
lakhs) lakhs)  lakhs)  lakhs) lakhs) lakhs) lakhs)  lakhs) lakhs ) lakhs) lakhs) lakhs) lakhs)  lakhs)
1 Blanket 0.00 0.00 1.32 3956.93 0.99 346.14 1.21 424.95 1.70 398.82 2.19 512.55 1.88 441.00
2  Bedsheet 0.02 1.74 10.80 1188.20 8.26 975.09  10.83 1322.09 4.50 549.40 15.13  1847.63 7.63 935.85
3  Durry 0.00 0.00 1.26 249.79 1.51 344.08 1.53 292.54 2.30 582.58 2.12 444.40 1.1 252.63
4 Sarees 0.00 0.00 0.95 148.78 1.74 27013  0.46 70.30 0.26 40.77 0.18 28.06  0.09 16.45
5 Misc. items 3.05 283.78 350.86 554.72 364.06 458.14 305.95
TOTAL 0.02 4.79 14.33  2266.48 12.50 2286.30 14.03  2664.60 8.76 1935.63 19.62 3290.78 10.71 1951.88

(B) ltemwise orders executed from March 2004 to October 2009
1 Blanket 0.21 64.55 1.80 576.17 0.86 298.74 0.92 322.57 1.18 377.81 1.75 561.37  0.69 221.65
2  Bedshest 0.21 23.23 3.06 337.04 1.17  1380.58 15.37  1375.59 5.96 727.28 10.08  1229.94 7.87 960.70
3 Durry 0.65 131.67 1.25 254.31 2.01 417.95 1.92 390.15 1.96 421.85 2.10 461.11 1.62 3569.29
4  Sarees 0.25 38.85 1.70 264.95 1.47 227.39 0.74 114.65 0.50 78.05 0.15 24.60  0.20 31.69
5 Misc. items 7.38 216.1 392.46 533.12 312.50 432.03 392.24

TOTAL 1.32 265.68 7.81 1647 .58 5.51 2717.12  18.95  2736.08 9.60 1917.49 14.08 2709.05 10.38 1965.574
NoTE:

1 There are regular flow of orders from April to March from the indentors and supplies are made according to the delivery schedules mentioned in the supply order. Delivery period of supply orders are 3-6
months or even more. Some times, delivery period are extended and in such cases, supplies spill over to subsequent periods.

2 Misc. items are less value items comprising of sponge cloth, handloom doth, pillow cover, towels etc., the turnover of which is negligible as compared to total turnover.

3 Execution of orders will invariably not match the receipt of orders because the current year supplies include the order received in the past years.
In case, the value of the orders executed is less than that received for that year, the balance remain pending for supplies to be completed in the subsequent years.
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Enhancing health insurance cover to weavers
1517. SHRIMAT1 MOHSINA KIDWAI: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has launched a health insurance programme last year for weavers

in the handloom industry;

(b) if so, whether an initial payment entitles a family of four to cover medical expenses
totalling Rs. 15,000/-, but the weavers find it too little and the process to claiming the amount

tedious and at times humiliating;

(c) if so, whether Government will enhance the insurance cover and make it more friendly

for the weavers; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) The Government of India has been implementing the Health Insurance Scheme for

the XI Plan from 2007-08 for providing health care facilities to the handloom weavers.

(b)  Under the Health Insurance Scheme, the weaver's family of four is entitled for all medical
benefits worth Rs. 15,000/ - on payment of his/her share of premium. The weavers can easily avail of
cashless facility from the nearest OPD centres and IPD hospitals empanelled with the implementing
agency /.e. ICICI Lombard General Insurance Company Ltd. In the case of reimbursement, the
insurance company /.e. ICICI Lombard shall reimburse expenses incurred by the weavers within the
stipulated time and on submission of prescription and the vouchers for the medicines to the local
coordinators. The process is simple and easily accessible in the clusters. Delay in the re-

imbursement is mostly due to incomplete documents only.

(c) At present there is no proposal for enhancing the insurance cover under the Health

Insurance Scheme.

(d) The enhancement in the insurance cover will involve a higher rate of total premium which
will also result in increase in the weaver's share of premium causing additional burden on the weavers
and many weavers may not be able to pay the increased premium. The present Health Insurance
Scheme covers all pre-existing as well as new diseases and a substantial provision has been kept for

OPD. The annual limit per family is Rs. 15,000/ -out of which OPD cover is Rs. 7,500/ -.
Decrease in export of apparels
1518. SHRI T.T.V. DHINAKARAN: Will the Minister of TEXTILES be pleased to state:
(a) whether the export of apparels has decreased in the first half of this year;

(b) if so, the reasons therefor; and
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(c) the action taken to increase the exports?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) As per the provisional figures of the Directorate General of Commercial Intelligence
and Statistics (DGCI and S), Kolkata, India's exports of apparels (readymade garments) was
Rs.26484 crore during the 1st half of the calendar year 2009 recording an increase of 21% over the
exports during the corresponding period of the previous year. However, in dollar term the export of
apparels during this period was US$ 5374 million which denoted an increase of 0.02% over the

corresponding period of 2008.
(b) Does not arise.

(c) The Government is pursuing a multi-pronged action to increase exports, including
introduction of stimulus package consisting of taxes, duties and interest rebates, enhanced
incentives under various schemes of the Foreign Trade Policy (2009-14) to various lines of textiles
and clothing (T and C) products and mounting of mega shows abroad to enhance exposure to the

diverse range and capagcities of India's T and C industry.
Formulating proactive cotton policy
1519. SHRI T.T.V. DHINAKARAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government proposes to formulate a proactive cotton policy and level playing

field to textile industry in order to compete with other countries;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) Yes sir.

(b) The Government of India has constituted a Working Group to formulate a National Fiber
Policy. The Ministry of Textiles is the nodal Ministry and secretary (Textiles) is the Chairperson of the
said Working Group. The Terms of Reference, inter-alia, laid down the emphasis on self sufficiency in
the fiber not only to meet its own demand for internal consumption, but also for exports of fiber as
also of the value added finished products. It also lays down the issue of promoting all fibers (which

also include cotton fiber).
(c) Question does not arise in view of above.
Proposal to increase handloom clusters in Tamil Nadu

1620. SHRIMATI JAYANTHI NATARAJAN : Will the Minister of TEXTILES be pleased to state:
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(a) whether handloom clusters have been developed in Tamil Nadu under the Integrated

Handloom Development Scheme;

(b) if so, the details thereof, districtwise;

(c) the total number of weaver beneficiaries covered by these clusters in the State;

(d) whether Government proposes to increase the clusters in the State; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes, Sir. During the year 2007-08 & 2008-09, 37 handioom clusters have
been sanctioned to the State of Tamil Nadu under the Integrated Handlooms Development Scheme.

District-wise details are as under:-

S. No. Name of the District Name of the Cluster

1. Thiruvallur Padirivedu

2. Kancheepuram Pillyarpalayam

3. Vellore Sholinghur, Gudiyatham, Thirumalpur

4. Cuddalore Pudupettai, Naduveerapattu

5. Villupuram Kandachipuram, Esalam

6. Thanjavur Thirubuvanam, Ayyampattai

7. Prembalur Jayamkondam

8. Karur Vengamedu

9. Nammakal Edapadi, Paramatthi Vellore

10. Salem Attayampatti, Dodagapattai

1. Erode Appakudal, Thandampalaym, Dasappa Gounden
Pudur, Chennimalai, Doddampalayam

12. Coimbatore Sirumugai, Thiruppur, Pollachi

13. Madurai Nilayur, Vandiyur, Sellur

14. Dindigal Palani, Chinnalapatti

15. Ramnathapuram Emaneswaram, Paramakudi

16. Virudhunagar Punalveli, Srivilliputhur

17. Tirunelveli Veeravanallur, Sawyarpuram

18. Kanyakumari Palliyadi

(c) 16,458 beneficiaries weavers are covered by these clusters.

(d) and (e) Yes, Sir. The Government of India has fixed an indicative target of 09 Clusters for

2009-10 for the State of Tamil Nadu.
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Closed textile mills
11521. SHRI AMIR ALAM KHAN : Will the Minister of TEXTILES be pleased to state:

(a) the State-wise and UT-wise names of the closed textile mills in the country including
Uttar Pradesh;

(b) the number of such closed mills;
(c) the reasons for the closures of these mills;
(d) the details of the assets and liabilities of each closed mill;

(e) whether any proposal is pending with Government regarding the sale and commercial
use of these mills;

(f)  if so, the mill-wise details thereof; and
(9) by when these proposals are likely to be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Details of closed textile mills in the country including Uttar Pradesh is given
in the enclosed Statement-I (See below).

(c) The main causes of closure of textile mills can be attributed to various external and
internal factors such as excess capacity, low productivity of both machine and labour due to lack of
modernisation, poor management, stagnant demand and inability on the part of them (sick units) to
access export market, failure to diversify in emerging areas, increase in the cost of inputs particularly
labour and electric power, difficulties in getting timely and adequate working capital finance, irrational
fiscal levies, internal factors etc.

(d) The details of assests and liabilities of closed NTC mills are given in the enclosed
Statement-Il (See below). The details of assets and liabilities in respect of Non-SSI mills other than
NTC are not available.

(e) No, Sir.
(f) and (g) Does not arise.
Statement-/

State-wise no. of cotton man-made fibre textile mills
(Non-SSI units) closed as on Sept. -2009

S.No Mill Name

1 2

Andhra Pradesh
1 Anantapur Cotton Mills

2 The Andhra Coop SPG Mills Ltd

tOriginal notice of the question was received in Hindi.
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2

21
22
23
24
25

26

27

28

29

30

31

32

33

The Cherala Co-Operative Spinning Mills Limited

Karimnagar Coop SPG Mills Ltd

Sathavahana Cotton Growers Coop Spinning Mills Ltd

The Nandyal Co-op SPG Mills Ltd

The Hemalatha Textiles Limited

The Rayalaseema Mills Limited

Shree Ramchandra Spg. Mills

Sri Veera Venkatalakshmi Textiles (P) Limited

G.N.Products (P) Ltd (Adoni SPG. & WVG Co) Kothari Ind Corpn
Andhra Cotton Mills Ltd

Saicharan Cottons (P) Ltd (Anusuya Spinners Ltd)

Sri Murjrali Spinning Mills Ltd. (Venkatachalapathi Mills Ltd)
Sarvaraya Textiles Limited

Penguin Textiles Limited

VSM Spinning Mills P Ltd (Venkataraya Spg Mills P Ltd)

Leena Textiles Limited

Omkareshwar Spinning Mills (P) Ltd (Quality Spg & Weav P Ltd
Navya Spinning Mills Limited (EOU)

Sri Nagaratnamma Textiles Ltd

Kumars Cotex Ltd (EOU)

Srintvasa Spg Mills Pvt. Ltd.

Sree Srinivasa Spg Mills P Ltd

Sudha Sewing Threads Limited

Sree Kalyana Srinivasa Tex Ltd

Samrat Spinners Ltd Eou (Sree Satyam Spg. & Wvg. Mills Ltd.)
Shri Maruthi Textiles Ltd

Parkins Textiles (P) Limited

Feno Fiber Limited

S.L.S. Textiles Limited

Sirilaxmi Fibres Limited

Dewan Bahadur Ramgopal Mills Ltd
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Assam Co-Operative Spinning Mills

2 Assam Cotton Mills Ltd

3 Assam Polytex

4 Sahid Kusal Kanwar Sutakal Limited

5 Assam Syntex Ltd - No 2

6 Assam Polyester Co-Operative Society Limited
7 Assam State Textile Corporation Limited
Bihar

1 Bhagalpur Co-Op. SPG Mills Ltd.

2 Pandaul Co-Op SPG Mills Ltd.

3 Siwan Co-Op SPG Mills Ltd.

4 Dumraon Textiles Limited

Gujarat

1 Ahmedabad New Textile Mills

2 Shreenath Spinners Limited

3 Star of Gujarat Textiles Mills Limited

4 Hathising Mfg. Co. Ltd

5 Neptune Spin Fab Limited

6 The Ahmedabad Kalser-1- Hind Mills Co. Ltd
7 Ahmedabad Mfg Calico PTG Co. Ltd

8 Nav-Jyoti Investment and Dealers Ltd.

9 Maheshwari Mills Limited

10 Continental Textiles Mills Ltd

1 The Raipur Manufacturing Comany Limited
12 Shri Ambica Mills Ltd No. 1

13 Manjushri Textiles

14 Manechchowck & Ahmedabad Mfg. Co. Ltd.
15 Monogram Mills Co. Ltd.

10 Ahmedabad Cotton Mills
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17 New Swadeshi Mills

18 Sarangpur Cotton Manufacturing Co.

19 Silver Cotton Mills

20 Sahayog Textiles

21 Jagruti Synthetics Limited

22 Kamadgiri Synt. Ltd

23 The Mahendra Mills Limited

24 Aryaman Spinners (P) Limited

25 Arunoday Mills Limited

26 Asarwa Mills (Unit of Bengal Tea & Fabrics Limited)
27 Broach Textile Mills Limited

28 Madhu Textiles Ahmedabad Ltd.

29 Niranjan Mills ( A Div. of Piramal Spg. & Wvg. Mills Ltd.)
30 Standard Industries Limited (Surat Cotton Unit)

31 Navsari Cotton & Silk Mills Ltd

32 Priyalaxmi Mills (Unit of ST. C. Ltd.)

33 Kanti Cotton Mills (A Unit Of G.S.T.C.Ltd.)

34 New Jehangir Vakil Mills (Unit of G.S.T.C. Ltd.)

35 Shree Shubhlaxmi Mills

Haryana

1 B R D Textiles Limited (Sri Baba Rupadas Spg. Mills (P) Ltd)
2 Jai Laxmi Spinning Mills

3 K. K. Spinners Pvt Ltd

4 Matta Yarn

5 S.K. Cotex Pvt Ltd

6 Sheetal Spinning Mills (P) Limited

7 Moudgil Fibres Ltd.

8 Aggarsain Spinners Ltd.

9 Radhika Spinning Mills Ltd.

10 Jind Textiles Ltd.
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1 Mittal Cot-Fab (P) Ltd.

12 A. V. Cottex Limited

13 Setia Spinning Mills

14 Garg Spinning Mills

15 Sunheri Cotton Spinners (P) Ltd.

16 Padam Cotton Yarns Limited

17 Popular Spinners (P) Ltd.

18 Sahil Industries (P) Ltd.

19 S.R.Cottex (P) Limited

20 Celeste International Unit No.2

21 Mahalakshmi Cotspin Limited (Parshva Exports Ltd)
22 Radhika Fibres India Ltd.

23 Laxmi Fibre (P) Ltd.

24 Shree Jagdamba Cotex Ltd.

25 K.C. Textiles Limited.

26 Rama Fibres Ltd.

27 East India Syntex Limited

28 Gee Kay Textiles Limited

29 Varsha Spinning Mills Limited

30 Mahalakshmi Spinners Ltd.

31 Raj Fibres (P) Ltd.

32 Shree Shyam Cotspin Ltd (Shree Shyam Textile Ltd)
33 Celeste International Ltd. (Former Orde Textiles Ltd) (EOU)

Jammu & Kashmir

1 Hindustan Electro Graphite Limited (Textile Div)
Karnataka

1 Sree Yallamma Cotton Woollen & Silk Mills

2 Sri Venkatesh Co-Op Textile Mill

3 The Bagalkot Coop Spinning Mill Ltd.

4 The Co-Operative Spinning Mills Limited
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5 The Belgaum Co-Operative Cotton Spinning Mill Limited
6 Malaprabha Co-Operative Spinning Mill Limited

7 Fungabhadra Farmers Co-Op Spg. Mill Ltd.

8 Rayots Textiles & Oils (P) Limited

9 Sai Lakshmi Ind. P Ltd (EOU)

10 Lalji Makekji Ind. Ltd.

1 Chandra Spg. and Wvq Mills Pvt Ltd.

12 Nandi Hasbi. Textile Mills Ltd.

13 Sree Siddheswara Textile Mills (P) Limited
14 Sree Jayalakshmi Textiles

15 Davangere Cotton Mills

16 Chigateri Mills

17 Beclay Spg & Wvg Co. Ltd.

18 Dodballapur Spinning Mills P Ltd.

19 Shankar Textile Mill

20 Sridevi Textiles Pvt. Ltd.

21 Maladinni Yarn (P) Limited

22 Mahadev Textile Mills

23 Minarva Mills Ltd.

24 Binny Limited (Bangalore Woollen Cotton & Silk Mills)
25 T R Mills Pvt Ltd.

26 Ramkumar Mills Pvt Ltd (Ramkumar Mills)

27 Gogte Textiles Limited Eou

Kerala

1 Balaji Modern Spinners Pvt Ltd.
2 Thanikudam Bhagawati Mills Ltd.
3 Sreela Spinners Ltd.

4 Sri Asoka Textiles Ltd.

5 Vanajaa Textiles Limited

6 Madras Spinners Limited
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7 Trivandrum Spinning Mills Limited
8 Thiruvepath1 Mills (P) Limited
9 Kerala Spinners Limited

10 Parvathi Mills
1 The Western India Cottons Ltd.
12 Chakolas Spg & Wev. Mills Ltd.

Madhya Pradesh

1 Kowa Spinning Limited

2 Dhar Spinners (P) Limited

3 Maya Spinners Limited Unit No. Il (Eou)
4 Nimar Textiles Limited

5 Bharat Commerce & Industries Limited
6 Hope Textiles

7 Hope Textiles Ltd.

8 Kind Syntex Ltd.

9 Binod Mills Co Ltd.

10 Bimal Mills
1" Gangwal Udyog
12 Hukumchand Mills Ltd.

13 Shree SajjanMills Ltd (M.P. State Textile Corp. Ltd.)

Maharashtra

1 The Modern Mills Limited

2 The Dawn Mills Co Ltd.

3 The Bombay Dyeing & Mfg. Co. Limited (Spring Mills)
4 Shreeniwas Cotton Mills Ltd.

5 The Simplex Mills

6 Western India Spg & Mfg. Mills (UAP).

7 Agashiv Shetkari Vinkari Sahkari Soot Girni Limited

8 Baramati Co-Operative Spinning Mill Limited
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9 Jawahar Shetkari Sahakari Roto Soot Girni Limited

10 Shri Markandeya Hatmag Vinkar Sah Soot Girani Niyamtt
1 The Nagpur Vinkar Sahakari Sut Girni Maryadit

12 Solapur Vinkar Sahakari Soot Girani Niyamit

13 Vishwa Bharati Spg & Wvg Coop Socy Ltd.

14 The Maharashtra Co-Operative Spinning Mills Limited

15 The Nanded Sahakari Girnimaryadrt

16 Shrirampur Taluka Kapus Utpadak Sahsoot Girni Maryadit
17 Jawahar Sahakari Kapus Utpadak Soot Girni Maryadi

18 Jalgaon Kapas Utpadak Sah Soot Girni Ltd

19 Yeshwant Sahakari Soot Girani Niyamit

20 Nasik District Co-Operative Spinning Mills Limited

21 Prabhawati Sah Soot Girni Marayadit

22 Sanjay Gandhi Kapus Utpadak

23 Rajarambapu Co-Op. Spg. Mills Limited (EOU)

24 Ratnagiri Co-Op Spinning Mills Limited (Eou)

25 Ambient Spintex Limited

26 Vijay Mills (Unit of M.S.T.C.)

27 Shree Balaji Spinning & Weaving Mills

28 Narsinggirji Mills

29 The Pratap Spg. Wvg. & Mfg. Co. Limite

30 Empress Mills (Central India Spg. & Wvg. & Mfg. Co. Ltd.)
31 Pulgaon Cotton Mills Limited

32 Devagiri Textile Mills Limited

Orissa

1 Gopinath Weavers Co-Op Spg. Mills

2 The Orissa Weavers Co-Operative Spg Mills Limited
3 Kalinga Weavers Co-Operative Spinning Mills Limited
4 Utkal Weavers Coop Spg Mills Ltd

5 Jaganath Weavers Coop Spg Mills
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6 Shree Sarala Weavers Co-Op. Spinning Mills Limited
7 Akhandalmani Spinners & Exporters Limited

8 Baikuntha Cotton Mills Pvt. Ltd

9 Orissa Spinning Mills Limited

10 Baripada Spinning Mills

1" Lingnraj Textiles P Ltd

12 Bhaskar Textile Mills

13 Sonepur Spinning Mill

14 Orissa Textile Mills Limited

Punjab

1 Kharar Textile Mills

2 The Abohar Co-Operative Cotton Mktg. & Spg. Mills Limited
3 The Mansa Co-Operative Spinning Mills Limited

4 The Goindwal Co-Operative Spinning Mills Limited
5 Ganpati Cotsyn Limited

6 Arihant Cotsyn Limited

7 Treveny Spinning Mills (P) Limited

8 Accord Cotsyn Limited

.9 Bharat Commerce & Industries Limited

10 Punjab Spinning & Weaving Mills Limited

1" Arihant Cotsyn Limited Eou

12 A.P Enzymes (India) Limited

Rajasthan

1 Udaipur Cotton Mills

2 Simra Industries (P) Limited

3 Bhaval Synthetics (1) Limited

4 MV Cotspin Limited

5 Reflex Textiles Limited

6 Shree Sakaria Spinners Limited

7 The Krishna Mills Limited
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8 Jaipur Spg & Wvg Mills Ltd.

9 Podar Spg Mills Ltd.

10 Derby Textiles Limited

" Modern Threads (India) Limited
12 Jaipur Syntex Limited

13 Sagar Spg Mills Limited

14 Aditya Mills Ltd.

15 Shree Shiva Spinners Limited

16 Modern Syntex (India) Limited
17 Shruti Synthetics Limited

18 Super Syncotex (India) Limited
19 Modern Polyster Yarn (EOU) (Unit of Modern Threads (1) Ltd)
20 Saraf Synthetics (Raj.) Ltd.

21 JCT Ltd.

22 The Mewar Textile Mills Limited

Tamil Nadu

1 The Erode District Co-op. Spg, Mills Ltd. (Pertyar Dist.)

2 Chandra Textiles Limited (Udamalpet Unit)

3 Sri-Muthukumaran Cotton Mills (P) Limited

4 Amutha Mills (P) Limited

5 Enviro Clean Systems Limited (Fibres Vision)

6 Coimbatore Popular Spinning Mills Limited Unit — II

7 Gnanambikai Mills Limited B- Unit

8 Sree Niveditha Textiles (P) Limited

9 Vidhya Lakshmi Mills (Unit of Sri Sharada Parameshwari Tex)

10 K.V.S. Spinners (P) Limited

1 Rajam Textile Mills Limited (Vangothai Textile Mills Ltd.)
12 Umw Industries Limited (Textiles Division)
13 Ganesh Spinners
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21

22

23

24

25

26

27

28

29

30

31

32

33

34

35

36

37

38

39

40

11

42

43

Sri Vigneswara Textiles (formerly B.P.L Spinners)
Nangallar Textiles P. Ltd.

The Coimbatore Pioneer Mills Limited (Unit A)

The Kasthuri Mills Limited

Rajanarayan Textiles Ltd.

Kwality Spinning Mills Limited

The Coimbatore Pioneer Mills Limited B-Unit

Prashanth Textiles Ltd.

Sarguna Textiles (P.) Limited

Coimbatore Popular Spinning Mills-Limited

Swarnambigai Textiles

The Krishna Mills (P.) Limited

K. Sivasubramaniam Spinners (P.) Ltd.

Suryasree Spinning Mills (P.) Ltd. (Surya Spg. Mills (P) Ltd)
Naina Mohamed Spinning Mills (P.) Ltd.

Vishnu Lakshmi Mills

Coimbatore Sri Deepa Textile Mills (P.) Limited

Palani Andavar Cotton & Synthetic Spinners Ltd. Unit - 2
Tamarai Mills Ltd (The CBE Kamala Mills)

The Suguna Mills Pvt. Ltd.

The Dhanalakshmi Mills Limited

Pioneer Spinners

Theramanathapuram District Co-Op. Spinning Mills Limited
The South India Co-Operative Spinning Mills Limited

The Tiruchendur Co-Op Spinning Mills Limited

The Salem Co-Operative Spinning Mills Limited

The Tiruchirapalli District Co-Op Spg. Mills Limited

The South Arcot District Co-Op Spg. Mills Limtted

The Madurai District Co-Op Spinning Mills Limited

The Kancheepuram Kamakshiamman Co-Op. Spg. Mills Limited
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46

47

48

49

50

51

52

53

54

55

56

57

58

59

60

61

62

63

64

65

66

67

68

69

70

71

72

73

The Misereor Co-Operative Spinning Mills Limited
Sri Vigneswara Cotton Mills Limited

Shri Skandha Spinners

Namakkal Cotton Mills P Ltd.

Anar Textiles

Sri Venayagaa Textiles (Unit of Balaji Modern)
Sundaram Textile Ltd (O.E Units)

Em Yern Textile (P) Limited

Sree Alagammai Textile Mills P. Ltd.

Sree Parvathavarthini Mills (P) Limited

Sree Narayana Textiles P Ltd.

Janaki Textiles (P) Limited

Kamalkumar Spinning Mills (P) Limited

Sree Kumar Textiles (P) Limited

Sri Veerakumar Spinning Mill (P) Limited

Neo Intex Mills Limited (Unit-1)

Sri Mappillai Vinayagar Spinning Mills

Sri Rathinagiri Spinning (P) Ltd.

Sri Manicka Vinayagar Spinning Mills

Thanjavur Textiles Limited B-Unit

Ragas Spinners (P) Ltd (Ragas Exports P Ltd)
Vetri Spinning Mills P Ltd.

Kasthuri Renga Ramanujam Cotton Mills (P) Limited
V.K. Spinning Mill (P) Limited

Thaila Spinners (P) Limited (Cauvery Spg & Wvg Mills Ltd)
The Jawahar Mills Limited

Shri Chakkra Yarns (P) Limited

Vijayshree Spg. Mills Ltd. (Vijayshree & Co) Unit No. IlI
Rukmini Mills Ltd.

Kalyana Chakravarthi Tex.P.Ltd.
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75

76

77

78

79

80

81

82

83

84

85

86

87

88

89

90

91

92

93

94

95

96

97

98

99

100

101

102

103

Eastern Rayons Limited (L/O. Azhagappa Spg. Mills (P) Ltd.)
Sree Sabari Mills (Div of the Amalgamated Coalfields Ltd.)
Suraksha Bharthi Mill P Ltd.

Sterling Spinners Ltd.

Priyadarshini Fabs Ltd.

Sivagurunathan Textiles Limited

Swamiji Mills Limited

Sri Nadiambal Textile Mills Limited

Veeraraghava Textiles (P) Limited

Marson's Textiles Limited

Jayabharath Textiles (P) Limited

Neo Intex Mills Limited Unit Il

Kumaraguruparar Textiles (Sree Lakshmi Cotton Mills)

S. Sannkaralingam Chettiar Waste Cotton Mills

Archana Spinners Ltd.

Sri Ramvilas Spg and Wvg Mills (P) Limited

Shri Laxmi Spinners Limited

Aruna Textiles & Exports Limited

Sankar Spinning Mills Private Limited

Kongarar Textiles Limited

Kathirvel Textiles P Ltd.

Tiruchendur Muruhan Spg. Mills (P) Ltd. (Nanjappa Textiles)
Aravind Spinners (P) Ltd.

K Parthasarathy Spinning Mills

Geetha Ramkrishna Mills P Ltd.

Nagappan Spinning Mills (The Annamalar Textile Mills)
Krishna Cotton And Synthetic Mills Pvt. Ltd.

Sri Rathnavel Textiles (P) Limited (Dhm Sakthi Mills)

Sree Umayambigai Textile Mills (P) Limited

Annamalaiar Textiles (P) Limited
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104 Jagajothi Spg Mills

1056 Asccard Spinners (P) Ltd.

106 Devi Spinning Mills Limited

107 Sree Visalakshmi Mills P Ltd.

108 Sree Akilandeswari Mills P Ltd. (Rajendra Mills Ltd. -A)
109 Minar Textile Industries Ltd.

110 Susi Textiles Mills

m Gowri Sankar Spinning Mills (P) Limited

112 S.K.G. Mills (P) Limited

13 Somasundaram Super Spinning Mills Ltd. (Unit B)
114 Veena Textiles Limited

115 Binny Limited (Buckingham & Carnatic Mills)

Uttar Pradesh

1 The Elgin Mills Company Limited No.1 (BIC)

2 The Elgin Mills Company Limited No.2 (BIC)

3 Cawnpore Textiles Limited (Bic)

4 J K Cotton Spg. & Wvg. Co.Ltd.

5 Swadeshi Cotton Mills (Unit of N.T.C. (UP) Ltd.)
6 Mayur Syntex Ltd.

7 U.P. Co-Operative Spinning Mills Limited

8 The Co-Op Textiles Mill Ltd.

9 Sant Kabir Sahakari Mills Limited

10 Nagina Sahkari Katai Mills Limited
1 Sitapur Sahkari Katai Mills Limited
12 U.P. Sahkari Katai Mills Limited
13 U P Sahkari Katai Mills Ltd.

14 Shamken Spinners Ltd (Eou)

15 Dcm Clusone Spinning Mills

16 Tirupati Spinners
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17 Soami Textiles Pvt. Limited

18 Eastern Spinning & Textile Mills Pvt Ltd.

19 Moradabad Syntex Ltd.

20 Madan Industries Ltd.

21 Ajanta Textiles Ltd.

22 Amausi Textiles Mills Ltd.

23 Singhal Spintex (P) Ltd (L/O. Modi Threads Ltd)
24 Modern Spinners Ltd (Modi Yarn Mills B Unit)
25 Modern Industries

26 Vasant Spinners

27 Vishal Syntex Ltd (Modi Syntex Ltd.)

28 U P State Textile Corpn. Spg. Mills

29 U P State Spg Mills Co Ltd.

"30 UP State Spg Co. Ltd.

31 U P State Textile Corpn Ltd.

32 Uttar Pradesh State Textile Corporation Limited
33 U P State Yarn Company Limited

34 U P State Yarn Co Ltd.

35 U.P.State Yarn Company Limited

36 Amethi Textiles Limited

37 Modi Spg & Wvg. Mills Co. Ltd.Unit A

38 Raza Textiles Ltd.

39 Hindon River Mills

West Bengal

1 Vikram Spinners (Unit Of Eastern Spg Mill & Inds. Ltd.)
2 Shineup Fibres Limited

3 Anantpur Textiles Limited

4 Shaktigarh Textile & Industries Ltd.

5 Poddar Projects Limited

6 India Jute & Industries Limited (Cotton Division)
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7 Swan Mills

8 Bowreah Cotton Mills Co. Ltd.

9 Dunbar Mills Ltd No.1to 5

10 Kesoram Textile Mills Ltd (Kesoram Industries Ltd) Textile

1 Sridurga Cotton Spg & Wvg Mills Ltd.

12 The Bangodaya Cotton Mills Ltd.

Pondicherry
1 Ennaram Spinners
Manipur
1 Manipur Spg Mills Corp Ltd. ( Manipur Spg Pvt. Ltd.)
Chhattisgarh
1 Bilaspur Spg Mills & Inds. Ltd.
Uttaranchal
1 Amitabh Textile Mills Limited
2 Belwal Spinning Mills Limited
Statement-I/

Details of the Assets and Liabilities of the closed NTC Mills
S.No Name of Closed Mills Location State Assets Liabilities
1 2 3 4 5 6
NTC - Delhi, Punjab & Rajasthan New Delhi Delhi
1 Dayalbagh Spg. & Wvg. Mills Amritsar Punjab 8880.72 8880.72
2 Kharar Textile Mills Kharar Punjab 9348.70 9348.70
3 Panipat Woollen Mills Kharar Punjab 11179.94 11179.94
4 Suraj Textile Mills Malout Punjab 8846.06 8846.06
5 Edward Textiles Mills Beawar Rajasthan 6218.44 6218.44
6 Shree Bijai Cotton Mills Bijay Nagar Rajasthan 8228.40 8228.40
7 Ayodhya Textile Mills Delhi Delhi 4195.90 4195.90
NTC - Madhya Pradesh Indore Madhya Pradesh
1 Indore Malwa United Mills Indore Madhya Pradesh  11199.32 11199.32
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2 Swadeshi Textile Mills Indore Madhya Pradesh ~ 1220.45 1220.45
3 Kalyanmal Tapti Mills Indore Madhya Pradesh  17663.82 17663.82
4 Bangal Nagpur Cotton Mills Rajnandgaon  Madhya Pradesh  17545.17 17545.17
5 Hira Mills Ujjain Madhya Pradesh  13513.88 13513.88
NTC - Uttar Pradesh Kanpur Uttar Pradesh
1 Muir Mills Kanpur Uttar Pradesh 20472.30  20472.30
2 New Victoria Mills Kanpur Uttar Pradesh 24451.47  24451.47
3 Swadeshi Cotton Mills Kanpur Uttar Pradesh 21660.10 21660.10
4 Luxmi Rattan Cotton Mills Kanpur Uttar Pradesh 13528.15 13528.15
5 Atherton West Mills Kanpur Uttar Pradesh 10899.93 10899.93
6 Shree Vikram Cotton Mills Lucknow Uttar Pradesh 6906.79 6906.79
7 Lord Krishna Textile Mills Saharanpur Uttar Pradesh 10729.79 10729.79
8 Swadeshi Cotton Mills Naini Uttar Pradesh 17782.39 17782.39
9 Raebareli Textile Mills Raebareli Uttar Pradesh 3477.96 3477.96
10 Bijli Cotton Mills Hathras Uttar Pradesh 3561.61 3561.61
NTC - South Maharashtra Mumbai Maharashtra

1 Bharat Textile Mills Mumbai Maharashtra 21549.70  21549.701
2 Digvijay Textile Mills Mumbai Maharashtra 29516.61 29516.61
3 Elphinstone Spg. & Wvg. Mills Mumbai Maharashtra 33252.16  33252.16
4 Jupiter Textile Mills Mumbai Maharashtra 7066.11 7066.11
5 Madhusudan Mills Mumbai Maharashtra 12603.57 12603.57
6 Mumbai Textile Mills Mumbai Maharashtra 58475.66  58475.66
7 New Hind Textile Mills Mumbai Maharashtra 24995.86  24995.S6
8 Podar Processors Mumbai Maharashtra 12397.66  12397.66
NTC - Maharashtra North Mumbai Maharashtra

1 India United Mills No 2 Mumbai Maharashtra 23675.55  23675.55
2-3 India United Mills No 3, 4 Mumbai Maharashtra 36531.97 36531.97
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4-5 India United Mills Mumbai Maharashtra 16995.80 16995.80
no 5 & Dye Works

6 Jam Manufacturing Mills Mumbai Maharashtra 14873.30 14873.30

7-9  Kohinoor Mills No 1, 2, 3 Mumbai Maharashtra 26991.08 26991.08

10 Shir Sitram Mills Mumbai Maharashtra 11209.25 11209.25

1" Vidarbha Mills Achalpur Maharashtra 10441.26 10441.26

12 RSRG Mohta Spg. Wvg. Mills Akola Maharashtra 10583.22 10583.22

13 Model Mills Nagpur Maharashtra 11999.75 11999.75
NTC - Gujarat Ahmedabad  Gujarat

1 Ahmedabad Jupiter Textile Mils ~ Ahmedabad ~ Guijarat * *

2 Ahmedabad New Textile Mills Ahmedabad Guijarat *

3 Himadri Textile Mills Ahmedabad  Gujarat * *

4 Jehangir Textile Mills Ahmedabad  Gujarat *

5 New Manekchowk Textile Mills Ahmedabad  Guijarat * *

6 Mahalaxmi Textiles Mills Bhavnagar Gujarat *

7 Petlad Textiles Mills Petlad Guiarat * *

8  Rajkot Textiles Mills Rajkot Guiarat *

9 Virangam Textile Mills Virangam Gujarat *
NTC-APKKM Bangalore Karnataka

1 Adoni Cotton Mills Adoni Andhra Pradesh 3005.01 3005.01

2 Ananthapur Cotton Mills Tadaprti Andhra Pradesh 6684.59 6684.59

3 Azam Jahi Mills Warrangal Andhra Pradesh ~ 14500.01 14500.01

4 Nataraj Spg. & Wvg. Mills Adilabad Andhra Pradesh 3759.27 3759.27

5 Netha Spinning Mills Secunderabad Andhra Pradesh 3341.55 3341.55

6 MSK Mills Gulbarga Karnataka 18708.22 18708.22

7 Sree Yallmma Cotton Mills Devangere Karnataka 6729.90 6729.90
NTC - Tamil Nadu Coimbatore Tamilnadu

& Pondicherry
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1 Kishnaveni Textile Mills Coimbatore Tamilnadu * *

2 Om Paraskthi Mills Coimbatore ~ Tamilnadu * *

3 Somasundram Mills Coimbatore Tamilnadu 4559.42 4559.42

4 Balaramverma Textile Mills Shencottah Tamilnadu * *

5 Kaleeswarar Mills "A" Unit Coimbatore  Tamilnadu 9771.46  9771.46

6 Kothandaram Spinners Madurai Tamilnadu * *
NTC - WBAB&O Kolkata West Bengal

1 Associated Industries Chandrapura  Assam 6841.99 6841.99

2 Bihar Co-op Weavers Spg. Mills Mokameh Bihar 6953.93 6953.93

3 Bangasri Cotton Mills Sonepore Bihar * *

4 Bengal Fine Spg. & Wvg. Konnagar West Bengal *
Mills No.I

5 Bengal Fine Spg. & Katagunj West Bengal * *
Wvg. Mills No.2

6 Bengal Laxmi Cotton Mills Serampore West Bengal *

7 Central Cotton Mills Serampore West Bengal * *

8 Joyti Weaving Factory Patipukur West Bengal * «

9 Manindra B.T. Mills Cossimbazar ~ West Bengal * *

10 Rampooria Cotton Mills Rishra West Bengal * *

11 Shree Mahalaxmi Cotton Mills Palta West Bengal * *

12 Gaya Cotton & Jute Mill Gaya Bihar * *

Note: * i) The Assets & Liabilities transferred to respective Sub offices on the date of closure.

i) The assets & Liabilities of the Mills include accumulated losses and Head Office

liabilities. The figures are as per audited accounts as on 31.03.2009
12.00 NooN
PAPERS LAID ON THE TABLE

Report 2007-08 of NDMA, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY

RAMACHANDRAN): Sir, | lay on the Table:-
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A copy each (in English and Hindi) of the following papers, under sub-section (1) of Section
70 of the Disaster Management Act, 2005:

(a) Annual Report of the National Disaster Management Authority for the year 2007-08.
(b) Review by the Government on the working of the above Authority.

Statement (in English and Hindi) giving reasons for the delay in laying the papers mentioned
at (1) above. [Placed in Library. See No. L.T. 871/15/09]

(MR. DEPUTY CHAIRMAN in the Chair)
Notifications of the Ministry of Commerce and Industry
Report and Accounts (2008-09) of MMTC Ltd., New Delhi and related papers
Report and Accounts (2008-09) of CMTI, Bangalore and related papers
Report and Accounts (2008-09) of various export promotion councils

Reports and Accounts (2008-09) of FDDI, NOIDA and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI

JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on the Table:-

A copy each (in English and Hindi) of the following Notifications of the Ministry of Commerce
and Industry (Department of Industrial Policy and Promotion), under Section 39 of the
Bureau of Indian Standards Act, 1986:

(1) S.0.2681 (E), dated the 23rd October, 2009, rescinding Notification No. S.0. 1544
(E), dated the 25th June, 2009.

@] S.0. 1544 (E), dated the 25th June, 2009, publishing the Ductile iron Pressure Pipes
and Fittings (Quality Control) Order, 2009.

(8)  S.0.2749 (E), dated the 30th October, 2009, publishing the Ductile iron Pressure
Pipes and Fittings (Quality Control) Order, 2009. [Placed in Library. See No. L.T.
1055/15/09]

A copy each (in English and Hindi) of the following papers, under sub-section (1) of Section
619A of the Companies Act, 1956:

(a) Forty-sixth Annual Report and Accounts of the MMTC Limited, New Delhi, for the
year 2008-09, together with the Auditor’s Report on the Accounts and the comments

of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation. [Placed in Library.

SeeNo. L.T. 1054/15/09]
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A copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the Central Manufacturing Technology
Institute  (CMTI), Bangalore, for the year 2008-09, together with the
Auditor's Report on the Accounts. [Placed in Library. See No. L.T.
1052/15/09]

(b) Forty-eighth Annual Report and Accounts of the National Institute of Design
(NID), Ahmadabad, for the year 2008-09, together with the Auditor's Report

on the Accounts.

(c) Statement by Government accepting the above Reports. [Placed in Library.
SeeNo. L.T. 855/15/09]

Annual Report and Accounts of the Gem and Jewellery Export Promotion Council
(GJEPC), Mumbai, for the year 2008-09, together with the Auditor's Report on the
Accounts. [Placed in Library. See No. L.T. 857/15/09]

Twenty-fifth Annual Report and Accounts of the Council for Leather Exports,
Chennai, for the year 2008-09, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 1049/15/09]

Fifty-fourth Annual Report and Accounts of the Plastics Export Promotion Council
(PLEXCONCIL), Mumbai, for the year 2008-09, together with the Auditor's Report
on the Accounts. [Placed in Library. See No. L.T. 1053/15/09]

Fifty-first Annual Report and Accounts of the Sports Goods Export Promotion
Council, New Delni, for the year 2008-09, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Councils. [Placed in Library.
SeeNo. L.T. 1050/15/09]

Annual Report and Accounts of the Indian Diamond Institute (IDI), Surat, for the year
2008-09, together with the Auditor's Report on the Accounts. [Placeol in Library.
SeeNo. L.T. 856/15/09]

Annual Report and Accounts of the Footwear Design and Development Institute
(FDDI), NOIDA, for the year 2008-09, together with the Auditor's Report on the

Accounts.

Review by Government on the working of the above Institute. [Placed in Library. See
No. L.T. 1296/15/09]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir, |
lay on the Table:-
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A copy (in English and Hindi) of the Ministry of Home Affairs, Notification G.S.R. 123 (E),
dated the 29th August, 2009, publishing the Border Security Force, Combatised, Paramedics
Group 'C' Posts Recruitment Rules, 2009, under sub-section (3) of Section 141 of the
Border Security Force Act, 1968. [Placed in Library. See No. L.T. 872/15/09]

I A copy (in English and Hindi) of the Ministry of Home Affairs Notification G.S.R. 509 (E),
dated the 7th July, 2009, publishing the Central Reserve Police Force Group "A" (General
Duty) Officers Recruitment (Amendment) Rules, 2009, under sub-section (3) of Section 18
of the Central Reserve Police Force Act, 1949. [Placed in Library. SeeNo. L.T. 873/15/09]

. A copy (in English and Hindi) of the Ministry of Home Affairs Notification G.S.R. 560 (E),
dated the 1st August, 2009, publishing the Sashastra Seema Bal Rules, 2009, under sub-
section (3) of Section 155 of the Sashastra Seema Bal Act, 2007, together with Explanatory
Note on the Notification. [Placed in Library. See No. L.T. 872/15/09]

. Reports and Accounts (2008-09) at various export promotion councils and related papers
1. Reports and Accounts (2008-09) SVPITM, Coimbatore and related papers
1. Reports and Accounts (2008-09) of MANTRA, Surat and related papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): Sir, | lay on the Table, a copy each (in English and Hindi) of the following papers:

® (a)  Twenty-sixth Annual Report and Accounts of the Indian Silk Export
Promotion Council (ISEPC), Mumbai, for the year 2008-09, together with
the Auditor's Report on the Accounts. [Placed in Library. See No. L.T.
939/15/09]

(b) Forty-fourth Annual Report and Accounts of the Wool and Wollens Export
Promotion Council (WEPC), New Delhi, for the year 2008-09, together with
the Auditor's Report on the Accounts. [Placed in Library. See No. L.T.
941/15/09]

(c) Fortieth Annual Report and Accounts of the Handloom Export Promotion
Council (HEPC), Chennai, for the year 2008-09, together with the Auditor's
Report on the Accounts. [Placed in Library. See No. L.T. 942/15/09]

(d) Fourteenth Annual Report and Accounts of the Powerloom Development and
Export Promotion Council (PDEXCIL), Mumbai, for the year 2008-09,

together with the Auditor's Report on the Accounts.
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(e) Review by Government on the working of the above Councils. [Placed in

Library. See No. L.T. 938/15/09]

(i) (a)  Annual Report and Accounts of the Sardar Vallabhbhai Patel Institute of
Textile Management (SVPITM), Coimbatore, for the year 2008-09, together
with the Auditors Report on the Accounts.

(b) Review by Government on the working of the above Institute. [Placed in
Library. See No. L.T. 940/15/09]

(i) (@)  Twenty-ninth Annual Report and Accounts of the Man-Made Textiles
Research Association (MANTRA), Surat, for the year 2008-09, together with
the Auditors Report on the Accounts.

(b) Review by Government on the working on the above Association. [Placed in
Library. See No. L.T. 943/15/09]

Reports and Accounts (2008-09) of BDL, Hyderabad, BEL, Bangalore
and BEML Bangalore and related papers

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): Sir,
| lay on the Table:

I (1) Acopy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956:

(a) Thirty-ninth Annual Report and Accounts of the Bharat Dynamics Limited,
Hyderabad, for the year 2008-09, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon. [Placed in Library. See No. L.T. 859/15/09]

(b)  Annual Report and Accounts of the Bharat Electronics Limited (BEL),
Bangalore, for the year 2008-09, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon. [Placed in Library. See No. L.T. 860/15/09]

(c)  Forty-fifth Annual Report and Accounts of the BEML Limited (formerly
Bharat Earth Movers Limited), Bangalore, for the year 2008-09, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

@) Statement by Government accepting the above Reports. [Placed in Library. See No.
L.T. 861/15/09]

Notifications of the Ministry of Labour and Employment

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPOWERMENT (SHRI
HARISH RAWAT): Sir, | lay on the Table:
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A copy each (in English and Hindi) of the following Notifications of the Ministry of Labour and

Employment, under sub-section (1) of Section 15 of the Unorganised Workers Social
Security Act, 2008:

Q)

@

G.S.R 118 (E), dated the 24th February, 2009, publishing the Unorganised Workers
Social Security Rules, 2009.

S.0. 1878 (E), dated the 3rd August, 2009, publishing the Unorganised Workers
Social Security (Amendment) Rules. [Placed in Library. See No. L.T. 864/15/09]

II. A copy each (in English and Hindi) of the following Notifications of the Ministry of Labour and

Employment, under sub-section (2) of Section 7 of the Employees Provident Funds and

Miscellaneous Provisions Act, 1952:

O

@

G.S.R. 546 (E), dated the 24th July, 2009, publishing the Employees Pension
(Second Amendment) Scheme, 2009.

G.S.R. 594 (E), dated the 21st August, 2009, publishing the Employees Pension
(Third Amendment) Scheme, 2009. [Placed in Library. See No. L.T. 863/15/09]

l. Notifications of the Ministry of Road Transport and Highways

1. Report and Accounts (June 2008-2009) of IRCC, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): Sir, | lay on the Table:-

I A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways, under Section 37 of the National Highways Authority Act, 1988:

O

@

®

©)

S.0. 2221 (E), dated the 2nd September, 2009, regarding acquisition of land, with
or without structure, from K.M. 40.000 to K.M. 215.80 (Hyderabad-Vijayawada
Section) on National Highway No. 9, in the State of Andhra Pradesh.

S.0. 2222 (E), dated the 2nd September, 2009, amending Notification No. S.O.
1096 (E), dated the 4th August, 2005, to substitute certain entries in the original

Notification.

S.0. 2223 (E), dated the 2nd September, 2009, amending Notification No. S.0. 815
(E), dated the 25th May, 2007, omitting certain entries therein.

S.0. 2224 (E), dated the 2nd September, 2009, rescinding Notification No. S.O.
247 (E), dated the 5th February, 2008.
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S.0. 2225 (E), dated the 2nd September, 2009, amending Notification No. S.O.
1096 (E), dated the 4th August, 2005, to substitute certain entries in the original
Notification.

S.0. 2425 (E), dated the 22nd September, 2009, amending Notification No. S.0. 78
'(E), dated the 4th February, 1999, to substitute certain entries in the original

Notification.

S.0. 2426 (E), dated the 22nd September, 2009, amending Notification No. S.O.
1096 (E), dated the 4th August, 2005, to substitute certain entries in the original

Notification.

S.0. 2427 (E), dated the 22nd September, 2009, regarding acquisition of land, with
or without structure, from K.M. 100.000 to K.M. 149.800 and K.M. 166.000 to K.M.
166.725 (Talegaon-Amravaii Section) on National Highway No. 6, and K.M. 144.400
to K.M. 249.000 (Pune -Solapur Section) on National Highway No.9, in the State of

Maharashtra.

S.0. 2428 (E), dated the 22nd September, 2009, amending Notification No. S.O.
1096 (E), dated the 4th August, 2005, to substitute certain entries in the original

Notification.

S.0. 2592 (E), dated the 12th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 6.082 to K.M. 108.502 (Pathankot-Amritsar Section)
on National Highway No. 15, in the State of Punjab.

S.0. 2593 (E), dated the 12th October, 2009, amending Notification No. S.O. 1096
(E), dated the 4th August, 2005, substituting certain entries therein.

S.0. 2594 (E), dated the 12th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 23.600 to K.M. 140.200 (Ghaziabad-Aligarh Section)
on National Highway No. 91, in the State of Uttar Pradesh.

S.0. 2595 (E), dated the 12th October, 2009, amending Notification No. S.O. 1096
(E), dated the 4th August, 2005, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 885/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways, under sub-section (3) of Section 50 of the Control of National
Highways (Land and Traffic) Act, 2002:

Q)

F.No.NH-11014/2/2006 — P&M, dated the 15th May, 2009, regarding relinquishing
charge of the post of Presiding Officer by certain officer. [Placed in Library. See No.
L.T. 1625/15/09]
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S.0. 1609 (E), dated the 1st July, 2009, amending Notification No. S.0. 76 (E),
dated the 20th January, 2005, to substitute certain entries in the original Notification.

A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways, under Section 10 of the National Highways Act, 1956:

Q)

@

®

©)

®

©

@

®

®

S.0. 1204 (E), dated the 13th May, 2009, amending Notification No. S.0. 1009(E),
dated the 10th November, 2000, to substitute certain entries in the original

Notification.

S.0. 1735 (E), dated the 14th July, 2009, regarding acquisition of land, with or
without structure, from K.M.72.800 to K.M. 86.180 (Bharatpur Mahua Section) on
National Highway No. 11 in Bharatpur District in the State of Rajasthan. [Placed in
Library. SeeNo. L.T. 885/15/09]

S.0. 1736 (E), dated the 14th July, 2009, regarding acquisition of land, with or
without structure, from K.M.52.481 to K.M. 157.500 (Jaipur Tonk - Deoli Section)
on National Highway No. 12 in Tonk District in the State of Rajasthan.

S.0. 1737 (E), dated the 14th July, 2009, regarding acquisition of land, with or
without structure, from K.M.157.500 to K.M.165.000 (Jaipur-Tonk-Deoli Section) on

National Highway No,12 in Bhilwara District in the State of Rajasthan.

S.0. 1811 (E), dated the 23rd July, 2009, regarding acquisition of land, with or
without structure, from K.M.18.700 to K.M. 52.481 (Jaipur-Tonk-Deoli Section) on
National Highway No. 12 in Jaipur District in the State of Rajasthan.

S.0. 1855 (E), dated the 29th July, 2009, regarding acquisition of land with or
without structure, from K.M.364.125 to K.M. 59.000 (Kishangarh - Beawar Section)

on National Highway No. 8 in Ajmer District in the State of Rajasthan.

S.0. 2101 (E), dated the 11th August, 2009, regarding acquisition of land, with or
without structure, from K.M.250.000 to K.M. 287.000 (Jaipur Reengus Section) on
National Highway No. 11in Jaipur District in the State of Rajasthan.

S.0. 2104 (E), dated the 12th August, 2009, publishing Corrigendum to Notification
No. S.0. 126(E) dated the 22nd January, 2008 to substitute certain entries in the

original Notification.

S.0. 2118 (E), dated the 13th August, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 97.200 to K.M. 104.200 on National
Highway No. 8A in Kutch District in the State of Gujarat.
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S.0. 2367 (E), dated the 15th September, 2009, regarding appointment of
competent authority for acquisition of land, on National Highway No. 8 in the State of

Rajasthan.

S.0. 2401 (E), dated the 18th September, 2009, regarding acquisition of land, with
or without structure, from K.M.250.000 to K.M. 287.000 (Jaipur- Reengus Section)
on the National Highway No. 11in Jaipur District in the State of Rajasthan.

S.0. 2431 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.0.000 to K.M. 20.100 (Fatehpur- Pali Section) on
National Highway No. 65 in Sikar District in the State of Rajasthan.

S.0.2432 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.20.100 to K.M. 22.550 (Fatehpur-Pali Section) on
National Highway No. 65 in Sikar District in the State of Rajasthan.

S.0. 2433 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.22.550 to K.M. 39.700 (Fatehpur-Pali Section) on
National Highway No. 65 in Churu District in the State of Rajasthan.

S.0. 2548 (E), dated the 7th October, 2009, regarding rate of fee to be recovered
for users of Morel Bridge (Dausa-Lalsot- Kothun Road) on National Highway No.11A

in the State of Rajasthan.

S.0. 2655 (E), dated the 21st October, 2009, publishing Corrigendum to Notification
No. S.0. 1428(E), dated 10th June, 2008, to substitute certain entries in the original

Notification.

S.0. 2678 (E), dated the 23rd October, 2009, regarding acquisition of land, with or
without structure, from K.M.165.000 to K.M. 169.860 (Deoli - Jhalawar Section) on
National Highway No. 12 in Bhilwara District in the State of Rajasthan.

S.0. 2691 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.4.200 to K.M. 20.900 (Ahmedabad Gujarat/MP Border)
on National Highway No. 59 in Ahmedabad District in the State of Gujarat.

S.0. 2692 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.20.900 to K.M. 95.000 (Ahmedabad Gujarat/MP
Border) on National Highway No. 59 in Kheda District in the State of Gujarat.
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S.0. 2693 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.95.000 to K.M. 100.000 (Ahmedabad Gujarat/MP
Border) on National Highway No. 59 in Vadodara District in the State of Gujarat.

S.0. 2694 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.129.000 to K.M. 144.000 (Ahmedabad—Gujarat/MP
Border) on National Highway No. 59 in Panchmahal District in the State of Gujarat.
[Placed in Library. See No. L.T. 885/15/09]

S.0. 2695 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.100.000 to K.M. 129.000 (Ahmedabad—Gujarat/MP
Border) on National Highway No. 59 in Panchmahal District in the State of Gujarat.
[Placed in Library. See No. L.T. 1626/15/09]

S.0. 2696 (E), dated the 27th October, 2009, regarding acquisition of land, with or
without structure, from K.M.144.000 to K.M. 179.300 (Ahmedabad Gujarat/MP
Border) on National Highway No. 59 in Dahod District in the State of Gujarat.

S.0. 2697 (E), dated the 27 October, 2009 regarding acquisition of land, with or
without structure, from K.M.179.300 to K.M. 215.900 (Ahmedabad- Gujarat/l\/IP
Border) on National Highway No. 59 in Dahod District in the State of Gujarat.

S.0. 2798 (E), dated the 3rd November, 2009, regarding appointment of competent
authority for acquisition of land on National Highway No. 79A, 79 and 76 in the State

of Rajasthan.

S.0. 1745 (E), dated the 15th July, 2009, regarding acquisition of land, with or
without structure, from K.M.0.000 to K.M.43.200 on National Highway No. 87, in
Rampur District in the State of Uttar Pradesh.

S.0. 1746 (E), dated the 15th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 43.200 to K.M. 64.000 on National Highway No. 87, in
Udham Singh Nagar District in the State of Uttarakhand.

S.0. 2078 (E), dated the 10th August, 2009, regarding acquisition of land, with or
without structure, from K.M. 93.800 to K.M. 176.760 on National Highway No.2, in
Mathura District in the State of Uttar Pradesh.

S.0. 2531 (E), dated the 6th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 30.000 to K.M. 30.500 on National Highway No. 87, in
Rampur District in the State of Uttar Pradesh.

S.0. 2536 (E), dated the 6th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 176.760 to K.M. 199.600 on National Highway No. 2, in
Agra District in the State of Uttar Pradesh.
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S.0. 2597 (E), dated the 13th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 48.000 to K.M. 107.100 (Ghaziabad-AIigarh Section)

on National Highway No. 91, in Bulandshahar District in the State of Uttar Pradesh.

S.0. 2673 (E), dated the 23rd October, 2009, regarding acquisition of land, with or
without structure, from K.M. 33.650 to K.M. 40.600 (Ghaziabad-Aligarh Section) on
National Highway No. 91, in Gautam Budh Nagar District in the State of Uttar
Pradesh.

S.0. 2183 (E), dated the 22nd August, 2009, regarding acquisition of land, with or
without structure, from K.M.407.900 to K.M.4I2.235(Chandapura-Kottapuram

Section) on National Highway No. 17 in Thrissur District in the State of Kerala.

S.0. 2244 (E), dated the 3rd September, 2009, amending Notification S.O. 2077
(E), dated the 20th August, 2008, to substitute certain entries in the original

Notification.

S.0. 2245 (E), dated the 3rd September, 2009, amending Notification S.O. 849
(E), dated the 10th April, 2008, to substitute certain entries in the original

Notification.

S.0. 2247 (E), dated the 3rd September, 2009, regarding acquisition of land, with
or without structure, from K.M. 180.000 to K.M. 182.200 (Kannur Section) on

National Highway No. 17 in Kannur District in the State of Kerala.

S.0. 2538 (E), dated the 6th October, 2009, amending Notification S.0. 505 (E),

dated the 14th March, 2008, to substitute certain entries in the original Notification.

S.0. 2646 (E), dated the 21st October, 2009, regarding acquisition of land, with or
without structure, from K.M. 270.000 to K.M. 332.600 (Mannuthy-Aluva Section) on

National Highway No. 47 in Thrissur District in the State of Kerala.

S.0. 2259 (E), dated the 4th September, 2009, regarding acquisition of land, with or
without structure, from K.M. 175.600 to K.M. 259.778 (Nagpur-Hyderabad Section)
on National Highway No, 7 in Adilabad District in the State of Andhra Pradesh.

S.0. 2448 (E), dated the 23rd September, 2009, amending Notification S.O. 1663

(E), dated the 8th July, 2009, to substitute certain entries in the original Notification.
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S.0. 2453 (E), dated the 24th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 48.700 to K.M.64.500 (Vijayawada-Machalipatnam
Section) on National Highway No. 9 in Krishna District in the State of Andhra
Pradesh.

S.0. 2454 (E), dated the 24th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 126.750 to K.M. 190.600 (Hyderabad-Vijayawada
Section) on National Highway No. 9 in Nalgonda District in the State of Andhra
Pradesh.

S.0. 2452 (E), dated the 24th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 167.750 to K.M. 224.268 (Kadapa-Kurnool Section)
on National Highway No. 18 in Kadapa District in the State of Andhra Pradesh.
[Placed in Library. See No. L.T. 885/15/09]

S.0. 1742 (E), dated the 14th July, 2009, regarding fee to be recovered from users
of the four-laned stretch from K.M.278.00 to K.M. 308.000 (Kadthal-Armur Section)
on National Highway No. 7 in the State of Andhra Pradesh, together with delay
statement on the Notification. [Placed in Library. See No. L.T. 1626/15/09]

S.0. 2405 (E), dated the 18 September, 2009, regarding fee to be recovered from
users of the stretch from K.M.380.000 to K.M. 265.000 (Pimpalgaon-Dhule Section)
on National Highway No. 3 in the State of Maharashtra.

S.0. 2424 (E), dated the 22nd September, 2009, regarding fee to be recovered
from users of the four-laned stretch from K.M.198.000 to K.M.263.000 (Bharuch-
Surat Section) on National Highway No. 8 in the State of Gujarat.

S.0. 2529 (E), dated the 5th October, 2009, regarding fee to be recovered from
users of the four-laned stretch from K.M. 449.150 to K.M. 509.000 (new chainage
from K.M. 430.943 to K.M. 491.722) (Derumata Temple— Ghadawali River Section)
on National Highway No. 76 in the State of Rajasthan.

S.0. 2687 (E), dated the 26th October, 2009, regarding fee to be recovered from
users of the four-laned stretch from K.M. 285.000 to K.M. 325.000 (Padalur-Trichy
Section) on National Highway No. 45 in the State of Tamil Nadu.

S.0. 1665 (E), dated the 8th July, 2009, amending Notification No. S.0/ 295 (E)

dated the 14th February, 2007, to insert certain entries in the original Notification.
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S.0. 1694 (E), dated the 10tn July, 2009, amending Notification No. S.0. 579 (E),
dated the 14th May, 2004, to insert certain entries in the original Notifiation.

S.0. 1695 (E), dated the 10th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 380.000 to K.M. 440.000 (Pimpalgaon-Nashik-Gonde
Section) on National Highway No. 3 in Nashik District in the State of Maharashtra.

S.0. 1771 (E), dated the 20th July, 2009, amending Notification No. S.0. 93 (E)
dated the 8th April, 2009 to substitute certain entries in the Hindi version of the

Notification.

S.0. 2214 (E), dated the 1st September, 2009, regarding extension of concession
period on account of claims for the project of construction of Road Over Bridge with
approaches near Nashirabad village at K.M. 415.800 of Dhule Nagpur Road on
National Highway No. 6 in the State of Maharashtra.

S.0. 2666 (E), dated the 22nd October, 2009, regarding acquisition of land, with or
without structure, from K.M. 185.550 to K.M. 201.350 for rehabilitation and
upgradation to 4/6 lane divided carriageway of existing Pune - Nashik Road on
National Highway No. 50 in the State of Maharashtra. [Placed in Library. See No.
L.T. 799/15/09]

S.0. 939 (E), dated the 9th April, 2009, regarding appointment of competent
authority for acquisition of land on National Highway No. 24 in the State of Uttar

Pradesh.

S.0. 940 (E), dated the 9th April, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 148.430 to K.M. 236.200 on National
Highway No. 24 in the State of Uttar Pradesh.

S.0. 1359 (E), dated the 27th May, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 23.801 to K.M. 25.347 (left side) on
National Highway No. 91in the State of Uttar Pradesh.

S.0. 1360 (E), dated the 27th May, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 23.600 to K.M. 23.845 and Km. 25.347 to
KM. 48.000 (left side) and from K.M. 23.600 to K.M. 48.000 (right side) on National
Highway No. 91in Gautam Budh Nagar District in the State of Uttar Pradesh.

S.0. 1361 (E), dated the 27th May, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 48.000 to K.M. 107.100 on National
Highway No. 91in Bulandshahar District in the State of Uttar Pradesh.
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S.0. 1362 (E), dated the 27th May, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 107.100 to K.M. 140.200 on National
Highway No. 91in Aligarh District in the State of Uttar Pradesh.

S.0. 2066 (E), dated the 7th August, 2009, regarding acquisition of land, with or
without structure, falling within the proposed Agra Bypass from K.M. 177.000 on
National Highway No. 2 to K.M.14 on National Highway No.3 in the State of Uttar
Pradesh.

S.0. 2117 (E), dated the 13th August, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 64.000 to K.M. 93.600 on National
Highway No. 87 in Nainital District in the State of Uttarakhand.

S.0. 2240 (E), dated the 3rd September, 2009, regarding acquisition of land, with
or without structure, from K.M. 80.000 to K.M. 173.600 (Jhansi - Bhognirpur
Section) on National Highway No. 25 in Jhansi District in the State of Uttar Pradesh.

S.0. 2364 (E), dated the 15th September, 2009, regarding acquisition cf land, with
or without structure, from K.M. 23.600 to K.M. 23.845 and K.M. 25.347 to
K.M.48.000 (left side) and from K.M. 23.600 to K.M. 48.000 (right side)
(Ghaziabad-AIigarh Section) on National Highway No. 91 in Gautam Budh Nagar
District in the State of Uttar Pradesh.

S.0. 2365 (E), dated the 15th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 23.801 to K.M. 25.347 (left side) (Ghaziabad-
Aligarh Section) on National Highway No. 91 in Ghaziabad District in the State of
Uttar Pradesh.

S.0. 2555 (E), dated the 8th October, 2009, regarding acquisition of land with or
without structure, from K.M.173.600 to K.M,245.000 on National Highway No. 25 in
Jalaun District in the State of Uttar Pradesh.

S.0. 2312 (E), dated the 11th September, 2009, regarding acquisition of land, from
K.M.14.585 (Kamptee-Kanhan bypass) to K.M.18.936 (Nagpur Hyderabad
Section) on National Highway No. 7 in Nagpur District in the State of Maharashtra.

S.0. 2323 (E), dated the 14th September, 2009, regarding acquisition of land, with
or without structure, from K.M.144.400 to K.M.249.000 (Pune-Solapur Section) on
National Highway No. 9 in Solapur District in the State of Maharashtra.

S.0. 2392 (E), dated the 16th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 144.400 to K.M. 249.000 (Pune - Solapur Section)

on National Highway No. 9 in Solapur District in the State of Maharashtra.
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S.0. 2423 (E), dated the 22nd September, 2009, regarding acquisition of land, with
or without structure, from K.M. 9.2000 to K.M. 60.680 (Nagpur-Dhule Section) on

National Highway No. 6 in Nagpur District in the State of Maharashtra.

S.0. 2436 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.212.161 to K.M. 241.200 (Panipat-Jalandhar Section)

on National Highway No. 1in Patiaia District in the State of Punjab.

S.0. 2437 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.241.200 to K.M. 260.000 (Panipat-Jalandhar
Section) on National Highway No. 1 in Fatehgarh Sahib District in the State of

Punjab.

S.0. 2438 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.297.500 to K.M. 329.000 (Panipat-Jalandhar

Section) on National Highway No. 1in Ludhiana District in the State of Punjab.

S.0. 2439 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.329.000 to K.M.347.400 (Panipat-JaIandhar

Section) on National Highway No. 1in Jalandhar District in the State of Punjab.

S.0. 2440 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.347.400 to K.M.365.600 (Panipat-Jalandhar

Section) on National Highway No, 1in Kapurthala District in the State of Punjab.

S.0. 244 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.365.600 to K.M. 387.100 (Panipat-JaIandhar

Section) on National Highway No. 1in Jalandhar District in the State of Punjab.

S.0. 2554 (E), dated the 8th October, 2009, amending Notification S.0. 1709 (E),

dated the 5th October, 2006, to substitute certain entries original Notification.

S.0. 2262 (E), dated the 4th September, 2009, amending Notification S.O. 1596
(E), dated the 25th September, 2006, to substitute certain entries original

Notification.

S.0. 1783 (E), dated the 21st July, 2009, regarding acquisition of and, with or
without structure, from K.M.32.250 to K.M. 66,250 (Kurali-Kiratpur Section) on

National Highway No. 21in Roopnagar District in the State of Punjab.
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S.0. 1784 (E), dated the 21st July, 2009, regarding acquisition of land, with or
without structure, from K.M.32. 250 to K.M. 66.250 (Kurali-Kiratpur Section) on
National Highway No. 21in Roopnagar District in the State of Punjab.

S.0. 1860 (E), dated the 30th July, 2009, regarding acquisition of land, with or
without structure, from K.M.456.164 to K.M. 456.310 (Amritsar Wagha Border

Section) on National Highway No. 1in Amritsar District in the State of Punjab.

S.0. 2362 (E), dated the 15th September, 2009, regarding acquisition of land, with
or without structure, from K.M.431.300 to K.M. 444.180 to K.M. 447.980 to K.M.
454.800 (Jalandhar Amritsar Section) on National Highway No.1 in Amritsar District
in the State of Punjab.

S.0. 2528 (E), dated the 5th October, 2009, regarding rates of fee to be charged
per trip for use of the Railway Over Bridge at Level Crossing No. 32/B near Kurali on
Chandigarh-Ropar Road at K.M. 26. 428 National Highway No. 21 in Sas Nagar
Mohali District in the State of Punjab.

S.0. 1677 (E), dated the 9th July, 2009, regarding acquisition of land, with or
without structure, from K.M.86.500 to K.M.112.210 (Rohtak-Hissar Section) on
National Highway No. 10 in Rohtak District in the State of Haryana.

S.0. 2240 (E), dated the é6th October, 2009, amending Notification S.0. 164 (E),

dated the 29th January, 2008, to substitute certain entries in the original Notification.

S.0. 2260 (E), dated the 4th September, 2009, regarding acquisition of land, with or
without structure, from K.M.167.750 to K.M. 224.360 (Kadapa - Kurnool Section)
on National Highway No. 18 in Cheunur Taluk of Kadapa District in the State of
Andhra Pradesh.

S.0. 2226 (E), dated the 2nd September, 2009, regarding acquisition of land, with
or without structure, from K.M.167.750 to K.M. 224.360 (Kadapa - Kurnool Section)
on National Highway No. 18 in Khajpet Taluk in Kadapa District in the State of Andhra
Pradesh.

S.0. 2316 (E), dated the 14th September, 2009, amending Notification No. S.O. 852
(E), dated the 10th April, 2008, to substitute certain entries in the original

Notification.

S.0. 2451 (E), dated the 24th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 0.000 to K.M. 20.650 (Vijayawada Machlipatnam

Section) on National Highway No. 9 in Krishna District in the State of Haryana.
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S.0. 2588 (E), dated the 12th October, 2009, amending Notification No. S.0O. 219
(E), dated the 13th March, 2001 to substitute certain entries in the original
Notification.

S.0. 1862 (E), dated the 30th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 160/8-10 (Kadapa Kurnool Section) on National

Highway No. 18 in Kadapa District in the State of Andhra Pradesh.

S.0. 2430 (E), dated the 23rd September, 2009, regarding acquisition of land, with
or without structure, from K.M.203.000 to K.M.293.000 (Hyderabad Bangalore
Section) on National Highway No. 7 in Kurnool District in the State of Andhra

Pradesh.

S.0. 2455 (E), dated the 24th September, 2009, regarding acquisition of land, with
or without structure, from K.M.00.000 to K.M. 20.650 (Vijayawada—l\/lachalipatnarn
Section) on National Highway No. 9 in Krisnna District in the State of Andhra

Pradesh.

S.0. 2075 (E), dated the 10th August, 2009, regarding acquisition of land, with or
without structure, K.M.31.000 to K.M. 133.000 (Hyderabad— Bangalore Section) on
National Highway No. 7 in Mahabubnagar District in the State of Andhra Pradesh.

S.0. 2067 (E), dated the 7th August, 2009, regarding acquisition of land, with or
without structure, from K.M.1023.980 to K.M. 1100.694 and K.M. 434.150
(Chilakaripet-Vijayawada Section) on National Highway No. 5 in West Godavari
District in the State of Andhra Pradesh.

S.0. 2121 (E), dated the 13th August, 2009, regarding acquisition of land, with or
without structure, from K.M.275.000 to K.M.' 304.170 (Tirupati Andhra Pradesh,
Tamil Nadu Border Section) on National Highway No. 205 in Chittoor District in the
State of Andhra Pradesh.

S.0. 2122 (E), dated the 13th August, 2009, regarding acquisition of land, with or
without structure, from K.M.304.170 to K.M. 341.600 (Tirupati—Andhra
Pradesh/Tamil Nadu Border Section) on National Highway No. 205 in Chittoor
District in the State of Andhra Pradesh.

S.0. 1691 (E), dated the 10th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 52.000 to K.M.84.800 (Gwalior-Jhansi Section) on
National Highway No.75 in Datia District in the State of Madhya Pradesh.

S.0. 1782 (E), dated the 21st July, 2009, regarding acquisition of land, with or
without structure, from K.M.175.500 to K.M.239.000 (Jhansi-Lakhnadon Section)
on National Highway No. 26 in Sagar District in the State of Madhya Pradesh.
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S.0. 2486 (E), dated the 30th September, 2009, regarding acquisition of land, with
or without structure, from K.M.139.000 to K.M.167.500 (Khalghat -
M.P./Maharashtra Border Section) on National Highway No.3 in Barwani District in

the State of Madhya Pradesh.

S.0. 2570 (E), dated the 9th October, 2009, regarding appointment of competent
authority for acquisition of land, on National Highway No.75 (Jhansi-Khajurao

Section) in the State of Uttar Pradesh.

S.0. 2571 (E), dated the 9th October, 2009, regarding appointment of competent
authority for acquisition of land, on National Highway No.75 (Jhansi-Khajurao

Section) in the State of Madhya Pradesh.

S.0. 2660 (E), dated the 21st October, 2009, amending Notification No. S.0.935
(E), dated the 19th August, 2004 to substitute certain entries in the original

Notification.

S.0. 2250 (E), dated the 3rd September, 2009, regarding acquisition of land, with or
without structure, from K.M. 380.000 to K.M.440.000 (Pimpalgaon-Nashik-Gonde
Section) on National Highway No.3 in Nashik District in the State of Maharashtra.

S.0. 2318 (E), dated the 14th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 100.000 to K.M.104.563 (Talegaon - Amravati
Section) on National Highway No.6 in Wardha District in the State of Maharashtra.

S.0. 2320 (E), dated the 14th September, 2009, regarding acquisition of land, with
or, without structure, from K.M. 104.563 to K.M.166.725 (Talegaon - Amravati
Section) on National Highway No.6 in Wardha District in the State of Maharashtra.

S.0. 2321 (E), dated the 14th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 485.000 to K.M.508.100 on National Highway No.6 in

Bhandara District in the State of Maharashtra.

S.0. 2322 (E), dated, the 14th September, 2009, regarding acquisition of land, with
or without structure, from K.M. 508.100 to K.M.544.392 on National Highway No.6 in
Nagpur District in the State of Maharashtra.

S.0. 1713 (E), dated the 13th July, 2009, regarding acquisition of land, with or
without structure, from K.M.363.300 to K.M.450.800 on National Highway No.7 in
Rohtak District in the State of Haryana.

S.0. 2108 (E), dated the 12th August, 2009, regarding acquisition of land, with or
without structure, from K.M. 18.712 to K.M.20.405 (Faridabad Section) on National
Highway No.2 in Faridabad District in the State of Haryana.
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S.0. 2559 (E), dated the 8th October, 2009, regarding acquisition of land, with or
without structure, from K.M.96.000 to K.M.100.000 (Panipat-Jalandhar Section) on
National Highway No.1in Panipat District in the State of Haryana.

S.0. 2624 (E), dated the 16th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 255.547 to K.M.256.135 on National Highway No.10 in

Sirsa District in the State of Haryana.

S.0. 2566 (E), dated the 9th October, 2009, regarding acquisition of land, with or
without structure, from K.M.62.960 to K.M.66.500 (Bypass Chainage) (Kalka-
Shimla Section) on National Highway No.22 in the State of Himachal Pradesh.

S.0. 1672 (E), dated the 8th July, 2009, amending Notification No. S.0O. 514 (E),

dated the 7th April, 2006, to substitute certain entries in the original Notification.

S.0. 1673 (E), dated the 8th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 86.000 to K.M. 96.000 (Delhi-Ambala Section) on

National Highway No. 1in Panipat District in the State of Haryana.

S.0. 2013 (E) dated-the 6th August, 2009, regarding appointment of competent
authority for acquisition of land with or without structure, from K.M. 70.700 to K.M.
179.285 on National Highway No. 73 in Yamuna Nagar District in the State of

Haryana.

S.0. 2079 (E), dated the 10th August, 2009, regarding appointment of competent
authority for acquisition of land, with or without structure, from K.M. 20.500 to K.M.

93.800 on National Highway No.2 in Faridabad District in the State of Haryana.

S.0. 2109 (E), dated the 12th August, 2009, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 13.035 (Sonepat Section) on National
Highway No. NE-II (Eastern Peripheral Expressway) in Sonepat District in the State

of Haryana.

(119) S.0. 2112 (E), dated the 13th August, 2009, amending Notification No. S.0O. 785 (E),

(120)

(121)

dated the 19th March, 2009, to substitute certain entries in the original Notification.

S.0. 2261 (E), dated the 4th September, 2009, amending Notification No. S.0. 1713
(E), dated the 13th July, 2009, to substitute certain entries in the original

Notification.

S.0. 2549 (E), dated the 7th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 470.800 to K.M. 539.000 (Vadape-Gonda Section) on
National Highway No. 3 in Thane District in the State of Maharashtra.
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S.0. 2640 (E), dated the 21st October, 2009, publishing Corrigendum to S.O. 1696
(E), dated the 10th July, 2009, to substitute certain entries in the original
Notification.

S.0. 2657 (E), dated the 21st October, 2009, regarding appointment of competent
authority for acquisition of land, with or without structure, from K.M. 475.000 to K.M.

531.370 on National Highway No. 17 in the State of Goa.

S.0. 2658 (E), dated the 21st October, 2009, regarding acquisition of land, with or
without structure, from K.M. 652.000 to K.M. 723.000 on National Highway No. 7 in
Nagpur District in the State of Maharashtra.

S.0. 2659 (E), dated the 21st October, 2009, regarding acquisition of land, with or
without structure, from K.M. 14.585 (Kamptee-Kanhan Bypass) to K.M. 18.936
(Nagpur-Hyderabad Section) on National Highway No. 7 in Nagpur District in the

State of Maharashtra.

S.0. 2661 (E), dated the 21st October, 2009, amending Notification No. S.O. 934
(E) dated the 19th August, 2004, to substitute certain entries in the original

Notification.

V. A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways:

©)

@

®

S.0. 1828 (E), dated the 25th July, 2009, publishing Corrigendum to Notification
S.0. 1403 (E), dated the 8th December, 2003, to substitute certain entries therein.

S.0. 1829 (E), dated the 25th July, 2009, publishing Corrigendum to Notification
S.0. 176 (E), dated the 7th February, 2005, to substitute certain entries therein.

S.0. 1830 (E), dated the 25th July, 2009, publishing Corrigendum to Notification
S.0. 1122 (E), dated the 29th September, 2003, to substitue certain entries therein.
[Placed in Library. See No. L.T. 885/15/09]

A copy each (in English and Hindi) of the following papers, under sub-section (1) of Section

619A of the Companies Act, 1956:

@

®)

Thirty-fourth  Annual Report and Accounts of the Indian Road Construction
Corporation Limited (IRCC), (under liquidation), New Delhi, for the period from 29th
June, 2008 to 31st March, 2009, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Corporation. [Placed in Library.

SeeNo. L.T. 886/15/09]
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MESSAGE FROM LOK SABHA
The Central Universities (Amendment) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Central Universities (Amendment) Bill, 2009, as

passed by Lok Sabha at its sitting held on the 1st December, 2009."
Sir, | lay a copy of the Bill on the Table.

REPORT OF THE COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

SHRI PRAVEEN RASHTRAPAL (Guijarat): Sir, | lay on the Table a copy (in English and Hindi)
of the Third Report of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes on
Reservation for and Employment of Scheduled Castes and Scheduled Tribes in the Food Corporation
of India (FCI).

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE

SHRI S.S. AHLUWALIA (Jharkhand): Sir, | lay on the Table a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing Committee on

Finance (2009-10):

(i)  First report on Demands for Grants (2009-10) of the Ministry of Finance (Departments of

Economic Affairs, Financial Services, Expenditure and Disinvestment);

(i)  Second report on Demands for Grants (2009-10) of the Ministry of Finance (Department of

Revenue);
(i)~ Third report on Demands for Grants (2009-10) of the Ministry of Planning;

(iv)  Fourth report on Demands for Grants (2009-10) of the Ministry of Statistics and Programme

Implementation; and

(v)  Fifth report on Demands for Grants (2009-10) of the Ministry of Corporate Affairs.
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MATTERS RAISED WITH PERMISSION OF CHAIR
Sex determination test ads by Google

SHRIMATI BRINDA KARAT (West Bengal): Sir, at a time, when the sex ratio continues to
plummet and an estimated nine lakh girl children are missing every year, | wish to draw the attention
of the House to a blatant violation of the Pre-Natal Diagnostic Techniques Act by the Google. In
2002, the Act was amended to specifically ban advertisements on the internet including pre-
conception sex selection. Section 22 of the Act provides that "any person who advertises or cause to
advertise the facilities related to pre-natal determination of sex shall be punishable with imprisonment
up to five years and fine up to Rs. 10,000". However, it is shocking to know that even after the
warning was issued last year by the Ministry concerned, after a period of reported compliance, the
Google India site has again started putting these objectionable advertisements out. If you just use the
key words like 'gender selection clinics', you will get the list of sponsors of such clinics including

baby's gender selection kits.

Sir, if the Google is so powerful that it can, with such impunity, violate our laws putting profits
above the interests of the girl child, why is the Ministry of Communication and Information Technology
not taking punitive action against the Google? Is this connivance or callousness? So, | demand that
the ban on such advertisements be strictly implemented and the chief of the Google India site be

arrested immediately under the law. Thank you.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, | completely associate with the

sentiments expressed by Shrimati Brinda Karat.

SHRI D. RAJA (Tamil Nadu): Sir, also associate myself with the sentiments expressed by my

colleague, Shrimati Brinda Karat.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the sentiments expressed
by Shrimati Brinda Karat. ... (Interruptions)...

3ft HHATA IR (IR I : TR, AR AT BT T B ...(HAUM)...

sft Suwumafa : ot SRaY ..(araEm)...

S BT IR : IR, W] FALAT BT U 2| H AR ST ST 18l § -..(FqLH)...
ft STFHIRT : 37T SRT wait BTN Let me complete. ... (Interruptions). .

ft AT &R : WX, complete BT AT

ot STHUTA : Zero Hour 31t 31

st BT IR : R, Zero Hour BT &1 AT 81 9%, <RI, #9 ifew fean & ...(agaem)...
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it Sraurafy : Rav, HATT AR ...(FaU). .

i HATA IR : IR YT B BIA- AT b IR H ..(FALYM)... T8 TP AT Jadb Bl
et AR & 778 B ...(FauT)... MSTAETE H ..(Faem ). .

MR. DEPUTY CHAIRMAN : This is not the place. ...(Interruptions)... 34 T & R Al
- (FGYT)...

it HHATS IR : T, AN AT reject TR AT STRAT 6 T8 IR TS B BT -qawq
BT HHA 2, ST TSI SET ... (FAE)...

it SgquTafer : e . (aE)...
Y BT IR : TR, § R AT THRETV ATEA § ...(FEH)...

off SuuTafey : SRIT, SART 3R & S admitted notices 8, 3T U8l ShT il B S1vTT

o} BT IR : TR, F Sfers! Aifey foar & fb SR U< wr ...(aaam)...

it SwwTafer : IR, TR oMT G ARTY ...(HaET)... 31T SRT Ug el HERET HRP 98 T8
(Y., 519 H TSI g, T 31U SR I3 18N ...(@IM)... IRAY, M7 Hed S 21 Rag, 519
Mg Afed < &, Nfew 7 8 smusp! I ¥R T2 e i f5 98 |e # Sorar A |t
admissibility‘cﬁé@:ﬂmé, ﬁﬂa‘s’ﬁmﬁﬂiﬂprerogative%ﬁﬁ%%ﬂ%&ﬂﬂﬁﬁﬁﬁ%aocept
B IT T B R IMIBT BIs REGRIT € A1 39 9 Adhd &, AfhT 889 # 21 SoT Fdhd
...(STFEM)...

oft BT R : TR, FARAT BT Y 1 B Fhd B

it ST : gaReAT HT ULT T T FE ...(FIHM)... It is not ... (Interruptions)... It is not
...(Interruptions)... Shri Tiruchi Siva...

TP AN HE< : X, § dhol 9AY § QI
oft STauTafy : TE-E, T <9 B AfBR AT LT =1 I” admissibility TR depend HRAT B

Situation arising due to massive circulation of fake currency throughout country

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the incidents of innocent people getting harassed and
tortured in the recent days have increased enormously for carrying fake currency notes inadvertently.
The bank notes in circulation in the country have grown significantly over the years and incidents of
counterfeit notes have also increased recently. Sir, counterfeit notes find their way into the banking
system, time and again. Recently, a person was arrested for carrying fake currency notes in Uttar
Pradesh. The man revealed that a cashier from the Currency Chest Branch of a nationalised bank
was involved in the fake note racket. Immediately, upon receipt of this information from the Uttar
Pradesh police, a team of officers from the RBI and the concerned bank, carried out a special

scrutiny of the cash balances held at the said Currency Chest and detected more than 75,000 pieces
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of counterfeit notes to the tune of Rs. 4.02 crores. The denominations were of Rs. 500 and Rs.
1,000. This incident is unprecedented. This is for the first time that such a large quantity of counterfeit
notes has found its way into a currency chest. Basically, non-adherence to the laid down guidelines
for currency chest operations and failure of internal control systems have facilitated the perpetrators.
This fake currency note movement has crawled from the market places and the perpetrators to the
ATM centres also. Since the denominations have increased, the value of money is also increasing.
The number of counterfeit notes which was detected by the RBI in the banks in 2007-08, has doubled
in the year 2008-09. So also, the number of notes which is in circulation is less in number; it is only 33
per cent increase in the past ten years; whereas, the value has increased to 300 per cent. The
Reserve Bank of India Act, 1934 casts on the RBI the responsibility of not only providing bank notes in

adequate quantity throughout the country but also maintaining the quality of bank notes in circulation.

Further, Sir, | would like to insist upon the Government to implement, immediately, the High
Level Committee recommendations which had been appointed by the RBI, like note sorting machines
and desktop sorters may be installed in all bank branches in a phased manner for the early detection
of counterfeit notes and new ATMs may be provided with inbuilt note detectors. Over a period, note

detectors may be installed in the existing ATMs also. It is a very important issue.

MR. DEPUTY CHAIRMAN: Mr. Siva, your three minutes are over. Shri Moinul Hassan to

associate himself.

SHRI MOINUL HASSAN (West Bengal): Sir, | will associate myself with only one sentence. It
is reported that the Government purchases papers for currency from a company of London and the
same company is the provider of papers to those who are handling fake counterfeit notes. Is it a

fact? ...(Interruptions)...
SHRI S.S. AHLUWALIA (Jharkhand): Not only security paper, they are also supplying ink.
SHRI MOINUL HASSAN: Ink also.

SHRI' S.S. AHLUWALIA: They are supplying it to Pakistan. They are doing it. It is the same

supplier.
MR. DEPUTY CHAIRMAN: Shri Rangarajan also associates himself with this issue.
Need to ban an institution working with the name 'Sanathan Sanstha' in Goa

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, there is an institution called Sanatan Sanstha
working in Goa for more than 15 years for propagating, according to the institution, scientific
spirituality. This institution, in the name of preaching spirituality, propagates a hidden agenda of
communal hatred and violence to achieve its sectarian objectives. The institution has its headquarter

in Goa, and it has branches in other places, including four branches, in foreign countries. They have
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a website and a newspaper that publish materials which no secular-minded Indian can digest. On the
eve of Diwali, a bomb blast occurred in the town of Margao. The persons, who were carrying
explosives were injured, and they, subsequently, succumbed to their injuries. These persons were
subsequently found to be members of the Sanatan Sanstha, and the police found ample evidence to
link the blast with the Sanatan Sanstha. This institution has misguided thousands of innocent Hindu

women in the name of spirituality, and families of several households are in a shambles.

Several intellectuals and forums of common citizens, including a vast group of residents of the
village, Ramnathi, where the institution has its headquarters, have come out demanding a ban on this
institution. The institution has amassed huge wealth, with respect to which the Enforcement
Directorate and other Revenue Authorities should make necessary investigations before the evidence
gets destroyed.

While the investigations, with respect to Margao blast, may take some time, the police has to
file charge sheets based on the writings of this institution published through their newspaper, website
and other printed materials. Each of these materials is enough to file a minimum of 100 charge sheets
against the institution under various sections of the Indian Penal Code. Also, the connection of this
institution, with the Malegaon incident, is also required to be investigated. As | have stated earlier,
several intellectuals and forums of common citizens, including a vast group of residents of village
Ramnathi, where the institution has its headquarters, have come out demanding a ban on this
institution.

|, therefore, demand that the Government of India should invoke Section 3 of the Unlawful
Activities (Prevention) Act, 1967, and ban the institution forthwith.

It is most unfortunate that the main Opposition Party in Goa, namely, *although has formally
condemned the bomb blast, has come out in open support of this institution as if it is one of their

frontal organisations.

SHRI RAJIV PRATAP RUDY (Bihar): He cannot make charges like this. ...(Interruptions)...
Why is he bringing the name of a political party ? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Don't bring any name. ...(Interruptions)... That has not been
allowed. ...(Interruptions)... Mr. Naik, don't do that. You only demand what you want.
...(Interruptions)... Shri Shyamal Chakraborty. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY : The name of the political party should be expunged.
MR. DEPUTY CHAIRMAN: | will look into it. Now, Shri Shyamal Chakraborty.
Situation arising due to sudden increase in price of coal by Coal India Limited

SHRI SHYAMAL CHAKRABORTY (West Bengal): Sir, recently, the Coal. India Limited has
increased the price of coal. Several methods have been adopted to raise the coal price; for instance,
smaller types of coal, which are required for the thermal power generating stations. This has been

* Not recorded.
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introduced for the first time. Secondly, with respect to transportation, some duties have imposed on
loading per tonne. Moreover, the basic price of coal has been raised by 15 per cent; that is, from
Rs.2,000, it has gone up to Rs.2,300. Most surprisingly, 30 per cent of the coal required for power
generating stations has been decontrolled, and it was placed for auction. We were astonished at
seeing the minimum price fixed for the auction for the Raniganj coal-built area, that is, the coal
required for the Eastern States in general, and particularly, West Bengal. That has been increased by
two times. That means, it has been doubled. So, the power generating stations in Bihar, Orissa,
Jharkhand and West Bengal are suffering a lot. In the meantime, the Damodar Valley Corporation has
already enhanced its electricity charge by 73 paise per unit and the NTPC, in Farakka, has increased
its electricity charge by 95 paise per unit. So, all the State sectors are compelled to purchase that.
The power generating stations of the State sectors and the private sector units are also trying to
increase their power tariff. So, the people, in general, of these States are suffering the most. Above
all, the people of India, in general, are in a crisis because on the one side the prices of all the
essential commodities are rising day-by-day and on the other the price of electricity is also

increasing.

Sir, my second and the last point is, in every industry relating to essential things, a regulatory
authority has been set up. Even for electricity, such an authority has been set up to regulate the
power tariff. But, unfortunately, the Coal India Limited has been given full authority, independent

authority to fix the coal price as there is no regulatory authority to fix it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The time is over. ...(Interruptions)... Now, Shri Shreegopal Vyas.

..(Interruptions)...

SHRI SHYAMAL CHAKRABORTY: Sir, | demand that they should withdraw the price hike.

..(Interruptions)...
SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with this subject.
SHRI TAPAN KUMAR SEN (West Bengal): Sir, | also associate myselt with it.
SHRI MOINUL HASSAN (West Bengal): Sir, | also associate myself with it.
SHRI A. VIJAYARAGHAVAN (Kerala): Sir, | also associate myself with it.

SHRI' TARINI KANTA ROY (West Bengal): Sir, | also associate myself with it.

..(Interruptions)...
it SR TIfdT (IS : wEIE, H 9 AN & A1 o1 ! g Bl gl

MR. DEPUTY CHAIRMAN: Yes, yes; all of you associate with it.
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Demand for clarification on the issue of stopping construction of road in Ladakh

it sfiraTe e (BRI : ST ST, 89 ) ST & SfR Sl & SRIaR| # @& WY
W IE BT T {6 IRAT A1 FERI & U 97 I8! ASD DI Al A11D1 S Hed F I 9 b a1
T 21 Y8 "M ARG DI AT & SR WRT P HHT 3 Y= PR SR AN Bl BI B F AT
ST 95 B SUHSMG § a1 I8 IR B AraHifiear o Ak 21 J FER f vy @ § fF
HTGRI B ART-YIST TRIT 81 ARPR Bl A FHT B 35 FEAT <1 3 A1 SARTHHON IR 37911 LAY &1
2198 Ugell IR 781 & afcd incursion BT TEATY fBa €1 IR 88 &1 TRPR Bl AR J FH8T o1 &1 &
o BRI 3R S e Y =17 Y i 1€l 81 I8 98 g+ &1 a1 81 89 U 3R a1 S
faTe R IR B S S & 3R G 3R AR TRPR P 8 U1 181 & b gART FRiz0r ¥
T8 H T 39 Y A U Y9 9 6 59 aR A I 1 Bl 8, S BIS ST, TAR U SARY
N1 BTGP & f T2 &2 391 Sard A FAsi-e Tl 21

9 1 2 T 37T TP delegation TET T 8T 1 H WRBHR A I 1 HE1 A8 ¢ Yo a1 I8 &
TG ITDT A1 GRT BAR AN o6 A1 AR-1T §S 1 39 9HY AR 91 Hat ofi? 39 99 &9 A
R HR 3B I? T 19 I8 2 P 3711 1 delegation 371 TET &, SHA AIG-AH I8 P8I ST 1Y
o 399 YR &) TG 95130 81 B ST T8 ARG BT ATGHABT BT Fardd &1 § SER & a1y
B ATE feerr ared g i A1 fare o= w93 Sfexy wieh it 7 39 39 SifeiaT™ 3 4ikhdl @I quote
FRE T8 el A 5 g & foreft wrer & femrery a0t V) srawen € @) S B, SR AR A @) T
21 9P IR | H&T AT - "SIATH]T fRATerd:" | T8 WRd B G 81 §B] quote HID SaI- HR BT
et T AT| I8 eI € b BIS WRA BT WA H GHABR AR BI AIEHIHBAT DT Al adll & 3R
BRI SR W I8 a<hed ST & b DI TRy BT 181 81 81 51 H 59! 95 TR AT g AR 3MIH
AT W WRPR A AR 1 § [ a8 9 Tdg 9 397 & WM $ IJHY HH Il g=Iarg|

i TR TIfdT (IS : TR, H 9 W & A1y 31U 31! Weg Bl

3t &Y. wrorodt (FAfe®) : AEIGH, H 3 A9 & 61 YU AUDT TEg HIAT §

# TRAGAR WHd (FERTE) : HEI1GY, H 59 A9 & A1 70 ATIP! FHg AT g
sit wrfieel #1sht (ST : AElEw, | S99 fawT & A1 AU ST g B

sft fysaeiia AR (31 : AEIG Y, H S fA9T & A1 T ! g R gl

sft IreTifa oTe (ER) « weiey, H 59 959 & 12 70 31ash! Fg vl g

it et fhe (SSHT) : IS Y, H 59 AW & 1 31U MU g SR g

i} 0T AT AIHIF (IR - HEISd, § 39 fawy & |12 10 U Fg Rl gl
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31} 3rferet #1era g9 (W UW) < HEIG Y, § 5 fAT & A1 S1UN SUdh] g H g
SHRI KUMAR DEEPAK DAS (Assam): Sir, ...

MR. DEPUTY CHAIRMAN: Yes, your name is here. ...(/nz‘errupz‘/ons)... Only one Member.

...(Interruptions)... You have to just associate with it. ... (Interruptions)...

SHRI KUMAR DEEPAK DAS: Sir, China is simultaneously building and repairing as many as 27
air strips in the Tibet region. ...(/nterrupz‘/ons)... It is constructing a dam on Brahmaputra, in China

part, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; now Mr. Baishya. ...(Interruptions)...

SHRI KUMAR DEEPAK DAS: The Minister has also agreed. The construction of that dam 1,000
kilometres upstream of the Brahmaputra will ruin the economy and culture of the Brahmaputra Valley.

Sir, | associate with this issue and seek the protection of the Government in this regard.
Construction of dam on river Brahmaputra by China

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Deputy Chairman, Sir, thank you for
allowing me. Sir, not only Assam and Arunachal Pradesh but also the entire north-eastern region,
including certain parts of the northern India, to day is under a great threat due to an action taken by
China. Sir, the Brahmaputra Valley Civilisation, an ancient civilization of our country, | am taking up
this most important matter. Sir, China is trying to divert river Brahmaputra at the source. Sir, their
intention is quite clear; after diverting the flow of the river Brahmaputra at the source, they have
constructed a dam also; they preserve water in this dam. This is already tracked by the National
Remote Sensing Agency. Not only that, Sir, if they successfully implement this project, then the
entire region of Assam, Arunachal Pradesh and the parts of northern India of our country would be

like a desert. Our civilization will be completely collapsed.

Sir, it is the duty of the Government of India to protect the region. Although hon. Prime Minister
took up the matter with the Chinese Prime Minister in the ASEAN Summit, but, Sir, our past
experience is very bad. In 1962, it is known to everybody when China attacked India, when China
came up to Bombdila, then the Prime Minister Pandit Jawaharlal Nehru said goodbye to the people of
Assam. Sir, this is the scenario. We do not want a repeat of the big action of the China.

...(Interruptions)... Sir, it is very important.

| would like to say that although the Government of India took up the matter with the Chinese
counterparts, it is not enough. We want the Government of India to take special measures
immediately in the international forum also; because, we want protection. Brahmaputra is the lifeline
of Assam. Brahmaputra is the lifeline of the north-eastern region. Without Brahmaputra, we cannot
survive. So, we demand the Government of India to take up the matter and rescue us. If necessary,

they should take up the matter in the international forum also. Thank you.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the hon. Member.
SHRI RUDRA NARAYAN PANY (Orissa): Sir, | too associate myself.
SOME HON. MEMBERS: Sir, we associate ourselves with the hon. Member.
Demonstration by L.I1.C. Agents
it SEARTET qIfdT (SR : ¢
Y SRR : 3719 v o qiferg|
2} BEARTIT TIfdy : *

MR. DEPUTY CHAIRMAN: This is not the issue permitted. 34T LIC YR 9T B %\', LIC WY
q7d P ...(Interruptions)... It is not permitted.

N AR qIfdr : * .. (@FU™)...

it STauTfy : 98 Rere W) & S ...(@ae™)... 39 S 91l 72 8, It is not permitted.
MY 319+ vy U= IfAT, MIHT a<h ST JET &

3} SR 9IfdT : STRHTIRT ARG, 39 I H I IFHR A faseh goit @1 sifosma 8 381
219 Pad 8 F BT A1 5 DM IR TFEI S 89N s R digu e 9 3@d €, SH R 9
el il @1 I8t U= I B1T & 3R WRSR Bl R 3 fa<=ii goil &1 i1 e fean o a1 8,
S H IR BT =TEl

JATST T TR ¥ LIC & Yoied fioell # eRAT-UGe &) I8 &1 TR, o 50,000 A STET
31 QOICH BT M ofiell HST H |HIRT 81 J8T 21 det H STi” HelR R HS el g 11 oTell 11 aRikg
P facet # 37w IS B aTell 81 399 < &1 Sl 311f¥res iy B, S=y 1 & o 1o e arall
TR, fRIYSHR LIC Toicd TR, TR &1 XE1 71 $9 fI99 &1 ISR &- & forg 7 srgafer Al 2

wRIGY, I8l W 99 991 g Tt far 11 o, S 3T &1 e 9! 919§, offed e oft
UPA @ TR&HR TSR 1T fISTd H1 8AR SR o] Y&l §1 397 HIRAS . 49, HaTT 40(a) of

Insurance Act | % T e "In serial no. 49, Section 40 A of Insurance Act 1938 is proposed to be

omitted. This provides for the payment of Commission to insurance agents at the rate specified in the
Act. By omission of this clause, there is no clarity as to the commission payable to the agents.
Further, there is no alternate provision made in the proposed Bill. If this amendment takes place,

lakhs of insurance agents will be deprived of the statutory protection embedded in the Act.

RERLINIS! Gﬁ, SICERNEER TRJT%, I HRTT F9R 48 mentions the substitution of new section

* Not recorded.
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for Section 40 of the Insurance Act 1938. Section 40 of the Act deals with the limits of commission
payable to the agents on first year and renewal premia procured, whereas the amendment Bill has no
specific substitute section on commission limits. Serial no. 57 seeks to omit entire section 44 of
Insurance Act 1938 which provides for prohibition of cessation of payments of commissions. This

section deals with the...

it ST|uTIRy : 81 T4, 319 nothing will go on record, 3MTYH diel A HIg BIIST T8 &, 3T
g 3YI Mike is off. Nothing will go on record. Shri Tarini Kanta Roy.

Killing of eleven gangmen in train accidents in five days

SHRI TARINI KANTA ROY (West Bengal): Sir, | rise to draw the attention of the Government
as well as the House also to the recent train accidents that killed 11 gangmen. Sir, there have been so
many railway accidents, | will not refer to all, but | am referring the accident that killed 11 gangmen.
Six gangmen were killed in Ballabgarh by EMU coaches running between Delhi to Patwal, On 7th
November, 2009, five gangmen were killed at Ghaziabad by Dehradun Jan Shatabdi Express. it is
furthermore shocking to note that neither the Union Minister of Railways nor the Minister to State for
Railways visited the bereaved family members. This is very sorrowful to me and | do not know what is
the cause behind this. They may be busy for inaugural programmes or for programmes like laying of
foundation stones or maybe any programme promoted by Cultural and Heritage Committee of
Railways. | do not know. But, Sir, | demand immediate cash compensation of Rs. 10 lakhs to each of

the bereaved families and service to one legal heir in the Railways. Thank you.

SHRI MOINUL HASSAN (West Bengal): Sir, | associate myself with the issue raised by Shri

Tarini Kanta Roy.

SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with the issue raised by Shri

Tarini Kanta Roy.

SHRI SITARAM YECHURY (West Bengal): Sir, | associate myself with the issue raised by Shri
Tarini Kanta Roy.

SPECIAL MENTIONS

Need to take steps for early completion of the Commonwealth

Games projects in the country

SHRI RAJKUMAR DHOOT (Maharashtra): Sir, the country is going to host the Commonwealth
Games 2010 in less that a year from now. All out efforts are being made and attention is being paid to
complete the infrastructure facilities like stadium, Games Village, transport etc. well in time.
Thousands of players, officials, delegates and media personnel, etc. will be coming over as our
guests. As good hosts, we are expected to welcome and entertain them and also to meet their

nutritional needs. Let not adulterated food/drink be supplied to the Games' guests, in our zeal to cut
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costs. Let there be adequate power supply and means of transport and communications, Let special
games tourist police be available to assist the guests. And above all, let there be 100 per cent security
to prevent a Munich (1972) or a Lahore! | would urge upon the Government to activate and revamp
all agencies concerned to take care of all the above aspects with the same zeal and vigour, as is
being shown in completion of infrastructure.

Conern over deterioration of environment due to increasing
pollution in the country

SRl ST 92M (SR 99) : A818d, BN A8FR I 21,275 T HeRl I+ I &,
60% untreated sewage T 3R T # Heb fav Wt T IRIIT traffic jam @1 go18 | 11.5 TR
TUY BT 30 ARG eie fuel FaTg BIaT 81 T8 AT Rt el &1 IeT8vr 2l

T8 & 39 2wl 8, uda a9t framier § 1,01,066 <N g9 gU &, 39 W 1 & e 30
AR 3T 71T BT BIE H AR Bl 3R T B 3

Commonwealth Games%ﬁ?ﬁﬁﬁﬂﬂﬂ%ﬂﬁ%@ﬁﬂﬁﬂﬁ%ﬁé@ﬂﬁﬁ?ﬁ%lm
U AT 9901 © 3R TRT 3 &

< BI AT DT TG b a9 b fefg 10,000 PRIS TUY W T 7Y &1 THAT BT IGHOT b
PR B M IR 2800 PRIS UV H 37 W Y ST Iob &, oifp Ul & a8 H FFAT 10 AT 3R
Fl’cgfﬁ?fg":%%l InterceptorsWWWéWﬁWﬁThamesaﬂﬁaﬁa‘lﬁ?ﬁﬁ'{?ﬁ%?ﬁﬁ'\’
PG 2400 BRI DY 3R W 81| I 4 9 ARE P I&TEXVI B HH 78] B

Green Agenda 3iR Carbon Trading @1 9T @R d Ugdl &4 ECCR Edl Eﬁq realities U 34T
ST B BRAT AMSY, STIAT IGHOT &b YT Dl HH B b (oY <2 Dl 14 faeedl, 18 g AT 30
I T TTER] BT SToxd T wafaRoy #3759 < | g=gane |

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | associate myself with the Special

Mention made by my colleague. Thank you.

Demand to introduce health insurance scheme for tailors in the country

sft orelt 3FaR s (f9BR) : AEISY, WRA 9 MRAT %! IS d1eTs & fafd 8 &, oife
RS PR o1 fRATY s T 21 RIS RIRT & {7 BIg BeamradRT I 181 8, STafe
e & foT o IS €1 HETd SR arel RIS SRIRI &6 oY Ue Sia GRaET AT ST
B Frafaet gr1 Rias sifiet a1 anfére, AmRie vd ekiRe <o frar SiTan 81 a9 HATer gRT
YD ABRI AT SR F Ty 7ofig Tieft Riedt Tey 41 Ao Fafera &1 o 8] 2
X1 IRE D1 AT AT Ries dRITRT 6 forw oft 819 Ty, Ry Rierrs sifyet & aiR® faer
B SR DI GRT AT ST e | 3RAT $UY P MR (Hid H AN <7 aTet Rieng 41! W) IRaR
BT €T AT AT
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H WRPR A AT AT & [ 4RI &b Riells FRIRI 1 R Bl g9 iR Ryerrg werr 4
FER oM & fog "RIeE SRR TR i1 Ao dearferd @t SITg) ggarg|

3 SR gIfdT (IS : FRIE, H 9 fIwy & o1 &1 Hag HRan gl
Horrendous scenario of road accidents in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, according to a Report of the World Health
Organisation, more people die on Indian roads than anywhere else in the world. More than 300
Indians die everyday, 13 every hour, in road accidents. In 2007, 1.14 lakh people were victims of road
accidents in India — 6.9 per cent higher than in 2006. Sir, China, the only other developing country
with a size comparable to India, has actually managed to bring down the number of road fatalities to
just 89,455 despite having more vehicles. The WHO estimates that over 90 per cent of the 1.2 million
deaths that occur due to road accidents globally, take place in low and middle income countries,
which have less than half of the world's registered vehicles. Inadequate traffic infrastructure and poor
medical services are together responsible for, at least, some of the deaths. Twelve lakh people are
seriously injured in road accidents across the country, every year; about 3 lakh are permanently
disabled. Road accident was the top ninth cause of deaths in 2004. Road accidents claim over one
lakh lives a year in Mumbai, three times more than the number of people murdered. Poor lighting,
lack of signage, and cattle and stray animals on the street are among the main causes of accidents.
The biggest cause, however, remains speeding and rash driving, for which fines remain frozen at a
few hundred rupees. Without effective policing, the extraordinarily high number of deaths on Indian

roads is going to keep rising.

In view of the above horrendous scenario of road accident fatalities, | would like to urge upon
the hon. Minister of Road Transport and Highways to take urgent steps to stop the carnage.

Demand to take effective steps to curb increasing incidents of terrorism,
extremism and naxalism in the country
sft SR 31Te @M (STR USTN) : AEIG Y, | MU ATEqH § TRBR BT LM Aharg, ST
q TFIAATE PI <2 H o<l ge13l B AR e arsar g1 51 {6 e ST € o s gRem
e 3 R e W ) <) 21 &1 F B SR e T B g et T v8 T 8, R
IROTRREAY 3T G Taae THTdT AT H ARBRI 3 TR AR H B Alfad &l 81 2

HEIEY, 3Midhare Yo A I YT 81 ST Gohaal 7 P Bl Adad I8 © 15 I8
[T 3MR fIE_Te WY gR1 B S @ T Mcddrg § fues & AMel § 6 ISR & AI-|1ef
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G- F Il IR RrdoT He o STexd 21 |1 81 61 89 379 Yfor, gRer 94, githar a3 sik
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sfich ST gEE (SR W) - 7EIe Y, § 39 fawy 9 vaifiie FRal g

Demand to withdraw income tax and service tax on primary co-operatives

SHRI P.R. RAJAN (Kerala): Sir, all the cooperative societies were exempted trom the
provisions of payment of income tax on their profit. But, as per the Central Government Budget
2006-07, the tax exemption obtained by the cooperative societies, under section 80(P) of the
Income Tax Act, is primarily stayed due to the amendment in the Income Tax Act. As per this
amendment, the primary agricultural and rural development banks are only eligible for exemption in
future. As per the present law, the District Cooperative Banks, the Urban Cooperative Banks, the
State Agricultural Development Banks, etc. are excluded from the purview of section 80(P) and 30
per cent of their profit is to be remitted as income tax. The State Cooperative Banks at the apex level,
the District Cooperative Banks at the intermediary level, and the Primary Agricultural Cooperative
Banks at the primary level, altogether constitute the cooperative credit structure of the State and,
over the years, these institutions have been contributing significantly for the development of rural
economy. As the levy of income tax will adversely affect the financial stability of the credit
cooperatives, the Central Government must restore the benefit of exemption from payment of income

tax by these societies.

As for the service tax, the Union Ministry of Finance has imposed a service tax on all primary
cooperatives. It is an additional burden on the cooperative credit sector in Kerala and will adversely
affect the profitability of the institution. The cooperatives in Kerala, besides their functional duties,
take up social activities such as intervention in the market to control the price hike, etc. The
cooperatives of Kerala have expressed their strong protest against the service tax provision. The

Government of India must withdraw the decision to impose service tax immediately. Thank you.

Need to pay more attention towards the killer disease 'Silicosis'

affecting thousands of unskilled workers

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, despite being a killer disease like
HIV/AIDS, Silicosis has not received the Government's attention, leaving thousands of unskilled
workers exposed to the deadly lung ailment. Live HIV/AIDS, Tuberculosis, Polio and others, Silicosis
has not received the attention that it requires though it is as deadly a killer as all these diseases are. In
India, in one group of workers, its prevalence was 55 per cent. Many of those workers are very
young, engaged in the quarrying of shale sedimentary rock and subsequent work in small, poorly

ventilated sheds. Studies on silicotic pencil workers in the Central India demonstrated high mortality
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rates; the mean age at death was 35 years and the mean duration of the exposure was 12 years.
Silicosis is caused by inhalation of dust containing free crystalline silica. Silica dust is released during
operations in which rocks, sand, concrete and some ores are crushed or broken. Workers engaged
in mines, quarries, foundries and construction sites or in the manufacture of glass, ceramics,
abrasive powders are vulnerable to Silicosis, which is "irreversible and fatal" if not detected at the
early stage and treated. The "rich" employers in pursuit of making the maximum profit out of their
industrial venture disregard these health hazards posed to their employees who come from poor
sections of society and cannot afford the expensive treatment of silicosis. And, when casualties take
place, they do not compensate them adequately. | want to know the reaction of the Government on

this serious issue. Thank you.

Demand to amend the rules pertaining to playing music beyond permissible level of noise even after
10.00 P.M. during festivities in the country

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, festivals are part of Indian culture and there
can be no festival without the sound of festivities. Yet in the name of protection of environment and to
meet the demands of social and environmental activists, the Government of India has put restrictions

on the use of amplifiers and sound systems after 10.00 p.m.

Sir, Goa is known for its Christmas, New Year and carnival festivals. Any restriction on playing
of music during these festivals after 10.00 p.m. does not go well with the ambience that is created
during these festivals. To say that a particular fundamental right cannot exist in isolation in a water-

tight compartment is stretching the issue too far.

The Government of India have also, through the rules framed under the Environment Protection
Act, laid down restrictions on playing of music beyond certain decibels, that is, for industrial areas,
commercial areas, residential areas and silence zone areas — 75 and 70, 65 and 55, 55 and 45 and

50 and 40 respectively, during day time and at night.

On account of these restrictions, the Goan festivals are becoming dull and unattractive.
Although these restrictions interfere with the religious rights of individuals, it is argued that no

religious text justifies the use of loud music.

Enthusiasm in "Jatras" and "Festas" in Goa, which are popular melas, cannot be artificially

suppressed.

I, therefore, demand that the relevant rules be changed by the Government and judgements

reviewed by the courts of law.
Demand to amend LIC agenst rules, 1972

PROF. P. J. KURIEN (Kerala): Sir, the Life Insurance Corporation have amended the LIC
Agents Rules, 1972, stipulating the following new conditions, which were not there in the existing

rules:-
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1. The distinction between rural and urban areas has been removed. Thus, the LIC agents

working in rural areas and urban areas have to meet the same targets.

2. Every agent is now required to fulfil the minimum target of Rs. 1 lakh First Year Premium

Income (FYPI), or else his agency will be terminated.

The aforesaid amendments are detrimental to the interests of the LIC as well as agents due to

the following reasons:-

(a) At present,-more than 6 lakhs of LIC agents are working at a 'First Year Premium
Income' of less than Rs. 1 lakh. They will cease to be L1C agents, on implementation of the new

rules, which will affect them and their families in a hard way.

(b) Termination of such large number of Agents will also affect the LIC severely, as the
Agents with less than one lakh FYPI are estimated to canvas/sell about 1.25 crores of policies with
more than Rs. 10,000 crores of total FYPI for the Corporation.

(c) The presence/services of LIC Agents will be reduced all over the country drastically,
especially in rural and deep rural/remote and hilly areas, thereby denying the services of LIC to
people living in such areas.

(d) LIC Agency is a major source of employment for the educated and unemployed people
in the country. Such tough conditions to become an LIC Agent will indirectly increase unemployment
in the country.

(e) Such substantial reduction of LIC Agents is likely to be detrimental to the LIC as well, as

the decrease in their business will be captured by the private players.

Therefore, it is requested that the Government may intervene and direct the LIC to revert back

to the old rules existing since 1972.

SHRI A. VIUAYARAGHAVAN (Kerala): Sir, | would like to associate myself with the Special

Mention made by the hon. Member.
SHRI P. R. RAJAN (Kerala): Sir, | would also like to associate myself with it.

Demand to take measures to resolve problems being faced
by Indian migrant labourers in Gulf countries
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J 9gd ANl b T g a1 o & forg 391 off €1 81 €1 U9 o <l al IR Yoob! F A ot
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Demand to exempt matters of exceptional category from the purview of RTI Act

SHRI M. RAMA JOIS (Karnataka): Hon. Deputy Chairman, Sir, my Special Mention is about

the scope of the Right to Information Act.

A news item has been published in Hindustan Times English daily on 26th and 27th November
to the effect that the Central Information Commissioner (CIC) has asked the Chief Justice of India to
furnish the file notings and other communications about reasons that formed the basis of denial of

promotions to three Judges of High Courts to the Supreme Court.

The information sought for is unprecedented and extraordinary. Firstly, the post of Supreme
Court Judge is not a promotional cadre. Further, under Article 124 of the Constitution, the
appointment of Judges to the Supreme Court has to be made by the President in consultation with
Chief Justice of India and such other Judges of the Supreme Court as deemed necessary by him.
Interpreting this article, a nine Judge Bench of the Supreme Court has held that such consultation
should be with the collegium consisting of five senior most Judges of the Supreme Court including
the Chief Justice of India in the case reported in 1993(4) SCC.P.441. Thus, it is a high constitutional
authority in whom power to make recommendation is vested who are not answerable to any outside
authority. Thus, it appears to be a clear case in which the CIC has exceeded his authority and

encroached upon the constitutional power conferred on the CJl and the collegium.

The situation demands that the Central Government should take immediate steps to prevent
such encroachment by CIC which has serious repercussions on the independence of the judicial
system which confers the authority on the Chief Justice of India and the collegium of Supreme Court
Judges and lowers the dignity and authority of the collegium. As held by the Supreme Court in
2003(5) SCC494, the right to information is not absolute and it must depend upon the nature of the
information sought for, which is of an exceptional category as in this case. If necessary, the Act
should be amended to prevent such encroachment by exempting matters of exceptional category

from the purview of the Act.
Special package for coconut farmers of Kerala

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, millions of coconut farmers all over the country are
experiencing a sharp fall in the prices of coconut and coconut products like copra and coconut oil.
The economy of Kerala is well-connected with the market price of coconut and its by-products.
Lakhs of farmers are in acute poverty due to the fall in prices. The import of palmolien and the recent
decision to sign the ASEAN Free Trade Agreement have also had a negative impact on the prices of

coconut. The farmers are not getting even their production cost. The people of Kerala and the State
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Government have expressed their anguish and protests in this regard and asked for the urgent
intervention of the Union Government to safeguard the interests of the farming community.
Unfortunately, the Central Government is yet to announce any worthwhile assistance to the farmers in
misery. Moreover, the existing standards prescribed by NAFED for copra procurement is detrimental
to the interest of the farmers. There is an urgent need for enhancing the floor price of copra. Duty free
import of palmolien also needs to be checked and stopped. The Central Government's recent
decision to sign the AESAN FTA has further worsened the situation.

In these circumstances, the Central Government must take special steps and intervene to help
the coconut farmers. Therefore, | urge upon the Central Government to announce a fresh

comprehensive package for coconut farmers and also to make necessary changes in the standard
prescribed for copra procurement by NAFED as recommended by the State of Kerala.

SHRI P.R. RAJAN (Kerala): Sir, | associate myself with the Special Mention made by the hon.
Member.

Demand to bring dalit muslims under the Scheduled
Caste Category by amending the Constitution
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Need to take effective measures to eradicate corruption from the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, a few days ago Dalai Lama at a function
in New Delhi observed that corruption has crept into Indian judiciary also. He has simply stated the
fact which has been worrying us for long.

The problem of corruption is the national shame. No doubt. It is ubiquitous pervading all
spheres of public life. From top to bottom, our public life is contaminated with corruption. Like a
contagious epidemic, it has spread across the country making our leadership insensitive. Corruption
has eaten into the vitals of Indian society damaging its liver. It has adversely affected our
development and economy. Explosion of population and escalation of corruption are the twin
problems that have nullified our development. Out of one hundred rupees, ten to fifteen rupees only
are actually spent on development. Corruption has created a parallel economy. Money is the mantra
which enchants the people in power. The word 'percentage’ has acquired a symbolic meaning in
works of development.

Corruption is indeed a menace. It has defied our soul and moral sense has gone. Dishonesty
has become a hallmark of our public life. Dishonesty is the best policy of the corrupt people. We are
neither a slum-free country nor a corruption-free society. Corruption is indeed a moral slum. It has
made the life of the poor people miserable. Remove corruption and the poverty line will go down.
Corruption has contributed its mite to poverty.

Our leadership lacks political will and moral courage. Government should take steps to
eradicate corruption altogether. | urge upon the Government to appoint a Commission to assess the
corruption and suggest measures to root it out. Thank you.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the Special Mention
made by Dr. Janardhan Waghmare.

ft SgaRIET 91T (ST ¢ ARG, AN 9e 7 S vy SSr 7, # o &l 39
THE PRl Gl

Need to lay broad gauge railway lines to connect Morbi and Patan
towns of Gujarat with other cities of the country

SHRI PRAVEEN RASHTRAPAL (Guijarat): Sir, the Railway Department had carried out gauge
conversion as a matter of policy. This is welcome. However, for certain towns in the State of Gujarat
it has created problem. The cities of Morbi in Saurashtra and Patan in north Gujarat are ignored by
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the Western Railway Authorities in the matter of broad gauge railway facilities. There is no broad
gauge railway connecting Morbi to Mumbai, Delhi, Chennai and Kolkata. The passengers are
compelled to change train at Vankaner. The people of Patan in north Gujarat have adequate trains in
between Patan and Ahmedabad. There were more trains prior to 1995 when metre gauge was in

existence.

It is, therefore, requested that the hon. Railway Minister look into the demands of the people of

Morbi and Patan to start adequate broad gauge railway services. Thank you.

Demand to fulfill the promise of 'One Rank, One Pension' to the

armed forces personnel in the country

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, my special mention is about 'One
Rank, One Pension'. Sir, 'Equal Pay for Equal Work’ is a Directive Principle of the State Policy in our
Constitution. The right to equal pension at each rank for the same length of service derives from the

same tenet.

Sir, 'One Rank, One Pension' is an emotive issue. When two soldiers of same rank and with
equal length of service find that they are in receipt of different pensions just because they retired on
different dates, they are unable to reconcile with this situation. This feeling of hurt is not confined to

lower ranks alone but even to general officers.

'One Rank, One Pension' has been the stated policy of all mainstream political parties. It was
there even in the President's Address to the Parliament in 2004. That makes it the declared policy of
the Government, not just of a political party. The Sixth Pay Commission, and, the Committee
constituted under the Chairmanship of the Cabinet Secretary to look into the grievances, were
constituted by the Government. Therefore, their reports renege on the declared guiding principle of
the Government. The call is for the Government to honour its promise because the benefit of this
dispensation will go to veterans who are really old and needy. Grant of One Rank, One Pension will
instil a sense of fairness and equality amongst the old soldiers as well as raise the morale of the

Armed Forces. Thank you.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | associate myself with the Special
Mention made by Shri Avtar Singh Karimpuri.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | also associate myself with the Special

Mention made by the hon. Member.
MR. DEPUTY CHAIRMAN: Yes, yes. They all associate.

Need to review the progress of various programmes undertaken by

the Central and State Governments to prevent HIV/ AIDS in the Country

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, yesterday was 'World AIDS Day', and, | am

making this Special Mention in that context. AIDS is a threat to the existence of mankind. We must
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take a serious review of what has been done by the Central and State Governments, and, the NGOs

to prevent this deadly disease and to rehabilitate HIV-affected people.

Sir, in this country, twenty-five lakh people are reported to be HIV+. This number could be
much bigger as due to lack of awareness and social stigma, lot many cases are not reported. Sir, it is
necessary to give a serious thought to the. issue of Mother-to-Child transmission of HIV. Despite all

big talks on 'AIDS-free Generation', the progress in the programme is far from satisfaction.

The figures revealed by the National AIDS Control Organization are scary. In rural and urban
slums, deliveries are done at home. Just forty per cent deliveries take place in medical outfits. Fifty

per cent of HIV+ pregnant women are still deprived of preventive care.

There is a 'Prevention of Parent-to-Child Transmission of HIV Programme'. Despite spending
crores of rupees on this programme, the programme remains ineffective mainly because the
programme does not reach the rural areas. Most of the 6,500 places, where the programme is
implemented, are in urban areas. When and how do we reach the last person of the nation, Sir? The
Government has failed to force all private health care outfits to implement the programme. It should
be made compulsory. If proper medical care is taken, mother-to-child transmission of HIV can be
prevented. This message must go to all. It is our responsibility to ensure that the new-born is

protected from being HIV+. Only then, we can make it possible to have 'AIDS-free Generation'.

I, therefore, urge upon the Government to implement the AIDS control programmes seriously

to build an AIDS-free society. Thank you.
Non-availability of fertilizers to farmers in Madhya Pradesh

SHRI SHARAD ANANTRAO JOSH : (Maharashtra): Sir, my Special Mention is regarding

serious loss of crops due to non-availability of fertilizers in Madhya Pradesh.

Sir, as a consequence of orders issued by the Government of Madhya Pradesh, the dealers
have entirely stopped the sale of fertilizers against cash payment. In all the Districts of Madhya
Pradesh, fertilizer is being sold only through cooperative societies to its members. In all other cases,
the sale is limited to one bag for holding up to five acres, and, two bags for holding up to ten acres.
Those having holding of more than ten acres are entitled to get three bags, It is only in a few Districts

like Ujjain that farmers are able to get more than five bags of fertilizers.

The farmers need at least one bag of DAP and one bag of urea per acre which they are unable

to get. As a consequence, the sowing operation as also cultivation of crops has suffered badly.
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Last month, these arrangements ordered by the Government and local authorities have cost
not only loss of crops for the farmers but also loss of production to the detriment of the whole
country. The farmers have taken the trouble of irrigating the crops from the rainwater as also by lift
irrigation which resulted in substantial cost and expenditure.

The farmers demand a free and uncontrolled sale of fertilizers in the open market so that they
can maximize production and productivity and make a substantial contribution to their agricultural

production of the country which is threatened already with food insecurity and global warming.
Request for immediate release of financial assistance to Andhra Pradesh

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Thank you, Sir. Six districts, Kurnool,
Mahaboobnagar, Nalgonda, Krishna, Guntur and Cuddapah of Andhra Pradesh were devastated in
the first week of October by unprecedented floods in Krishna, Tungabhadra and Handri which also
killed 50 people and damaged property worth thousands of crores of rupees. River Krishna received
record inflows of 25.40 lakh cusecs of water in Srisailam completely damaging Right Bank
Powerhouse of Srisailam. Damage estimated to be Rs. 12,225 crores. Detailed Memorandum with
sector-wise damage has been submitted by the Government of Andhra Pradesh. The Prime Minister
announced Rs. 1,000 crores relief and the Government of India has so far released only Rs. 500
crores. Financial assistance announced pale into insignificance if one looks at the damage caused.
Hence, | request the Government of India to immediately release the amount requested by the State

so that the State Government take steps to mitigate sufferings of the people of Andhra Pradesh.

Flash floods preceded by severe drought in Andhra Pradesh damaged standing crops,
drinking water supply, horticulture, animal husbandry, etc. The State Government declared 981
Mandals out of 1,128 Mandals in 22 districts as drought-affected. A detailed Memorandum was
submitted to the Government on India on 25.09.2009 seeking financial assistance of Rs. 9,742.42
crores. A Central Team also visited Andhra Pradesh to assess the damage caused due to drought in

the first week of November and, | think, it has already submitted its Report.

This clearly shows that Andhra Pradesh is ravaged by drought followed by unprecedented,
floods causing havoc in the State, in view of the above, | request the Government of India to
immediately release the financial and other assistance sought by State looking at the pathetic

condition of people of Andhra Pradesh.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | associate myself with the Special Mention
made by Shri Mysura Ready.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.
The House then adjourned at eight minutes past one of the clock.
The House re-assembled after lunch at nine minutes past two of the clock,

[MR. CHAIRMAN in the Chair.]
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SHORT DURATION DISCUSSION

Situation arising out of threat to internal security of the country

SHRI BALBIR PUNJ (Orissa): Mr. Deputy Chairman, Sir, | am extremely grateful to you for
having allowed me to speak on a sensitive subject of internal security. The horrible experience of
26/11is almost one year old. This is the right time for us to take stock of the situation and evaluate as
to where we stand as a country, as a nation, as far as the issue of internal security is concerned. Sir,

it is time to do introspection and | intend to deal with this subject in this spirit.

Sir, the incident of 21/11 has raised several important issues, and also several important
questions, and only if we find honest answers to these questions, we can ever hope to avoid the
menace of terrorism in an effective manner. Sir, there is little doubt that 26/11 shocked us. Suddently
we realised how vulnerable we were. Till that time, the terrorist strikes have been confined, normally,
to areas which are used by the common people. Trains have been attacked; market areas have been
attacked. But, somewhere, Sir, the elite of the country had felt that it is insulated against such
attacks, that it is protected against these attacks. But 26/11 changed this mindset for ever because
out of the many targets which the terrorists had in Mumbai, there were two Five Star Hotels, luxury
hotels, situated in the posh areas of Mumbai and ten of the terrorists who had sneaked into the city
through the sea route caught hold of in these two hotels and a few other places, and held a country
of 120 crores to ransom for three days! Navy was pressed into service. Air Force, Army, NSG,
Maharashtra Police, all the agencies were trying to combat these just ten people! And it took more
than three days! Loss of several hundreds of life, property worth several hundred crores was reduced

to ashes during this entire period.

Sir, there were a few questions which arose. First, Sir, is: was it possible to prevent this
heinous crime against the nation? The second, Sir, is: was intelligence available with the Government
and authorities about this attack? The third, Sir, is: did the Government or the administrative
authorities act on that intelligence? And the fast, Sir, is: even if the intelligence was available, were

the Police fully equipped and trained to deal with the situation?

Sir, as | said earlier, 21/11 shocked the nation and it had its own fallout. Many Officers were
shuffled around and the Chief Minister of Maharashra, Mr. Deshmukh had to resign. Mr. R.R. Patil,
the Home Minister of Maharashtra, had to put in papers, And even Mr. Patil, the Home Minister at
the Centre, resigned. But, Sir, what do we find after one year? Mr. R.R. Patil is back as Home
Minister of Maharashtral Mr. Deshmukh has become a Cabinet Minister at the Centre! What

message are we giving to the people of India? That there is a premium on inefficiency, that there is a
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premium on incompetence, that there is a premium on the acts of omission and commission ! If these
people were sacked and were asked to go, obviously, they were not found equal to the task.
Somewhere, the system failed. Because of their acts of omission and commission, they have allowed
these incidents to take place. And what has happened in the last one year? That you have got these
people back into their offices ! Of course, Mr. Chidambaram continues to occupy the office of Home
Minister and Mr. Shivraj Patil continues to be in the cold. But barring that, everybody else who was

supposed to be responsible for this is back !

Sir, as an aftermath of this 26/11, a new agency, National Investigating Agency, was created.
What has this agency achieved so far? All one sees is that they are busy in prosecuting Kasab. Now
prosecuting Kasab is virtually a non-issue. You have truck load of evidence against this man. You
have this agency and as it is supposed to be a specialised agency, you don't need another
specialised agency to deal with an open and shut case. When this agency is here, David Coleman
Headley comes to India, does Bharat darshan, comes to Delhi, goes to Mumbai and socialises with
various celebrities, including film stars, and we all know that what sort of a hideous plan he had for
India. But our agencies do not get a scent of it and, ultimately, it is left with the FBI to come out with
his plans and inform us about his dubious plans. He was nabbed by the FBI. When | mention the FBI,
| would also like to discuss the unequal relationship that India has got with the USA now. In the wake
of 26/11 all the American intelligence agencies came to India. We opened a red carpet for them; we
offered to cooperate with them; we offered to coordinate with them. We gave them all information;
we gave them access to the accused persons. But when our team went to the USA in the wake of
David Coleman Headley's arrest, what sort of treatment did they get? They kept sitting in the hotel
because nobody entertained them. They were refused access to the accused persons and with the
result the team had nothing to do and those of them who wanted to do some shopping—of course,
they keep themselves busy in shopping — and they came back. Can any relationship be one-sided?
Can any cooperation be one-sided? Cooperation and coordination can only be on a reciprocal basis.
One-sided cooperation with the American Government can, at best, be termed as subservient
behaviour and a country of 120 crore people and a country of India's stature cannot behave in such a

subservient manner and the people of India will not tolerate it.

Sir, on 30th December last year, the Maharashtra Government had formed a high level Inquiry
Committee consisting of Mr. R.D. Pradhan and Mr. Balachandran to look into this entire episode of
26/11. This Committee was an efficient Committee. It worked for more than three months and in April

this year it submitted a Report.
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Sir, | raised certain questions at the beginning of my submissions. | wish to revert back to
those questions and the answers to those questions are to be found in the Report of this Pradhan
Committee. Sir, the first question is: Was it possible to prevent this heinous crime against the nation?

| would like to quote from the Report of the Committee. In paragraph No.4, it says and | quote:

"What we have found as instances of lack of intelligent appreciation of threats, handling of
intelligence, maintaining high degree of efficiency in instruments specially set up to deal with terrorist
attacks and certainly lack of overt and visible leadership in carrying out operations to face multi-
targeted attacks. In fact, the last factor has led to public anger and resentment both against the

political as well as administrative establishments."

Sir, the next question is: Was the intelligence available with the Government and the authorities
about this attack? This has been a matter of debate. There have been varying versions. At one
instance, in some places the Maharashtra State Government officers have said repeatedly that they
had no prior information. There have been claims by some other agencies that intelligence was
available with the State Government, with the authorities, but they did not act upon. Let us see what
the Committee has to say about it. In para 47 (1) the Committee says, "The Committee has noted
that despite receiving, as many as, six alerts between August, 2006 and April, 2008, about the
likelihood of sea route by terrorists, no significant steps have been taken by the State Administration,
the Government, to beef up the coastal security by having regular interaction with the Coast Guards,
although the Government of India had notified on 22nd September, 2003 the Coast Guards as the

lead intelligence agency for coastal sea border."

Now we know that the intelligence was available. But did the Government act on the
intelligence inputs? On this, the Committee says, "The Committee found that presently all
intelligence alerts are mechanically forwarded to operation units either by DGP's Office, sometimes,
with the demi-official letter or the ATS or by the Home Department. The Committee found total

confusion in the processing of intelligence alerts at the level of the State Government."

Was the police adequately prepared to meet the terrorist threat? This is very important
because even if you have the inputs, even if the intelligence is available with you, but in case the
police forces, the security forces are not adequately trained and they are not adequately equipped,
they cannot meet the situation and this again has been brought out in a detailed manner by this

Committee. This is what the Committee has to say. In para 32 (1), the Committee says, "Many of
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the police mobile vehicles are equipped with only riot gear /athis, gas guns and 303 rifles which were
no match to the superior fire power of the terrorists. Secondly, the police even lacked tactics of
commandos to counter terrorists. The terrorists were not only well trained, but fully equipped to
undertake war like operations. They were adopting the usual commando tactics of area cleaning by
throwing grenades. On the other hand, the Mumbai Police did not have adequate protective gear,
good bulletproof jackets or anything to withstand grenade attacks. The local police were not able to
counter them as the NSG did by using grenade launchers." It further says, "The Committee finds
that although these units, as constituted, are given the title of 'Assault Mobiles', these men are
nothing more than armed police units who may be of use to tackle certain local law and order
activities, such as gang wars or these may be more useful to deal with sudden violent attacks initially,

but cannot be effective in dealing with the terrorist situation as on 26/11."

Naturally, now it is established that intelligence was available. It is established that our
policemen were not prepared, they were not adequately equipped and they were not trained. But
more than a year has passed. So the question arises, "Have we learnt any lessons out of this

episode?"

Sir, in this respect, the Committee says: "The Committee finds that arrangements for
monitoring security along the Coast continues to face several impediments. Despite some recent
decisions at higher levels of the Government of India and the Government of Maharashtra, the
situation at the ground level continues to be as bad as it used to be." Sir, here, the Committee has
used a very stinking phrase. It says, "The Committee is of the view that the present arrangements
are of a cosmetic nature. Nothing has been done in real terms to change the security situation." The
observation is based on the assessment made by officers in the field who may have to face
consequences of lapses, if any, in future. This must be sorted out by the Administration keeping in
view the practical implementation. Sir, then, the Committee has dealt in detail as to the acquisition of
arms and ammunitions by the State Police. Against the requirement of ammunitions worth about
Rs.65 crores, the availability is worth only Rs.3 crores. Then, there are other details; | do not want to
read the entire Report. In fact, they had asked for Rs.66.14 crores for a particular thing, but the
allocation was only Rs.15 crores. A proposal, which was mooted long back in 2007, is still pending
for implementation. The DGP has told the Committee that there has absolutely been no practice-
shooting by the policemen ever since 2007. It further says: "With effect from December, 2006, no
ammunitions have been received. Sir, there are details and details of lapses on the part of the State
Government, with the result that we are in no better situation today than what we were on 26/11.

Therefore, we keep hearing about the possibility of repeat attacks.
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From Maharashtra, | will move to Manipur...

MR. DEPUTY CHAIRMAN: Mr. Punj, your party has 30 minutes. You have already taken 20
minutes. Only ten minutes are left, and there is one more speaker from your party. | leave it to you,
whether you want to utilise the entire time, or, you want to finish now. Otherwise, the other speaker

will not be able to participate. ... (Interruptions)...
SHRI S.S. AHLUWALIA (Jharkhand): Sir, this is a very important issue...

MR. DEPUTY CHAIRMAN:?: It is a question of time allocation. | would not mind it if you had

made it a five-hour discussion in the meeting of the Business Advisory Committee.

SHRI' S.S. AHLUWALIA: | am just making my submission. If you are giving him 20 minutes,

would you give only four minutes to Shri Raja?
MR. DEPUTY CHAIRMAN: He has been allotted three minutes only.
SHRI S.S. AHLUWALIA: That is my point. How can he speak in three minutes?

MR. DEPUTY CHAIRMAN: Ahluwaliaji, | have no objection to it. But you change the rule.

...(Interruptions)...

DR. (SHRIMATI) NAUMA A. HEPTULLA (Rajasthan): Sir, you have all the authority, while you

are in the Chair...

MR. DEPUTY CHAIRMAN: | have to do justice to all and within the limited time. | have just

reminded him of the time so that he can wrap it up.

DR. (SHRIMATI) NAJMA A. HEPTULLA: We can sit late. That is no problem. But the

country's security is most important.

MR. DEPUTY CHAIRMAN: Let us not say that anybody is undermining the country's security

by regulating the time. ... (Interruptions)...

SHRI S.S. AHLUWALIA: The rules are there to have a good discussion, not to scuttle the

discussion for paucity of time.

MR. DEPUTY CHAIRMAN: Ahluwaligji, you are a senior Member, and you know how the

House is conducted.

SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, | will try to concise it and try to put the things

in a nutshell. But, | think, you have to be a little generous with time.

MR. DEPUTY CHAIRMAN: | should be generous to everybody not only to vyou.

...(Interruptions)...
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SHRI BALBIR PUNJ: Sir, from Maharashtra, | come to the State of Manipur. Sir, in the North-
east, this State of 24 lakh people has virtually been living without a Government, almost in anarchy,
for the last so many years. And, here in Delhi, we don't even take notice of it. Sir, it is a very serious
issue. For the last ten years, Sir, in Manipur, it has not been possible for any school children either to
sing the National Song, 'Jana Gana Mana' or 'Vande Mataram'. Sir, nobody can use Hindi there. Sir,
for the last ten years, the Hindi news channels have been banned there. The situation is so bad, Sir,
that the journalists have surrendered their accreditation cards to the State Government. All the
schools and colleges, Sir, where more than four lakh students are studying, are not functioning. All
these students have been sitting at home for the last four months, Sir. For the last four months, Sir,
none of the schools and colleges has functioned. There is a total anarchy there. It is the Congress
Government there for the last seven years. | believe, there is a former Chief Minister here, who is a
Member of the House, who is the former Chief Minister, he has gone on record saying that this
Government deserves to be dismissed and President's rule needs to be imposed. | believe, the hon.
Home Minister had called the Chief Minister for talks here about a fortnight back. But, Sir, | find the
Home Minister is very generous in rushing a team to West Bengal to assist or assess the situation,
but what prevents him from sending a team to Manipur. It is because in Manipur there is Congress
rule and because there has been their Chief Minister for seven years. Sir, | would like to say what sort

of *

MR. DEPUTY CHAIRMAN: Don't comment on the functioning of the Chief Minister.

...(Interruptions)... He cannot defend himself here.

SHRI BALBIR PUNJ: Sir, in 2005, the Army reported to the Union Home Minister that the *

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; you cannot quote it here. ... (Interruptions)... You have to
authenticate it. ...(Interruptions)... You authenticate and give it or it will not go on record.

...(Interruptions)...
SHRI S.S. AHLUWALIA: No case was filed against the magazine.

SHRI BALBIR PUNJ: Sir, somebody should have filed a case against the magazine. | am sure
the hon. Home Minister has taken cognisance of it, but we don't know as to what happened to the

complaint which the armed forces have made against the *

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, when he talks about the Government, there is
nothing wrong in it. But, he cannot invoke the name of the Chief Minister. ...(Interruptions)... He

cannot defend himself here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Keshava Rao, | have already said that if he is producing any

document here, then, please authenticate and give it. ... (Interruptions)...

* Not recorded.
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SHRI BALBIR PUNJ: Sir, | am willing to authenticate a report of the Outlook magazine.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot quote from the Outlook magazine. ... (Interruptions). ..
You authenticate it and give it. If you allege some particular office, then you have to authenticate it.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, this is not for the first time that newspapers and magazines are
quoted here. He is ready to authenticate it. ...(Interruptions)... Several times, on the floor of the

House, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But, here he is alleging a particular person, a particular office.

...(Interruptions)... When you allege. ... (Interruptions)...
SHRI S.S. AHLUWALIA: Sir, he is quoting a report. ... (Interruptions). ..
MR. DEPUTY CHAIRMAN: He cannot defend himself here. ... (Interruptions)...

SHRI S.S. AHLUWALIA: He is quoting a report which was published in 2002.
...(Interruptions)... It was not contradicted either by the Government or by the Chief Minister himself

or by the party. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That will not give us the authority to raise it here.

...(/nz‘errupt/ons)... Let us follow certain well laid down principles.
SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, ...(Interruptions)...

SHRI' P. KANNAN (Puducherry): Sir, you may kindly ask him to withdraw it.

...(Interruptions)...

SHRI S.S. AHLUWALIA: What will he withdraw? The word 'Chief Minister' is not

unparliamentary. ... (Interruptions)...
SHRI B.K. HARIPRASAD (Karnataka): He is accusing ...(Interruptions)...

SHRI S.S. AHLUWALIA: Because the receipt of that outfit is published in the newspaper/

magazine. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hariprasad, | have already given my ruling. Mr. Punj, your time

is over. Please conclude. ...(Interruptions)...

SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, | beg to say that you may go through all the
records of the press conference which the former Chief Minister, Mr. Rishang Keishang, had held the
other day where he has refuted all the allegations. He is a Congress Member of Parliament, belonging

to this very House. If Mr. Keishing is here, he can deny. ...(Interruptions)...
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AN HON. MEMBER: He is very much here. ...(Interruptions)...

SHRI BALBIR PUNJ: Then you can ask him ! He is keeping quiet. Ask him if he had not asked

for the Presidential rule in Manipur. Had he not said that there is anarchy in Manipur?

MR. DEPUTY CHAIRMAN: Please do not take the name of even the office unless it is
authenticated. | have already given that ruling. Please refrain from naming the office.

...(Interruptions)... Mr. Keshava Rao, when your turn comes, you can say that. ...(Interruptions)...

SHRI BALBIR PUNJ: Sir, since the time is short, | will move from Manipur to the problem of
Naxalites. Sir, the hon. Prime Minister, Dr. Manmohan Singh, on April 13, 2006, said that India is
facing its single-largest insurgency in the shape of Maoists and naxalites. He has repeated the same
thing in October this year. There are seven States at the moment which are under the grip of Maoist
violence — Chhattisgarh, Orissa, Andhra Pradesh, Maharashtra, Jharkhand, Bihar and West Bengal.
Sir, 2,000 out of 12,476 police stations spread over 223 districts are under the Maoists' influence at

the moment. Out of 29 States of India, 20 States are affected by the naxalite-violence.

In 2004, Sir, more than 5,000 people have been killed in this violence. A red corridor is sought
to be created between Pashupati to Tirupati. | just want to make two points here. In fact, | have got a
lot to speak. Firstly, Sir, the logic that these people are fighting for social justice, that these people
are trying to put forward the problems and genuine grievances of the tribals is totally absurd. | have
been to Bastar, before its division into two districts. It had a larger area than the State of Kerala. All
possible reasons which are supposed to generate this naxalite violence, none of those reasons exist.
In Bastar, Sir, there was no tradition of any money-lenders. The presence of police was very minimal.
In fact, right from the British days, there would not be any police post, that too of six people at a

distance of almost 100 kms. This state was totally non-existent.

MR. DEPUTY CHAIRMAN: Mr. Punj, the entire 30 minutes are over. Now, whatever | am
allowing you is again the grace time; you cannot ask grace for others. For others, | cannot. Please

conclude.

SHRI BALBIR PUNJ: Sir, thank you. Sir, in short, the naxalites or Maoists have made a trade
out of the poverty of the people of these tribal areas.Let me tell you it is the poor and the tribal who
suffer the maximum at their hands. Now, you have the problem of Naxalites in West Bengal and West

Benga! has been under the Left rule for aimost 32 years. You at least cannot say that the people in
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West Bengal are being subjected to capitalist exploitation in the last 327 years. You cannot take this
possible stand. Therefore, you have a situation where people with ulterior motives who are financed,
who are trained from abroad and who are motivated from abroad have waged a war against the State
of India. Here, we have Naxalite movement in two phases. One is the underground phase and the
other is the over ground phase. The over ground phase masquerades wearing the mask of human
rights activists. Social activists and they provide justification, give intellectual reasons to justify the
violence by Naxalites and if the Government or the State wants to move against them, then, they

raise all these issues of human rights. Sir, | will just take two minutes to conclude.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BALBIR PUNJ: The last point | want to say is about Kashmir. We understand that there
are talks going on between the hon. Home Minister and the Hurriyat leaders. We do not know what
the talks are. The talks are supposed to be secret. Kashmir has been a disturbed area for the last 60
years and the Chief Minister of the State in a TV interview expressed a sort of resentment over the
fact that secret parlays are being carried on by the hon. Home Minister with a separate leader and

without taking the country into confidence. We expect the...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BALBIR PUNJ: ...Hon. Home Minister to take the country into confidence where the
talks stand. Secondly, Sir, the Chief Minister in that very interview said that Kashmir was in
international dispute. This is for the first time a constitutional functionary has made this sort of a
statement. Normally, it is supposed to be a bilateral issue and | would like to know from the hon.
Home Minister whether the Government of India has taken a stand on what the hon. Chief Minister of
Jammu and Kashmir has said. Is it in line with the thinking of the Union Cabinet and in the same
interview, Sir, the Chief Minister also said that his father was pressurising the Prime Minister. That is

why...

MR. DEPUTY CHAIRMAN: Mr. Punj, if you wanted to say that you should have summarised

earlier. You should plan out what points you want to say within the time limit.

SHRI BALBIR PUNJ: Sir, you have been so generous. Give me two more minutes and | will
conclude. He has said that the father who is the hon. Minister in the Union Cabinet is pressurising the

Prime Minister to enter into a dialogue with the Pakistani Government.
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MR. DEPUTY CHAIRMAN': Please conclude. | have called the next speaker.

SHRI BALBIR PUNJ: Sir, Just give me one minute and | will conclude. Sir, we are in a difficult
situation. The Chief Minister of Kashmir is seeking to internationalise the Kashmir issue which was a
bilateral issue so far and the ruling party is keeping quiet because it would not like to upset its alliance

parties. Sir, In Manipur, the Congress...

MR. DEPUTY CHAIRMAN: Mr. Punj, you are encroaching on other's time. That is not correct.

Yes, Mr. Keshav Rao.
SHRI BALBIR PUNJ: | am just concluding.

MR. DEPUTY CHAIRMAN: | will then have to say, ''Nothing will go on record" Otherwise that

is the only weapon | can use, not to record.
SHRI BALBIR PUNJ: Sir, by watch you can see one minute and | will conclude.
MR. DEPUTY CHAIRMAN : How many times you will say, 'one minute, one minute'?

SHRI BALBIR PUNJ: Last one minute. Sir, in Manipur, Congress Chief Minister cuts a deal
with the terrorist to stay in power. The stay is reduced to complete anarchy but you will not move an
eyelid. ...(Interruptions)... All these issues which | raised beg an honest answer. Political

considerations seem to be overriding security concerns...

MR. DEPUTY CHAIRMAN: Mr. Punj, your conclusion is longer than your speech.

...(Interruptions)...

SHRI BALBIR PUNJ:...So, my humble request to the Government is that it should seriously

think about national security over police. Thank you.

MR. DEPUTY CHAIRMAN: Hon. Members, | am announcing the time and request you to make

your submissions within the time available to Members.

DR. K. KESHAVA RAOQO: Thank you Mr. Deputy Chairman, Sir. | seek your indulgence for the
simple fact that we seem to have taken more ideological issues as well as the working of police as on
today. | can understand somebody's concern for 26/11. Nobody would like to shy away from that. All
of us are concerned and are really grieved. But, the obsession of connecting the entire internal
security to that of 26/11 does not appeal to me. Appeal in the 'sense’, again, not to be mistaken.
What | am saying is, people sitting in this House, perhaps, are required or needed to focus on the
entire country; as we are trying to take larger issues—Manipur—we are trying to take Naxalite and

what not. Sir, we all know, when we are trying to talk of internal security, let us know that it is not the
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only concern of the Government, but it is the citizens' concern, it is the people's concern. And, | also
believe — as the hon. Prime Minister and the hon. Home Minister are on record more than once -
that unless all the parties rise above the partisan attitude and look to these issues in a broader
perspective, we will not be able to come to some kind of understanding or solutions. If the internal
security in this country, today, which you think is really threatened, and, which is, of course, what we
need is some kind of a compromise, more than political, and also backup mechanisms created by

political parties so that the Government functions well.

Sir, | am not indulging in some kind of 'one-up-man-ship' here. | understand. | welcome
Punjji, a respectable Member of this House, who said, 'After all, in Mumbay, a few people had to
resign because of the incident and again they are rehabilitated. He then asks, 'What kind of a policy
is this? What kind of a message that you are giving?' | don't know. | would really ask myself. But, the
moment | asked my conscience, my conscience told me that when somebody attacked the
Parliament, nobody resigned in this country. When somebody attacked Akshardham, nobody
resigned in this country. When somebody attacked some other place, nobody resigned in this
country, then why this hypocrisy. Sir, | will come to naxalites later, because you are so much worried
about naxalites. | don't know where did he see this naxalism. You might have seen only Bastar

...(Interruptions)...
SHRI BALBIR PUNJ: Sir, let me allow for one second. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Punj, please sit down ... (Interruptions)...
SHRI BALBIR PUNJ: Sir, he is referring to me. ... (Interruptions)...

DR. K. KESHAVA RAQO: Sir, | am not yielding. ...(Interruptions)... | feel. Punjji, | know more
about naxalites, forest areas and terrain than you. So, let us not talk about what exactly is going on in

the forests and their conditions. ... (Interruptions)...
SHRIMATI BRINDA KARAT : (West Bengal): How, Sir? Has he got some contacts?

DR. K. KESHAVA RAO: It is all right. ...(Interruptions)...So what? ...(Interruptions)... Let
Karat not be surprised. ...(Interruptions)... Let Mrs. Karat not be surprised if somebody makes

some comments ...(Interruptions)... All right.

SHRI S.S. AHLUWALIA: Mr. Home Minister, you better appoint him as an interlocutor in the

naxalites-affected areas. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, | am now talking about the social justice issues. You listen.

...(Interruptions)...
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SHRI B.K. HARIPRASAD: Knowing terrain and knowing naxalites is entirely different.

...(Interruptions)...

DR. K. KESHAVA RAO: Sir, it is good. It is all right. The question is: we have other issues
which really bother us. We also understand. When we talk about internal security, our minds
immediately go to cross-border terrorism. We understand that we are living with that. Unless there is
a peace-loving neighbour, we have these kinds of problems. During our pre-Independence days, we
had hostile enemies which used to create this kind of problem. But, things have changed today. The
external forces are acting through the mechanisms which are available in the internal areas. | think,
we are trying to brazen ourselves up to see that we control it. Today, | am not carrying or holding a
brief for the hon. Minister here, because he has his own apparatus and after the Mumbai blasts we

have the NIA agency. All these help for immediate and positive response to any happenings.

| am not saying that IB is the best or the RAW is the best or the NAG is the best today. But,
nonetheless, they do operate in a real situation, because, you know, terrorists give us short time to
talk. They go on changing the targets. We are not aware of what may happen tomorrow. Now, Sir,
this is the situation. But when we talk of internal security, it is not only cross-border terrorism, it is
not only Manipur that we talk of, it is not only illegal immigrants from Bangladesh that we talk of, but
there are two greater issues — the communal and parochial. These also pose some kind of a security
threat to the secular fabric of this country. These also need to be taken up. The third angle is about
the economic aspect. We seldom talk about it. In a free market economy, unless the economics is
socially controlled, unless they are monitored, unless these things come to terms with, the kind of
security problem that we have, perhaps, cannot be seen and codified and can't be seen in one line
and second line, these things need to be looked into. So, today, cyber threat, ethnic problems,
economic problems, communal problems, and cross-border terrorism problems, exist and the are all

one.

Having gone over all these issues, | shall now come to the issue of naxalism. Today, | am
trying to devote much time to this for the very simple reason that both the Prime Minister and the
Home Minister have said — and all of us agree with their perception — that the greatest threat to the
internal security of this country is naxalism. We all seem to agree on this, but we have been saying

this for the last forty years. What have we done?

This morning the MoS (Home) talked about the economic exploitation of the tribal. He told us
that the Naxal leaders were taking advantage of this, exploiting them and expressing their revolt. But,

then, he said in his reply that roads were being built, funds were being sent and armed forces and the
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police were being modernised. That is not the answer to the three basic issues that the hon. Minister
has rightly identified. Today, even after 30 or 40 years, they are still thinking. We have holding talks
with Naxals. Unfortunately the Union Home Ministry does not know what kind of talks in Andhra
Pradesh were held, what kind of an agenda was put before us by them and how we tackled that. It is
the Home Ministry's report that says that 70 per cent of the naxalite menace has come down A.P. |

don't think that naxalism has ended in Andhra Pradesh. We don't think so.

We held talks with them for four days. They could give us an agenda saying land should belong
to the tiller. This was our agenda, and not naxalites' agenda. Let the naxalites’ friends know about it.
It was Gandhiji, who said in 1942 that the only agenda for independent India would be 'land should
belong to the tiller'. Nobody should hijack it. We are committed to it. But we have not implemented it
fully. We are not being truthful to ourselves. ...(Interruptions)... Laughter will not help. This country
has seen people laughing like you and talking like you. We have been talking about this for the last
sixty years. What has happened in West Bengal? Our friends have been there for 32 years. Have you
seen the condition of Purulia? Have you seen the condition of Lalgarh? | have been there. | know that

place. ...(Interruptions)... What we try to do is, we try to be friends.

And, at the same time, what is the tribals' position in Northern West Bengal? What is the
condition of tea gardens in Gorkhaland? We know these things. But how do we handle those
problems? How do we address this question today ? It is not that we do not intend to do that. But we
need to fight the system, today, a system that has not understood the tribals, a system that has not
understood the sentiments of adivasis. What is the position in Jharkhand? Even today, of the 30 per
cent of adivasis in Jharkhand, 25 per cent are half-clothed and half-bed. In one village, a single saree
is shared by seven people. | asked them; | did not believe it, but it turned out to be true. Would you
change it? We have many schemes. It is not that it cannot be done. When Indiraji came, the war on
poverty was launched. But are these programmes reaching those places? Are tho politicians doing
their job? Have the politicians talked to them about their right ? All of us come here in the name of this
janata or the people whom we have not seen. At least 50 per cent of the seven per cent Scheduled
Tribe people live in places which are not reachable. You cannot walk 14 kilometers up the hill to reach
them. These are the conditions of the terrain. What the Government needs to do is to understand
them. So, when somebody goes and champions them, we need to understand his intentions. |
know, violence has no place in democracy at all or in any society, whether it is democracy or no
democracy. Violence has no place. Violence is no answer to anything — be it the State violence or

the private violence.

279



| will start with the private violence because the State is not interested in creating violence. We
would tell them as we told the Naxalite friends who came over for talks. The Government only
protects. Now, the Government is interested in starting the talks. So, the question is how do we
start? Let us not delay. We have understood that it is a socio-economic problem. But, whenever a
question is asked in this House about the Naxalite problem, the immediate answer from the Minister
is "that such and such amount has been spent for modernization of police and arms. With such and
such amount, so many new battalions have been created. With such and such amount, new
platoons have been sent." This is not our approach. What kind of development has been done in
that remote area? Is there any marketing facility? The Ministry of Rural Development is there. Is the
Ministry of Rural Development coordinating with the Ministry of Home Affairs ? What if you push me to
a corner and yet want that | should not even agitate, shout, and when | do; you say that 1 am not a
good citizen. If | come and give you a memorandum and tell you to look at it, you would look at it and
say, "l will look at it tomorrow." But when | use some violent methods, you immediately attend to.
Sir, tell me, is there anybody here who has not used violence in small or big measure? About 2,000
people are reported to have died in the last 40 years. | know it is very bad, but, at the same time, see
the kind of focus we are trying to give. We can sort out this problem. Having said all this, what | am
trying to say is this. | am convinced that even if we solve all the problems raised by Maoists — of the
land, of their wages, of the social conditions — | do not think that they are going to close their shops.
Maoist activities will continue. It is a political party now. That is the danger. Today, the danger
stemming from the Maoist activities is that they are no more a movement. What they started as a
social movement for the poor people, asking for social justice, has turned into a political one. They
have forgotten their movement. Not only have they forgotten this, but they have also exploited this.
When the Naxalite talks failed, | went on a padyatra into forests. In one place | went along with the

hon. Member who is sitting here. We went to Maoist areas. We met them.

In the tribal areas, exploitation continues. Tribals pick up seeds, which is bought by their
cooperatives for Rs.6/- and sold for Rs.68 plains. What is given to the producer? For the forest
dweller, it is Rs.6/-. This has been going on for the last 60 years. It is not that no Minister talked
about it. We all have talked about it. We have talked of laws, we have talked of plans, we have
approved programmes, but what is happening? What is their condition for years, we need to
understand that? So, simply saying that we will be able to tackle it, which you could not do for the
last forty years, is not sufficient. You cannot do it in the same method. So, a new approach is
required. | am very happy that this morning the Minister spoke of multi-pronged approach. That is
good. Its implementation is not the sole domain of the Government, but it is the duty of all the political

parties.
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3.00 P.M.

| would rather suggest we need a three-pronged approach to tackle it. Number one is,
developmental approach to which the Home Minister agreed. There is a need for remote area
development. Development is not limited simply to a town. A 50-storeyed building in Delhi becoming
a 152-storeyed does not mean development. But we feel happy because we can see it in the New
York Times or somewhere. By investing some crores in Hyderabad and calling it development is not

real development. That is not development.

There may be a development programme with you and you may be giving land to them, but
what would they do with the rocky land unless you give some kind of money to them to put it to use?
So, remote area development should differ from place to place, from area to area. That is why we
have said this momning when a question was asked: Is it local-oriented or Centre-oriented? The
Centre can give them aid but development is local-oriented. So, under the local leadership, we
should take up the responsibility to see what is necessary there. They are trying to win over the
people who are exploited for years, for centuries. These Adivasi people who are sons of the soil
actually don't have the soil. Ahluwaliaji comes from Jharkhand. In Jharkhand, they give land; the
forest rights are there. But what happens? The moment | plough, | find, down below the land, coal or
minerals; that belong to the Centre! They do not belong to me. | can only enjoy as long as | plough

the land. Otherwise, | am not the owner of the assets that the land contains.

Now, for the first time, this Government have come out with a scheme where there will be
minimum displacements. We give them the rights and if you want to exploit them, if the licence is
given, you must make them stakeholders in the new assets that are created. Now, | would like to
draw the attention of the Home Minister to what we did in Andhra. We created 17,000 new jobs for
the tribals. After all, it is unemployment, it is poverty, it is social exploitation which is the main cause.
There is cry for social justice. Sir, it is not necessary that only money-lenders exploit people. | don't
know much about the traditional money lending business in Bastar. But the land ownership, the way
the land is held, the way the produce is enjoyed, is the question. Then, from the power of the land
comes the strength to exploit the poor. That has to be looked into. So, if they are looking at it, let us

have a developmental approach which tackles all these.

The second thing is, you must have talks with them. Why is there a need for talks? | would like
to draw the attention of the hon. Home Minister once again to it. Why we are shouting 'talks, talks
and talks' is only to tell the area people, local people, villagers that we in the Government, are

prepared to do everything for them ; But their friends, who are trying to withees champion your
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cause, those who are with us in the talks, though agree, don't allow it to reach you. Therefore, it is
somebody else and not you who is responsible for it. Our intentions are very clear. So, the moment
the talks are started, the entire population of the tribal areas, the rural areas, the remote areas start
looking at us. They would like to see what exactly is happening in Hyderabad or in Delhi. When they
look, they look with a very keen interest to find out your intentions and | know that our intentions are
so clean, so noble, so honourable and so laudable that whatever we do we do to help them. But the
only thing is, they must know about it. There is a need of creating this kind of a perception in those
people that here is a Government which is prepared to stand by them. So, the importance of talks is

only because of that.

But, at the same time, as a Government in place, as a Government of the day, you can 't shy
away from your responsibilities. The law must take its own course. But one need not go on 'shouting’
on that. Whenever there is the Naxalite problem, you say Police has been modernized. Wherever the
Naxalite issue comes, you say we have sent 20 battalions. You do it. It is your job to send it. You are
trying to ensure peace. It is your job to ensure peace. Why do you try to scare not only the Naxalite
but the poor people by talking of these arms and police ? You are after Naxalites who number only 20,
40 or 60, have been the cause of suffering to 5000 people in the village. It is about 4000 or 5000 of
poor people in the village who think that your guns are directed towards them, the shots can go
anywhere! That mindset should go. That is why, | said, when you talk, it is only to give them the
impression that the law will take its own course, that the Government will be firm and that they will not
allow any kind of violence, be it from this side or that side. That should be done. You said that there

are two faces of naxalism; one is that of human rights activists and the other, that of naxalites.

The human rights activist thinks that any person who is born has a right to live. If their activities
are directed at helping insurgency, it must be condemned. You have yourself said that they are
intellectually using their minds to motivate others. Let me tell you, if they are doing it intellectually,
then you need to convince them intellectually saying that their over-activism or over-enthusiasm is
perhaps coming in the way of handling a particular situation. They are reasonable. They would sit
with you. In Andhra Pradesh, when some people came over for talks, we said — Please, no more
talking; since all of us are in one group, please see to it that we do not champion any cause for some
time to come. When we talk of moratorium, moratorium is not only on violence; it is a moratorium on
arms and even on championing each other's cause. These could be delicately and very intricately
understood and sorted out. So, we need a three-pronged approach to tackle them; you talked of a

multi-pronged approach.
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Sir, | now come to Manipur. | do not say that everybody has the right to say just anything but
this is @ multi-cultural nation. We need to build it. When we gave ourselves a Constitution, it was with
a pledge that we shall make them all one. | don't have a magic wand in my hand, nor an electric
switch that when put on, can give us light. Although it is not there in the Constitution, we try to evolve
and start a political system that allows such units. It is the political parties of this country that must
take up responsibility. You think that law can do everything. What can law do, Sir? At best, House
can pass legislation. Let us say, we have a social legislation banning dowry; do you think the
legislation has succeeded in banning dowry? No! At best, it gives legitimacy to a public action.
Legislation only gives legitimacy to a public action done for social good. It is the society that
responds. It is the people in the society who need to put pressure. So, unless there is public
pressure and also governmental backing, that is, unless both the State and people act together,
whether it is the matter of internal security or naxalism, we shall not succeed. | think, threat to internal
security having become one of the greatest threat to us, it requires all people's cooperation, all
parties' cooperation and a non-partisan approach. | understand the Home Minister has somewhere
spoken of recommendations about police; one hon. Member had referred to the Police saying that
more than 500 recommendations are still pending with the Home Ministry. | do not know what is

happening; it has been there since Mr. Sorabjee's Committee and how time to Mr. Pradhan's report.

Sir, | always listen to the Home Minister with keen interest. Everytime he comes up with some
very valuable recommendations and inputs. If all these can be really compiled together into some
kind of a package, with this packaging, we can respond to the changing needs and become flexible
in our approach but firm in our hearts and inclusive in our actions. If that is done, | think internal
security can be taken up. | do not mean to say it is that simple an issue where we only talk; we have
been talking about it for the last six years. We have been talking about it for 40 years but more
seriously over the last five or six years. What is required is action by the Government and cooperation

by the people.

SHRI SITARAM YECHURY (West Bengal): Sir, | begin by making a request to you. After the
learned words of wisdom by my learned friend, Dr. Keshava Rao, you have to give me extra time to
steer the discussion back to the issue and also to wake up a number of people who have lulled into

sleep. So, | require extra time and | hope you will give me extra time.
MR. DEPUTY CHAIRMAN: | am sure, you can do it in ten minutes.

SHRI SITARAM YECHURY: Sir, on this issue of terrorism, to my mind, | recollect the powerful

words of Gurudev Rabindranath Tagore when he returned his Knighthood after the Jalianwala
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massacre. He had said these words, which | think, are the powerful expressions of our anger and
anguish at this menace of terrorism. Rabindranath Tagore said, "Give me a voice of thunder, That |
may hurl imprecations upon this cannibal, Whose gruesome hunger, Spares neither the mother nor
the ohiId.D It is this menace of terrorism which is anti-national, anti-human which neither spares the
mother nor the child and is something for which, at least, | and my party have zero tolerance.
Therefore, to fight against terrorism there can be no compromise and the struggle against terrorism is
non-negotiable. Having said this point, we have to recognise the Indian reality also that terrorism in
India cannot be categorised into any compartment. Neither is it something that has some boundaries
nor some religious delineation. We have in our country lost the Mahatma to the bullets of a religious
fanatic; we have lost a sitting Prime Minister to the bullets of a Sikh fanatic; we have lost a former
Prime Minister, who was contesting those elections, to the bullets of the LTTE assassins. We are
losing today everyday scores of people, hundreds of people in the North-East because of various
insurgent groups that are operating. We have had a situation in our country where we have to
combat terrorism of fundamentalism of all sorts of religious hues. You also had Hindutva terror that
has to be combated. You have this situation in the country and, therefore, we cannot label terrorism
as belonging to any one particular religion, to one particular group or to one particular region. Any
attempt to communalise or politicalise the fight against terrorism will only undermine our resolve to
get rid of this menace. While we have to tackle cross-border terrorism, we have to tackle internal
factors that give rise to terrorism and we have to tackle also, what Dr. Keshava Rao had also
mentioned right now, the conditions that give rise to another variety of terrorism. The Prime Minister
has said that the single largest menace to India's internal security is the Maoist violence. Now, if this
has to be tackled, Sir, there are two premises that, | think, all of us must unequivocally accept. The
first is to create an atmosphere that does not breed the growth of such terrorism. You cannot have a
situation like you had during the anti-Sikh riots; you cannot have a situation like you have during anti-
Muslim programs; you cannot have situations like you have during anti-Christian attacks and the
more you have such situations, the more we are feeding these terrorists' activities to grow. Now, that
is something that all of us should, if we are serious about our fight against terrorism, resolve to
abjure. Otherwise, terrorism in our country with such diversity cannot be gotten rid of. The second
important thing, which also my friend Dr. Keshava Rao referred to, is the question of growing
economic inequalities. Yes, that is a breeding ground for terror. Today you are in a situation whereas
we always pointed out that two India are in the making. We have the largest number of billionaires in
Asia on the one hand; people spending Rs.4000 crore to build private houses and you have 77 per

cent of India that cannot live even on Rs.20 a day. If this sort of economic inequality is widened which
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are widening, then you are laying a fertile basis for the growth of such activities like terrorism which
we cannot afford. So, inclusive growth is a necessity for us if you want to combat terrorism. So,
create an atmosphere that does not divide our people in the name of religion or in the name of
anything else and create an atmosphere that includes everybody in the growth process. These are
two conditions. If we want to combat terrorism and if we want to re-underiine our resolve to combat
terrorism, then this is the first thing that we will have to do. Then we would like to add the third
element where the State will also have to show a certain degree of vigilance that State persecution
does not lead to people being thrown into the arms of terrorists. You have seen such encounter
deaths earlier. You have seen the Sohrabuddin case, you have seen the Ishrat Jahan case, and, you
have seen all the instances where you are pushing certain people to take up these sorts of methods

out of frustration. That also cannot be allowed.

Therefore, the issue of maintaining a direction, which does not divide our people on
communal, religious, castiest, or, whatever grounds; the issue of having 'inclusive growth', including
all people in the development process, and, the issue of State taking necessary measures not to
push people through persecution into this path, are three issues that need to be underlined. Once we
recognize this, we come to the question where all of us have paid our homage to those who lost their
lives in the terrorist attacks, more particularly, on the anniversary of the attacks of 26/11, and, people

who are losing their lives because of such activities of such groups everywhere else.

After 26/11, we have enacted two new laws in this very House, and, these two new laws were
to strengthen the arms of the State in order to pursue terrorists after the terrorist activity has taken
place. At that time, we were promised a relook at these Acts with regard to the federal issue
connected with the Centre-State relations. That has not happened. | wish that the Government will
adhere to its promise and come back on those issues with its experience of the last one year. That,
however, is a different matter, Sir. But the point that | wish to raise here is that these laws have been
brought into place to tackle the terrorist after the terrorist attacks. What we are interested in is
tackling it before terrorist attacks and prevent the terrorist activities from taking place. There is a lot
that was discussed but very little has been done. What is the degree of coordination that has been
there since 26/11 amongst various arms of the State intelligence? You have the Central Intelligence,
you have the State Intelligence, you have the Military intelligence and you have various arms of this

intelligence, what is the coordination amongst them that is taking place. You have various patrols.
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We have discussed a lot about the coastal patrol and the inadequacies of it. That is an issue on
which nothing substantial has happened. You still have an awful situation. | say it 'awful' because
your police today acts under the antiquated Police Act of 1861, which was brought into force in order

to tackle the 'natives’', as the British called. But you do not have any further modern law.

The United Nations stipulates that for one lakh population, at least, 222 police men should be
there. In our country, the sanctioned strength is 145 policemen per lakh and the actual strength is 117
policemen per lakh. Unless you take measures in all these areas, the entire question of resolve
against terrorism cannot be implemented in practice. It is not rhetoric. The resolve against terrorism
has to result in concrete action, and, | think, there, a lot has been found wanting. | hope the
Government, at least, on the occasion of the anniversary of 26/11 attacks, will take these matters
seriously and ensure that even the declared recruitment in all these areas of protecting India's

security is actually done.

Sir, much discussion has taken place on — as | said, | will return to the point — the question of
growing Maois violence. | wish to quote a few sentences from the speech of the hon. Prime Minister
made at the Chief Ministers' Conference on Internal Security held in August this year. He said, "Left
Wing Extremism is a serious challenge. | would like to emphasize the growing intensity of the
problem. There have been heavy casualties inflicted recently on security forces by Naxalite groups.
There are also indications of yet more offensive action by these groups. The problem of Left Wing
extremism is indeed a complex one. There is a need for a balanced and nuanced strategy to deal with
it. On the one hand, the State should discharge its responsibilities and obligations and re-establish
the rule of law in areas dominated by the Naxalites. At the same time, we should work towards

removing the causes which lead to alienation of people and problems like Naxalism."

The Prime Minister has outlined a dual approach. The law and order issue and tackling the
problems that give rise to such manifestations like Naxalism, and, in his own speech, he appends it
with statistics. The Prime Minister has informed the country that in the calendar year, 2009, and, as
per data available till 16th November, out of a total of 1979 lives lost in the country, 873 have been due
to Maoist violence. That is an overwhelming majority of the people lost their lives because of Maoist
violence. In fact, if you look at all the categories that he has given, this is the single biggest danger to
our internal security. This is established by this data, Sir. Now, once this is accepted, what the Prime
Minister has said, if he accepts this fact, and it is a fact, then, the resolve in the country should be to

unitedly face this menace. Instead if you try to politicise it, like you try to politicise any other issue of
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terrorist attack, then, | think, we will only be cutting the branch on which we are sitting. The reason
why we say this, Sir, | have heard just now that for 32 years we have been in power in Bengal. So,
why have the Naxalites come? Anyway, | am grateful to my friend, Keshava Rao. He is an expert on
Naxalites and he has held a lot of discussions with them. Maybe, that is the reason why he has been
appointed observer for West Bengal by the Congress Party. ...(Interruptions)... That apart, Sir

...(Interruptions)...
MR. DEPUTY CHAIRMAN: | think in another two-three minutes you should conclude.

SHRI SITARAM YECHURY: No, no, Sir. | asked you in the beginning itself.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, that is why | requested that this is a very sensitive issue. Give

them time. Then only our Home Minister will come to know.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Let him conclude, Sir. ...(Interruptions)...
SHRI SITARAM YECHURY : | am beseeching you. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, | am just giving cautioning you.

SHRI SITARAM YECHURY': Sir, | know, you are on record to appreciate the fact that | have
always spoken within the time. It is on the record of the House. And, if | transgress that, there is a
reason for that. | request you to please accept that reason. Now, Sir, this morning a school teacher
belonging to our party has been butchered in front of his class, in front of the students by the
Maoists. We have lost 130 of our cadre in these attacks by the Maoists since the General Elections
have been over. Therefore, it is with full pain and anguish | am speaking. Therefore, | request you to
allow me to, at least, complete, and | shall be very brief. | do not wish to digress on that issue. Often
the charges have been made that the Maoist and the CPM are cousins and that we have woken up

belatedly now to Maoists violence. | think people should recollect the history, Sir.
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Sir, in 1967 the word 'Naxalite' came from a village called Naxalbari in Bengal which is stil

there. An armed uprising in Naxalbari, from where the word 'Naxalite' comes, took place in 1967 by a

band of people who left our party CPI(M) and later formed CPI(ML). They deserted us and took a
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different line arguing against us saying that we are legitimizing bourgeois democracy. While we were
bringing Left into democratic mainstream, those who wanted to keep the Left out of democratic
mainstream in the trap of anarchy and violence, and while we were strengthening democratic
process, they were disrupting that, and because we were legitimizing so-called bourgeois
democracy, we were the principal targets of these Naxalites since then. We have lost thousands of
our comrades in the attacks by them. There is no other political party that has lost more people to the
Naxalite attacks than our party, and that is all across the country not only in Bengal. In Andhra
Pradesh, there was a literal three-way split in the Communist movement. So, our antagonism with
the Naxalites or what is today Maoists stems from this very basis of their formation in the 1960s which
we believe was on the basis of an erroneous ideological understanding. And, this ideological
combating we have been doing, we will continue to do. We have suffered the most, and, therefore,
to now brand us as some sort of a cousin who have woken up late is actually a travesty of history, is

a travesty of the truth.

Then, Sir, today the main point that we have to understand is how after 32 years have the
Naxals re-entered Bengal, | heard our friend, Keshava Rao, talking about actual problems of the
land, problems of people. He confessed and | am grateful to him for having confessed that though
the Congress raised the slogan of land reforms, they never implemented it and that is why Naxalism
has grown. He has actually admitted it on record. | am grateful on that point. The point is that after 32
years, and when after all the land reforms were implemented, how did they stage a re-entry? The
only State in the country where land reforms have been implemented to the maximum extent possible
is West Bengal. And only three other States are in the country where land reforms have been

implemented. They are; West Bengal, Kerala, and Jammu and Kashmir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN:: Karnataka also, ... (Interruptions)...
SHRI SITARAM YECHURY : But not to that extent. ...(Interruptions)...

SHRIMATI  VIPLOVE THAKUR  (Himachal Pradesh): Himachal Pradesh also.

...(Interruptions)...
DR. K. KESHAVA RAO: Mr. Yechury, please. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let us not quarrel. ... (Interruptions)...
SHRI B.K. HARIPRASAD: Sir, in Karnataka. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | am talking about the land reforms where land was given to
tillers, not to mine owners. ...(/m‘errupz‘/bns)... Not like what is happening in Karnataka.

...(Interruptions)... | am talking about land to tillers. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please, let us not entangle into land reforms. ... (Interruptions)...
No.

DR. K. KESHAVA RAO: Mr. Yechury, please. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, let us not do it. ... (Interruptions)...

DR. K. KESHAVA RAOQO: Sir, | am not entering into it. ...(/m‘errupt/'ons)... | am only trying to
correct the record. ... (Interruptions)... What | said was not land reforms. ... (Interruptions)... What |

said was that land reforms not implemented in the fashion we wanted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, it is not necessary for every Member to give
explanation for each other. ...(Interruptions)... That is not permissible. ...(Interruptions)... That is
not permissible. ...(Interruptions)... You cannot get up and start explaining. ...(/nz‘errupz‘/ons)...
What should the Chair do? ... (Interruptions)...

DR. K. KESHAVA RAO: Sir, he said that is why | am saying. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then you take my permission and say. ...(Interruptions)... Unless
| give permission, you cannot start speaking. ... (Interruptions)... Please. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, minus this interruption from my time. Please.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No. Please don't indulge into it. ... (Interruptions)...

SHRI SITARAM YECHURY: Why is it? And the hon. Minister is here. How have they come into
Bengal now? And that is the important point to note. It is not that they have come into Bengal
because of the objective conditions there. They have been brought and imported into Bengal. They
have been imported into Bengal and | will tell you how. They have been imported into Bengal by an

ally of yours today in your Government. ...(/m‘errupz‘/ons)... That is a fact. Sir, he provoked me.

MR. DEPUTY CHAIRMAN: Mr. Yechury, you are entering into a different zone. Then your time.

...(Interruptions)...

SHRI SITARAM YECHURY : Then protect me. Don't let them provoke me. ... (Interruptions). ..
Sir, that was a response to that provocation. ...(Interruptions)... They cannot provoke me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am sure you will not get provoked. You are such an experienced

person. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | told you that it is such a sensitive issue where we are losing

our people every day. That is why. ...(Interruptions)...

SHRI P. KANNAN: Sir. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please, Mr. Kannan. ... (Interruptions)...
SHRI SITARAM YECHURY : Sir, | will let you know. ...(Interruptions)...
MR. DEPUTY CHAIRMAN:: Please conclude. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, here is a statement. ...(Interruptions)... | am sorry for that.
...(Interruptions)... | am not falling into provocation. ...(Interruptions)... But they have raised the
issue of Nandigram. They have raised all these issues. Here is a statement given by the head of the

Maoists' Nandigram Zonal Committee. He is telling the leader of the Trinamul Congress. | quote,

"You, *."
MR. DEPUTY CHAIRMAN: Don't take the name. Delete it. ...(Interruptions)...

SHRI SITARAM YECHURY: No name. ...(Interruptions)... Delete that, Sir. Please delete it.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: | have deleted it. ... (Interruptions)...

SHRI SITARAM YECHURY: "You had said at a rally at Sonachura recently that it was the CPM
who brought us to Nandigrarn in 2007 and provided us with safe passage to flee. You know it is a
lie." This is said by the Maoists' Chief of the Nandigrarn Zonal Committee. Then he says.

...(Interruptions)... | authenticate it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: We will not allow the papers to be laid on the Table of the House.

...(Interruptions)...

SHRI SITARAM YECHURY: It goes on to give you the details of how hon. Members of
Parliament of a certain party have attended meetings jointly with the Maoists in that particular place

and spoken together with them. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Should | give you time for this inter-party discussion?

...(Interruptions)...
SHRI SITARAM YECHURY: Sir, | am being provoked. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, Mr. Yechury. ...(Interruptions)...
SHRI SITARAM YECHURY : Sir, | am on a point of order. ... (Interruptions)...
MR. DEPUTY CHAIRMAN:: Please sit down. ...(Interruptions)...
i SEARTIT TIfRT (IS : T8 SN B8 I #31 § ...(FaHH). .
SHRI SITARAM YECHURY : Is he a Member of this House, Sir?

MR. DEPUTY CHAIRMAN: No, no; he is a Minister. ...(/m‘errupz‘/ons)... He is a Minister.

...(Interruptions)... He is a Minister. ... (Interruptions)...

*Not recorded.
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SHRI SITARAM YECHURY : Okay, Sir. ... (Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): Sir,

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(/m‘errupz‘/ons)... Mr. Sitaramiji, | think, for the
first time | am seeing that they are provoking and you are getting provoked and, then, you are

reacting !
SHRI SITARAM YECHURY : What can | do, Sir, when they are doing so?

MR. DEPUTY CHAIRMAN: | have not given you time for this purpose. ...(Interruptions)... |

want that the House should benefit from your viewpoints. ... (Interruptions)...

SHRI SITARAM YECHURY: | am coming to it. ...(Interruptions)... Sir, the point is that
...(Interruptions)... Here, | want to make two fundamental points on this and leave. It is not an
acrimony. ...(/m‘errupz‘/'ons)... Sir, if the hon. Members of this House want to interrupt me, | am
willingly willing to accept it, but | would only, through you, appeal, please request restraint from the
others, from the hon. Minister also. ...(Interruptions)... not to interrupt ...(Interruptions)... not to

interrupt. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please? conclude now.

SHRI SITARAM YECHURY: Sir, the point at issue is that you had a situation where the Prime
Minister of this country, the Home Minister of this country — hon. Home Minister of this country is
here — had gone on record a number of times saying — | have shown you through the figures- that
the single largest threat to India's internal security is the Maoist menace. Now, we, as a whole,
unitedly should face this menace. Now, | would like to know, Sir — and this is where | want to bring in

— | know you are a little impatient and ask me to end.

MR. DEPUTY CHAIRMAN: No, no; | am not impatient. It is relevant. ...(Interruptions)... |

have to conclude the debate! ... (Interruptions)..

SHRI SITARAM YECHURY: Sir, | would want this august House and the country to remember
that there were occasions when we created our own Frankenstein that had consumed our own
leaders. The country has suffered, and more importantly, the Congress Party has suffered. You had
the Dal Khalsa; you had Bhindranwale; you had the assassination of Mrs. Gandhi. You had the IPKF;
you had the assassination of Rajiv Gandhi. Don't create Frankensteins. For the sake of remaining in
power, do not patronise people ...(Interruptions)... do not patronise people who are encouraging
the Maoists in our country today. ...(Interruptions)... This is the point, Sir. ...(Interruptions)...

Therefore, what we are saying is, you have today. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please conclude.
SHRI SITARAM YECHURY : One second, Sir. ...(Interruptions)... | have not completed it.
MR. DEPUTY CHAIRMAN: No, no; you have to concude now.

SHRI SITARAM YECHURY : | am concluding, Sir. ...(/m‘errupt/ons)... So, | am only making an
appeal to this Government that with our own experience of the past, let us not create new
Frankensteins. You have been given the mandate to rule for five years. You have no problems of
wanting to create such Frankensteins because you wanted to rule. You have that mandate. But even
then, why are you adopting this approach whereby the resolve to fight against the Maoists is being
compromised and undermined by having a partner who is patronising and protecting them!

..(Interruptions)... That is the point. ...(Interruptions ... That is the point, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please conclude. ...(Interruptions)... Please conclude.

..(Interruptions)... ... (Interruptions)...
SHRI SITARAM YECHURY : Final sentence, Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... Please sit down.

..(Interruptions)... Please conclude.
SHRI SITARAM YECHURY : Therefore, Sir, | am appealing... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SITARAM YECHURY: | am concluding. ...(/nterrupz‘/ons)... Sir, | am seeking your

protection.

MR. DEPUTY CHAIRMAN: You please conclude. ...(Interruptions)... | am also appealing to

you to please conclude.
SHRI SITARAM YECHURY : | want your protection. ... (Interruptions)...

How can you have a Minister in the Cabinet, not a Member of this House, intervening and

disturbing the proceedings like this?

MR. DEPUTY CHAIRMAN: Rules are there. He can take part. ...(Interruptions)... No, no; he

can take part. ...(Interruptions)... Please not be mistaken. ... (Interruptions)...
SHRI SITARAM YECHURY : Give me the ruling, Sir.

MR. DEPUTY CHAIRMAN: He can take part. ...(Interruptions)... He can take part. The rules

are there. ... (Interruptions)...

SHRI SITARAM YECHURY : He cannot discuss it. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: There is nothing wrong in that. ...(Interruptions)... For your
benefit ...(/m‘errupt/ons)... For your benefit | tell you: "Every Minister and Attorney General of India

shall have the right to speak in, and otherwise to take part in the proceedings of..."
SHRI SITARAM YECHURY: On the issue?

MR. DEPUTY CHAIRMAN: In the proceedings. ...(Interruptions)... In the proceedings.

...(Interruptions)... This is the rule.
SHRI SITARAM YECHURY : Okay.
MR. DEPUTY CHAIRMAN: After knowing the rules, | am only allowing.

SHRI SITARAM  YECHURY: Thank vyou, Sir. ...(Interruptions)... One second.

...(Interruptions)... | have known that this has gone on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the use of your disturbing if nothing is going on record.

...(Interruptions)...

SHRI SITARAM YECHURY: | stand corrected, ...(Interruptions)... Sir, | am only saying...

...(Interruptions)
MR. DEPUTY CHAIRMAN:: For the first time | am seeing. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, | stand corrected. ...(/m‘errupz‘/ons)... Sir, you have given the

right to the Minister to interrupt me. Therefore, | stand corrected. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The rules have given the right; | have not given the right.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | am concluding. Finally, my appeal to all the political parties,
to everybody here is, let us not be partisan on this issue; neither communalise it nor politicise it.
...(Interruptions)... | am saying that let us fight it unitedly. ... (Interruptions)... | am asking the Home

Minister, when he responds, to reflect the united will of the country and not politicise it. Thank you.
MR. DEPUTY CHAIRMAN: Shri Brij Bhushan Tiwari now.
ft SEARTOT 91T : TR SfY, RISt 3 a1 gam?
it AR AR : S 3o A= A B
1} TSR 9107 : B9 Al AISTR UICT &1 31T HierT ret 81 gU W ...(aHm)...
sft SusrwTafr : wifor Sft, o9 oMy BRI ... (FaE)....

SHRI BALBIR PUNJ: Sir, | would like to have just one clarification. When we are speaking
here, we cannot refer to any Member of the other House. But, you are allowing him to intervene in

the debate, Sir! ... (Interruptions). ..
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SHRI B.K. HARIPRASAD: He is a Minister. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He can participate in the proceedings. There is a rule allowing that.

...(Interruptions)...

SHRI BALBIR PUNJ: He is a Member of the other House; he is coming here and participating

in the debate! ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Vijayaraghavan and Mr. Hariprasad, why are you disturbing?

...(Interruptions)... Mr. Brij Bhushan Tiwari, now.

7} goruor far} (STR 0<w) « SU[UIILT HElS Y, 37T 89 g4 &1 Heyul vy, JfidRe
FREN IR AT ) TS T SR STURTY, ST TIRTY, Tael! e iR acdswarg o gess 7 39 3
GRET 3TN I BT YTl Bl W H Tl AT §1 T§T R AT G 3 36% BS AT F ey
=t @t 21 31 vap faa o1 o & sow vl 9 o aifdui sn gg S € - s agd H 8,
3gWd A § - {6 579 PIS T °He O 8, AT Tl fod 81 AT AParal geAl 81, I9 gl &
e & 918 Sl §HR AR TIT¥ B € STl 9979 & AT 81 1 IR I8 ) I # o1 i o9
TP &9 q4Td b TAT B, 9 b Sl ATTbara] e &, d T4 Tebeile 3R Y A DT g DR
J DI FRATS R IJ 21 H I8 Yo arsd § 15 ReR R 1 37 IR-IR g9 W g4t sl 8 %
T ATIdhaTg | I7 TaTel e 9 faes # W € Afe St RUIE ol 7, el ot it dwgfra
IR €, I ST I oI § 6 TP AT gferd 91 7 B9 SAD! Sl GALT Y& BT A1ey, S
TSI Y& BT @MY, ST SRR Y& R A1y, Sl AYfHe SUHU S o A1y, 9 91
T I8 TRl < UK TN 9 UBR B! ff TSR AT Ml 2 {5 i1 A ST Suered HRAT Wt S
2, 98 I YR & HRUI A< 5 B, 37261 FTIC! BT STBRYT T A el BTl 374} TS Bl
e & IR H 81 g8 Raie ue o1 fiefl i it gole g Sived off, 3 farart afear frwr ot offi § a5
BT ATEd § [ AR GAR) R I | BN ARy, 98 AR T8 81 Tl 81 g9 91 I8 © 6
IR-IR IE 91 Bl A &, Fad 7 A1 FB! 9K 8, TWHR B WG | el oIkl 8 & &4 B
Y, TR TRHR & 1 3 &, EPHR P T T, I8 AoIgd BT AV §F BT a1 o1 I8 B
TR B I b a1 A Sil RRART & GaR 81 9172y, 98 78l el

F 3ITach €T | AT =T § o ol AR @l =4 gs, ol ras 1 =9l g3 RS Bl "e T
P g B & B ¢ AR F Wt RIS ae 1958 ST I8 1l $3¢ & 3l A 81 519
IR 7 1990 H T8 BT ATIT TAT| U7 1 3 b Boil TTbISex by 3R g ST 1 il Were
RaeREY Vae 2, 39 A1 31 I8 SR o 72 2 fo R S gaeT 81 51MY, S99 &1 oY
e} off amaht o) FARWIR &7 Faelt 2, Sict # STel Fael! 2, ISP R e S Fhell 81 IR
Iq4 39 UIfsa afRh Pl I8 AHR Tl 2N & 98 319+ RaelTh <Y 7Y SARIYT B rare o Gb
T RS | 1P| H I8 FaTel o1 18 § fob SRR 3T §9 T PTAI b T b I I8
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S 1} $3€ F S & AT TR SR S 1P 8, Jei TR geait § fa wHt ag a1 78t ot fRfy
P GeTR 32 TIR A1, H I8 1 A8 g 16 W1 8 31 Sl 81 90 §U &, 8 A
B JeATEE W IE TGN el fh 3ra T@ 62 TR 8 TN 398 TIRA eI & AT FIeare]
3fTE % el 8, I STAaife Srifaqut srater & e gferd @t Meft & AR 01 <9 H ¥ A € T8
791 381 & o5 gfora @1 foret aRFRferat # el et @1f2v oFR &9 gfom &1 98 aiffeR ¢ <, 89
AR T B AMRTBR T S, TF A1 DI MUBR & 7 AT ST RART Ferel 781 51 37+ 7o #4241 5t &
T BT S SGROT fhaT 717, I8 Tadell &1 & aR # 31 91 aaTs| U of 31 & b e
TR W gH I fFaer A1feyl wre gE A U8 © SRR SR T 81 3o I |ad g9l
Tyl fawy & 5 oot Q91 & ofex o fafi =g € ok foRivaw <t fise sy €, it <fiwmach
Y B, I AT H 6 UHR BT WG 27 DI ThaT & RIS 3R 2 BT GRaT F R, =i I=r
1 8! 87 SUGUIIRT #Eled, § wel Aredl § b 39 7Y <2 A &1 bR B AFRID =1 3R a1
THR F AT B F= 2 211 G H AR E ST 7 7 I8 91 96 T ® 5 R < a1 e,
Y faP, Farmo e sRivg &1 1 3R F9 B [Aer 781 81 Il a1 $B aAnl &I e
fora <7y, A S < B ST B, 59 9P A H g 91 31 TS % 79 b1 Ay 7L g, o o
39T Slerd 9Tl I8 g fperd 272 @ I8 gy STTRTaR drhdar |l # 81 37K I &1 wgfrai €, a1
gferat, | fART Ue |l # 387 dTel B, iR T T ST of it afdd a7t 2, 3FR S+ I girai
BT 3N ST AT ST B el TH e 21N S H fher= oft 9 a1, fra= oft oY a1 el 511 I
1A B N el ©U H AT A B H AT 7 BT T et

(Suwreae (N .91, RIw) dorefl7 5w

SXIeTY 31T AT bl 39 91 Bl & fh IR fohefl pR &1 3= &, 3R TR =, ) 3y
R A1 &1 83| SR f&AT 1 WeH BRAT & Al 3T Bl WA HRAT TS 7T Sl gHR {1 1
AT, 98 [Aar &7 g ford a8 & 21 e &1 ofdm a8 {6 U oxw 1 98 a°f 8 S i o
IW T, Big A {5 9t THR A 98 97 311 B AH 8 3R AXPHR B forat et 8, waet S
Tt BT FEH T B, I I B G M B T SFR I§ AT Felw dF ST B TahlT iR
Tifr e HRAT ATEd £2 i S ety €, S AR F 3SR WU &, I STeTsi ®I, WUl Bl
RT HAT T 3 AT STadt Sl §, 9 WRA & 3 81 T8 & AN A IJorifad gt o, I
T 91§ AOTYR BT S E, § 390 P ST §, HR P 3R W HAR B ST BT T HATA AT
o ST wifeeari @R A, agf & Syarfedi 7 R W gFa A 91 R B S T IqDT
vfcrare fevan, SHT gepraer fharl a1 sRaR a8 gRi il U1 81 e 87 S 81 Bl & AaR™ I
S A 5 S AR oS & € 9 R g3 faew an figia @ R 7€ €, 9% 9 <91 T8 B
ST A, 31 ¥, 3R Hud A1 0, gor B o, O SEd W RS T8 4 81 § I8 |ard
YT ATedl § o SIS a1 BRI & b Sl §HR IS Ueilep &, T IS eiieb| b Rgerts ST
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YT ST YT 7, FOI UST @t S T8 7, 98 are et Sft 8, 378 gAY TS 2w 817 i Wil &6
|aTdt R fIa1g 21 81 51 S 9aTe 39 <% A U5l GAs! b &, 97 IR FHSIT 81 T &, A FEART
Bl a1 8, IR &8 TSI w1l b HROT, S| qaTall Pl SHRBR < B YDl Bl TR H STell
ST RET & 3iR Sl A<l d 93 Y AN €, 9 3N AR §R TS I8 8, F9T ofdl I8 8 MR AN Al
IE 21 3R WHR 3 THR & RIS d<dl $ A1, IRTET Te@i & G, S Pl e arelt
TRRAT &b AT FHSIAT B 3R ST RaeTeh FRHT IR, 1 a7 &1 RRURT ey, SRy e gt
JraTsg B A1 SREE Fel FHST S T P Bl P H G AT Bl AT 3R IR I
SRTSTEHT 1 FRAfT 7 211, T€t oNRadY FTet wriTsy ) ok &1 R 81 Sirrf < effeps €, 9 9ard €
fop fo=i- et U1 Ticel ) i &iR Tl ol |vealn 9l ST R@ &, T8 U JA9aT I el 9aidl B,
ST8T R 3! e AT B 81 DR &1 Sl Albel IO &, U8 e & b SHH a81 & dllbed BRI &
3R I8t 9e) 2 5 981 & 91 MR < 8, 37 SITuRIferes SR =1 WK} HA1 370 81 H 3% off
2, WifpT I STIRIS @i & Rael 3y SRIarE! 981 #- U €, aife S1-9HiE 376 1§l
Sh A1 -9 AT 7, R S MIDT AR 8, ST MY By §, IS WL &1 81, 918
fafder 31 81, 712 gferd eI 21, 98 591 ¥ 2, 98 S 31 B, 98 Sa1 SXuld © {6 a8 8
fRfcrl &1 gepTae el HR e S1T9 ST & 6 i1 faerat &t AISTT a9l €, S fadrs It &1
I g9 (3341, I Taderdel) 1 5 HeRh ATdHaTa] ei B a1 S 2, R SR I few
TE N, AN TP AR B B, HAM BT ITAR e (el 397 H g TR AP F1 i1 2 3R
T TR JE TRTAR 81 59 YR H Ieel F ddR 991 & BIS-BIC Pl b 89 AHS g4 84 o
9 YETER 7 i1 §AR GATS &1 RIS 9 8, S i 9189 2, S 61 & o faan g9 3 de1 &
TH Tl 8, B9 | YPIAAT BRI BT &9 ©, B S & © [ 3R S =il S, Il 4R =i Pl T
BITT? H9Y S Ffy S1fTaT 1 2, AT I BN ? SFOTY I & Wik WX I8 g9 aRT 7 T 2 %
ST AHAAR B, S GG 81, ISP A1 TH FHSIAT I 3R S HHAGR &1, IHD! 9 of of AT ISP
REET MHTHE T AETIR B T4 TSR F B9 Had ferd & Ia IR, BIST $ e U= AT BT
TS, Al TE PR FHd ol TART Sl AT ST’ B, 98 fadrd 1 &4 999 fJar &t efie ar
TS .. DY °EY).... 3P A1 € 8 AN DI I8 [earsy a1 g fob 89R I8f B &1 7o
A B

Saquregs (. NS, $RI) : 317 T FHIAY

3} gorquoT frars : arae! A A e favar UeT SR we I8 <% 99 P 2 3R 39 99
& forg St & o Al RToTferes gl 1 Al GerRT SiTg 3iR S &6 |1 I8 Wi ST 8 f i &
IS §U AN, I! Y e, HafeT ok Srue Wi & 3ieR & W BN SR US AY §H
g9 & 7T, Mbdife a¥ih BT 3R Aldbdif¥d STHRU B SR B, IW 59 9 § 9rifd &
el © 3R I B aRe JRar &1 Wt Gee forar o1 Favar 21 3 521 wIeal & H1 S7u a1 FH
BT AT §| Igd -8 I aIg|
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DR. K. MALAISAMY (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Dr. Malaisamy, your party has five minutes.

DR. K. MALAISAMY: Sir, | always feel at home whenever you are in the Chair. | will try to
confine myself ... (Interruptions)... Sir, our hon. Home Minister is also very considerate as far as | am
concerned. Both join together, time is not a constraint. Sir, | am very thankful to you for having given
me this opportunity to join the discussion on the most prime topic, the felt need of the hour. In fact, |
have got a patent phrase for having chosen the topic for discussion in this House. In the morning, to
illustrate my observation, out of twenty questions, ten questions related to the Ministry of Home
Affairs. These ten questions related only to the problems of internal security and violence. So, Sir, it
shows that the entire House is concerned about this particular issue. | also feel that this is the most
important topic on which the entire House should necessarily discuss. Keeping in view the paucity of
time, | am not going into the details of how the Army is working, how the BSF is working, how the
CRPF is working and how the police is working. | am more concerned about what is needed to be
done further. As far as the Home Minister is concerned, he has been very communicative. In fact,
even when he says that the matters are aggravating, he explains in such a way that the situation is
totally under control and nothing is very serious about it. It means, he is very optimistic. But | would
like to say that, in any form of Government, the prime concern of the Government is to ensure the
safety and security of the life and property of citizens. But when there is a danger to life and property
of people, no Government is doing its duty. The country should be calm; the country should be

peaceful. But what we are seeing is that the country has become uneasy and restless. Why is it so?

It is not today's affair or yesterday's affair. Despite the efforts employed by the previous
Government or the present Government and the measures initiated the fact remains that the country
is uneasy, the people are uneasy and restless. This is what | am trying to tell you. The Hon. Minister
has done a lot of exercise. | don't undermine that. He has gone all around, he has done a lot of
exercise, he has been holding a lot of discussions, and so on and so forth. But my pointed question
is whether the measures taken are adequate, effective, continuous and timely. | repeat, whether the
measures taken are adequate, effective, continuous and timely. The hon. Minister is well-versed in
Tamil. He may try to say quote a couplet of Tirukkunal which means "If one wants to solve a
problem, one has to go to the root of cause of it only then it can be solved." | know, as a Finance
Minister, during his Budget Speech, he would quote a couplet from Thirukural. So, | also thought to

quote Thirukural.

My second point is that as a measure for dealing with this problem, he will have a system and
he will employ people to manage the system. Is there a system failure or human failure? So, | would

like to know whether this point has been given a due thought.
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My third point is that our Minister has gone on record to say that what Pakistan has been doing
and what China has been doing adverse to our interest. In other words, what | am trying to say is that
the problem is not only being dealt within our country, but our neighbouring countries have also
started doing it. In such a situation, the problem is getting more and more aggravated. So, our
efforts will be much more, in that process, according to me, Sir, the strategy will never go with
ethics. When you are employing a strategy, ethics has no place. You cannot combine both. This is
what, according to me, our Indian Government is trying to do, that is, employing ethics and strategy
together. When a person is offensive, when a person is aggressive, he must be put in defence. They
should be taught a lesson in such a way that they can understand. To deal with the Naxalites or
Maoists or terrorists or extremists or insurgents, whoever it may be, there should be a political will. |
raise a pointed question whether this Government has got a political will to deal with all these
menaces. If you have got a will, then the skill should follow. So, have you got the will or the skill? This

is my third point, Sir.

My fourth point is, Sir, they could have made some analysis. | do not undermine the Ministry of
Home Affairs. It is empowered with heavy-weighted bureaucrats and other persons. They would
have, certainly, made their SWOT analysis — What is our strength, what is our weakness, what is the
opportunity and what is the threat? They would have already made it. But | would like them to
concentrate on our weaknesses. What are the areas in which we have been really weak ? According
to me, our security management system is weak. In doing crisis management also, they are weak.
They always make a soft approach. According to me, it should not be. The other point is
coordination among the States which Mr. Yechury also mentioned. Coordination among the States is
lacking. The, task force at the border is not there. To control the problem of insecurity, a special
legislation, being a lawyer, he knows this, is required. Sir, we had POTA. But it was eliminated. They
can think of a special legislation to control this. Sir, | will rush through my points. According to me,
there are three focuss areas, that is, intelligence, security and infrastructure to fight. These are the
focus areas on which our Minister may concentrate. Sir, let me conclude with a final observation.
...(Time-bell rings)... | will take a minute. Sir, as far as the problem is concerned, it is not easy. |
agree that it is a gigantic problem. To deal with this problem, it needs a multi-faceted approach. So,

as such, a multi-dimensional approach is necessary. This is number one.

Number two, you have to give support to the States in terms of modernisation, men, matters,

advice etc. This is my second point.

My third point is that you have to strengthen the BSF because they are at the border. A lot of

infiltration is there. They should check and prevent the infiltration. So, the BSF should be
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4.00 P.M.

strengthened. Then, intelligence mechanism also should be strengthened. Then he has to neutralise
their activities. Lastly, Sir, bilateral and multilateral cooperation to deal with the menace is necessary.

Thank you.

sft Irorifr e () : W), 9% 3 98 791 &9 @ 81 WX internal security & IR 3 AR
PR 3T BI TR UEA I8 W, FiS AREIGE & IR 3 aIq9id 81 81 7, FAR 91 4 8 #7309,
I 9T Fel &, § SUPb aR H quote PR 8T §, SAP a8 37U d1d G "The Union Home

Minister, Shri Shivraj Patil, on Wednesday underlined the importance of dialogue in tackling the
Naxalite violence in the State. Dialogue, he said, was one of the matters to solve the issue. The
Naxalites are our brothers and sisters. What is wrong if we call those who are born in India as our
brothers and sisters? They could be angry, they could be misled, but one should not conclude that

they should be tackled with only bullet."

TR, 3feTY FRT H51 7 6 I B Mddmara!, TAR G0 e o) d AN J1e% ¥ 718 oMY 21 3
Y 4 T A S 8 3R 3=t FAET & <& aret 21 UET R SHBT GHIS 7, TS IR SIBT 'R Bl oAfh
B R A & G H I AN P MM ST o1 5l G 2, ITDT I8 B i1 TR 2, ITDbT <1
@ﬁaﬁm%,wiﬂﬁfundamental right%,a—gw%ﬁﬂﬁﬂqﬁwg,wgﬁwmﬁ
PR I3 B THIIY BN 31T H STt 7 el & I8i IR 70-75 TRILIA AT 20 TUY ST UR ST
ST SR &1 9T 3T JAT Y1 Frard & 3 20 TUY AT W SHaamd= S arel S AT 8, 3
I8t Taderse YT T 81N, a1 a8t Hieiard) YeT 7€ NN ? 98 d 8191 € 21 AP 5 AR H 'w
TN BT fIaR BT AIRY| MYDT I SATET mandate B, MYDT ST SATGT ATHd 8, Al IR
SART PIs YT 1o T1RT, S I I 1 B ARy, Fife d b Addpdre! Tl 8,
BIg G b DA T8I &, BDIS FHRDT A T AT &1 FATY WD IR H STHR Tl bReA AT A
naxalite is a problem. s‘ﬂﬁﬂf problem %, TP T have-not Fﬁ"‘[%, T TN 1T & 3R Sl BT TR
I AR A AAETET S911 21 §H WA F T & fI=Rl | ST 989 ©, offd a1 989d T8l &
5 3 T B golT A tackle HRAT M| T FAN FHST I 18 &I A1 B, H 39 IR GgAA T2 Bl
g1 8N T8 HAl Sl 7 Ue WeHe < &1l b S8 TaIelse B gHell gall, A1 Sai- Bel [ &4 59
TN HW ¥ surveillance BT Gﬁ'\’ military operation ﬁ'ﬁ, 9 B Tem? H SHEU 2 %I'Q Tdh 97
DB ATE § b b ST FebTT TRIAV ST 7 URIAR Sebell 1 ATHAHIV BRI 1| 579 =i
JATEAHGV] T &7, TN U AT A Y-8l AR G BR I H =e] MY 3R YRaR Sohdll 1,
S G SHA B, ST AN BT IHATHAY BT Tl ©, AT d AT AT Jhgotal AnT 8, I 37 AN 5
3R I JEIURT | &€ Y &, A1 91 I7p! JERT H A & fIQ 89 AR 9314 81 R Gl ?
$fTT WRT IE BT © b 3Mddhdle $had IMMddhdle 81 8, internal security Hde internal security
TE B
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TR, § TP I 3R el d18d g b &9 drmi & |fdum J I8 forar 1 € & F8 0 @I
ATEH ST AP &, BT Wl BIS ISR PR AhT &, Bel 1l BIs 38X Tl § 3R Bel 4 PIs A1
QIS G &, A1 1 H T4 91 {5 FeRTE § 98 919 9 81 27 HERTE H Bl fTcid e S
BT §? P SI-HNT URT DI A B S a1 el o el 87 a1 § Q1 97 {6 I8 acfapae,
internal security T ATl &1 B2 I BT gie @ 91 [RART 7, 7 # v 781 A1 f% I% internal
securityiﬂwﬁ'%? W,dilciCbCIIqEI@?HEIdMICb?ﬁTﬂ%Gﬁ?internal securityfﬂwﬁm
SATET GARATD 51 THR T8 AR <A1 $8H AR Y, TR AN 1 AR ST &, B A1 8, Sl 89K e
gHd 8, T W AR SN &1 3N ART VS G & fF internal security & fIg 31T S_e” g Va1 e
SRMAT P 5 JATADT S GIHAT T &, IADT 31T SRR JiedT H Fiear BIfor|

A, 26/11 & IR | U ST ared B H 70 q1a T BTl 26/11 F IR | a1 Gitear o3
BT P A B LT, Al 374 ISl GihAT T3 F IR H 37 BT 8, R M IS IR A $© 781 81 &1 5l
B e © 5 EART S gferd 5, SART S GihAT OF B, 89RT i ST F B, 98 completely
fail B 717 31 S¥feTQ I AR T e J&l &1

Saqurege (. N, $RI) : T S, FH S

it oI v Uw e, WX TRIaTsed & "geATy, ARiaTedl @t geAn sHifiy ue
381 €, 9ifes BRI Gfhar 35 954 Bk B

[, 3 A § Y e ST A 6 ARl Td THAASed Bl His SUTT Fah1erg
3R I ART A A1 S &b g $© PTG g=7ara|

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Waghmare, your Party has only three

minutes, but you may try to conclude in five minutes.

DR. JANARDHAN WAGHMARE (Maharashtra): Thank you very much, Sir, for giving me this

opportunity. | shall not take much time.

Internal security of this country is, of course, threatened. Today, we live in turmoil. We are
facing trauma everyday. Today, no State in our country is safe. There is no peace. There are
problems not only in border States but also in other States. There is terrorism, of course, Naxalite
activities are spreading like anything. Maoists are threatening us. Crimes are on the increase.
Communalism is on the increase. Sectarian regionalism is also on the increase. That is why, our life is
not very safe. Crimes are on the rise and our lives are not safe in this country. Therefore, we will have
to go to the root cause of the problem. And, | think, the root cause is inequality, extreme inequality.
There is acute poverty. We have to address all these problems. There is the problem of law and order
that has to be dealt with. Now, where is naxalism prospering? It is in the tribal areas. It is in the
jungles. And, there they are resorting to guerilla war. So, our policemen will have to be trained in that

skill of guerilla war. The Naxalites have their own ideology. We have to face it. They don't have faith in
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peace. They don't have faith in non-violence. They have faith in the barrel of the gun. That's why they
would like to have power in their own hands. So, there is enormous exploitation in the tribal areas.
Poverty is increasing. We need to address all these problems. Now, | would like to emphasise that
this problem cannot be tackled only by the States. All the States will have to come together. Why not
form a consortium of States to face Naxalites and Maoists in the country? This would be the best
strategy. Poverty is very acute at some places. Nearly 70 per cent of the people live on twenty rupees
a day. And, on the other hand, we have people who spend twenty crore rupees on wedding
ceremonies. This great disparity would create chaos and be a great problem to us. Therefore, we
have to fight poverty and violence. Our strategy must be very comprehensive and we need to adopt

many ways to tackle this menace.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much for sticking to your time
limit.
Now, Shri D. Raja. Mr. Raja, | am sorry to tell you that your Party's time is also three minutes.

Please, try to be brief.

SHRI D.RAJA (Tamil Nadu): Sir, we are discussing a very important subject of internal
security. Here, it is appropriate to remember what Dr. Ambedkar has said in his last historic speech
in the Constituent Assembly. While placing the Constitution, it was Dr. Ambedkar who was so
prophetic that he said, "On 26th January, 1950 India enters into a life of contradictions. In politics, we
will have equality; but in social, economic and cultural life, we will continue to have inequality. There
will be one man, one vote system, but there won't be one man, one value, and this disparity, this
inequality can lead to a situation where the democracy will find itself in peril." | think, almost we are
facing such a situation. This prophetic caution was not properly understood by everyone of us.
Otherwise, since Independence we would not see such a social discrimination, economic inequality

and disparity in our country.

Having said that, Sir, | must say that the question of internal security must be addressed at two
levels. One, what is the understanding of internal security? Second, what is the action that we
propose to do? My point is, internal security should be understood in a proper perspective. If the
terrorist forces within the country, the insurgents, Maoists or otherwise, the extremists, left or right,
pose a threat which can de-stabilise the nation, which can emerge as a threat to the State and which
can emerge as a challenge to the rule of law, this has to be understood. But there is one more level,
that is, there are people who are fighting for their legitimate rights, people who are fighting for their
rights to live, their rights to food, their rights to water, their rights to home, their rights to forests and

their rights to the natural wealth of our country. That is another level. They are also fighting and when
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they fight, they challenge the State; when they fight, they confront the State machinery, the police
and all the suppressive or oppressive apparatus of the State. They do that because these people
fight for their rights. How do we understand them? This is point number one which the House will

have to consider seriously.

Now, | come to certain concrete issues. One, there is the question of Maoism. | don't get into
ideological or theoretical debate on that issue. It is none other than Lenin who called it the left-wing
extremism and infantile disorder. After Lenin, the history has moved far. But even then, that
extremism continues as an infantile disorder and we have to fight it at ideological and political level;
that we also do; as Communists; we are doing it. But how do you address the menace of Maoism?
There, | think, the Government will have to be more realistic and pragmatic. It cannot be dealt as a
simple law and order issue. It is not. The Government will have to acknowledge the socio-economic
roots for this emergence of Maoism in the country or Naxalism in the country. There | do not agree
with the hon. Home Minister when he talked about violence, unless the violence is given up, then only
the State can come forward for any meaningful dialogue; | think, the State also will have to stop

violence. There is violence, counter-violence.

One has to really understand which violence is primary and which violence is first. Even it
happened in many international matters. When there was war going on in Vietnam, the peace talks
went on in Paris. It was a war, real war. Here, you cannot treat our own people as aliens, and, you
cannot declare a war against our own people. You cannot talk of using the Army or the Military
against our own people. What is the way out? The Government must be very realistic on how to
address this issue? Issues are there. As Mr. Keshava Rao was talking about, why backwardness is
there; whom we can accuse? Who is responsible for the tribal people living in such abject poverty in
such conditions of backwardness? What crime they have committed, what sin they have done that
they live such a worst and ruptured life even after sixty years of Independence. The State should take
the responsibility. All the political parties must take the responsibility. Can you wage a war against the
tribal people ? That is where the Government needs to be more realistic. This is point number one on

Maoists.

Coming to Manipur, the problems of the North-East are very specific. North-East remains very
backward and it is known to everybody. The insurgents are there. What is the way to tackle this
insurgency in the North East? Can you do it with your Armed Forces (Special Powers) Act? | would
like to ask the Government, can you control insurgency simply by use of this Armed Forces (Special

Powers) Act, whether it is Manipur, Nagaland or any other State. This is my question to the
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Government. My opinion is that the Government should immediately repeal the Armed Forces
(Special Powers) Act. This is my appeal to the Government. It is my understanding. If you think that
with this Armed Forces (Special Powers) Act, you can rule the North East, | don't think that it will
produce any results. ...(Time-bell rings)... | must say that there is a need to ensure that the rule of law
prevails in the North-East, in Manipur, and, for that, the Government should, again, show some kind
of saner activities. The Government should put an end to the fake encounters that are taking place in

Manipur and other parts of the country.

Now, Sir, | come to the issue of social discrimination. Sir, this is the twentieth year of the
Scheduled Caste and Scheduled Tribe (Prevention of Atrocities) Act, What is happening now? Even
the anti-naxal laws were used against those who fought against the continuous atrocities committed

against dalits. It happened in Maharashtra. ...(Time-bell rings)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude.

SHRI D. RAJA: | am concluding, Sir. This is a serious issue. There are studies which show that
the number of people killed during caste clashes is higher than that of people killed in any other
clashes. There is an independent report showing as to why dalits were killed. How can you expect

the internal security to remain protected while dalits are being butchered or killed like this?

Here, | must say, when people accuse Left Wing Extremism, there is a danger of Right Wing
Extremism. You cannot simply undermine the Right Wing Extremism. In case of Left Wing Extremism,
they challenge the State, they challenge the policy, they challenge the bureaucracy, but in the case
of Right Wing Extremism, they disrupt the social harmony, they challenge the very secular fabric of
the Constitution, the secular character of the Constitution and the secular fabric of the society. How
is the State going to address their issues ? The question of internal security needs to be understood in
a greater and larger perspective — it is not a simple narrow issue; one day, it is naxalism; the other
day, it is something else — otherwise, we cannot really address the challenges which we face today

in this country. Thank you.

SHRIMATI SHOBHANA BHARTIA (Nominated): Thank you, Sir. Left Wing Extremism, which
had earlier manifested in sporadic violence across the States of Bihar and Andhra Pradesh in the
1980s and the 1990s, has today, to my mind, supposed to be the gravest challenge to our internal
security. Sir, because of paucity of time, | will only stick to this one single issue. Today, Sir, the
Maoists and their allies have spread their presence in over 17 States crossing more than 200 districts.
They are striking almost on daily basis. According to the Home Ministry data, over 580 people have

been killed in the first 8 months of this year as compared to almost 700 in the entire last year. More
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importantly, more security personnel have died in Maoists violence in the first 8 months of this year
than in the entire previous calendar year. Just to give a context to this, Sir, we have lost over 900
people from our security forces in Maoists violence over the last 4 years, a figure which is only
marginally below the 1,100 security troops that have been lost in Afghanistan by the Allied Forces.

That is the magnitude of our problem.

Recently, the politburo of the Maoist party passed a resolution urging its cadres to intensify
their attacks on Government and security establishments and also to expand into newer areas. They
are using more sophisticated weapons and there is much better intelligence sharing. Besides
targeting the police and the Government establishments, they are also trying to spread now and
disturb infrastructure development and economic infrastructure such as roads, bridges, railways and
telecommunication networks. In short, they are posing to be a grave challenge not only to our internal
security but also, to my mind, they will be the biggest drag on India's economic progress unless we
do something to try and stem this. Clearly, there is no room for complacency in dealing with this
insurgency. The Government must act and act fast with a strategy that is well thought out, that is well

coordinated and comprehensive in every manner to try and address the various issues.

Sir, firstly and foremostly, it must redress the discontent and alienation caused by the
economic disparity and social divides that have actually led to this insurgency. It is no coincidence
that the areas that are stronghold of the rebels also happen to be the country's most under
developed and most backward areas with Government services very often not reaching the intended
beneficiaries. These areas which have been neglected for decades are today posing to be fertile
grounds for this insurgency. To quote the Prime Minister, we have to undo the developmental lapses
that have happened over the years and that should be at the core of our fight against this insurgency.
But effective developmental intervention rests really squarely on the availability of a delivery network
on adequate logistics and most importantly on law and order. That is where we have the gravest
problem. In many of these areas, law and order is almost non-existent and the Government services
reach far fewer people than they are intended for. Political representation in these areas has also
been very weak. That has given rise to a parallel Government that is functioning out of these areas,
often reinforcing fear rather than any support amongst local people. But they have little choice. New
interest groups and power centres are coming up in these areas. Therefore, Sir, it is extremely
important for the Government to not only restore law and order but also to reinforce a sense of

security amongst the local people and to adequately back up institutions of governance.
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Sir, modernisation of the police forces in these areas has been a topic that has been burning
for a long time. The Home Minister has said that he is addressing it. We need to do it on a war
footing. There are several vacancies amongst the police force again in these areas. The number is
quite glaring. If you want to address this issue, this would invariably require a decisive armed
defensive against the rebels. Most of them are very ill-equipped. Police in these areas are very ill
equipped and very poorly trained. Andhra Pradesh has been one State which has been successful in
raising the Greyhound commandos to fight these Maoists. They use these commandos as well as
developmental tools because both have to go hand in hand if you have to surmount this insurgency.
The other States might find it quite difficult in the short term to emulate this example. The Salwa
Judum experiment also in Chhattisgarh actually has raised more controversies than solving too many
problems. So, even whilst we look at other remedies, the Central forces have to take the frontline in
this fight against terrorism. Even if this is done, the States needs to share intelligence in a more real
time manner. We need to ensure that there is a united front to tackle insurgency which today has
actually thrived on lack of coordination amongst the States and the political expediency. ...(Time-bell
rings)... The Centre has put forward many proposals. | just want to urge it to, once again, have a
massive mobilisation of paramilitary forces and police in the affected areas before it gets too late,

before it gets out of control.

You could strengthen and expand anti-poverty programmes whether NREGA or other similar
programmes. Sir, action on the Forest Rights, which actually has resulted in the alienation of tribals,
has a great potential to try and undo this damage. Land for land should be a must in tribal areas and

a free and fair compensation should be paid to people whose land has been taken.

Last but not least, the Centre must explore ways and means to start a dialogue with the rebels.

Thank you very much, Sir.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, today most of the speakers spoke about
the Naxal-hit areas. | would not like to repeat this thing. Although | belong to opposition, | must admit
that the internal security situation in our country, except in the Maoist-or the Naxal-hit areas, is
improving today. | must compliment the Government, for there is no Mumbai like situation. Mumbai is
quite peaceful. So we are very happy. After last year's incident, there is no such type of incident at all

in our country. We are really happy, Sir.

Through the news, it has come to our notice that the Government has started a dialogue with a
certain group of Kashmir. It is also a welcome move. We would not like to play politics with this

dialogue. We need peace in Kashmir valley also. We welcome the move taken by the Government of
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India regarding the dialogue with the Kashmiri group. But, Sir, | am very sorry to say that the scenario
in the North Eastern region and Assam did not find a mention in the speeches of my previous
speakers. The situation in the North-Eastern region is not improving. Sir, situation in Manipur is
known to everybody. Day by day, the situation in Manipur is going out of control. For more than two
or three months, the educational institutions in Manipur remained shut. The Armed Forces Special
Powers Act is still applicable in Manipur. Various groups have demanded and suggested withdrawal
of the Armed Forces Special Powers Act from Manipur. | hope the hon. Minister will definitely

consider this proposal.

Another very interesting development in the North Eastern region, which | would like to mention
here, is this. Recently, the Nagaland Assembly passed a resolution demanding separate Nagalim. In
this separate Nagalim they described certain area of Assam to be included into the new Map of India.
We want to maintain brotherly relations with Nagaland. We want peaceful relations with our
neighbouring State but not at the cost of our own land. The people of Assam cannot sacrifice land in
the name of peace. | hope the Government of India is going to take up this matter very seriously with
the Nagaland Government and settle the problem immediately. Otherwise, it will create unnecessary
tension in our area. Although there is some improvement in North Kachar, the situation in Assam, |
must admit, is not improving. Day by day, the situation is becoming worse. There is no security of life
and property. On 4th October, 13 people were killed in Bhimajinli in Bishwanath-Chariali Sub-Division
of Sonitpur District of Assam, Sir. More than 450 people were seriously killed and more than 50
people were injured. Again, Sir, on 16th November, the railway communication between Upper
Assam and rest of the country was totally disrupted for 12 hours. In the Rajdhani Express train, there
was a bomb blast. Due to that blast, the rail tracks were damaged and there was no railway

operation in this area for more than 12 hours.

Sir, it is known to everyone that very recently, there is a twin blast in Nalbari in Assam; nine
people were killed, Sir, and more than 40 people were very seriously injured. The scenario of Assam
you cannot compare with the other part of the country. The scenario in Assam is very difficult. In the
last Session, hon. Home Minister has very rightly agreed that fugitives and jehadis were very much
active in Assam, Sir, it is known to everybody that Pakistani Flag was hoisted in Assam. In Mohanpur
village of Udalguri District of Assam, Pakistani Flag was hoisted, Sir! Fugitives and jehadis used
Assam as a transit camp; they took shelter; they took training in Bangladesh and they came to

Assam for a transit. After indulging in unlawful activities in Assam and other parts of the country, they
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again moved to Bangladesh. ...(Time Bell rings)... Again, the Indo-Bangladesh border is open and
these people, these extremist groups, these fugitives and jehadis take advantage of that open Indo-

Bangladesh border.

Sir, we are condemning all types of violence. Always people are killed in Assam and in the
North-Eastern region. Those people are our people, either they may be killed by the police or they
may be killed by the army or they may be killed by the extremist organisations. Ultimately, those
people are our people, the citizens of our country. We appeal to these people, we appeal to all the
extremist organisations to come forward for having a dialogue with the Government of India. We
appeal to the Government of India also to start a political dialogue with the extremist organisations
immediately. Only a political dialogue can solve this problem. We want a permanent solution. We
want peace, Sir. We are very good Indians and we would like them to become very good Indians. Sir,
when Sachin Tendulkar hit the century, like crores of Indians we enjoyed it; we also shared the glory.
But when Sachin Tendulkar was out, like crores of Indians we also said, "Oh, my God, Sachin is
out!" This is our sentiment. Try to understand our sentiment. We want a permanent solution for
having peach in our region, not a temporary solution. Sir, the Home Minister also in the last

Parliament Session ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Baishyaiji, please conclude.
SHRI BIRENDRA PRASAD BAISHYA: Sir, my problem is that the time is very short, | am sorry.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is our problem.

SHRI BIRENDRA PRASAD BAISHYA: Yes, Sir. | would like to request the hon. Home Minister
to look into the matter and take steps for sealing the Indo-Bangladesh border immediately. He
should take some initiative. | hope, very soon, this Indo-Bangladesh border is going to be sealed.
The Government of India is going to take all the necessary steps for having permanent peace in our
region, permanent peace in the North-Eastern region and permanent peace in Assam. Thank you,

Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you, Mr. Baishya. The next is Mr. Rama
Jois. do not know what to do because ...(Interruptions)... Let me make it clear. Your Party's
allotted time is 30 minutes and your Party has already taken 36 minutes ! So, the time left is minus six

minutes. What should we do?
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, those minus minutes you give him !

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Only Einstein can do; | cannot do. Mine is to

make it. Anyhow, conclude in five minutes please.
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SHRI M. RAMA JOIS (Karnataka): Sir, | will be very brief. The matter under discussion is of a
very serious kind in respect of the security of the country. | may recall the famous statement of Pandit
Jawaharlal Nehru: 'If India lives, who dies? If India dies, who lives?" It is the responsibility of all the
citizens to ensure that there is internal security. The highest duty of the state is to provide security
and protection to the citizens. A sense of security is important to the people because unless there is
a sense of security, they cannot carry on any business or profession and they can do so efficiently
only if they are assured of security. Today, the position is that working women going to work places
feel they are not safe; housewives feel that when children go to schools whether they would come
back safefy or not. Such fear is haunting the minds of the citizens. Therefore, it has become
necessary to ensure in the entire nation that there is a sense of security and peace. From time
immemorial, our slogan has been wrifar: orifar: @M1 There should be peace everywhere. But,

unfortunately, that itself is under a great threat.

Therefore, in a matter like this, irrespective of political parties or any other feelings, all of us
should stand together as a nation for ensuring security in our country. | may recall a famous
statement in Mahabharata. Yudhishtthira said, a3 GaTfele 21| Gandharvas invaded Kauravas. The
question arose before Dharmaraya whether he should join hands with Gandharvas or should join
Kauravas. Then he said, 'If there is a fight between Pandavas and Kauravas, we are a hundred
versus five. But, if it is a third-party comes in, then we are a hundred and five.' That should be the
attitude of all political parties. We should join together. Instead of accusing one another, we have to

work for the unity and security of the country.

| may give an example which was created recently in Kaiga. Kaiga is an atomic project in
Karnataka. In that, heavy water was included in the drinking water and workers became unwell for
having consumed it. Who went inside and who put the heavy water into the drinking water is not
known. In Karnataka, there is a threat to dams and reservoirs. If a dam or reservoir is destroyed,

there would be great calamity. Now, special security forces have been posted there.

Recently, a Pakistani spy came to India through Nepal. He had a passport, a visa; he had PAN
card and everything. How did he get them? That shows of our security lapses. China is treating our
Jammu and Kashmir as a disputed territory. As far as 26/11 is concerned, much has been spoken
already. Terrorists came by boat from Pakistan to India. There is a territorial water for about 10 kms. If
any third party enters a territorial water, then immediately it must be known to the Coastal Guard.
They have not prevented from entering India. Whether they had some support of any individual
internally should be looked into because, otherwise, they coming from outside they could not have

done so much havoc in a new place. Therefore, this aspect also has to be looked into.
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Recently, even in district and taluka places, in Karnataka — Honnali and Hubli — illegitimate
arms and ammunition have been manufactured and supplied throughout the country. That has been
reported and the police have arrested them. That also shows the security lapse. All this is a tip of the
iceberg. Therefore, our criminal justice delivery and vigilance must be very efficient. They should be

not only preventive but also punitive.

You must take all preventive actions so that such things do not happen and at the same time
whoever is caught must be punished. Otherwise, the cases go on for years together and therefore,
people are not afraid of rule of law. During Emergency, Maintenance of Internal Security Act has been
enacted during Indira Gandhi's Government and it was strictly being enforced. Like maintenance of
Internal Security Act should be another law enacted and there should be eternal vigilance. Eternal
vigilance not merely by the police and Government agencies but every citizen should become vigilant
and should safeguard the security of the country. For example, Dr. Ambedkar was asked, 'which is
the important word to the Preamble to the Constitution?’ He did not stress on equality. He said
fraternity, the feeling of fraternity among all the citizens of the country, who are children of the same
mother. If that feeling is there, then, automatically threat to internal security will come down. It is not
only Naxalites and Maoists but even linguistic chauvinism has gone up recently and threatening the
peace. | have written an article about that also. K. M. Munshi has written a foreword in a book on
History and Culture of India and he said that he never believe this that linguistic state are going to
become sub-nation states but unfortunately, these are becoming sub-nation states saying 'sons of
the soil'. According to me, that is a very pernicious theory. There is only one soil, i.e. the soil of
Bharat Mata. Every particle is good for us. But, unfortunately, the regional feelings on the basis of
language, Caste, religion, have been raised and that is really spoiling the peaceful atmosphere. For
example, in 1951, when Pandit Jawaharlal Nehru was the Prime Minister, when lakhs of people were
coming to see him, he would jump from his car to be among the people and put garlands to individual
citizens and greet them. But, today is it possible at all for a Prime Minister or an important VIP to

come to the midst of people in the middle?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): It is not possible for the Prime

Minister of any country. Let us remember that.

SHRI M. RAMA JOIS: The Prime Minister himself used to go near the masses and jump among
them. You see the difference between that situation and today. Our Budget for security has
increased so much. But, with all that, first of all you must create a sense of patriotism and fraternity
as part of National Educational System and at the same time punitive measures should also be strictly

enforced.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you, very much. Now, Dr. Prabha
Thakur.

SHRI M. RAMA JOIS: Just one minute. | will quote a line. In Mahabharat times, "The highest
duty of the State is to give protection.” And Karnataka neetirara states that "The subjects require
protection against wicked officers of the king, thieves, enemies of the king, royal favourites (such as
the queen, princes etc.)" — today it may be relatives of Minister — "and more than all, against the

greed of the king himself. The king should ensure the people against these fears."

1. 9T STPN : SUGWRIE Feied, § 9t fagr wewl & far g7 & oft it worg arsa st
A I BT SMART GRaTT b W A U= RIRY W Y =2l 3R & 7, I8 UF 98 & Yelde iR
STeid 3% 31 <% I o R & wert 8, 979 fues & forg &8l Ioifa 9§ IR Seaw, &e
T AT & SR ISHI, Bl AT SIS Tl Bl [TTRIRT F HUR ISHY TAT FIH] ThIT
BIPR, T B AT TohdT 3R SRS & T et oM =1 81 3R et & I8 Fhed BrT
BT, Td B TP BH S aRI BT JHIAT P Fb| TH T 59 TR| DI TATK B H SIS &
N ATF Bad PR, T Had Yo, A Had 3 F Sl @R 7, F TN dTel e 81 I8
3T aTe BT SR A= Io2T # T2 QR B <27 H SFlT-37elT Tared] H U IR IHRAT Sff 87 2
TS 396 Y &9 ® SR s wfidl & gRI QU 0 gelva Wt 8, anfre wifthat ot € ok 9%
JdHaE U B I9 I8 21 39 AMHds H Hg TSIl ol &b AN W T SR ISP aF g%
FARIRETST Wt €1 ST oITST 84 31U SATID! T BRI U8 el STeoxd ol 39 fawg 7 If Sl &,
A BIS W POR A HOR fAGH AT ST FHAT & 3R DA SR ST Al &1 30 <2 H 18 BIs A
oI ga B, forrast et oiR ard swify, e, wid, s a1 faeft off 9 1= |t @ et
2, A BT AT &, T S IR RAGTHT & TRY e 1 S8 &, RN <27 TAT I B AT 3R
U fpdT 41 ISP & A FaR 21 -7 gapelt 3iiR sreear & oy Sfaxy 1l par gs & oiR
FAR F8 AN A et < 8, IS 918 T8 I AT A1 21 37751 9 SAOTE 7 H v sirciebarg
B gfet 9&1 WR fham 81 ARH AR B AU PAIl <11 IS & &, 39 U 89 qaob] A1 erl
JEIRT H bitween the two lines, T foraT gIar 7, Rre Irorfrst a1 wemafsa < € ug 9ad €,
N ST T2l I 914 7Teld 7, Fifd 319 A Sieht Hf Ug Fahehl 2 6 bitween the two lines T
a1 §7 <1 98 8 81 &, SUD! 98 IR I8 ¢ IT T8l B &1 2l AN D AR I 9@ W8 & &
ISP BT AR BT H RITIAAR &, BI4-Al IIET a7 BT 8 3R Ba<ll 81 AT Jol I8 SHDR q8T
3TTTEd gl b TSI TTE STt 98l 378 dleid €, d a3 37e0 dawhl © AR fIgH &1 I P a
FE! 5 TR F HROT TN & HROT AR T2 BAR IST o &, FAfTY B S5 IR H |ra
a1Vl I8 e ® {6 W9l & IR § X WA Ay, nfeatRiat & IR H A a1ty @R 39
WRBR 9 3976 IR H A ff 21 ARl &1 a9l f ST 6T Alfeds 99111 8, SC, ST & AN Bl
IRPR Y T oI & 91 39 B ARBR F, ST. 9161 Ared SR off 7 AfEm 3= S8
I/ SC, ST & AN & FAIST &Y Jof aRT & & & forg I8 iR 31 fos St anfdres wu &
I3 YHR & 3 I8 39 <9 H B 8F 1| 919 & & A1 TR DI a8 Tl fham S g, a1 91
BT AT Bl I 3T TST TR [HAT A T2 81 Fpall 11 & BARI ARG <1 51 T8 TR
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JIRTEAT R B AT T EHARY ST, THRT &4, BHRT TR, S 41 ReT €, S99 W & U & 9
2 iR 7 o1 E B ARyl AfRT PR EH S9SN A, S9d A W A §
SIS STy, SHP T8 IR T BRI BRT AR, 1 <97 H 247, THRd, IR 3R ST doin
3T P AT B e thell T

G, § AT AT | TRBR Bl &M 39 3R B HRAT argHl b T we1 fagaew
AT ST B, T 399 TR & IoTIfad gall TR 907 S9! 39 o)E W 9 TR yied] g1 a1ty
fF I 39h T R IS 7 B b | AhaTg & Bs T+ ©T 8§, TRIadrs, SUdTE, Jiare 3R
JETIATE TAT &, Tid, ST, THIETT 3R HINT WR AT Taarg| 59 9a # WX g™ A el
A g1 A9D! =] Bl 81 Weled, YoT WIed agd A8 € SR § ST 991 R BReAl g1 S AR
o) fRRIfT & IR A 9 &R Fe1 % T8 & eTed & @ §Y, 981 B WHR 99 g @nfeel d
T 19 4 T T, I I8 914 ATE el I81 B 519 YoRTd # 9 gy I, 79 ofcd St o U.ELT. F
T &, SR T I8 BET AT, 811 5 Al b [0 B8l o1 & A Beid &1 79 SHb drao(a
ff S Beid B TA PR b 7Y, IR TR PR & 7Y, Il geM & forw | ..
WHR A BIS HRATS Bt 2Af1? B 3R BT § ST 3R BN B1 TG 7T TR 37T T T AT B
ST 81 HieT-H1aT T 3R Bear-$el Y| 514 Ga R 1 MY Al e, offh GO Bl ATl e HR
T} DT 31T TRET | HihhY G- 12V fh I fha=t AN 3R FeaTs & A1 I8 91 B 3B B
(TAIF)... FBIT, § 9 §, ISP a8 H A ARG AGE e o ...(FagH)... W & 7 A
a1 MG, § g8 BT ATl ST 59 < H 26/11 BT ST g, T [ < H Ig H9S 17 {6
THATE B & 98 Ut § S Sire arelt uret 2, qrast mifeal Iorifa axelt 21 98 A M
...(AF)... ST ... (FaeT)... STaT fIvary Wt § ...(=aem)... I8 Sar 3 favars v § 5
BN & ..(HaE). .

SHRI BALBIR PUNJ : Sir, this is not the monopoly of ...(/nz‘errupz‘/ons)... This is not the
monopoly of Congress Party alone. ...(Interruptions ... The unity and integrity of the country is the

concern of all the political parties, irrespective of ... (Interruptions)...

ST. 91 SIGR : I8 1 [ ST & b Rt BRI b AN gRTAIE o 4 Ao § TR T8l
T .(FAIH)... TR, § I BT B § ...(JAYM)... IT§ T ¢ ...(JAIM)... TR ...(JFeH)... § 3o
SO T BT ATE Gl ...(ALT)...

THE VICE CHAIRMAN (PROF. P.J. KURIEN) : Prabhaji, has subject should be above party

politics. ... (Interruptions)

S1. 991 3G : WX, 594 UIfdfear &l 91 781 21 33 uifetfead &1 8, § wedTs o8 <8l gl
3ITIDT SR $HH 3RT U I 2768 Tefdl ol o1 3179 G o7 Y, 3 93 S a1 +ft 21 ofd 7 Hiepr
ot 8, STToe SrawR o &, g3t dier 1Y) HEled, SR 91 TTeld 81 <1 31T HieQ b a7 Tera
g, < G V&1 8, T B, 99 GI <& &l § T a1l g b TS I | T Adare B
P fpe gapTs 22 Sfaxt off RIeR g3 €, 3R weTe el sdddre & RIeR gy 8, wrofig el
DI FAY B foran M1 7, WRER 93id g wEle gU §, Aas! dHgR AN WEIE §U B 99 a W)
26/11 1 BT 31T AT, SHH AT BN 3R S YTl TEIE g ... EM)... T AT Addharg
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R 8 ¥EIE Y 51 WRIed, H§ U8 der arg i P 5 <% H vt it el anecdi % & 2, sdiware
Bl 37 ) GRIA <2, 519 <wr A e < o 7 wifa 9 2, 519 qwr A Hera 2t ek
AL M W & oIy T8t & 6 <21 7 onifer <21 &AW1 <91 G g # smieat 3 vaban
TS 8, S 4R ) faRIVA &, $© @ g8 & [ Yol ay ST SR BT o <2 Bl 7 faan?
B A e 371 6 g i, & 3R AUE & AR Gl BT U JASK] DI ARE T AT AR
@1 3| HIhH! TR &7, T U 3@ iR S foIg 30+ S gt 7t al Har S B
ff gHTE 21 HEW 7 THP! @S AN & A ANEH &A1 31 I8 HIUW HY 97 2, eI e
ST 7 FeTeEt AHe (98 Sff 1R feare fean S a8 i ¥t 721 a1 6 o ueer & |
TSI el ST Hehel, Mgt Ml ST <1 BT e8] Pe (5 I8i I Bls IR T2 8] off Fhdl, S8 54
TRE P BIs ST &1 BT SBIF I Bl S &I 91 D8l ...(FGEH)... 3MY ST ...(=aeM)...
AR, WY YT b YR Sl 7, TE ABA™ B I £, S PV THY Ul 39 AT H, TR i
F ..(FAYF)... A6 F IRE Ig 91 Fel 2 & 72y yow § [QEr (caygm).. T8 =y
.(TAYT)...

SHRIBALBIR PUNJ : Sir, itis very sad. ...(/nz‘ermpﬂms)...Sir,'rtisvaysadthatadebate,whidwwasgoingonatsudw
a high level, has been reduced to the propaganda of a poltical party. ...(ntemyptons)... This is realy very sad.
...(ntemyptions)...

ST 991 3G : W, Sl §PIdd &, § 981 a1 R8T gl AT dTe 1T SIPX A4 &8I, HeI % 6
gl B, A1 YoR & & 730 81, 39 IR S 1 Al 991 3 9 31 I8 99s faar § 6 e
ST+ qTef! TSI T1fRY, drs+ aTell TSI 8! IRy e ST = I8 94137 fh &9 rdedre
&1 A8 3 Fe ¥ 98 PR gAR amuefl $u W a1 I SR TUTe S a8t 1 FArad iR g8i 9
Wméﬁé,Hﬁ?ﬁﬁﬁencourageﬁ,ﬁ?ﬁﬁ@ﬁwwaﬁquﬁawwwﬁ
1 BN P TGB! TP BT AT, XISTHIRT Tol DRt ATRy| TSI T8l BRe] AMBY’ PE-HE DY
IR IASTIRT FR 2 B| T I P MM T8l FHSIT AR F1 &9 & aF, S J8i 99 8, T 8
I £? I BT AR T FHEN Bl ST I Fah! FHeT Y faa7 ofR oFR e +ff awsr #
TEI ST, AT AW T 3R et AR | 931 <71 HelGd, § BIg Ao DI a1 &l B I8T §l 3T
qJad I8 © & I8 ddare R 81 AU JAddars §X A1 8, A1 I8 Qe! 9T 3R e
ABR 71 BT T RS H Gl GO HTST 7R TTel SITGT, o SE J7NT| R, U1 78] Tl
SR IRIIR UG & MR TG S8 & WeR IE B .. (FAH)...

TEIGY, TSl SR & Bed, T8 & 8Ied, el F F69, TIREIE, SH-HeHR, ORI,
BTG, AIYR, A1f-$3€ 4 1 8T UST 8 &, RITd 4 59 S H A ? SIF T PII BT [T A,
JATAHATE AT IMARD FGREN HT T8 W], ST A IEH DI BT T T, FIT I8 AT FH? TE T8 71

..(FAYF)... ¥R, T8 fha®! 9 82 T8 BBl J AT, TS B Th AT ...(FALM).... TR, T Bl
TEH ...(FAIH)...
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5.00 P.M.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please, Prabhaji, please. ...(Interruptions). ..
Mrs. Prabha Thakur please. ...(/m‘errupz‘/ons)... Please speak on the subject ...(/nterrupz‘/ons)...

Please do not bring in politics. ...(Interruptions)... Please speak on the subject.
S1. 9T BIGR : AR, H Feolde WX &1 died W& &l ...(AqEH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please speak on this particular subject.

...(Interruptions)...

ST. 99T BTGR : T H I eolde R 9l W& §, U8l d Sl dle, I Heolge WX dle? 31T
AT ST 6 & 1 & Heotae IR dle)? 39 31 S gorsl &1, § I Yois] YR Al 78l aiet daball gl

IqawTeae (. 9.5 FRE) : sy ifergl
ST. 991 STGR : Y81 IR SAFERI 3 Gl 8 7 AR
Syquregs (. |9, $RI) : 3177 STt Aiferg)

ST 991 BTG : IR, H IT He1 918 &1 g [ I8 el gl 6 BT 3R BT 4 % 8l [
TR A AT PR AR BRI MR AEPR A Pal [ ST &1 I8 Te| doli 3R I8 Sial o faa faan 2
ST 379 AT WU T3, Wa e F TP 81 SISVl Bei-1-Del <l 89 ASHI § SR I
TR A SR IS PR <3 0 H U 811 H 304 I8 gl &6 1 TRE 9 ...(HagM)... 39 $B
ey, fra ave Afrar o 7 & v e R % forg 7€t avem wofta wmigh it @ra g, @ifes
1 et B & forg 7% He & va wrra wreg ff fraver? aft wrger el Sft 3 a1 9t a1 i oot
I P12 I8 garsll BT STeEa o fb <=1 & Taf-Eier § IET |11 S Bel [P YT slax
BT PRI HH T 7 ATAET 8 St 71 599 )8 B 91 e $il d (107 3 917d - 8, fawra
B AT PR &, THT B AT DR | SHDT GAR I P AT 7 GRTET 31 PYS Y A T2 ArEH fop
ot w1 &1 PRI ISTS, ATS a8 Bl SISy, & A1 ARIRTY B 81| PIg 98 78] ared (b Gl g8
BT GE IS, ATe I8 et Sify, et a1 wwsrara @t 811§ o1mue! 93 I § I8 a7d deT aredt
g o5 e ot oft it wrify ofiR gRe 2, A1 a8 3R ATl 3R 981 & HIROT 81 3779 A7 IR\ fh I
50 B! &1 SAfTY S +ff SMddaTe Bl SHR FR HIS AU HYa! P! HHAW HIAT 912, A1 J 79
BIAE TE BT Tl $7 IMHanedl HI, S Wb & a1 fHe 7 4, S8t | I8 ndawars
IS 81 R8T &, 3 folY I8T A B 84T < Y87 © 3R 418”9 &7 < &1 87 a1 SR, a1
g, 37 G Fel 4 A % €, B9 e @ 87 F A g wE St 9 wE b
PUAT 39 IR H TR ARHIRAT D1 317 7 Free < 6 7 81 gY B g1 & 3R sa
BRAIR S AN T U U 87 I IR R T =AMLY, lfeh Sl T8 3R dhR <l &, 4 39
TRE W AR 7 9N 59 IR H PR BT G & S Bl T6: 2

IqqwTee (. 0.3 FRET) : 791 N, @IS Befefs BTGl
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ST 99T BIGR : TR, TP a1 F 3R B arg iR A1 &1 I8 +ff =rgfl fob 5 "o & a4
AN | R 2 DY 37 I G WR TS oY, 519 et Wie S # S 9% S ASH! & Wiy 95
PP RS, R I a1 1 g @l off, Afd a18 3 $R I+ T Weq 1 81 D1l g4
AN TET AREd o SAparied BT faet B ST S Gl & 311R H ITHT JPTae (BT S Al
2l

TR, 3R &H g diell 9 off 721 e, @ § g8 S g fF g8 @ v W) S © SR
3R STETSl H PIs BT B, AT B B ATl H ga A Te1 Tl 579 YRT ST8Ts GO a1 54 o1 a
S TSN §ART <27 Y U T8Il 2, U g4 a1 58T &, Fordd 9l STIfT, &9 Ud a9iema & dnt
FHE 9 I8 | I B 6 I I 3R FgTa1 4 & 2| 9N T el S, sf==1 Sit afR
RIS ST @1 afeaT el T81 ST A1yl 89RT 9 U @ 31K 3RHS 2| 8 BT IR ARBR Bl
THaTE A oS PR YR ol 81 ey, B IHS oy =me S Bl W A9 Il 7 M1 o a1 s
A BT AT T I TS| 6= BT A1 I8 SoIoId 21 81 A1V [ g8 g9, ST, TSI |17 a1
Hid & T IR IS B ST B BT FoTrord fhdt Bl WY 781 8191 a2yl

IqawTee (M. 0.5 FREA) : @i, 3@ draegs BT
1. U1 BTN : i H TP BT &l Uik aiet S H AU 1t FHI Bt
319 A1 AST8d Bl U1 W el S|

o oI 5= 1 99 919 97137 7Y

T |

3} fysasfia SR (o) : oy R 37T Y&f IR U 98 &1 Hewayul (a9 W 914 8l I8 2
g3 HRIRE ge, fo 1R 31ro1 18t 9ra 81 %21 2, 9% 954 & 1R ame 31 59 g w §
PO Bl AN §9 TS 4 eRS] $O e 59 914 DI a1 b © (b 37T ST FHET TN AR
2, SUHT g Oo 98 W & T AR < 7 orf) oft St e U9 2, Y Saory el 81 g 1 Sief W
sfearedl Senfidt e €, g8i oret W IRl B, 39 91 9§ off Jewa g i § g & e
e STofa | g

ST AT 7 gt oA Ud A $%¢ & IR H o+ fIuR h by ok S i qw@ R H N
U 91T BT VBT §| TAR A P dlsleis H T IRE A AT insurgency BI ATed §s 8, SHBT
BT I F AN B MAD 1< B 3R I8 TRAT 981 & S99 & 01 S §8 2| S HROT F&i
TR 3 AT DI RIGULT BT ST 3T 1, ST Tgd-Te 3N Mihalg ad Ugd T 2l SRR ol
g 7 fpey insurgency groupaﬁﬁ'*lldﬂ %ﬁﬁﬂfﬂﬂwlﬂ P IRE A FHael 91 B A B IS AHA
B TEI B, SHPT ST 1 T, BH 54 |1 <1 81T $9P IR H A1 g4 S0 © (b 5
BB A 89 9 P I A1 -S| SUATE BT ST FT g, 58P IR H § 7P 8ISt Al B
AT T8I §1 31T & 42 Tef Ugl eIl § U ggdel e B f$ufe @1 g ot & iq F s
TS dTel BIA1 & ToQ IETET H Teb JIHT 81, <ifh 1986 TP A AXPR 1 $HqP! TR e8| (5Tl $HP
e ST gd T A F TreT Wi & W G & (Y TR R, offd 59 ot qR1 78 fha
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T T P IMMA-3MM 3T H TP separate State 3R HRT H 37T 819 & foTy 311 NDFB f$His &)
BT & 31X negotiation ¥ X BT &1 SHT T violence fhaT & b Sh IR § T&T TR 910 B B
3R IS IMaTISHT T8l 51 31 AT &) FRATS | ATST NDFB T ST+ gall 2l

ST ARE A ULFA BT W) ST 3Tl 81 IS akd e o1 b 3R 9§ i ol B Al <Iel RWpTg BRal
2, SBT B TTH § & 81; I1F B SN AT BT STl 8, T b S headquarters &, STHT 3TH |
2 @1 SY; 1% g8t IR AR BT employment T 16T FRALT B ST TRE BT BICI-BITT aTd off,
AT 377 IR e T 1 M, 3R ULFA &1 ST+ 81 TR71 3171 ULFA 6T HIRT IR T 3R U &l
g, I8 99 BI U1 81 341 TRE B situation B; 7 TSI P A1 3RTH &b &9 T AT 8, 99 IS
BU &1 Extremists B, FIT&! 31T 81 950 AR AN a1 PR I2 &, WIS e <l 51 719 4 1 89 Ar
BT YH A1 AT A U7 81 T8 extremists AT &, W I ST € MR U A1 R # 75 WY 8| a8t
P13 3R U T2 2, V! BTeldl &1 390 Ae Bl [RATY =g & H {11 §1 AR =R P AT NDFB dTedi bl
X 8, W ER & WHA ULFA & @il &l 1 2R 81 88K a4 61 $© ar Sl & § €1 Bodo
Liberation Tigers @ T # H3 31TH ¥ I8 PR ARBR 3MR BLT F I H B B BT AT (7T o
I TS AT ) ATIT ST AT 3P HRYT dlelers 3 gga it 4 oS off, Afep 39 = o
T 1) 91 21 BLT 7 Ministry of Home Affairs 3R 31 TTa=HT & 1T ST accord fram o, Sod
IS FaR TR SN clause B, 399 YR WRBR BT aRB I commitment fhaT a1 &1 fb wrfdarreri ik
N.C. Hills 6th Schedule ® Y& dTell STST SIS BT T8 YR STISIT BT ol fedT SITQ, wf=
3ATST dh W implement =&l fawa 11 Bodo Liberation Tigers P 1= WY cases \":l‘, BB withdraw
B B 91 o, BT ST I A cases withdraw TTET 81 UTT| S99 MTST I IR ST ¥ET &, fohedt
ﬁW%WWW@%IS@WWBU%PﬁWQﬁaCCOMWéﬁiﬂ’q’, arms surrender
T F IR, R G ghyge 8 IR BT A 2 ST @R A ST accord AT AT o1, $HG
implementation%ﬁﬂ@?mﬁmﬁﬂﬁ%@@?ﬁ‘ﬁiﬁmﬂﬂﬁﬁﬂﬁ%mmﬁﬂﬁa
TR BT ERAT AT B4 3R 8 S AR Y B I8 ol R S 37261 AE o implement &l Bl
ﬁwﬁﬂsﬂﬁw%wﬁ...(wiﬁﬁ)mﬁ?ﬂmwaﬁﬂﬁﬁﬁmovementmm
Wﬁlsvsituation?fﬁﬁlﬁ'[m:ﬁﬂﬁt’l

Hﬁ?‘q, S police force %, Xl strengthen X1 ﬂT%‘QI |9 94 8 T <91 § BIE-A
AR a1 S B e g e % R R T gfer 9 o, g & Frm-aT 9 o aie
DT ST TIRE BT aRdT F1 o, IS Th I I8! 81 ST YT 31T ff 727 off e off W% 8,
El'&ﬁﬂ'ﬂ@_%ﬁﬁ%,Gﬁ?aﬁﬁ—d-%glW“ﬁmaﬁmm%lmﬁextremists %ﬁﬁ%,
Wwa—g’ﬂiﬁsophisticated armsgﬁg, SH®! dress ﬁa‘g’ﬁiﬁ%&ﬁﬁ%,mwnmk suit
BIT & 37K light shoes BT &1 s, &9 I 09 0= gferd T ¢ &1 ury &1 U1 grerd § 69 gar)
WWWWWWW? WW%Werhiclesﬂﬁé,éﬁv_ﬂﬁ:ﬁﬁ“ﬁextremist
groups &, 9 FaY 31TV vehicles use PR T 1 STaT ¥ bomb blast §WWW3WWW@§T
3T &, AfPT EARY e & U field H 19 B A1 DS TS T8l 51 3771 YT BTeld 51 84 59
N HRAT TSN IS AR IGRIY Bl ..(F9T B 6. 3R $HP! & H I §Y TART 8 A
‘CFIT-T‘CW, dinternal securityﬂ%situationﬁw?ﬂmﬁl ggdrcl|
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Sgaureas (. §.91. FRIF) : g=are, AR SN Next, Shri Mangla Kisan. 39 5 9w &1
AT 7T 1 Ui T d # T B g

sft et et (SR : R, SAIST B9 ST ATl & 62 ATl & d14 internal security & IR &
T4t B ¥ B a9y B & S YR Y, tribal groups, scheduled casts' groups IR N9 I, S
31es1 Ue gy fhdl SfffthaR &1 a1 o STaT 1 < A 1 S &1, 9 3171 i s & forg el
3R ¥ & Y oSt S WA A Hieet= WS B €...| $HP IR H WRA ARDR Dl G g7
g & |fIeT & 5th Schedule & 3fGX T2 & T 1 areas a7 YT 31T &, T8 Scheduled
Tribes, Scheduled Castes iR fIRI¥&R 7RI $HT Y& &1 d N 60 ATl O M & BT Bl 3R
I P TRPBR BT A DR Tel, b ST d T 18] T 82 SAFMY fob YRT WRBR, Government
machinery 3R S area & T companies %, SEEZ &IXT poor people I 62 ATell qh exploit fopar
T, ITP] T AT 3 Tl Sl U8l 37D JATHT Bl %7 PR S 9, Sl 37287 e-UT U8 ax
3 9}, ITP Mg § S F S Q:T, 35T 4 PR 3R Government machinery & q1Y ?ﬁﬁ ® ﬁﬂ’
TR B ENEIRGIKERE 2 & since 1962, after Independence, the Government of India has done
nothing for them. For whatever the Government of India has done for them, that is not sufficient for
the development of that region of India. That is why people, who used to be afraid of people wearing

good dress, have collected courage and are fighting against them.

So, it is the right time for the nation as well as for the Government to bring a good development
project for that area and for the resettlement of displaced families. Those who have been displaced
since long time by the public sectors and the private sectors should be settled immediately. There
should be a programme for the unemployed youths to rehabilitate them properly. Tribal people are
very ignorant. They have been threatened by terrorists and they are bound to give them shelter. After
giving shelter to terrorists, Police come to their villages and harass them like anything. So, the tribal
people, the Scheduled Castes people and the dalit people are being harassed by terrorists as well as
by the Government. This is the situation of the Scheduled Area of this country. Sometimes they
support them and sometimes they go to police station, if they go to police station, terrorists kill them.
If they go to Naxalite group camps, then the Police kill them. This is the situation in Orissa; this is the
situation is Jharkhand; this is the situation in Chhattisgarh and this is the situation of all Scheduled
Areas of this country. That is why it is the right time, even after 62 years of Independence, for the
Government to bring good development project for that region just like in Budelkhand or something
else. But till now the Government of India is spending a large amount of money to control the
terrorists, but it is giving very little amount of money to have a development of this Scheduled Caste
and Scheduled Tribe area of that region. That is why, even after 62 years of Independence, the
present Government and this House as well as the think-tank of this country should have to have a

complete project plan and action plan to have a development of that region.
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Otherwise, simply by force, simply by using the police or the Central Para Military Forces, it
cannot be controlled. It is my appeal to the Government of India to prepare a good development
programme and plan to curb the naxalite activities in the country, and, save the innocent tribal people

of the area. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you. Now, Shri Tiruchi Siva. You have

five minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, first of all, | thank you for giving
me the opportunity to participate in this discussion. Sir, | consider this as my utmost responsibility to
participate in this discussion. Sir, it is not that my place is not infected by any of these terrorist
activities. | share the grievance of Mr. Baishya, though he is from another State; | share the concerns

of Dr. Keshava Rao, and, if any of the colleagues of Mr. Prasanta is affected, | consider it as mine.

The views expressed by all the Members may be different in the outlook but the undercurrent is
one and the same. What has to be done? We all agree that terrorism exists not in our country alone;
it is across the world. It is a social epidemic. We cannot just sit back and get contended thinking that
since it prevails all over the world, we are also a party to it and we have to take it. It is not that, Sir.
Have some aspirations. Very safely, | want to go to Kashmir and be on the Dal Lake when the

Gulmohar flowers are blossoming, and, | want to sleep in peace.

SHRI P. CHIDAMBARAM : You can go there. Honestly. You can go to Kashmir. There is no

problem at all. Thousands of people. ... (Interruptions)...

SHRI TIRUCHI SIVA: | agree with the Home Minister. | am coming to the point, Sir. Summing
up the incidents of what happened, where and all, on my part, | did not tell one thing. | should say
that the Amarnath Yatra this year passed off without any unpleasant incident — thanks to the secular
mindset of the people of Jammu and Kashmir. So, the places, which were affected earlier by
terrorism, and, the people who have learnt through their experiences are recovering and returning to

their normal lives as the other parts are also affected.

There are two kinds of terrorism, one is cross-border terrorism, and, the other is internal
terrorism. Sir, the cross-border terrorism, | am very confident, can be tackled. How? It can be done
by use of sophisticated technologies or much more refined strategies. Our security forces, which are
more weaponised, have modernised weapons. Apart from all these things, let me give you an
example. When we are much disturbed by Pakistan, the interpretation in the media made us to infer
that our Government has stooped to the maximum. It was not right. The Home Minister refuted all
these statements. In one of his replies which he gave after 26/11 Mumbai attacks, he very
categorically said, stop it there. We really admired the way he retorted, stop it there, and said, "if
Pakistan repeats it once again in the same manner, they should be ready to take it back in the

severest manner from the Indian side" .
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So, Sir, | am very confident that as far as external aggression and the cross-border terrorism
are concerned, our Government has got the will — as other Members said — the political will, and, all
the strategies, and, with our soldiers, on whom we rely, we can tackle it. What is going on internally ?
Day before yesterday, it was LeT, yesterday it was ULFA; today, it is Maoists, and, about tomorrow,
we do not know. This is not the time to point the finger at one person, and, say, you are responsible
and all that. Everyone is trying to shoulder the burden on the side of the Government. It is not right,
Sir. The Government is making all the efforts. The coordination of people should be there. As a
Member of Parliament, | have some responsibility. All those people who are outside, a policeman, a

teacher, a journalist, or, whoever he or she may be, have a responsibility.

A teacher must teach his students not to take a wrong path. Sir, | should say here that all
those people who have been attracted towards or who are indulged in terrorist activities, internally
they are not attracted towards an ideology, | think. As many other Members have pointed out, my
sister, Prabha Thakur, very emotionally told what are the reasons for that. Some years ago — our
Home Minister, who has been in this Parliament for decades and who has been the Minister for a long
time, is well aware of that — a study group, which went into the details or the reasons how this
terrorism is coming up, came out with nothing but unemployed youth or some poor people who are
not able to fulfil their basic needs are selling themselves to the terrorists to relieve their families.
Government is giving packages. Government is allocating money. Government is running various
schemes. But | request the Home Minister that the package which is given for these people should
reach where it should reach. Sir, | should say one thing. As my brother Malaisamy quoted
Thiruvalluvar here, our founder leader Anna used to say which means, simply the idle mind is the
workshop of the Satan. So, if ability in our youth is extracted and utilised in the right manner and if
poverty is eradicated at the grassroot level — Sir, to put out the fire, pouring water on it is not the only

method; pulling out the firewood is another method.

As far as Tamil Nadu is concerned, | should say here, we give not only employment to the
youth, but as long as they wait till they get an employment opportunity, the Government of Tamil
Nadu under our leader also gives Rs. 150 as financial assistance to the students who have passed
10th standard, Rs. 200 to those who have passed +2 and Rs. 300 to a graduate. So, till they get a
job, they won't go astray. They won't be distracted by other forces. They won't feel let down
because of the lack of money. The Government is helping. So, our State sets an example. ...(Time-

bell rings)... | would like to quote this as an example or model which could be followed.
THE VICE-CHAIRMAN (PROF. P. J.KURIEN): Okay. Please.

SHRI TIRUCHI SIVA: Sir, with my fullest feelings within me, | share the concern of all the

people. We trust the abilities of the Home Minister and of this Government. | expect that soon we will
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be relieved of these terrorist activities; people who have been affected by this in other parts of the

country will soon be relieved and we will have a peaceful life. Thank you very much, Sir.
(MR. DEPUTY CHAIRMAN in the Chair)
SHRI KUMAR DEEPAK DAS (Assam): Sir, | want to make just one point. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Listen.
SHRI KUMAR DEEPAK DAS: Sir, | will take just one minute. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: You must decide within your party. ...(Interruptions)...
i BRI 9107 : IR, MTHATE B BIROT 37 IR BHE T & ...(FTLM)...

Every time you talk this. ...(Interruptions)... One minute ...(Interruptions)... One minute.

...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, he is the extreme sufferer of the extremists.

...(Interruptions)... He lost his legs ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Baishya, you are the two Members ... (Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, he is the victim of the extremists. He lost his two

legs. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is the third time you are pleading on the same issue. We know
about it. We sympathise about it. But it does not mean that you will be given time every time.

...(Interruptions)...

SHRI KUMAR DEEPAK DAS: What | want to say in this matter is, so far as internal security of
N.E. region is concerned, implementation of Assam Accord is an important issue. Sir, the Minister of
Home Affairs, in their internal security papers, has said, "Certain clauses of Accord are continuous in
nature. It means safeguard for Assamese people, measures for economic development of Assam,
measures for identification of foreigners, prevention of infiltration, etc., are, therefore, being
continuously monitored"'. Sir, what about the sealing of the border? Sir, sealing of the border is one
major point of the Assam Accord. It was signed by our late Prime Minister Rajiv Gandhi. The border is
still open. Every illegal activity is going on through the border. Cattle smuggling is there, and arms
smuggling is going on there. Infiltration is there which has caused a lot of problem to the people
there. What has happened in Assam is that the action taken by the Government is not sufficient. It is
a fact that terrorism has increased considerably in the State. The increase in terrorist activities is due
to the failure on the part of security agencies. It shows they did not do their homework and failed in

providing adequate inputs.
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Sir, intensified counter-insurgency operations have resulted in a large number of arrests,
surrender, and killings of militants. However, in overall terms, the situation continues to be a matter
of concern. The Government has failed to restructure security agencies. The police should improve

its image. The credibility of the police force should be increased.
MR. DEPUTY CHAIRMAN: Okay, Mr. Deepak Das.

SHRI KUMAR DEEPAK DAS: Sir, there is a frequent allegation of politicisation of police. The

Supreme Court's directive on police reforms is yet to be followed.
MR. DEPUTY CHAIRMAN: It is over.

SHRI KUMAR DEEPAK DAS: One minute, Sir. There are a number ceasefire camps with
groups like the ULFA, NDFB, DHD. The Government has failed to come forward for direct talks with
the main militant groups like the ULFA and the NDFB. There are also incidents of running away of
members from ceasefire camps. It is also a failure on the part of the Government in not strengthening
the Ceasefire Monitoring Mechanism. The problem of the militant groups of the North-East cannot be

solved by killing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You can raise it some other time.

SHRI KUMAR DEEPAK DAS: One minute, Sir. Emphasis should be given on the process of
peace talks between the Centre and the militant groups for which insurgency and counter-insurgency

must be stopped immediately from both the sides. Thank you, Sir.

SHRI P. CHIDAMBARAM: Sir, | am grateful to the 15 hon. Members who participated in this
important debate on the internal security situation. In the last year, | have had many opportunities to
make statements in this House and to answer questions. All countries face threats to their security.
Times have changed. Hon. Member, Mr. Rama Jois, said that there was a time when Prime Minister
Jawaharlal Nehru would jump out of his car and mingle with the people. | have seen Prime Minister
Nehru drive in an open car, sitting on the top of the rear seat and receiving flowers and throwing
flowers. But no Prime Minister in the world today, no President in the world today can afford to travel
in that manner, because of the rise of a large number of militant terrorist groups. We must, therefore,
approach the matter in a hard-headed manner, not hard-hearted manner, | believe, in the last year,
our Government UPA-I and now UPA-II have adopted very practical, realistic set of policies to deal

with the various threats to India's internal security.

Let me begin with Jammu and Kashmir and the North East. In all the reports that appear in the
Media what is lost is that the incidents of violence in Jammu and Kashmir is the lowest in calendar

2009. The number of civilians killed is the lowest. The number of security forces personnel killed is the

320



lowest. And we have been able to neutralise not only infiltrating cadres but also a large number of

commanders of these infiltrators.

In fact, if one analyses the names and the successes that we have achieved, the life of a
commander of an infiltrating group is only about six to twelve months. Either he is neutralised on the
border or he is neutralised within six months. |, therefore, announced that since militancy has come
down sharply in Jammu & Kashmir, | will take what appears to be a risky step of withdrawing a
significant number of battalions from Jammu & Kashmir. And we have withdrawn a significant
number of battalions from Jammu & Kashmir. | am not willing to share the numbers here; that is not
necessary. We are now transferring law and order duties more and more to the J&K Police, and that
itself has created the right climate in Jammu & Kashmir. We now see that Friday prayers go on
smoothly; there is no stone-throwing. In the last three or four months, there were hardly any
allegations after the first Shopian incident. Sir, 3,92,000 yatris completed the Amarnath yatra this
year, a shortened yatra because of the snow, without a single incident! 3,92,000 yatris! Several lakhs
have visited Vaishno Devi and continue to visit Vaishno Devi. There has been no incident. Eid was
celebrated without any incident. Gurupurab was celebrated. Ten thousand Sikhs came on the
streets. There was no incident. But our problems in Jammu & Kashmir are not over. There is
infiltration every day; there is an attempt to infiltrate every day; we cannot lower our vigil. And that is

why, sometimes, | have to speak in very strong language, something which Mr. Siva quoted.

In the North-East, all but three States are almost entirely peaceful. There are hardly any
incidents in Mizoram or Tripura, and | compliment both Governments. In Nagaland, there is some
kind of an uneasy truce because according to our reports, both factions of the NSCN, goaded by civil
society, and Christian organisations, are being persuaded to come to the table. Therefore, there is
an uneasy truce as a result of which killings have stopped. Internecine quarrels have come down.
Arunachal Pradesh is largely peaceful. There were a couple of incidents during the elections;
otherwise, Arunachal Pradesh is peaceful. Sikkim, of course, is not only peaceful but a fast growing
State. Our problems are in Assam and Manipur. Both are ruled by the Congress Party; | am not
denying that. But the origins, of the problems in Assam and Manipur go far into the past. | will

attempt to explain the origin, | am not going into all that.

In Assam, we have had considerable success in bringing several groups to the table. We have
appointed an interlocutor now. He is holding talks with four groups. The leadership of DHT(J) has
been virtually neutralised or has been arrested. They have come forward for talks. The NDFB factions
are coming forward for talks. There are smaller groups which are coming forward for talks. The real

threat came from the ULFA. But the ULFA leadership is in disarray today. | think in the next few days
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it is quite likely that the ULFA leadership will make a political statement, and if that political statement
offers talks with India, | wish to share with this House that our Government is prepared to talk with the
ULFA provided they formally abjure violence and give up any demand for sovereignty. Let us hope

that there will be a positive development in the next few days.

Sir, Manipur is a cause for worry. | had a long discussion with the Governor and the Chief
Minister and | had impressed upon them that it is the duty of the Government to maintain law and
order, to stop any excesses by the police force, to remove the perception among the people that the
police is against the people and to ensure that all schools and colleges are reopened and function. |
think the Chief Minister has realised the gravity of the situation and he is taking a few steps. Many
schools and colleges have reopened. For example, the Kendriya Vidyalayas and the Navodaya
Vidyalayas are functioning. There is also some information that the Civil Society Groups have
persuaded the protestors to give up the attempt to close down schools and colleges. So, the Civil
Society Groups are also playing their part. But Manipur remains a cause for worry, and | think that |
would have to pay greater attention to Manipur in the next few weeks and months, and | intend to pay

greater attention to Manipur.

Now | turn to cross-border terrorism. When we use 'terrorism’', under the law even what a
Naxalite has indulged is terrorism. But in order to understand the problems we use terrorism to
describe what now is called jihadi terrorism or Hindu militancy. Both are terrorism. Religion-inspired
violence is terrorism. For Naxalism we use the phrase "Left-wing extremism" and for the North-East
we use the phrase "insurgency". It is simply to understand the difference between the groups and
the activities. Anyone who indulges in violence falls foul of the law and the law calls all of them acts of
terror. But simply to clarify our own mind, when we talk about terrorism we are talking about jihadi
terrorism and Hindu militants-inspired terrorism. Let me make the Government's position very clear.
We have zero tolerance for this kind of terrorism, be it inspired by jihadi militants or be it inspired by

Hindu militants. There is zero tolerance for this type of terrorism.

Sir, the epicentre of terror in the world today is in the junction of Afghanistan and Pakistan.
Since we are part of this neighbourhood, part of this sub-continent, we are the victims of such terror.
Twenty- six/eleven rudely shook the nation. In the last year, we have taken a number of steps and |
have presented a report every month. My regret is that no one reads the report. But there is some
satisfaction that there has been no terror attack in this country in the last one year and two days.
There has been no communal riot in this country in the last one year and two days. | think these are
important. Part of it is due to what we have done. Revamped intelligence set up of this country,
improved intelligence gathering and intelligence sharing on a real time basis, built capacity, built
competence and above all built confidence in our security forces that they can foil terror attacks.
There have been more than a dozen attempted terror attacks which have been foiled in the last 12

months. Likewise, there have been attempts by Hindu militants too. They have also resorted to
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terror. A case is under investigation in Goa. When that case is investigated, it will reveal the spread of

that mindset amongst certain sections of Hindu militants, ... (Interruptions)...

SHRI BALBIR PUNJ: Have you said Islamic terrorism also? ... (Interruptions)... Did you say

Islamic terrorism? ... (Interruptions)...

SHRI P.CHIDAMBARAM: | am saying jehadi. ...(Interruptions)...

3ft SR 9IOT : 37T 3T BT WHRYER AT 2 AT T ..(FIE)...

3 TR g1 : i SRR 7 FE1I ..(FAH)...

3ft THTI FASHR (FERTY) : MY VAT 7 HIRYI ..(aL)... 3T Fhfeaem Ron 7 oy
T2 B ..(HAU).... 3T YT &1 & I8 T2 ...(FAUM).... 3T T F 91 328 B2 ...(WIEH)..

SHRI P. CHIDAMBARAM: | am using a phrase. ... (Interruptions)...

SHRI BALBIR PUNJ: Why are you brining religion into it ?

SHRI P. CHIDAMBARAM: | said jehadi. ...(Interruptions)... | am not yielding. | am standing
my ground. | am on my feet.

it TBTeT TASHR : SUFHTIRT HEIGY, TH MMIHT TR ARV &1 I8 & & = 530 #eiey
IR F 327 B RATT BT S FHd 272 ...(EH)...

SHRI P. CHIDAMBARAM : Because terrorism is inspired by religion.

it gTe SAEASHR : UH e, Th AT . (agM)... ITFETIRT 981G, 3R HIS fheaad
MR &, T T IqD! [heaa SIRH T, BIg AN 2, A I IADT FEAHD SXROH
FHE? ...(HAYT). .

SHRI P. CHIDAMBARAM: | cannot modify my argument to please the BJP.

...(Interruptions)...
1} THTE TSI : IR B fog IR &, A1 AT S g SRH H21? ...(Hae™)...

SHRI P. CHIDAMBARAM: | cannot modify my argument to please the BJP. My argument is,
terrorism in the world is inspired by religious groups. It could be an Islamic religious group or a Hindu

religious group. They both are wrong.
ft UBTI FATSHN : MY H I B I 22 ...(FIEM)...

oY SR 9IfOT : ST & DAt § W Sff BT HRT AT ....(FGEH)...

SHRI P. CHIDAMBARAM: | will come to Kandhamal. ... (Interruptions)...

il TH.T9. sTEqarterd : T (e, U e .. (aem)...
sft Su=rwTafir : 37T 98 AR ..(FAHT)...
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SHRI S. S. AHLUWALIA: Sir, he is a senior Minister.
SHRI P. CHIDAMBARAM: | am not yielding.

SHRI S. S. AHLUWALIA: You have a long experience in the Home Ministry. You are aware.

...(Interruptions)...
SHRI P. CHIDAMBARAM: | know what | am talking.

SHRI S. S. AHLUWALIA: You are aware that when the question of Sikh terrorism started, at
that time, it was raised in the country that why you blame the entire Sikh religion in the name of

terrorism. ... (Interruptions)...

SHRI P. CHIDAMBARAM: We are not blaming the Sikh community. We are only saying.

...(Interruptions)...
SHRI'S. S. AHLUWALIA: You are blaming the entire Hindu community.
SHRI P. CHIDAMBARAM: | am not.
SHRI 8.S. AHLUWALIA: You are. ...(Interruptions)....

SHRI P. CHIDAMBARAM: | will clarify it. ...(Interruptions)... Pease sit down. | will answer
that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He will answer this.
SHRIS. S. AHLUWALIA: He is a Hindu. | am not a Hindu.
MR. DPEUTY CHAIRMAN: You have made your point.

SHRI' S. S. AHLUWALIA: | am a Sikh. | am saying that the Goa bomb blast by a sect, who

does not believe in the philosophy of Shivite or Sanatani. ... (Interruptions)... They are terrorists.
MR. DEPUTY CHAIRMAN: He will clarify that.
SHRI S.S. AHLUWALIA: Sir, blaming a religious group is not fair. That is not fair.

SHRI P. CHIDAMBARAM: Let me make it clear. No one is blaming and no one should blame
the entire Muslim community for acts of terror that are committed in the name of Islam; no one should
blame and no one can blame the Hindu community for acts of terror that are committed by certain
people in the name of a religion. No one can blame the Sikh community for the acts of terror that
were committed by a few misguided youth at that time. That is not the point. The point is, you
understand the argument. Terrorism today world over is inspired by religious fanatics. That is the
point. It could be a religious fanatic belonging to one religion. ...(Interruptions)... Listen to me.
Please understand the argument. Don't divert the argument. It is a serious subject. | live with it 24

hours a day. | start my day looking at the reports. It is inspired by religious fanatics. That is all | am
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trying to say. It is religious fanatics of one kind or another kind or the third kind. In order to
understand the argument, we are using certain words. It is nobody's intention to blame any
community. So, please be satisfied; | am trying to say that religion-inspired fanaticism is a source of
terror. Therefore, it is important that all of us, at least, in this House, not only swear by secularism,
but also do everything possible to strengthen the secular fabric of this country. That is the point. That

is the argument.

Now, as far as Pakistan is concerned, we have built the capacity, as | said. We have built
competence. We have, above all, built the confidence of our security forces. But there is much to be
done. | say this with a certain sense of responsibility that we are as vulnerable today as we were a
few months ago because the adversary — | do not wish to use the word 'enemy' — has not changed
its attitude. The adversary has not changed its approach towards India. The LeT and other military
organisations continue to target India, and, recently, it appears that these groups are now
coordinating their actions. At least, one of these groups may have forged some ties with the Al

Qaeda. Therefore, we remain as vulnerable, and we cannot afford to lower our guard.

We must be vigilant, and we must ask all States to remain vigilant. Now, much has been done
in the last year in terms of recruiting to the Police Forces, setting up new police stations, improving
coastal security, procuring new equipments and weapons, better training, and above all, a well
networked intelligence system. | do not want to go into the details of what we have done. But anyone
of you, going back to his/her State, can speak to the Chief Minister, or, preferably, to the D.G.P. He
will tell you all that has been done in the last 12 months. But there is much that remains to be done.
For example, on the issue of recruitment of constables, on 1.1.2008, there were 2,30,567 vacancies
in the constabulary. Now, how can State Governments not recruit policemen and, yet, say that we
will maintain law and order? That represents about 12 per cent of the sanctioned strength. That is, for

every 100 posts that were sanctioned, only 88 were filled.

Today, | have appealed to the Chief Ministers, and | am working with them to ensure that the
entire vacancies are wiped out by 31st March, 2010. We must fill the vacancies in the constabulary.
The best intelligence is gathered by the foot soldiers. It is the policemen, who walk the beat, who can
gather best intelligence. All other intelligence agencies supplement the intelligence that he can
gather. But, let me end with a word of hope. | am confident that our security forces have the capacity
to prevent any terror attacks in this country. God forbid, should there be an attempt to attack this

country, should there be a terror attack, our response will be swift and decisive.

Now, | turn to the matter that concerns all of us, that is, Naxalism. | say this with regret that,
collectively, we failed to assess the character of the Naxalite Movement. For many years, we
pretended that it was confined to a few pockets, a few jungles, or, a few forest areas, that it did not

concern most of India. The origins of the Movement go back to the Naxalbari. But the two main
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groups which, subsequently, merged into the CPI (Maoist), have been strengthening their position in
the last 10 years or more, or, in fact, over the last 12 years. In the last 12 years, virtually, every party
represented here has been in Government at some time or the other. So, there is no point in finger-
pointing or blaming. All of us have to collectively blame for being in a state of denial and ignoring the
naxalite menace. From the days after | took over, | said this is the gravest security threat to India. In
fact, in the last year, because the security forces are engaging the naxalites, the naxalites have
actually expanded their area of activity and intensified their operations. | want this House to
understand what is the character of naxalite movement. | will tell you why | am spending a few
minutes on this. There are any number of civil society organisations which believe in the cause of
naxalites and blame the Government for the violence that you find in seven or eight States. Very
distinguished, respectable people are part of the civil society organisations. We have a former
Speaker of the Lok Sabha; we have former judges; we have eminent journalists; we have writers. All
of them speak in the name of civil society and paint the Government in bad light and seem to say that

the naxalite cause and the naxalite methods have a justification. Unfortunately, that is not the truth.

The naxalites have a clear policy. And that policy is set out most recently in a document put out
by the Polit Bureau of the Naxalites, the CPI (Maoist) on June 12, 2009, and their position is very
clear. "The Parliamentary system is a rotten system. Parliament is a pigsty. We do not believe in the
Parliamentary system. We believe in an armed liberation struggle." Now, | ask each one of you
present here, each of the political parties present here. Is it not time to take a stand and make a
choice? Do we stand by the Parliamentary system or do we stand by an armed liberation struggle?
That choice has to be made, Sir, by every individual, every citizen of this country. And what is their
method? "Prepare and mobilise the entire party, the People's Liberation Guerrilla Army and the
people for carrying out tactical counter offensives and various forms of armed resistance and inflict
severe losses to the enemy forces." | have never used the word 'enemy' to describe the naxalites.
The naxalites use the word 'enemy' to describe the State and that includes all of us here sitting in this
House. "Attacks should be organised with meticulous planning against the State's khaki and olive
clad terrorist forces." Our Army is a terrorist force; our paramilitary is a terrorist force; our police is a

i 1 "SPOs, police informers and other counter-revolutionaries are enemies of the people.
terrorist force |

These attacks should be carried out in close coordination with and in support of the armed
resistance of the masses. These should be linked to the seizure of political power and establishment
of base areas. It is a combined attack by all the three wings of the People's Liberation Guerrilla Army
and the people, at large, that can ensure the defeat of the enemy's offensive.” Civil society

organisations say that the naxalite cause is right and the naxalite methods are right. It is time for each
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one of us to take a stand. Do we stand by this cause or do we oppose this cause? Do we support
these methods or do we oppose these methods? A choice has to be made. No individual, no citizen

can avoid making that choice.

Finally, Sir, when | offered to talk to them on only one condition. | said, abjure violence. | did
not say, 'lay down arms', because | know they will not lay down arms. And if | ask them to lay down
arms before we open talks, talks will never happen. | said abjure violence. Persuaded by the
interviewer in an interview, | had said, 'Just say we give up violence. Give me 72 hours to respond to
your statement that we give up violence. And | will consult the Prime Minister and others, and the
Chief Ministers and respond within 72 hours to a statement by the CPI (Maoist) that they abjure
violence.' Answer to that was, 'Abjuring violence is not on our agenda. We believe in armed
struggle." Now, what do you want the Government to do? Tell us. We are not waging a war against
the Naxalites or the tribal people. They are our people, they are citizens of India. They have every
right to believe in an ideology as long as that ideology is propagated peacefully. They can contest
elections, they can win power; if they claim to have 50 per cent of the support of the people, they can
win power. They can come and sit in our places. One can take the chair on which the hon. Deputy
Chairman is sitting. They can rule this country. But, as long as they indulge in violence, what do you

want the Government to do?

Therefore, | called the Chief Ministers in January and then in August; and, we have now
together agreed that we will coordinate our efforts and we will ensure that we will restore the civil
administration in areas where we have lost control. Unless you restore the civil administration, how
can there be development? In the last week alone, four schools have been blown up in Jharkhand.
Four school buildings ! Why? Because polling stations were going to be located there. Where will the
children study now? How long will it take to rebuild those schools? A teacher was beheaded
yesterday in West Bengal. Francis Induwar was beheaded two months ago. Everyone beheaded is
labelled a police informer! We are not at war with the Naxalites or the tribal people. We only want to
restore civil administration. | have said, once the civil administration is restored, we will quickly and

rapidly follow it up with developmental measures.

What | am saying is nothing new. My party, the Congress Party, at the AICC Plenary in
January, 2006, passed a resolution and | read a part of that resolution: "The Indian National
Congress views with concern the growing incidents of Naxalite-associated violence in parts of India.
The party urges the UPA Government to give this matter highest priority and believes that this has to
be addressed as a serious law and order issue but with underlying socio-economic causes as well.
Clarity and firmness in handling the threat of violence does not foreclose the possibility of a dialogue
in appropriate situations." | am faithfully following my party's resolution, and, | am sure, other parties

also have similar resolutions on the problem.
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6.00 P.M.

We will use our security forces only to the extent to re-assert authority over areas where the
Government has lost its control. Why did | send our security forces to West Bengal? The West
Bengal Government had regrettably lost control over the area, which is now called Lalgarh in West
Midnapore district, and consequently into Purulia and Bankura. So, on June 18, we sent forces. We
have given 28 companies. They are attempting to re-establish control over the area. Once control is
established, then doctors can be sent; teachers can be sent; schools can be established; roads can
be built; Panchayat Bhavans can be built; ration shops can be opened. But, without control over the
area, what development are we talking about? Even if | spend Rs.7,700 crores, which my colleague
said in the morning in Question Hour, where will | spend Rs.7,700 crores? Much of this money will go
into the hands of the Naxalites. Therefore, please understand our policy. We will use minimum force

only for the purpose of re-asserting control of the administration over the area.

Once we secure control we will follow it rapidly and quickly with development, and, | hope this
policy will have the support of every section of this House. Sir, | do not wish to take more time. When
| was in the US | asked them, 'why has there not been a 9/11?" Why has there not been another
9/11?" And the Director of National Intelligence said, 'We had luck on our side.' He was not being
facetious. The point is, a terrorist or a militant or an insurgent chooses the time and place to attack. |
have to be lucky every time to foil him. He has to be lucky only once to create havoc. Therefore, luck
plays a great part. In the last twelve months, | think, | have been reasonably lucky. But, at the same
time, let me assure you, all States are on the same page. There is no distinction between State and
State. Some are little slow. | would like them to go faster. Some are pretty quick but all are on the
same page. We will build capacity, we will build competence, we will build confidence in our security
forces and | want to end by saying, the people must have faith in the State, that includes Parliament,
the Executive and the Military and the Security Forces. We will defend India from any threat to our

internal security.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 A.M.

The House then adjourned at two minutes past six of the clock till

eleven of the clock, on Thursday, the 3rd December, 2009.
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